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LOK SABHA DEBATES 

lOKSABHA 

< criday, Novetrber 27, 19921 Agrahayana 
6, 1914 (Saka) 

The Lok Sabha met at 
Elsven of the Clock 

[MR. SPEAKER In the Chailj 

ORAL ANSWERS TO QUESTIONS 

Balance of P~yments Position 

l f.inglishj 

61 DR. D. VENKATESWARA 
RAO: 

SHRI PHOOLCHAND VERMA: 

Willthe Minister of FINANCE be pleased 
state: 

(a) whether, according to the Reserve 
lk of India, balance of payments position 

lfthe country is not likely to improve during 
thE' current financiatyear, as reported In the 
Ecbnomic Times dated September 8, 1992; 

(b) whether the current account deficit 
.uting, 1992-93 is Ukely to be more than :"'9 
ast year; 

tc) " SO, the main reasons ttleretor; and 

(d) the steps being taken to improve the 
'lCEt of payments position and reduce 
:urrent account deficit? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (d). A 
statell18nt is laid on the Table of the House. 

STATEMENT 

(a) No. Sir. The Reserve bank of India in 
its Annual Report 1991-92, has mentioned 
that 'Given various uncertainties, it is 
somewhat difficult to forecast the overall 
}lerformance of the balance of payments in 
1992-93. 'Further, it has been observed in 
the Report that 'On the basis "Of current 
trends, it appears that the country's balance 
of payments will continue to be under 
pressure with a current account deficit of US 
$ 6 to 7 billion'. 

(b) Yes Sir. 

(c) The 1992-93 current account deficit 
at $ 6 to 7 billion as estimated by the Reserve 
Bank of India would be more than the 
estimated current account deficit of about $ 
3 billion during 1991-92 mainly because: (a) 
the 1991-92 low level of deficit was an 
outcome of a massive contraction of imports; 
(b) in 1 S92-93 with the freeing of Imports and 
various other trade reform measured for 
export promotion, there will be a spurt in 
imports; and (c) owing to the continuing 
uncertainties on trade with erstwhile USSR, 
and the depressed cenerlo of world trade, 
growth in exports will constrained. 

(d) The steps being taken to improve the 
balance of payments position and reduce 
the current account deficit include effective 
implementation 01 the new system of 
liberalised exchange rate managemen,~ 
libe~ade policy regime; increased 
capital in-flows both from bilateral and 
multilateral sources consistent with financial 
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prudence; and attracting direct foreign 
investment. 

SHRI D. VENKA TESWARA RAO: Mr. 
Speaker, Sir, the hon. Minister stated in his 
reply, that the balance of payments will 
continue to be under pressure with a current 
account deficit of US $ six to seven billion in 
the present year, that is 1992-93. It is stated 
that in 1991-92 it is much lower, that is about 
US$ three billion; and that could be achieved 
because of the policy, that is being adopted, 
of curbing the imports during 1991-92; and 
that the present situation is not on the 
expected lines. 

In this context, I would like to know this 
from the hon. Finance Minister. When the 
new policies - the economic policy, trade 
policy and other policies - are being 
introduced, it is being observed here that one 
should assess their performance or the 
success of these policies by seeking certain 
things like ~ industrial growth rate, 
agricultural production, standard of living, 
employment generation, etc. If you see GOP, 
it is about two per cent or so when compared 
to the previous year'') five or six per cent; if 
you see industrial production it has also 
come down to fourpercent orso; employment 
generatIOn has also become stand-still; about 
the standard of living, the inflation rate has 
become high. Is there any kind of lapse in the 
Implementation of these policies? 

In the answer also, he said that the 
same policies are being taken up to rectify 
tne situation. So, I would like to know from 
the hon. Minister, as:o whether there is any 
kind of lapse While implementing these 
polICies. When we assess the system and 
see the results, the results are in declining 
trend. 

THE MINISTER OF FINANCE (SHRI 
MA~HLMr. Speaker, Sir, the 
hon. Member has raised issues which have 
no connection with the question. The question 
IS about the balance of payments. But, I will 
De happy to answer him. 

If the test of the new policies is the result, 
I think in the last 16 months, there is ample 

evidence of very considerable improvemE 
in our economic position. Our reserves ha\. 
gone up; our growth rate which was less tha;J 
two percent last year, this year there will 'f i 
a minimum growth rate of 3.5 per cer 
inflation rate which was about 17 per cen 
last year, this year it is less than nine pel 
cent. So, the overall economic situation is 
improving and will continue to improve. 

SHRI D., VENKATESWARA RAO: 
Regarding the balance of payments, he 
does not say properly as to how he is going 
to correct. Compared to last year's current 
account deficit of about US$ three billion, this 
year it is expected to be US$ six to seven 
billion. Could you please give me the answer? 

SHRI MANMOHAN SINGH: Last year, 
the balance of payments decline in the current 
account reserve was because of a steep 
compression of imports. It is as a result of 
that compression that industrial production 
stagnated that prices went up to a double
digit level, that the economy faced a near 
collapse. We could not have kept on that. 
Therefore, deliberately we have allowed an 
increase in import but not to the extent which 
will be unsustainable. 

The balance of payments defiCit this 
year will be higher than last year. But it is 
necessary to plan for that because if we do 
not allow increase in import, the economy, 
growth rate, production, inflation will aU be 
adversely affected. We have made all 
contingencies to spe that the balance of 
payments situation will not be allowed to 
detenorate in the course of this year or the 
next year. 

SHRI RAM KAPSE: Han. Speaker, Si>.l 
on page 2 of the statement, there is a 
reference to the USSR. The Minister wams 
to say that owing to the continuing 
uncertainties of trade with IIle erstwhile USSR 
and the depressed scenario of wond trade, 
growth in exports will be constrained. 

But throughout last year, whenever the 
question about the USSR was replied by the' 
Minister, it was said that it would not affect in 
any way. But I would like to know as to how 
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Price rise 

6 
the snuation In USSR has created a problem 
as far as our financial aspect is concerned. 

SHRI MANMOHAN SINGH: It is 
common knowledge that about 20 peteent 
of India's exports used to go to the former 
Soviet Union. With the disappearance of the 
Soviet Union and with the grave economic 
uncertainties that prevail in the successor 
States, export prospects to these countries 
are highly uncertain. Therefore, n is obvious 
that the disappearance of th3 Soviet Union 
has implications for ourbalance of payments 
because n affects our growth of imports. We 
used to get in exchange some vital 
commodities like petroleum products, like 
fertilisers,like non-ferrous metals. We cannot 
get them. Therefore, that creates a situation 
of somepressureon our balance of payments. 

SHRI PRITHVIRAJ D. CHAVAN: Mr. 
Speaker, Sir, my question pertains to part (d) 
of the answer which eeals with the steps 
being taken to improve the balance of 
payments position. Steps 3 and 4 are: 
increased capital inflows both from bilateral 
and multilateral sources and attracting foreign 
investment. 

In view of the forthcoming social and 
political problems in the country, particularly 
dealing with A~odha.xa. does the Finance 
Minister think that it will affect the inflow of 
Foreign Direct Investment very adversely? If 
that happens, will the balance of payments 
position continue to become more serious 
than what it is today? 

SHRI MANMOHAN SINGH:There is no 
doubt that any event which leads to 
disturbance of peace and orderly conditions 
in our count ry adversely affects our economy. 
Whenever there is uncertainty, whenever 
there are disturbances, there are doubts in 
the minds of non-resident Indians. There are 
also ~ubts in the minds of foreign investors. 

I sincerely hope that our country win 
';lave the maturity to ensure that such things 
are not allowed to persist. 

'62. SHRI R. JEEVARATHINAM: 
SHRI BHAGWAN SHANKAR 

RAWAT: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whether the prices of most of the 
essential commodities have gone up in racent 
months; 

(b) if so, the reasons therefor; 

(c) the wholesale and consumer price 
indices position of essential commodities of 
common use during the last six months 
treating 1991 as base year; 

(d) the impact of increase in prices of 
petrol&um products, issue prices of 
foodgrains and withdrawal of rebate on 
chemICal fertilisers on the price indices, and 

(e) the steps taken by the Govemment 
to ched< the rise in prices of essential 
commodities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (e). A 
Statements is laid on the table of the House. 

STATEMENT 

(a) No. Sir. The wholesale prices of 
essential colTVTlOdities have been stable from 
July 1992 onwards. The index number of 
wholesale prices of 30 essential commodities 
was 114.9 (1991=100) in July as well as in 
October, as shown in Table A below. The 
prices of 12 commodities fell including those 
of rice, wheat, Jowa~ra. potatoes, onions 
and fish. The co umer price index is 
avallable only upto August. but it shows only 
a smaU rise of 0.7 percent between July and 
August. 

(b) Does not arise. 
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(c) The wholesale and consumer prices (e) It is the policy of the Government to 

indJce$'·~f 31 essential commodities for the keep the prices of essential commodities in 
past six months with 1991 as base are shown check by restraining demand and replenishing 
In Tables Band C. supply To this end it has pursued 

(d) The direct impact of the rise In prices 
of petroleum products on the -wholesale 
price Index was 1 .2 per cent, and the direct 
impad of the rise in fertilizer prices was O.S 
percent. 

dis inflationary fiscal and monetary poliCies, 
and arranged for imports of such basic 
commodities as wheat, rice and edible oils. 
The annual rate of inflation as measured by 
the wholesale price Index on a point to pOint 
basis has declined to 8.8%00 14th November 
1992. 

Table -A 

Wholesale and Consumer Price Index, 1992-93 

(Base: 1991 .. 100) 

Month wpr· cpr 

AprIl 108.8 109.8 

May 111.0 113.8 

June 112.3 1126 

July 114.9 114.7 

August 115.5 115.5 

September 115.6 NA 

October 114.9 NA 

Based cn 31 commodities. 

Baaed ~ 30 commodities. 
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SHRIR.JEEVARATHINAM:Sir, I have committed in making the public distribution 

no supplementaries to put. . system an effective means of providing relief 
" to VUlnerable sections of population. Since 

MR. SPEAKER: All right. the beginning of this year, 1700 blocks, 

[ Translation] 

SHRIBHAGWANSHANKARRAWAT:
Mr. Speaker, Sir, Government claims time 
and again that price rise'is being curbed, it 
has been checked, price-index is not 
Increasing and so on, but recently I have 
done market survey and I have come to 
know that prices of essential commodities 
have risen by 28 per cent. What effective 
steps are being taken by the Government to 
control this Sprice-rise? You have also 
increased the prices of petrol, diesel and 
fertilizers. Please tell us the steps being 
takento check the continuous increase in the 
prices of essential commodities. 

[English] 

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): Mr. Speaker, Sir, the 
steps that have been taken to control rise in 
prices have been discussed in this House 
more than once. I am pleased to inform the 
House that the annual rate of inflation today 
is less than nine per cent as compared with 
seventeen per cent in September 1 991 . The 
House would also be pleased to know that 
since July 1 992, the wholesale price index of 
25 out of 30 essential commodities has 
remained constant and in recent months, the 
price of many essential commodities have in 
fact fallen. 

KUMARI FRIDA TOPNO: Is the 
Government aware of the fact that recent 
rise in prices of petroleum products and 
foodgrains has very adversely affected the 
rural India ? The traders have taken advantage 
of it and kerosene and foodgrains are not 
available in these villages. What steps is the 
Government going to take against these 
hoarders to check price rise and ensure 
proper distribution of essential commodities? 

\ 

SHRI MAN MOHAN SINGH: Mr. 
Speaker Sir, the Government stands 

where we have concentration of ~ 
poverty, have been brought underthe impact 
of the revised public distribution system. The 
Government will remain alert and alive to 
expand the public distribution system to take 
care of th9 needs of the vulnerable sections. 

[ Translation] 

SHRI RAJNATH SONKAR SHASTRI: 
Mr. Speaker, Sir, the hon. Minister, in his 
detailed answer has stated that there is a 
nominal rise in the prices. But one can see 
that there is a rise in the prices, the price of 
rice has increased from Rs. 4 per kg. to Rs. 
6 per kg., wheat from Rs. 3 per kg to Rs. 4 per 
kg., sugar from Rs. 9 per kg to Rs. 12 per kg. 
and fish is being sold at Rs. 35 per kg. which 
was earlier Rs. 28 per kg. During the last 2-
3 months there has been a steep rise in the 
prices but hon. Minister has said in his reply 
that there Is a price-rise to the tune of 0.7 per 
cent only. Have you oryour ministry checked 
the date. Please clearly state about the 
strategy being adopted by you to remove the 
imbalance in demand and supply due to 
price-rise in petroleum products? 

[English] 

SHRI MAN MOHAN SINGH: Mr. 
Speaker Sir, the aU-India wholesale price 
index is compiled by the office ofthe Economic 
Advisor in the Ministry of Industry and it IS not 
something which is compiled by the Ministry 
of Finance. We also have a consumer price 
index which is compiled by the Labour 
Ministry. 

[ Translation] 

SHRI RAJNATH SONKAR SHASTRI: 
Does the Finance Ministry check it? 

[English] 

SHRI MANMOHAN SINGH: I have no 
reason to doubt that these figures are not 
correct. 
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SHRI K.P. REDDAIAH YADAV: Sir, rice [English] 

in Andhra Pradesh is being solei' at Rs. 6 or 
Rs. 7 per KG. But paddy is being purchased 
by the miliers at the rate of Rs. 200 per 75 
KG. There is, thus, a vast difference in the 
prices of paddy and rice. This means thatthe 
miliers are creating all this escalation in the 
price of rice. I wantto ask the hon.Ministerof 
Rnance whetherthe Income Tax Department 
is exercising any check on the profits made 
by the millers who are threatening the 
economy of the essential commodities. 

SHRI MANMONHAN SINGH: I take 
note of the suggestion of the han. Member. 
I do not have the data right now with me. 

SKRI SATYNARAYAN JATIYA: Mr. 
Speaker, Sir, the reply to the question 
regarding the effects on price·index due to 
withdrawal of the subsidy on chemical 
fertilizers, asked in the second portion of part 
4 of the question, is very surprising. It S3yS 
that the effect of withdrawal of subsidy is 0.8 
percent.. .. (Interruptions) 

MR. SPEAKER: We receive 20 
questtons. Daily we are able to cover five 
questions and 30 persons are given the 
opportunity to ask supplimenta~i~_Jf you 
ask a question in therOriiiOfan essay than 
it will create a problem tor us. It should 00 in 
aproperform. The other people also complain 
01 not getting time for asking questions. 

SHRI SA TYNARA YAN JATIYA: I am 
zd"ng a very simple thing that the increase 
nas 0(21' rl€ntionec' as O.B percent in the 
reply, whl:e tne usa of chemical fertilizers has 
reduced due to Withdrawal of subsidy. The 
rise in the prices IS 100 percent. I would like 
to know the measures you are going to take 
to check rise in the prices of the chemical 
fertilizers as a result of withdrawal of subsidy 
by the Government? 

MR. SPEAKER: You would see the 
results of the price-rise of fertilizers 10 the 
coming year, not now ... 

( Interruptions) 

SHRI MANMOHAN SINGH: Mr. 
Speaker, Sir, as far as I have understood the 
hon. Member, the question relates to the 
subsidy of fertilizers. Now, our Government 
has said more than once, that any change in 
fertilizer prices will not be allowed to affect 
the farmers' incentive to get remunerative 
prices. We have increased procurement 
pncQ5 in the Kharlf season by a substantial 
amount and we will make every effort in 
future also to ensure that the farmers retain 
the incentive to get remunerative prices. 

The other thing is that if the fertilizer 
subsidy has been allowed at the rate at which 
it was prevailing, thiS year we would have to 
spend Rs. 8,000 crore on fertilizer subsidy 
alone. And in that sort of a situation, there 
would be simply no money for the rest of the 
anti-poverty programmes for agricunural 
development and so on. What we are trying 
to do is that we are reducing the fertilizer 
subsidy, but we are going to put the same 
resources in increased investment in 
agriculture and in rural deveioproant, to 
strengthen the production base in rural areas. 

[ Translation] 

SHRI DAnA M EGHE: Mr. Speaker, 
Sir, the rise in the prices of wheat, rice, Millet 
and all types of oils i5 foo mUCh. Tha 
businessmen take much profits? I would like 
to know whether you ha~ any other plan to 
reduce this profit margin so that the 
consumers may get commodities at fait 
prices. Does the Government t,av8 any plan 
to check this price-rise? 

[English] 

SHRI MAN MOHAN SINGH: Mr. 
Speaker Sir, it is certainly true that in the last 
two years, the prices of foodgralns have 
risen much faster than the rest. Government 
have taken several measures to bring the 
price lev&! under control and one of the 
measures was to bring soma adoitional 
imports of foodgrains. Now, it we had not 
allowed this import of 3 million tennes of 
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foodgralns, particularly with regard to wheat, 
there would have been a further steep rise in 
the prices of foodgrains. 

MR. SPEAKER: Next question. 

[ Translation) 

PROF. RASA SINGH RAWAT: Mr. 
Speaker, Sir, kindly give an opportunity to 
ask questions .... (/nterruptio(7f:) The prices 
are sky rocketing and 'he people are in facing 
hardship. The hon. Ministeris misleadin~ the 
House ... (/nterruptions) 

MR SPEAKER: I just told you that we 
have 20 quesllons. Yesterday we cou!dcovar 
fiv8 questions only .... (lnt&rnption:;) 

MR. SPEAKER: You first list"n to me, 
yesterday, 30 members were allcv:ed to ask 
questions. We are doing it for your sake only. 
I myself do not ask questions ... 

( Interruptions) 

PROF. RASA SINGH RAWAT: Mr. 
Speaker, Sir, this IS an important question. 

MR ~FEAKER: If your question is an 
Important one then you go through the Rules 
bock. You may 'JIve a notice for half-an-hour 
discuaalon. I .... 11i see to It. 

( IJlterruptrons) 

MR sr LAKER: What is the need of 
1T\III,,1,000000g it again. ThiS is wastage of tima. 

[Englim] 

Perfonnance of HAL 

+ 
·63, SHRI DEVENDRA PRASAD 

YADAV: 
SHRI SHRAVAN KUMAR 

PATEL: 

Will the Minister of DEFENCE be 
'pleased to state' 

(a) whether the Hindustan Aeronau!ics 

Limited is facing serious crisis due to lack of 
orders and substantial cut in aelence 
spending; 

(b) if so, the turnover of each of HAL 
units annually during the last three years and 
the accumulated loss suffered by HAL, tiD 
date; 

(c) the anticipated support from the: Civil 
Aviation sector and the areas of product:on 
proposed to be handlad by HAL; 

(d) the existing export market, the 
production areas for purposes of exports 
and the efforts being made to explore the 
export market further, and 

(e) the overall impact on HAL's 
manpower due to the existing situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAl GAS AND MINISTER OF STATE 
IN THE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): (a) to (e). A Statement 
IS laid on the Table of the House. 

STATEMENT 

The projected defence requiremema 
are adequate te keep the production and 
overhaul lines of Hindustan Aeronautics 
Limited (HAL) busy in the short and medium 
terms. However, due to resource constraints, 
there is a gap between the funds reqUired 
and those available in the Defence Services 
budgets to support all the tasks. Thedivlaion
wise turnover of HAL is given in the annexure. 
The undertaking it in profit and hM no 
accumulated losses. 

HAl is already producing aircraft, 
accessories, sub-assemblies, components, 
ground-handling equipment, etc. forth. civil 
aviation sector. Efforts are being made to 
increase its share of this business as also for 
the maintenance and overhaul of civilian 
aircraft. 
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HAL is exporting components and spares abroad. 

of certain aircraft and engines, computer 
software, providing repair and overhaul 
services and consultancy. Thrust areas for 
the future are exporting aircraft, providing 
spares and overhaul support and increasing 
sub-<:ontract work for aircraft manufacturers 

Rationalisation and re-deployment of 
manpower between various dlYtslons, 
depending on the wolttload, Is an ongoing 
feature. However, there is no direct in'l>act 
on the manpower in the existing situation. 
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SHRI DEVENDRA PRASAD YADAV: 
Mr. Speaker, Sir, in view·of the Minister'S 
reply I would like to know from the hon. 
Minister how many aircraft have been 
exported till now by Hindustan Aeronautics 
limited. 

THE MINISTER OF DIiFENCE (SHRI 
SHARAD PAW AR): The spare parts of aircraft 
have been exported. 

SHRI DEVENDRA PRASAD YADAV: 
Mr. Speaker. Sir. it is clearfrom the reply that 
aircraft are being exported too. I would like to 
know how many aircraft are being exported. 

MR. SPEAKER: He has replied that 
aircraft have not been exported. only the 
spare parts have been exported. 

SHRI DEVENDRA PRASAD YADAV: I 
would like to know the quantum of production. 

[English] 

SHRI S. KRISHAN KUMAR: The total 
turnover of Hindustan Aeronautics Limited is 
of the order of Rs. 1024 crores a year. 

SHRI SHRAVAN KUMAR PATEL: May 
I know from the hon. \t1lnister whether it is a 
fact that most of the cOlTlbat aircraft. 
passengers and Transport aircraft, such as 
Mirage 2000, Jaguar, Air Bus and Boeing 
Aircraft as also some of the smaller aircraft 
which are usedforVayudootare sent abroad 
for overhauling and for replacement of spares; 
if so, what is the anntlal expenditure in terms 
offoreign exchange, incurred on these repairs 
and overhauls? 

MR. SPEAKER: It comes under the 
Ministry of Civil Aviaticn and Civil Aviation 
Ministry is differentfrorn the Defence Ministry. 
They may not be having the information. 

SHRI SHRAVAN KUMAR PATEL: But, 
Sir, Jaguar and Mirage 2000 are different 
aircraft. 

SHRI SHARAD PAWAR: Sir, we have 
got the entire facility to repair and overhaul 
Jaguar in HAL Itself. As far as Mirage 2000 
is concerned. we have definitely sent a few 
aircraft to France for overhauling but we are 
going to install this overhauling facility in HAL 
itself. 

SHRI SHRAVAN KUMAR PATEL: I 
would like to know whether they are having 
any proposal to have collaboration with the 
foreign companies for this. 

MR. SPEAKER: You could have asked 
it before only. 

[ Translalion} 

Prlvatlsatlon of Road Construction 

'66. SHRI SURYA NARAYAN 
YADAV: 

SHRI CHinA BASU: 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the Government have since 
decided to encourage the private sector 
participation in the field of construction, 
maintenance and development of National 
Highways: 

(b) jf so, the special incentives envisaged . 
forthe purpose and response from the private 
sector; 

(c) whether the Government have also 
.invited the foreign private companies to invest 
in the construction of roads; 

(d) if so, the response from the foreign 
investors; 

(a) the total amount of invest~nt, from 
both the foreign and domestic sources; and 

(f) the names of the National Highways/ 
Expressways which are proposed to be 
handed over to the private sector? 
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THE MINISTER OF STAlE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (f). A 
statement is laid on the Table of the Sabha. 

STATEMENT 

(a) to (f). No, Sir. However, the 
Government has been contemplating 10 
involve private sector in construction, 
maintenance and operation of fee based 
faciltties on National Highways. To elicit views 
in regard '0 private participation, a seminar 
was organised in January, 1992 with 
representatives from private sector, financial 
institutions. State Govemments etc. A study 
on various aspects of privati sat ion. Under 
assistance of Asian Development Bank, has 
also been got completed recently. Keeping 
in view these developments, the incentives 
proposed to be given to the Private Sector in 
respect of various obligations are yet to be 
finalised by the Govemment.lt is, therefore, 
too early to indicate the incentives to be 
given to the private sector including foreign 
companies and their response including total 
amount of investment on various National 
Highways by private sector in the country. 

[ Translation] 

SHRI SURYA NARAYAN YADAV: It 
appears from the reply given by the hon. 
Minister that he has not read the question 
thoroughly. The points raised in my question 
have not at all been answered. I had asked 
whether the Government proposed to hand 
over the national highways to the private 
companines or not? He has stated that the 
discussions have been held between the 
Central Government and the State 
Governments and other institutions. I would 
like to know what sort of discussion you have 
held and what are the agreed views to 
construcl the National Highways. What sort 
of proposal you have finalised during the 
discussion. 

SHRI JAGDISH TYTLER: Thefirstthing 
is that last time when the question was 
raised, we were unable to levy toll tax on 

National Highways. I am happy to note that 
Lok Sabha had passed this Bill in the last 
session while Rajya Sabha passed it 
yesterday now we can proceed towards 
privatisation. Privatisation because inevRable 
because the State Governments and the 
hon. Members have sent a number of 
proposals demanding repairs of highways at 
various places and the repair work and the 
construction "f roads require about 49 
thousand crores of rupees. The question 
does not even arise for constructing new 
roads. So, keeping in view the financial 
position of the country, we had made a 
demand of rupees seven thousand crores 
but we got only twenty six hundred crore 
rupees. We could not complete even the 
pending repairing job with this meagre amount 
so we had to optfor privatisation because we 
saw that people were willing to take up the 
work; and even NRls were also interested in 
this work. But because V.P. Singh 
Government had taken a decision in 1990 
that cabinet's approval should be sought 
before announcing privatisation; se we have 
already sent a note to various Ministries and 
almost all the Ministries have except the Law 
Ministry sent it back. The day we receive it 
back from the Law Ministry we would start 
the process of enacting laws regarding 
privatisation. We have received various 
suggestions in this respect, we have also 
proposed to hold a seminar of NRI's on the 
subject of privatisation of roads. Keeping in 
view all these suggestions, we will initiate the 
process of privalisation after taking the 
approval of the cabinet. 

SHRI SURYA NARAYAN YADAV: You 
could have stated all this in the reply to the 
question ..... 

SHRI NITISH KUMAR: When would the 
process of privatisation of the Government 
start. 

SHRI JAGDISH TYTLER: Mr. Yadav, 
Please let me speak. 

SHRI SURYA NARAYAN YADAV: He 
has not been able togive reply to the question. 
Mr. Speaker, Sir, I would like to know from 
the Govemmentthat all the national Highways 
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are in a badly damaged condition and the proposals. Unless the proposals are received. 
Government has not been able to get even how can we construct the roads. I have been 
a single National Highway repaired. You are in Bihar for a month. It is very correct thatthe 
going to allot that job to a private company roads are in a bad condition there. but I am 
and the final decision is yet to be taken in this sorry to say that the amount which had seen 
regard but till that decision is taken. when the sanctioned previously. has not been utilised 
Government is going to get it repaired? properly .... (/nt9rruptions). Please listen to 

I would also like to know whether the 
Government had allocated .funds; to the 
Bihar Government for the repair of the 
National Highways located in Bihar. 

SHRIJAGDISH TYTLER: I am happy to 
note that you have raised this question. This 
question was raised yesterday in Rajya Sabha 
too. Mr. Yadav; you please also listen to what 
is being said. Firstly 
........ (Interruptions) .......... we are going to 
answer your question. 

[English] 

SHRI NITISH KUMAR: He is addressing 
me as Yadav. I am not Yadav. He takes 
everybody who comes from Bihar as Yadav. 

[ Translation] 

SHRIJAGDISHTYTLER: Iwantto reply 
to Mr. Yadav. When I went to Bihar and 
wherrever I asked the name of anybody. 
every altemate person told me his name as 
'Yadav' so I thought you may also be a 
Yadav. You have raised avery good question. 

SHRI NITISH KUMAR: It is good that 
you have identified me with the whole of 
Bihar. 

SHRI JAGDISH TYTLER: We identify 
you with the whole of Bihar. Please now 
listen to my answer also. We have identified 
a few projects in Bihar and last time the Asian 
Development Bank has approved the projects 
and sanctioned the amount. We had asked 
the BiharGovernment to sent all the proposals 
but I am very sorry to state that those 
Iproposals have not yet been received by us. 
Now for the third package with has been 
approved by the Asian Development Ban .. I 
am writing to the Chief Minister of Bihar and 
requesting him that he should send all the 

my answerflrst.ltalked to your Chief Minister. 
I am happy that your Chief Ministerresponded 
properly. He said that he would be happy to 
hold the responsibility and he would manage 
about the machines which have not been 
there. We have give(l funds to Bihar and I am 
happy to say that now the money is being 
utilised properly. Please send us the 
proposals in respect of national highways 
which are under the third package of the 
Asian Development Bank so that we may be 
able to sanction the necessary funds . 

[English] 

SHRIMATI CHANDRA PRABHA URS: 
When Mr. Rajiv Gandhi was the Prime 
Minister. Mr. Jagdish Tytler was the Minister 
of Surface Transport under his regime. Due 
to paucity of funds, our National Highways, 
their construction work and also their repairs 
work are suffering a lot especially during the 
rainy season. Since decades, they have not 
been able to repair them or reconstruct 
them. Till the Govemment think of raising 
funds for this purpose from the public when 
they undertake the job of reconstructing 
these National Highways, repairs work of 
these National Highways and some of the 
bridges in cooperation with the State 
Governments? The passersby are very much 
suffering and the roads are really bad in 
some of the States. 

[ Translation] 

SHRI JAGDISH TYTLER: No, no. the 
new toll tax will not be imposed upon the 
existing facilities, it will be charged on the 
extra facility, we are likely to provide. We 
have demanded funds from the Finance 
Ministry and I believe that when we would 
approach the Planning Commission. we will 
get some more money as I have already got 
some Signals and only then we will be able to 
help you to some extent. 
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MR. SPEAKER: I think the Minister 
shou~ use the Cabinet as well as the 
Parliament to discuss this matter. 

SHRI MUMTAZ ANSARI: So far as the 
overll condition of National Highway in Bihar 
is concemed, this is very much dilapidated 
and outdated. And it is very much disastrous 
and difficult to apply a:1Y vehicles on such 
roads. Is the Ministry of Surtace Transport 
thinking over this matter to give it to private 
hands for maintenance? Moreover, since 
1973, there is no grant of even a single krn 
of road in respect of the Na~iC'naj Hig;.ways. 
Wha,3verfund is made available to the State 
Government, that is very much limited and 
meagre. Is the Ministry of Surface Transport 
contemplating to make more funds available 
to the Bihar StateGovemment? Is the Ministry 
of Surtace Transport also contemplating to 
give the maintenance work of such roads in 
the hands of private persons or not? 

SHRI JAG DISH TYTLER: I am glad that 
you have put this question. I think we are 
Fe ,iously considering and there is a possibility 
of giVing part of the roads for maintenance to 
the pnvate people. 

As far as constructtng new National 
Hg'1ways is concerned, I am sorry, funds do 
ret pt;rmlt us to do so. 

r Tro.. /..;;ationj 

DR. LAXMINARAYAN PANDEYA: Mr. 
Speaker, Sir, I would like to know from the 
h~n. Minister whether it is a fact thaI due to 
lack of funds no new national highway is 
gOing to be constructed during the Eighth 
Five Year Plan. If it is so, wiil the private 
companies or the foreign companies, which 
have been invited for maintenance of roads, 
be asked to constrect some of the long 
awaited and neglected routes in Madhya 
Pradesh, Bihar and other States? The State 
Governments have requested that these 
routes should be completed en priority basis 
so that the people are benefited. 

SHRI JAGDISH TYTLER: I will be able 

to take a decision about the new national 
highways only when the funds are allocated 
and we are trying, our level best to get the 
funds as early as possible. As I have already. 
said in the beginning that a note has been 
sent so that this work can be completed at 
the ear1iest. 

SHRlMANIKRAOHODLYAGAVIT:Mr. 
Speaker Sir. ~would like to draw the attention 
of the hon. Minister through you to Nagpur
Surat highway which has been declared a 
national highway. The Nagpur-Dhulia section 
of this r.atio~a' highway has already been 
completed. But the road from Dhulia to 
Surat, which is a distance of 230 kilometre 
and is an important link road connecting both 
the States and passing through the tribal 
areas of both the States, is still incomplete. 
The Maharashtra Government has been 
recommending for the construction of this 
road for the last 5 years. ! would like to know 
from the hon. Minister if this road passing 
through the tribal areas would be converted 
into national hignway? 

[English) 

SHRI JAGDISH TYTLER: Subject t() 
the availability of funds, we will look at it, 

Shipping Corporation of India 

• 67 PROF. K.V. THOMAS: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) the profit eamed or loss suflered by 
the Shipping Corporation 0( India during the 
last three years; 

(b) whetherthere is any proposal to add 
more ships te. the existing fleet of the Shipping 
Corporation 01 India; 

(e) if so, the details thereof; and 

(d) the details: of the foreign assistance 
proposed to be taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) The net profit 
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aftertax earned by S1)ipping Corporation of PROF.K.V. THOMAS: There is an order 
India for the last three years is as under:· on Cachin Shipyard for 9th ship from the 

Shipping Corporation of India but as the price 
Year (Rs. in crores) could not be fixed by SCI and Cochin Ship 

Yard, whether the Minister w:U intervene in 
1989-90 101.1 • this matter, as both the undertakings come 

under his Ministry, so that a firm order is 
1990-91 54.5 given to the Cachin Ship Yard, which during 

the last one year had made good profit. 
1991-92 (Provisional). 108.8 

(b) Yes, Sir. 

(c) In addition to 9 vessels on order, the 
Shipping Corporation of India have proposed 
to place orders for 79 vessels of 28.33 lakhs 
DWT during the 8th Plan period. Out of 
thess, the Shipping Corporation oi India 
acquired two secondhand vessels 01 66,000 
DWT In April, 1992 from an Indian company. 

(d) For the purpose of financing the 
acqUISition from overseas, foreign exchange 
loans would be raised through (a) Deferred 
credit offered by the Shipyards and/or (b) 
External Commercial BorrOWings. 

PROF.K.V. THOMAS' Fromthe answer 
given by the han. Minister. itcan be seen that 
the profit of Shipping COlporation of India 
has just doubled thiS year. This is a very 
covetable achievement and I would like to 
congratulate the hon. M:OIster and SCI for 
thiS achievement It is also stated that the 
SCI is gomg to give orders for 79 vessels 
during the Eighth Five year Plan. OurCochln 
Shipyard and Htndustan Shipyard are 
stagnating due to lack of orders. I would like 
to know whether order for a sizeable number 
of ships will be given to these Shipyards. 

SHRI JAGDISH TYTLER: Yes, Sir. Out 
of the 79 vessels which are needed or are to 
be replace') In the Eighth FivQ Year Plan, 40 
are to be pu 'chased second hand and out of 
the balance t.:'ere are plans to order about 8 
vassels on the Indian Yards, subject to the 
availability of funo", ·)r at the concessional 
rates as it is availability of funds or at the 
concessional rates as It is available from the 
foreign yards. This would look after the 
Indian yards for the Eighth Five Year Plan. 

SHFUJAGDISH TYTLER: I would like to 
inform the "on. Memberthat we have already 
had discussions and we have intervened. I 
am happy to say that the intervention has 
been positive and we have sent ourproposal, 
1 think, yesterday we intervened and we are 
going to send the proposal to the Finance 
Ministry for their credit facilitle~. 

SHRI V. DHANANJAYA KUMAR: Sir, 
the Minister has not been categorical about 
addition of any more ships to the e;eistir.g 
fleet of the Shipping Corporation. I would like 
to know from the hon. Minister, that to 
augment thQ income of the Shipping 
Corporatlon whether there is any proposal to 
introduce a ship service between Borrbay 
and Mangalore via Goa, both fortransport of 
carge as we" as passengers. 

SHRI JAGDISH TYTLER: We have no 
intention, but If there !s any party, private or 
any party which is interested, we would be 
too happy to give the permission. 

[ Trans/aJionj 

Pak Arlng on J 1& K Border 

70. SHRI ARVIND TRIVEDI: 
SHRI MRIJTYUNJA YANA YAK. 

Will the Minister of DEFENCE be 
pleased to ,tatli: 

(a) whether Pakistan resorted to firing at 
several places In Poonch district and other 
borclar areas of Jammu and Kashmir during 
the last three months; 

(b) whether the Union Government have 
lodged any protest with the Pakislar 
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Government in this regard; and 

(c) if so, the reaction of Pakistan in 
regard thereto? 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISl"ER OF STATE 
IN THE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): (a) Yes, Sir. 

(b) and (c). With a view to reducing 
tension and preventing escalation, the 
Directors General of Military Operations of 
India and Pakistan maintain weekly telephonic 
contact with each other. Meetings of Sector 
Commanders also take place, as and when 
required, with a view to resolving issues 
which are potential of causing tension. 

SHRI MRUTYUNJAYA NAYAK: 
Unprovoked firing has become quite a 
frequent and day to day affair in the border 
line for Pakistan, in order to provide a fire 
coverage to the militants to sneek into the 
country. So, in view of such Incidents and 
untoward situations, what steps have been 
contemplated to prevent the intrusion of 
militants into the country? 

SHRI S. KRISHAN KUMAR: The line of 
Control along the Pakistan border is 793 
kilometres long. The firing, especially small 
arms firing across the border is endemic. 
There have been incidents from time to time 
in all the sectors but whenever there is an 
incident our forces have been able to control 
the situation and retaliate the firing across 
the border. Our statistics show, even though 
I do not want to give the details, that the 
infiltrations as identified in terms of encounters 
with the infinrators, either those killed or 
apprehended or turned back have 
considerably reduced overthe last two years 
and this is because ,of the progressively 
effective measures taken by the Indian Army 
along the line of Control. 

':' tP' MRUTYUNJAYANAYAK: In view 
of the ~';'oposed Kar Seva in Ayodhya - it is 
a national and international issue -we have 

to apprehend any time any kind of events like 
riot also. So, I would like to know, in view of 
such an unpredictable situation in the future, 
what adequate precautionary measures have 
been taken to prevent such situations and to 
avoid any militant activity in the borders. 
( Interruptions) 

MR. SPEAKER: I leave it to the Minister 
because sometim9s I say that it is not relevant 
and the Minister wants to reply. 

SHRI MRUTYUNJA YA NA YAK: It is 
quite relevant. At the time of Kar Seva there 
may be some sort of a riot and it is a national 
and international issue also. SO,I apprehend 
something. 

MR. SPEAKER: If you think that it is not 
relevant, you are not required to reply. 

SHRI S. KRISHAN KUMAR: I feel that it 
is not relevant to the question. The question 
is about the Line of Control and we are, at all 
times, fully prepared to defend the line of 
Control in the Pakistan border. 

MR. SPEAKER: Mr. Virendra Singh. 

[ Translation] 

SHRIVIRENDRA SINGH: Mr. Speaker, 
Sir, the hon. Minister has confirmed that 
there have been incidents of firing in some 
border districts of Kashmir. Our army is in a 
state of preparedness. Similarly, the terrorism 
in Punjab and other border areas is also 
aided and abetted b~ Pakistan. Day before 
yesterday, the Hon. Prime Minister had said 
that he had personal relations with his 
Pakistanese counterpart and he was 
developing good relations with the 
Government there. Then why this crisis? 
When our Hon. Prime Minister is a personal 
friend of the Prime Minister of Pakistan, 
when we are on good terms with the 
Government of Pakistan, then why is 
terrorism taking its roots in our border areas .... 
When the incidents of firing are taking place 
in border areas continuously what is the 
relevance of the statements of our Hon. 
Prime Minister and that of Prime Minister of 
Pakistan? . 
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MR. SPEAKER: It was stated yesterday STATEMENT 

that some people want dispute and others 
want peace. 

PROF. PREM DHUMAl: Mr. Speaker 
Sir, the hon. Minister has admitted that the 
incidents of firing have taken place frequently 
in these areas. I would like to know the 
number of the injured-soldiers of both the 
countries during the last t~ree months and 
also th.e number of the infiltrators, who were 
apprehended while trying to cross over the 
border. 

[English1 

SHRI S. KRISHAN KUMAR: Sir, we 
have statistics which conclusively prove that 
even though we have casualities from time to 
time, the casualities on the other side are 
much higher. By custom and by convention, 
we do not disclose the nature or the number 
of such casulities in public intorest. 

NTC Mills Workers 

71. SHRI SUBASH CHANDRA 
NAYAK: 

SHRI CHANDUlAL 
OHANDRAKAR: 

Will the Minister of TEXTILES be pleased 
to state: 

(a) whether the National Textile 
Corporation workers are go!ng to be 
retrenched due to lack of working capital and 
non-supply of raw materials like raw cotton; 

(b) if so, the approximate number of 
workers likely to be affected, mill-wise; 

(c) whether the Government have 
chalked out any scheme to provide refinance 
and training facilities for rehabilitation of the 
retrenched workers; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (d). A statement is laid on 
the Table of the House. 

(a) and (0). No, Sir. However, 
Government have approved a Tum Around 
Strategy for NTC mills which, inter-alia, 
envisages rationalisation of workers, staff 
and officers through Voluntary Retirement 
Scheme. 

(c) and (d). The Turn Around Strategy 
provides for a Rehabilitation fund with a 
Corpus of Rs. 50 crores lor retraining and 
redeployment of the rationalised workers of 
NTC. Schemes have already been drawn up 
to provide training, technical and financial 
assistance and institutionallinance to enable 
such workers to set up PowerloomlReeling 
units. 

SHRI SUBASH CHANDRA NA YAK: Sir, 
I would like to know from the Minister in 'Jiew 
of retrenchment of employees, whEither the 
Government has plans to invite the 
Employees' Union to discuss there issues 
and to rehabilitate them. What are the specific 
steps taken by the Government? 

[ Translation] 

SHRI ASHOK GEHlOT: Mr. Speaker, 
Sir, we do hold regular discussions with the 
union leaders on the issue that has been 
raised by the hon. Member. I would welcome 
if the hon. Member brings to my notice more 
complaints of the union, if there is any. I wish 
that the complaints might be sorted lut 
through holding a meeting between the union 
and the management. 

[English] 

SI-iRI SUBASH CHANDRA NAYAK: 
What is the time bound programme to hold 
the discussions and dispose of the grievances 
of the workers? What are the steps taken by 
the Government in this regard? 

{ Translation] 

SHRI ASHOK GEHLOT: Mr. Speaker, 
Sir, there is no timebound programme. We 
want that the problems should be solved as 
early as possible. I would like that the 
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complaints of the union should reach us. The MR. SPEAKER: You should ask 
cO"l>laints might be sent to the N.T.C. as question. What you are doing is a class 
well as to us. lecture. 

[English} 

SHRI MURAU DEORA: The hon. 
Minister has replied that under-the Tum 
Around Strategy, he has provided a sum of 
As. 50 crol"8S. Is the Department getting 
money from the National Renewal Fund also 
for this purpose? The Minister has also said 
that underthe Valuntary Retirement Scheme 
the Govemment is helping the workers who 
are retiring. How many workers have taken 
to this Voluntary Retirement Scheme? What 
are the facilities the Government is giving to 
them after their retirement? 

[ Translation] 

SHRI ASHOK GEHLOT: Mr. Spearer, 
Sir, I would like to inform the hon. Member 
that near1y 15 thousand employees have 
already retired under the V.R.S. As was 
being referred to by the hon. Member, the 
Government has also promulgated a 
separate scheme 01 Corpus Fund with a 
provision of Rs. 50 crore besides the V.R.S. 
in the interest of the retired workers who 
want to set up their own production units. 
Under this scheme, the Government provides 
old Powerloom or if they want, they can even 
set u~erloolTls and Reeling units. 
We have formulated a scheme under which 
those who work for six months will be provided 
a subsidy equal to twenty-five per cent part 
of their investment. 

PROF. RASA SINGH RAWAT: Mr. 
Speaker. Sir, through you I would like to 
know whether the majority of the workers 
working in different mills of National Textiles 
Corporation in Beawar, Rajasthan are being 
forced to seek voluntary retirement. I would 
further li1<e to know whether the Government 
contemplates to close lhe mills of Beawar. 
The hon. Minic_;ter had earlier informed that 
those mills were earC"iC"g 'profit and now they 
are suffering loss. I would like to know as to 
why jokes are being played with the fate of 
the workers. The hon. Minister had been to 
that place himsetf.. .. (Int9ITUplions) 

PROF. RASA SINGH RAWAT: I would 
like to know as to how many workers have 
already been recruited there and what stepS 
are'being taken by the Textiles Corporation 
for the proper functioning of those mills. 

SHRIASl-tuI\ GEHlOT: Sir, I had myself 
gone to Beawar. the hon. Membar do also 
meet me from time to time. I have already 
paid that the Govemment had to introduce 
the V.R.S. because the N.T.C. is in a bad 
State and it has already SUffered a loss of Rs. 
3300 crore. Cash-reimbursement from the 
Government has already been stopped. The 
workers who opt for voluntary retirement can 
do so, but it is not being imposed. If the hon. 
Membtlr can produce any specific case of 
voluntary retirement being imposed by the· 
management, then he can bring it to my 
knowledge, I will talk to the management. 

SHRI DILEEP SINGH BHURIA: The 
hon. Minister has just told that the 
Government is retiring the workers. There is 
a Sallan Mill in Ratlam in my Constitutency,_ 
The Mill is in a good state. TheManagement 
is contemplating to close this MBI but the 
workers wantto runthe mills on Co-operative 
basis. Now I would like to know whether the 
Government has formulated ar:y scheme 
under which they can run the mills and earn 
profit. The hon. Minister of Finance is silting 
here. I would like to ask him whether the 
Government would sanction a scheme which 
ensures the participation of the workers in 
management and which also ensures growth 
of produdion in the countr)'. Similarly, I 
would also like to know as to why the proposed 
Workers' Pension Bill has not been brought 
forward. I would like to know whether the" 
Government really intends to formulate any 
such scheme? 

SHRI ASHOK GEHLOT: The hon. 
Member is talking about a private mills insead 
of the miUs of N.T.C. 

SHRITEJ NARAYAN SINGH: How many 
workers are to be retrenched during the 
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current year by the Govemment and whether 
the Govemment has any proposal to re
employ them somewhere else after their 
retrer ~hment? 

SHRI ASHOK GEHlOT: I have already 
given reply to this question when Deoraji 
asked it. II is a Volunta'YRetirement Scheme. 
Any number of employees, who want to opt 
for it, can do it. Thereafter, the Govemment 
will undertake modernisaRon of the mills for 
which a scheme of Rs. 532 crores has 
already been formulated. So far as the 
question of re-employing the workers is 
concerned, the Government does not have 
any such scheme. 

[English] 

Mutual Fund for Small 
Scale Industries 

+ 
74. PROF. PREM DHUMAl: 

SHRIMATI DIPIKA H. 
TOPIWALA: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whether representations have been 
received by the Government for setting up a 
separate mutual fund for the Small Scale 
Industries; 

(b) if so, the details thereof; and 

(c) the action taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b). The 
All India Manufacturers'Organisation (AIMO) 
in a Memorandum submitted to the 
Government suggested inter alia setting up 
of a Mutual Fund with an initial contribution of 
Rs. 10,000 crores to make available working 
capital to the Small Scale Industries sector. 

(c) Under the Securities and Exchange 
Board of India (SE81) Act, 1992, SEBI is 
empowered to register and regul;:;te the 

working of collective investment scheme 
including Mutual Funds. The Memorandum 
received from the A IMO has been forwarded 
to SEBI. 

[ Translation] 

PROF. PREM DHUMAl: Mr. Speaker, 
Sir, the hon. Minister has hims€lf admitted 
that h') has received the representations and 
sent it to the SEBI. Now, I would like to know 
whether the Government would be satisfied 
by sending the representations that is to say 
whether it will only be doing the work of a 
Postman or Whether hon. Union Minister of 
Finance would take initiatiatives to provide 
some assistance to the small scale 
industries? 

SHRI RAMESHWAR THAKUR. Many 
facilities have been provided by the Ministry 
of Industries and also by many other Ministries 
to encourage the small-scale industries. A 
separate institution has been raised through 
which necessary economic assistance is 
provided to small scale industries. The hon. 
Member has asked whether it is sufficient to 
sent the memorandum received from the All 
India Manufacturers' organisation to SEBI 
which has suggested the setting up of a 
separate Mutual Fund with an initial 
contribution of Rs. 10,000 crare? Since this 
subject is dealt with by SEBI and since a law 
has also been enacted in this regard in 
Parliament empowering to regulate the Fund 
and to give approval for it, this Memorandum 
has been forwarded to the SEBI for the 
necessary action. 

PROF. PREM DHUMAl: I would like to 
know when did the hon. Minister receive the 
Memorandum and when did he send the 
same to the SESI and what steps have been 
taken by SEBI on it till date? 

SHRI RAMESHWAR THAKUR: We 
have no information as to what action SEBI 
has taken on it. As and when we receive the 
information we would inform the hon. Member 
but I would certainly like to mention that if any 
scheme for the Mutual fund is formulated, it 
is the SEBI that gives approval to it. If a 
Mutual fund is to be set up, it can be done in 
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three ways. First, income oriented scheme 
having thrust on maximum of income, the 
second is growth oriented having thrust on 
growth and the third is both income oriented 
as well as growth oriented in which collection 
is made on the spot to use money available 
from the Savings Scheme. In this regard if . 
any organisation wants to make any 
s49gestion, it can do or it can make a 
proposal or just a suggestion for a practical 
scheme that is to be framed under the 
Mutual Fund and if it wants to regulate it, It 
can put forward that proposal. The 
Memorandum has been forwarded to SEBI 
to consider all these aspects. When it takes 
a decision, the hon. Member will be informed 
accordingly. 

[English] 

SHRI PRITHVIRAJ O. CHAVAN: Sir, 
the answer given so far does not make it 
clear whether the proposed Mutual Fund will 
be set up by SEBI. SEBI can only regulate 
and give permission. So, we would like to 
know categorically whether the Finance 
Ministry is considering setting up of a Mutual 
Fund specifically for small-scale industries 
or not, and if not, will the Finance Ministry do 

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): Mr. Speaker, Sir, the 
Mutual Funds do not exist to provide the type 
of finance which hon. Members have in 
mind. There are already institutions. The 
SIOBI, for example, is there to take care of 
the term financing and the needs of the 
small-scale sector. Under the priority sector, 
the needs of the small industries for working 
capital are taken care of by the banks. 
Therefore, there is no proposal under the 
consideration of the Govemment to set up in 
the Government sector a new Mutual Fund. 

Restrictions of FIscal DeflcH 

-75. SHRI NIRMAl KANTI 
CHATTERJEE: 

SHRI MUMTAJ ANSARI: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether any meeting was held 
between the Union Government and the 
International Monetary Fund regarding 
restriction of fJscal deficit; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b). In 
October 1992 IMf- Mission visited India for 
the periodical Article IV Consultation and for 
an exchange of views on the IMF current 
Standby arrangement. Preliminary views 
were also exchanged on a medium term 
arrangement with the Fund for an Extended 
Fund Facility. 

SHRI NIRMAl KANTI CHATTERJEE: 
Sir, it is no answer. The question was whether 
any meeting was held regarding restriction 
of fiscal deficit. That was the question. But, 
what is the answer? 

SHRI MANMOHAN SINGH: Sir, this 
meeting was a review meeting and, therefore, 
the purpose of this meeting was to reviewthe 
progress of the programme that we have 
with I.M.F. What els9 can be stated beyond 
that?( Interruptions) 

WRITTEN ANSWERS TO QUESTIONS 

[English] 

Committee on Structure of 
Emoluments 

-64. SHRIMATI VASUNOHARA 
RAJE: 

SHRIMATI BASAVA 
RAJESWARI: 

Will the Minister of FINANCE be pleased 
to ~ate: 

(a) whether the expert committee 
constituted to study and examine the structure 
of emoluments of the employees of the 
Central Government, public sector 
undertakings, nationalised banks and 
statutory corporations etc. has submitted its 
report; 
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(b) if so, the main recommendations of (a) whether the Government have 
the committee and the action being taken by finalised the roadslState Highways which 
the Govemment theraon; and are proposed to be declared as National 

HIghways during 1992-93 and the Eighth 
(c) If not, the reasons for delay? FIVe Year Plan respectively State-wise 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHEf. (a) No, Sir. 

(b) Does not arise. 

(c) The terms of reference of the 
committee are comprehensive, requiring 
collection of voluminous data and its detailed 
analysis in respect of pay and DA structure 
of Central Govt. employees, employees of 
Public Sector undertakings, banks, and 
autonomous bodies. Keeping in view the 
complex task before the Committee, the 
term of the Committee of Experts has been 
extended upto 31.12.92. 

Rupee-Rouble Exchange Rate 

·65 DR. Y.S. RAJASEKHAR REDDY: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether any agreement has been 
reached with the Government of Russia 
regarding revisions of rupee rouble exchange 
rate; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR); (a) No, Sir. 

(b) Does not arise. 

[ Translation] 

New National Highways 

·~68. SHRI SURENDRA PAL 
PATI-lAK: 

DR. VASANT PAWAR: 

Will the Minister o.f SURFACE 
TRANSPORT be pleased to state: 

(b) the funds proposed to be allocated 
for construction of new National Highways 
during the same period, State-wise; and 

(c) the details of the foreign assistance 
proposed to be taken for the purpose? 

THE MINISTER OF STATE OF THE 
MINISl RY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No, Sir. 

(b) Due to limited allocation for National 
Highways in the 8th Plan, it is difficult at this 
stage to declare any new National Highways. 
The matter will be re-examined at the time of 
mid-term review of the 8th Plan in case 
allocation for National Highway is increased. 

(c) There is no proposal for seeking 
foreign assistance for development of new 
National Highways. 

[English] 

Raids by Enforcement AgenCies 

469. SHRI SURENDER REDDY: 
SHRI HARJ KEWAl 

PRASAD: 

Will the Minister of FINANCE be pleased 
to state 

(a) the details of the raids conducted by 
each of the different enforcement agencies 
from July 1, 1992 to October 31, 1992; 

(b) ttre value of unaccounted money, 
gold alid other wealth detected during these 
raids; and 

(cl the number of persons prosecuted 
and convicted in this regard? 
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THE MIMSTER OF STATE IN THE of searches/ seizures by enforcement 
MINISTRY OF FINANCE (SHR!. agencies under the Fmance Ministry during 
RAMESHWARTHAKUR): (a) and (b). Oetails July 1, 1992 to October 31, 1992 

51. No. A(jency No. of Value of Remarks 
Searches Unaccounted 
Sslzures money, Gold 

& other wealth 
$4Iized 
(Rs. crores) 

1. Customs 19281 246.86 

2. Central Excise 946 

3 .. Income Tax 1995 

4. Enforcement 362 

5 .. Narcotics Control 29 
Bureau 

6. Central Economic 
Intelligence 'Bureau 7 

(cl Information is being collected and will be 
laid 00 the Table of the House. 

[ Translalion] 

Assistance from Central Road Fund to 
Madhya Pradesh 

• 72. KUMARI \I ,',1 LA VERMA: 
SHR:MATI SUMITRA 

IlAAHAJAN: 

Will the Minister of SURFACE 
TRANSPORT be pleaGed to state: 

2589 

169.14 

1.90 

2.64 
In addition to the 
value o! assets 
SfiI~ as reported 
under cm4 a MaruU 
car and narcoticdruga 
including heroin, 
ganjCl and 
methqualone were 
also seized. 

-Incriminating documents 
were seized. --------

(a) the details of 1tIe proJects/schemes 
sent by the Government of .,bdhya Pradesh 
for assistance from the Centr al Road Fund 
dUring 1991-92; and 

(b) t'1(;' action taken but the Union 
Go,er l'Il8nt th",reon, project-wist.? 

THE MltJISTER OF STATE OF TilE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER)' (a) A stater;",m 
indicating the sc.ntlmes se:!t by !r.e 
Government 01 Madhya Pradf:sn Ir. August, 
91 for assistance under Central Road hmd 
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15 given in the Statement attached. 13.5.1988 has not yet taken place, these 

(b) Since actual augmentation of Central 
f{~ad Fund in accordance with ReVised 
Resolution adopted by the Parliament in 

schemes could not be processed. However, 
the State Govt. has already utilised its 
accruals under Central Road Fund as per 
Old Resolution upto 31.3.1992. 
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ADB Assistance for Ermo re and 
Paradip Ports 

*73. Dr. RAJAGOrALAN 
SRIQ~13Ati; Will the Minister of SURFACE 
"tRAN§l5ORT be pleased to state: 

(a)whetherthe Asian Developrrent Bank 
is to finance the development of Ennore and 
Paradip Ports for transporting coar;--

(b) if so, the details thereof; 

(c) the condition laid down for the 
repayment; and 

(d) the extent to which the sale price of 
coal is likely to go up in the domestic market? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes sir. 

(b) The ASian Developrrent Bank has 
given a loan of $ 285 million which includes 
$134.85 minion for creation of mechanised 
coal handling facilities at Paradlp Pori and S 
150.15 million for Ennore Port. 

(e) The loan is 10 the repaid within a 
period of 15 years after moratorium period of 
five years. The rate of interest will be as 
determined by tne Bank tram time to time in 
accordance with the procedure applicable to 
loan from its ordinary capital resources. 

(d) On implementation at this project 
and as a consequence of it pe~ the 
question of coal price going up does not 
arise, as TNEB would save approximately 
Rs. 300 per tonne in transport cost. 
::::-- -
{ Trans/ation} 

Flna~trlngencles of State 
Governments 

76. SHRI CHHEDI PASWAN: 
SHRI- [O!SANAIH . 

CHOUDHt:JA'Y: 

Will the MinisterofFINANCE be pleased 
to state: 

(a) Whether some State Governrrents 
have brought to the notice of the Union 
Government the financial stringencies being 
faced by them; 

(b) if so, the names of these States; and 

(c) the steps taken/proposed to be taken 
by the Union Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE): (a) and (b). 
Yes, Sir. some States like Arunachal Pradesh, 
Assam , Himachal Pradesh, Jammu & 

Kashmir, Manipur, Nagaland, Tripura, Bihar, 
Gujara!, l5era.3 Madhya Pradesh, Orissa, 
Punjab and West Bengal have intimated that 
tFley are facing financial stringencies during 
the current financial year. 

(c) Transfers of resources to States are 
made on the recommendations of either the 
Finance Commission or the Planning 
CommISSion. The State's entitlements are 
released on monthly/quarterly basis or 
reimbursed on the claims filed by the State 
Govemments, States in overdraft are advised 
to take steps to come out of the overdraft. 
When the overdraft persists, State's 
entitlements are also pre-paned to assist 
them In coming out of overdralC 

(English) 

National Renewal Fund 

*77. SHRtRA.MKAPSE: Willtne MInister 
0' LABOUR be pleased \0 state: 

(a) whetner various Central Trade 
Unions have opposed the selling up 01 the 
National Renewal Fund by the Union 
Government; 

(b) if so, the reasons therefor; 

(c) .... her the union Government had 
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consulted these trade unions while setting 
up the above Fund; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL AND MINISTER OF 
STATE OF THE MINISTRY OF 
LABOUR(SHRI..fA_SANGMA): (a) to (e). 
The Government's intention to establish 
National Renewal Fund to provide for social 
safety net for the workers who may be 
adversely affected under the new Industrial 
Policywas anno.in the FinanceMinister's 
Budget Speech for 1991-92 made on July 
24, 1991. The concept Paperon the National 
Renewal Fundwas presented at the meeting 
of the special Tripartite Committee which 
was constituted by the Ministry of Labour to 
consider the impact of new Industrial Policy 
on labour and other related issues held on 
20.1.1992. The labour side opposed the 
Concept Paper as it felt that it related only to 
retrenchment compensatIOn. In pursuance 
of the annoucement Government established 
the National Renewal Fund on 3.2.1992 

Foreign Assistance 

"78 SHRI AMAL DAnA: 
SHRI M.V. CHANDRA 

SEKHARA MURTHY: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whether the World Bank has recently 
cancelled an unutilised loan of $1.45buillion -to India: 

(b) if so, the fields in which the loan was 
to be utilised and the reasons for its non--utilisation; 

(c) the details of the loans taken from 
foreign financial institutions and various 

countries which remained unutilised during 
the last three years, Institution, country and 
year-wise: 

Cd) the reasons therefor in each case; 

(e) the amount of interest paid on 
unutilised loans; and 

(f) the steps taken by the Governmenlto 
ensure the full utilisation of foreign loans? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR):(a) and (b). In 
December, 1991, an arranQ.ement was 
arrived at between Govern. nant of India and 
the World Bank to cancel an amount of US 
$' bullion of~ans without adversely 
affecting the committed physical targets and 
to redeploy an amountof 'DAcreditequivalent 
to US $ 0.65 billion for financing a structural 
adjustment loan as a fast disbursing 
operation. This was necessitated by the fact 
that a large volume of _!Lndisburse5U,oans and 
credits had accumulated because of tardy 
project implementation and there had been 
significant savings following the depreciation 
of the rupee. In spite of all possible steps 
being taken to enhance the utilisation of aid, 
the large undrawn balance of borrowings on 
these projects was solwing down 
overall utilisation ,and making it more difficult 
to negotiate funding on newer projects, as 
the World Banks's maxtmumexposure limits 
had nearly been reached in the case of India. 
The details of projects from which the 
cancellations were made are given in the 
attached Statement-' 

(c) Statement ·11 showing details of 
undrawn balances as on 31.3.90,31.3.91 
31.3.92 is attached. Further Details are also 
available in the External Assistance Brochures 
for the respective years which are placed in 
the Parliament Library. 

(d) Most of the external assistance is 
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tiedtospecificproJectsandthedlsbursements in 1989-90, 1990-91 and 1991-92 is Rs. 
are therefore hnked to the project 203.5 Crores. 
"tinplementation schedule. The pace of 
implementation varies from project to project. 
However, the loan amount not utilised during 
a particular year does not lapse, and would 
be carried forward for Utilisation in 
subsequent years. 

(e) No mterest IS payable on the 
unutilised amount of loans however, 
commitment charges are payable on the 
unutihsed amounts of loans from some 
sources. The total cOMmitment charges paid 

(f) Government have taken a number of 
steps to accelefate the implementation of 
extemally aided projects and the utilisation 
of external assistance. These include 
simplification of .procedures for release of 
foreign exchange and tender evaluation, 
passing on of 100% external assistance to 
States, and advance releases on account 
externally aided projects. Monitoring of 
externally aided projects has also been 
intensified. 
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IJiiilJ of Cadets In I~ (b) whether the results are as per 

79. SHRI H.Mll ~ 
SINGH: 

SHRftiATI GIRIJA DEVI: 

Will the Minister of DEFENCE be 
pleased to state: 

(a) whether attention of the Government 
has beeiiCi'iiwn to the report appearing in 
the Indian Express dated October 10, 1992 
regarding death of cadets of the Indian 
Military Academy, ~hradUD. due to 
negligence; 

(b) if so, whethertl"le Govemment have 
inquired into the matter; 

(c) the outcome thereof and the 
responsibility fixed for various lapses; and 

(d) the preventive measures being taken 
in this regard? 

THE MINISTER OF DEFENCE(SHRI 

S~~~£tAWAB): (a) Government have 
seen e press reports in the matter. 

(b) to (d). Twoseparate,Courtsof Inquiry 
have been ordered in connection with the 
two ca~es. The reports are under examination 
of the ~Central Command. 

[ Translation] 

Results of liberal Economic Policy 

*80. ,oSHRI S.N. VEKARIA: 
SHRI NITISH KUMAR: 

Will the MinistQr 01 FINANCE be pleased 
to state: 

(a) the details of the results achieved so 
far on account of liberal econollllC ~Y 
adopted by the Govemment, 

expectations; and 

(c) if not, the further steps proposed to 
be take ... in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (c). The 
results of economic reform measures 
undertaken by the Government have to be 
seen both in terms of their Impact on the 
immediate changes in the economic situation 
as well as the structural improvements for 
achieving a higher sustainable growth in the 
long run. The changes in the economic 
policieS are far reaching and will have a 
profound effect on the future performance of 
the economy. The early results of the reform 
measures have also been encouraging. The 
major aChievements of the liberal economic 
polics adopted by the Govemment are as 
under: 

(i) The international confidence has been 
restored, and the balance of payments 
~Foreignexchangereserves 
as at the end of October, 1992 stood 
at U.S.': 5. 45 billion. the monthly 
outflow.romNRlaccounts during first 
six months 011992-93 declined to 
US&366miUioncomparedU.S !1287 
million during the corresponding period 
l.1st year. 

(ii) The fiscal consolidation programme 
of the Government is preeceedi[l9 on 
schedule. The fiscal ~lCftwhich was 
running at 8.5 pre cent of ~ in 
1990-91 was reduced to 6.5. percent 
last year and IS proposed \0 be brought 
c,own to 5 per cenl this year. 

(ii\ The tighter fiscal policy combIned With 
a t1ight monetary policy has resulted 
in fringing down the inflation rate, as 
measured by the Wholesale Price 
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." Ir'!'Oex,from HL 7 per cent in August ' (a) w'hetherthe numberof child labour in -I

1991 to 9,1 per cent during the week Delhi is on the increase;
ended November 7, 1992, '

(b) if so, the present number thereof;
~. .(iv) Our exports during April-September

«: 1992 recorded an increase ers- 37
per cent in U,S,' dol@t terms. Th!3
pertormance of exports '~is
considerably I;ligher if exports to
General Currency Area (GCA) are,
considered. Exports to GCA have

. registered a grolh of .12.96 per cent
during April-September 1992. Our
export friendly policies have
contributed to growth in the exports.

(v) The industrial production during April-
July 1992 recorded an increased of
2.1. per cent as against a decline of
.1.4. per cent in the same period last
year.

(vi) As a result of liberal policies to attract
foreign direct investment, the total
foreign investment approvals during
Aug us! 1991 to July 1992, have
i~ed to Rs. 1954 crores
compared to Rs. 166 crores in the
same period last year. The foreign
investment approvals during August-
October, 1992 amounted to Rs. 1725
crores ccmpared to Rs. 162 crores in
the same period last year.

The process oi restructuring of the
economy has turned out to be much less
painful and much less prolonged than was
initially anticipated and the results of the
reform measures so far have by and large
been in line with the Government's
expectations.

[English]

Child Labour in Delhi

692.SH.RI VISHy/ANATH SHf.~TR.!:
Will the Minister of LABOUR'be pleaSe(}to

\ .' ,.
state: '

(c) the percentage rise in child labour
,during each of the la;t three years;

(d) whether the governmer:lt propose to
formulate any scheme for the welfare of the
child labour; and

(e) if so.the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) to (c). The
Government of National Capital Territory of
Delhi have informed that no survey has been
conducted regarding the number of child
labour 'in the National Capital Territory of
Delhi. However, the 197; and 1981 Census
gives the numberof working children between
the age group 0-14 years as 17,120 and 25, ,-
717 respectively.

(d) and (e).Legislative provisions have
been maqe invarious laws to protect children
from exploitation at work and to improve their
working conditions. In addition, the Child
Labour (p'rohibition & Regulation) Act, 1986
prohibits ef!1ployment oif children in certain
hazardous occupations and processes and
. regulate their employment in other areas;
F'or strengthening the enfo-cement
machinery cf the State Governments/Union
Territory Adrnlntstrations who are mainly
responsible for enforcing these provisions
50% assistance' is made available under a
centrally sponsored scheme.

The National Policy on Child Labour,
1987 has been formulated which interpalia
envisages focusingon general development
programmesfor"the'benefit of child labour ~
. and project-based plan of action in areas of
high concentration orchild labour.'
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Financial assistance to voluntary Governments. An assign~ the 
. .' I idedf tak' act' ina~quacies of pavements thickness on 

organrsatlons s prov or Ing up lon- National Highways has Indicated that out of 
oriented projects. In addition, with IlO's the total length of 33689 Kms, strengthening 
aSSistance, two projects for the benefit of of pavement is required in 19, 000 kms 
working children namely CLASP (child lobar during the 8th Plan period .. Strengthening of 
Action and Support Programme) and IPEC National Highway pavements IS a continuing 
(International Programme on Elimination of process and it is being undertaken in various 
Child labour) have also been taken up. plan periods depending on the availability of 

The above measures are operative 
throughout the country, Intluding Delhi. 

Pavement on national Highways 

693. SHRI MANIKRAO F10DlYA 
GAVIT: Will the Minister ot SURFACE 
TRANSPORT be pleased to state: 

(a) whether the major part 01 the road 
network in the country remains unpaved 
even the paved surface of National Highways 
being inadequate toll meet the requirements 
of heavy traffic vehicles; 

(b) if so, the whether any study has been 
conducted in this regard; 

(c) if so, the details thereof; and 

(d) the action plan chalked out by the 
Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a)Yes, Sir. 

(b) to (d). Government of India are 
primarily concerned with development of 
National Highways. All other roads are under 
the control of the respactlve State 

Industrial Development Bank of 
India (lOBI). 

Industrial Finance Corporation 
of India (IFCI). 

Industrial Credit and Investment 
Corporation of India (ICICI). 

Small Industries Development Bank 
of India (SIDBI). 

Industrial Reconsrtuction Bank 
of India (IRBI), 

funds. Forthe 8th Plan. an allocation of Rs, 
2600 cores has been made available for 
Central Sector Road Programme against 
the projected requirement of Rs, 7830 crores. 
Within the budget available, strengthening 
works on National Highways will be taken up 
in 8th Plan in a phased manner. 

[ Translation) 

DIsbursement of Institutional Credit In 
Bihar 

694. SHRI RAM T AHAl CHOUDHARY: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether inst~utionai credit has been 
disbursed in Bihar 

(b) if so, the details of the j'lstitutional 
credit disbursed during 1989-90 and 1990-
91; and 

(c) if not, the reason therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) (a) and «(b). The institutional credit 
disbursed in Bihar in 1989-90 and 1990-91 is 
as follows: 

1989-90 

82.6 

11.7 

7.9 

8.5 

1990-91 

42.8 

5.4 

9.1 

43.8 

5.7 

(Rs. in crores) 
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Note: The SSI port-folio of IDBI was shifted enactment of a Central legislation for the 
to SIDBI during 1990-91 aflerthe later come improvement of the condition of farm labour 
into existence on 2.4.1990. This accounts for and to protect them agalost their economic 
the decline in lOBI's share of assistance to and social exploitation has been ending sinoe 
Bihar in 1990-91. long; 

(c) Does not arise. 

Setting up of Rural Industries 
In Orissa 

695. SHRI SRIKANTA JENA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Small Scale Industries 
Development Bank of India has formulated a 
project in Orissa to set up rural industries; 

(b) if so, the details thereof; and 

(c) the future schemes of the Small 
Scale Industries Development Bank of India 
for the State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) (a) and (b). Since the Small 
Industries Development Bank of India (SIDBI) 
is an all India Institution, its schemes are not 
drawn worth reference to any particular State. 
SIDBI has been providing assistance to units 
in tiny and Small Scale Sector under its 
refinance schemes thorough the state level 
Institutions and Commercial banks all over 
the country. Small Scale Industries in Orissa 
have also received significant share of 
assistance provided by SIDBI. 

(c) While no specif;c schemes are being 
contemplated by SIDBI with reference to 
Orissa. it would endeavour to step up in 
future the flow of assistance to the small and 
tiny units in the state under its various 
schemes. 

Laws Regarding farm labour 

696. SHRI VUAY KUMAR YADAV: Will 
theM:,' _ ~rofLABOURbepleasedtostate: 

(a) whether the demand for the 

(b) if so, the difficulties being faced in 
enhancement of such a legislation; and 

(c) the time by which the Government 
propose to enad the above legislation? 

THE DEPUTY MIN.ISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) Yes, Sir. 

(b) and (c). Since agriculture is a State 
subject, all the State Governments have to 
be consulted in this matter. As such a 
Committee of State Labour Ministers with 
labour Minister of Maharashtra as chairman 
has been constituted to lock into the demand 
for enactment of a Central legislation for 
Agricultural labour. The Committee has been 
directed to expedite its report. Further action 
by the Government will be taken up on 
receipt of the report. 

Domestic loans 

697. S"~RI SATYANARAYAN JATIYA: 
Will the Minister of FINANCE be pieased to 
state: 

(a) The total outstanding amount of 
domestic loans as on April, 1992; 

(b) the interest due on these loans per 
annum; and 

(c) the ,;resent position and system of 
th3 payment of due inte~est and the 
repayment of domestic loan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTOUKHE); (a) The total 
amount of market loans raised by the Central 
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Government from domestic SOU~S ~nd India is required to purt:hase raw jute that is 
outstanding at the end of 1991.92 ~evised offeI8dforsaleatminimumsupportpricesin 
l;stimates was As. 76066 crores. . order to pro.tecl the Interests of the jute 

(b) the Interest due on the loans varios 
fromyearto year depending upon the amount 
outstanding at the end of the previous year, 
the fresh borrowings on which interest falls 
due from the current year and the rates of 
interest at which the loans were n...:t<I. 

(c) The payment of Interest and 
repayment of the loans are subject to terms 
and conditions laid down in the loan 
notifications. The interest amounts are paid 
half yearly while the repayments are made 
on maturity of the loans. The Budget for 
1992-93 includes a provision of Rs. 1150.65 
crores for repayment of loans matunng this 
year and As. 8250 crores for interest on 
market loans. 

Financial Crisis In JOt 

698. SHRIJITENDRA NATH DAS: 
DR. ASIM BALA: 

Wiftthe Minister of TEXTILES be pleased 
to state: 

(a) whether the Jute Corporation of 
India is unable to check distress sale of jute 
due to Finance crunch; 

(b) If SO, the reasons therefor: 

(c) whether the Union Government 
propose 10 provide adequate funqs to the 
Jute Corporation of India mainly for proper 
operationslfunctioning and to open new 
Centers in view to Increase the storage 
capacity of JCI; and 

(d) If so, the details thel'8Of State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTIlES (SHRI ASHOK 
GEHlOT): (a) to (d). Jute Corporation of 

growing farmers, JCt has accordingly, in 
association with Its agents purchased 6, n, 
554 bales of raw jute upto 15.11.92 during 
1992-93 jute seasons. Government already 
guarantees the ~rgjn money requirement 
of JCI in order to enable • to conduct price 
support operations and also reimburse 
losses, if any that maybe incurred by JCI in 
such operations. 

Women Bus conductors In D. T.C. 

699. SHRI SUKHENDU KHAN: 
SHRJ RAMCHANDRA 

GHANGARE: 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) the total number of women 
conductors in the Dethi Transport 
Corporation's buses in 1975; 

(b) the number of such conductors in 
1991; 

(c) whether there Is any decline in the 
numbers; and 

(d) If so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAG DISH TYTlER): (a) Nil. 

(b) 35 

(c) No, sir. 

(d) Does not arise in view of (c) above. 

Service Ruin for Central PensIon 
Accounting Offtce 

700. SHR1 SANAT KUMAR MANDAl: 
WID the Minister of FINANCE be pleased to 
state: 

(a) Whether the Service Rulesl 
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regulations have not been finalised lor the during April. 1992. A TechnlcaI committee 
el'fl)loyees of the Central Pension accounting has conducted enquiry no the incident and 
Office even after a loans of three years; has since submi&aad iIa report. 

(b) if so, the reasons therefor; and 

(c) The time by which the rules/ 
regulations governing the service conditions 
are likely to be finalised and il'fl)lemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE): (a) Finalised 
Recruitment Rules !Regulations exist for aU 
categories 01 stafl working In the Central 
Pension Accounting Office except for 
computer operators. data entry operators 
and staff car driver. 

(b) and (c). The draft Recruitment Rules 
for the three categories mentioned above 
are under various stages of examination. 
They are expected to be finahsea soon. 

[ Translation] 

Nizamuddin Bridge 

701. SHRI RAM SAGAR: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whe!herinvestigation irltothe incident 
of collapse of a part of NIZamuddin bridge 
built on the fiver Yamuna in Delhi has been 
completed; 

(b) If so, the details of the findings of the 
investtgahon; and 

(c) the action taken so far against the 
gUilty? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER); (a) There was 
an ltlCident of caving-in of a portion of the 
road In the eastern approach of the 
NlZamuddm bridge on Yamuna river in Delhi 

(b)~). Thefinding ottheinvestigaOOn 
is that the caving-in was caused by leakage· 
at water mains of Delhi Water Supply and 
Sewage Disposal Undertaking of Delhi 
Municipalcorporation. The tinaldecision and 
follow up action on the findings of the 
Technical Committee is yet to be taken in 
fonsultation with Municipal Corporation of 
DelhilDelhi Administration. 

(English} 

Shortage of Foundry Coke In 
Maharashtra 

702. SHRI GOVINDRAO NIKAM: Will 
the MInister of COAL be pleased to state: 

(a) whether there is a shortage 01 
found ry coke in the Western region (,I 

Maharashtra; 

(b) it so, the reasons therefor; and 

(c) the action the Government propose 
to take for the regular supply of foundry coke 
in western region of Maharashtra? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NY AMAGOUDA): (a)to(c). Coal India Limned 
(Cll) have ", \lported that they are not aware 
of any shortage of Foundry Coke in the 
Western Region of Maharashlra. Apart from 
Cil. foundry coke is being produced in private 
sector. Coke is also allowed to be imported. 
Supply of Hard Coke Is arranged by CIL 
mostly by rail to the consumers in 
Maharashtra as per the sponsorship issued 
by the DirectOf of Industries of the State. 
Consumers Inked to E'sCCl are also permitted 
to draw the shortlaU,ntitlement from CCL by 
roacl. The quantity of Hard Coke 01 different. 
quality supplied to consumers in Maharashtra 
in the year 199'-92 and during the period 
April to September. 1992 is as giVen belOw; 
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(Figure in '000 tannes) (a) the Foreign Exchange reserves as 

Year Ouantity supplied 

1991-92 18 

1992-93 6 
(April -September) 

Violation of Rules by Drug 
Manufacturing Companies 

703. SHRI MOHAN RAWALE: Will the 
Minister of FINANCE be pleased to state: 

(a) whether some cases of alleged 
evasion of income tax, excise duty and 
customs duty by some drug manufacturing 
companies have come to the notice of the 
Government; 

(b) if so, the details thereof; and 

(c) the action taken or proposed to be 
taken against these companies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b). 162 
Cases 01 alleged violation 01 the Central 
Excise Rules, 1944 by drug manutactunng 
companies all over India have come to the 
notice 01 Central Excise authorities during 
the last one year. Estimated amount of 
Central Excise duty evasion involved in these 
cases is Rs. 21. 59 crores (Provisional); 

(c) Action is being taken in these cases 
under the provisions of the Central EXCise 
Act, 1944 and the rules made, thereunder. 

Information In regard to Customs duty 
and Income tax IS being collected and will be 
laid on the Table 01 the House. 

Foreign Exchange Reserves 

7~. SHRI GEORGE 
FERNANDES: 

SHRI MANORANJAN 
BHAKTA: 

Wililhe Minister of FINANCE be pleased 
to state: 

on October 31. 1992; 

(b) wh,,:ther the position of Foreign 
Exange reserve is comfortable; 

(c) whether there is still a need to secure 
further loans from the International Monetary 
Fund or the World Bank; and 

(d) if so, the justification thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The foreign 
eXchange reserves were Rs. 14, 120. 39 
crores (excluding Gold and Special Drawing 
Rights) on 31.10.92. 

(b) The foreign exchange reserves 
position at the end of October, 92 was 
comfortable compared to the poSition at the 
end of October, 91 when the reserve were 
Rs. 6032.47 crores. 

(c) and (d). The exceptional financing of 
US $ 3 billion agreed to at the Aid India 
ConsortIum MeetIng in 92 which includes. 
loans from IMF and World Bank are 
conSidered suffICIent to meet our essential 
reqUirements lor the year. 

( Translation) 

STA Permits to SCslSTs 

705. SHRI N.J. RATHVA: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) the details ofthe private buses plying 
under the Delhi Transport CorporatIOn and 
State Transport Authority separately, in Delhi 
at present; 

(b) the nurrber 01 buses under DTC and 
STA being run by the Scheduled Castes and 
Scheduled Tribes permit holders; 
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. (c) whether the said number is par with THE MINISTER OF STATE OF THE 
the number reserved for them; MINISTRY OF SURFACE TRANSPORT 

(d) if not, the reasons therefor; and (SHRI JAGDISH TYTlER): (a) and (b). The 

(e) the corrective steps being taken in 
this regard? 

No. of buses 

STA 1867 

DTC 606 

(c) to (e). In the case of 3000 Stage 
Carriage Permit Scheme (Red line Services) 
the Delhi Administration have insured that 
reservation criteria prescribed in the Motor 
Vehicles Act, 1988 are followed with regard 
to SC/ST permit holders. 

In the case of DTC, out of 606 private 
buses, 10 permits holders are SC/ST 
applicants. The shortfall was due to lack of 
response trom SC/ST applicants. As no 

further permits to private operators forplaying 
under D TC are being given, the question of 

corrective action, in so tar as DTC ;s 
concerned, does nof arise. 

[Eng/ish) 

2nd Labour Commission 

706. DR. KRUPASINDHU BHOI: Will 
the Minister of LABOUR be pleased to state: 

(a) whether the Govemment propose to 
set up second labour commISsion; and 

(b) if so, the when the labourcorMllsslon 
is going to be set up. 

THE DEPUTY MINISTER IN THE 
MtNtSTRY OF LABOUR (SHRI PABAN 
SlNGH GHATOWAR): (a) and (b). In the 
Indian labour Conference held in Septerroer, 
1992. representatives of cerlalncentral trade 

details of buses plying on stage carriage 
permits in Delhi as on 24.11. 1992 are as 
under:-

of which owned by SCIST 

98 

10 

unions had suggestedconstilution of a second 
National Commission on labour. The matter 
is under examination. 

o 
Comprehensive Plan for Promotion of 

Handloom Weavers 

707. SHRI VIJAY NAVAL PATll: Will 
the Minister of TEXTilES be pleased to 
state: 

(a) whether the Government are aware 
of deteriorating economic condition 01 

handloom-weavers in the country; 

(b) if so, whether the government have 
formulated any comprehensive action plan 
for the promotion of handloom sector during 
he Eighth Five Year Plan Period; 

(c) if so, the details thereof; 

(d) whether any allocation has been 
made for the said purpose; 

(e) the nurrber of weavers covered 
under the scheme; 

(f) Whether the Government have also 
made any review of schemes implemented 
for strengthening of handloom sector during 
the Seventh Plan; and 

(g) If so, the details thereof Statewlse? 
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THE MINISTER 01= STATE OF THE revised; 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOn:{a) While theeaming of handloom 
weavers varies from season to season 
depending on the demand and prices of raw 
materials and finished goods, Government 
has no particular information that economic 
condition of hand loom weavers in the country 
is deteriorating. 

(b) Government has formulated a 
comprehensive planJorthe development of 
handloom sector during the Eighth Five Year 
Plan Period. 

(c) (d) and (e). Under the Eighth Plan 
there is a total proposed outlay of Rs. 300.00 
crores against an expenditure of Rs. 131.53 
crores during the Seventh Plan under a 
number of Plan Schemes. 

(f) Yes, Sir. 

(g) Based on the review of Seventh 
Plan. serveral modifications have been made 
in the approach tor \I\e handloom sector 
during the Eighth Plan. Greater emphasis 
has been placed on Welt are PaCKage 
Scheme. Thrift Fund Scheme andwonc.shed
cum-Housing Scheme, Group Insurance 
Scheme, Margin Money lor Destitute 
weavers, Integrated handloom Village 
Development Scheme and Silk Yam Bank 
Scheme have been introduced. Statewise 
allocation of funds for every scheme is done 
as per proposal from the State Government 
and after due examination thereof. 

Royalty on Coal 

708. KUMARI PUSHPA DEVI SINGH: 
Will the Minister of COAL be pleased to state: 

(a) the procedure laid down lor the 
revision 01 rate of royalty to coal producing 
States; 

(b) when the rate of royalty was last 

(c) whether the Government propose to 
revise the royalty on the request of some 
State Governments; and 

(d) if so, the proposals in this regard? 

THE DEPUTY MINISTER OF THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) Section 9 (3) of Mines 
& Minerals (Regulation & Development) Act, 
1957 empowers Central Govemment to 
amend Second Schedule to the said Act by 
notification in the Official Gazette, so as to 
enhance or reduce the rate at which royalty 
shall be payable in respect of any mineral 
with effectfrom such date as may be specified 
in the notification. In past, the Central 
Government have been constituting Study 
Group(s) to examine various aspects of 
fixation of royalty rates and make 
recommendations to Govemment in this 
regard. 

~b) ,he rates 0\ rO'la\\'1 on coa\ 'III ere \as\ 
reviseow.e.\. '.8.9'. 

\c) and \0). ,he pro"iso \0 a\oresaid 
Section bars the Central Govemment trom 
enhancing rates ot royalty in respect of any 
mineral more than once during a period of 3 
years. Since last revision of royalty on coal 
was done on 1.8.1991, next upward revision 
of royalty on coal could be undertaken only 
after 1.8.1994. 

[ Translation) 

New Ordnance Factory 

709. MAJ. GEN. (RETD) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Government are 
considering any proposal to establish 
ordinances factories in the country particularly 
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in Uttar Pradesh; the Social Security Association of India, New 

Delhi about unemployment insurance 
(b) if so, the location decided for this scheme for the industrial workers was 

purpose; and received brthe Government on 6.7.92. 

·(c) the time by which the work is likely 
to be started? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a~ No, Sir. 

b) and (c). Do not arise. 

[English] 

Unemployment Insurance Scheme for 
Industrial workers 

710. SHRJ KALKA DAS: Will the Minister 
of LABOUR be pleased to state: 

(a) whether the Government have 
received any representation lromtraoo unions 
and labour organisations to start 
unemployment Insurance scheme for the 
industrial workers; and 

(b) if so, the reaction of the Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR(SHRI PABAN 
SINGH GHA TOWAR): (a) A suggestion from 

(b) The Government is examining the 
suggestion. 

[ TmnsJation] 

Central Trade Unions Representing the 
workforce 

711. DR SUDHIR RAY: Win the Minister 
of tABOUR be pleased to state the 
percentage central trade unions represent of 
the total work force in organised and 
unorganised SECTORS in the country; 
Union-wise and Sector-wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): The membership 
strength of the Central Trade. Union 
Organisations verified as on 31. 12.80 union
wise and sector (Industry-wise) is given in 
attached Statement 

However, no such distinction as 
organised and unorganized sector is made 
while conducting general verification of the 
strength of Central Trade Union 
Organisations. 
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,Rea. of ~ Moruty In fUm Industry 

712. SHRI RUPCHAND MURMU: Will 
the Minister of FINANCE be plea5ed to state: 

(a) whetherthe Government have made 
any assessment on the role of black money 
In fUm industl)'; 

(b) if so. the details thereof; and 

(c) the steps taken or proposed to be 
taken to check the black money finding its 
way 10 film industry? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (c). There is 
nl) official estImate or assessment of black 
money in fUm industry. Besides changes in 
economic policies such as liberalisation of 
economiccontrols, delicensing and reduction 
in· tax rates, various legislative and 
administrative steps have been taken to curb 
the menace of black money. Thus. statutory 
provisions have been made in section 44M 
of the Income tax Act requiring every persons 
carrying on professio~ to keep and maintain 
accounts prescribed bylaw and these are 
examined in the scrutiny of assessments. 
The Central Board 01 Direct Taxes have 
notified film artists, cameramen. directors 
etc. as professionals who are required to 
maintain accounts under section JAM. 
Specialised film circles have also been 
created lor assessment of such persons to 
enable better handling and detecption of tax 
evasion in such cases. Statutory provisions 
have been made in sedi()O 285B regarding 
contemporaneous submission of statement 
of payments 01 over Rs. 5. 0001- by film 
prod~rs. This is examined in the scrutiny 
of assessments. The Income·tax 
Investigation Wing also carries out cross • 
verification of such of payments of over As. 
10.0001- Actions by way of search. survey 

and other InvastlQa1ions are also resorted 10 
in s,uch cases when any specific information 
of tax evasion is received. 

Housing Scbames Qf UC 

713. SHRI DHARMABHlKSHAM: Will 
the Ministerof FINANCE be pleased to state: 

(a) whether the life Insurance 
Corporation of India bas taken up housing 
schemes in a big way; 

(b) if so, the details thereof; and> 

(c) the number and details of such 
schemes taken up in Andhra Pradesh? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) (a) and (b). The Life Insurance 
Corporation has been taking up the policy 
holders' housing scheme depending upon 
the availability of suitable land, internal. 
manpower andtechnical resource etc. Under 
the policyholders housing scheme, Ltc has 
so far constructed 3710 residential unite in 
the following places, Bombay-1538 units. 
Hyderabad-106 units, Kanpur-156 units, 
Ahamadabad-324 units and at Bangalore-
1592 units,Asondate429 units at Bangalore 
and 800 units at Madras are under 
construction. 

(c) In Andhra Pradesh, 106 units have 
been constructed at Hyderabad under the 
Policy holders' Housing Scheme. At 
Visakhapatnarn. 200 residential units have 
been proposed for construction. 

( Translation) 

Lie Assistance to BIhar 

714. SHRI lAL BABU RAI: Will the 
Mlnisterof FINANCE be pleased to state: the 
names of the projects In Bihar for which Life 



151 Written Answers NOVEMBER 27, 1992 Wrhten Answers 152 
Working of RRBs Insurance Corporation of India is likely to 

provide assistance during the currentfinanclal 
year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) L1C's investment in the State of 
Bihar will be lor the projects such as State 
Government Housing Scheme, State 
Electricity Board and Apex Co-op. Housing 
Finance Society. In Addition, L1C subscribes 
to State Govemment securities. 

Assistance by National Housing Bank 
to Madhya Pradesh for Constr~tion 

and Repair of Houses 

715SHRIKHELANRAMJANGDE:Wili 
the Minister 01 a FINANCE be pleased to 
state: 

(a) whether the National Housing Bank 
have provided refinance facilities tothe State 
Rural Bank in Madhya Pradesh for the 
construction and repairing of the houses 
during last year and the current year, 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH) (a) to (c). National Housing Bank 
(NHB) has reported that its refinance scheme 
was made applicable to Scheduled State 
Co-operative Banks with effect fromJanuary 
1,1989. NHBprovidedRs. 3.90 lakhsbyway 
of refinance. to Madhya Pradesh Rajya 
Shakari Bank limited in July, 1989 and Rs. 
78.18 lakhs in 1992-93 upto 5th August, 
1992. RefInance by NHB is provided on the 
receipt of applications from the primary 
lenders. No refinance was provided during 
1991-92 to madhya Pradesh Rajya Sahakari 
Bank limited in the absence of any application 
frorr, ! ,,-,·n. 

716. SHRI CHHITUBHAI GAMIT: Will 
the Ministerol FINANCE be pleased to state: 

(a) whether the Government have 
reviewed the working of Regional Aural 
Banks; 

(b) if so, the details thereof; and 

(c) the amount of desposite and 
disbursements by these banks in Gujarat 
during each of the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) (a) and (b). The working of Regional 
Rural Banks (RRBAs) has been under 
constant review by Government, National 
Bank for Agriculture and Rural Development 
(NABARAD) and Reserve) Bank of India 
(RBI). The major issue relating to RRBs is 
theirpoorviabiiitywhich has bee accentuated 
with the reviSion of pay scales oT ARB 
employees as per the award of National 
Industrial Tribunal and Equation Committee 
report. The Working Group on RRBs 
reviewed the working of RRBs and had 
suggested certain measures for improving 
their operations. The Committee on Financial 
System in its report submitted recently has 
recommended that to order to impart viability 
, the RRBs may be allowed to engage in all 
types of activities through their focus should 
continue on the target groups. Further, the 
Committee has also recommended that a 
mechanism be worked out under which the 
RRBs could place their surplus funds with 
either NABMRD or with a special federal 
type of agency to be set up for this purpose 
for Investment in high yielding assets. 
NABARD has advised the RRBs in 
September, 1992 that while the focus of 
financing of target group and the weaker 
sections by the are RRBs would continue, 
the RR's may at their discretion go in for 
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financing non-target group to an extent not 
exceeding 40% of their incremental lending. 
They have been advised that it should be 
ensured that such lending are only for 
productive and developmental' purpose. 
subject to the usual banking norms. 

(Rs. in laMs) 

Government have also Initlated a process of 
consultation for restructuring of the RRBs. 

(c) The deposits and disbursements of 
RRBs in Gujarat. as reported by NABARD. 
dUring the last 3 years are as under;-

Deposts as at the end of March Loans disbursed during (April -March) 

1990- 1991 1992 1989-9:_'l __ ___:1..:;.9.:..:90:._-9.:..:1:___'..:.9..:;.91.:._·.:..:92=--_ 

6622.66 6640.54 10594.2 276259 

[English] 

Production and Sale of Coal 

717. SHRI SYED SHAHABUDDIN: Will 
the Minister of COAL be pleased to state: 

(a) the total stock of coal at the mine 
head as on April 1. 1992 in the hands of the 
coal produCing companies; 

(b) the production of coal dunng the first 
SIX months of 1992-93 and the corresponding 
figure for 1991-92. 

(c) the total sale of coal during this 
penod and the corresponding period in the 
preceding year; and 

(d) the ex·mlne head price of coal at 
quarterly Intervals as on April 1. 1992. July 1. 
1992 and October 1. 1992 and the 

2438.96 3111.31 

corresponding figures forthe last two years? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S B. 
NAYAMAGOUDA): (a) The total stock of 
coal In Coal India ltd. (Cll) and Slngarenl 
Collieries C0rTl>any Ltd. (SCCL) as on 1 4 
1992 was as under: 

{In million tonnes} 

Cil 47.80 

SCCL 0.70 

(b) and (c). The coal production and 
despatches of coal In Coal India Ltd. and 
Singarenl Collieries Company ltd. dUring 
the period Aprilto Sept. 92 as compare to the 
same period last year are given as under: 

(in million tonnes) 
(Data provjsiona~ 

Company Production 

Apn/·Sepr. 
1992-93 1991·92 

Despatches 
April-Sept. 
1992-93 1991-92 

Cil 85.38 62.26 94.£:3 

SCCl 94 8.91 9.10 

(d) The average p'lthead prices of coal 
per tonnes for r.oal India Ltd. (Cll) and 
Singarenl Collieries Company Ltd. (SCCl) 

91.39 

9.14 

dunng the current year and the last two years 

were as below: 



155 Written Answers NOVEMBER 27, 1992 Written Answers 156 

Date 1992 

CIL SCCL CIL 

as on Its April Rs. 322. Rs388 RS.249 

as on 1st Jly RS.322 Rs.386 RS.249 

As on 1st Oct. RS.322 RS.388 Rs.249 

Benefits to Retired Bank Employees 

718 SHRI P.C. THOMAS: 
SHRI A CHARLES: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether representations have been 
received from Retired Bank Employees for 
grant of pensionand other benefits to them; 

(b) if so, the details thereof, and 

(c) the action taken or proposed to be 
taken by the Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) ~ (a) to (c). Yes, SiT. In their 
representations federation/associations of 
retired bank officers/employees had 
demanded pension, medical facilities, travel 
concession facility, higher rate of interest on 
deposits for retired staff, preference for 
children of the staff for recruitment in banks, 
facility of availment of loan against NSCs,e 
etc. forthe retired bank employees/officers. 
The bank officers, employees, are generally 
eligible to the benefits of the CPF and 

service Gratuity which are considered to e 

sufficient and comparable benefits keeping 
in view the retirement benefits available to 
Govt. servants and employees of othe r public 
undertakings which provide Pension, Gratuity 
andGPF only. Since the bank employees do 
not come under the purview of pension 

1991 1990 

SCCL CIL SCCL 

RS.297 Res. 249 RS.297 

Rs.297 RS.249 Rs.297 

Rs.297 Rs.249. RS.297 

during their service, it has not been possible 
to provide pensionary benefits to the retired 
bank employees. Further, Servicecondilions 
of bank employees/officers are settled 
through bipartite negotiations/Officers 
Service Regulations and the benefits in these 
settlements/regulations are provided in the 
bank employeeS/officers. 

[ Translation] 

D.T.C BUS Service from Amrltpurl to 
Central Secretariat 

719. SHRI KESRILAL: Will the Minister 
of SURFACE TRANSPORT be pleased to 
state: 

(a) whether office goers residing in 'B' 
block Amritpuri, 0 block East of Kailash, 
Kailash Hill and Sant Nagar are facing a 101 
of inconvenience in absence of direct bus 
service between Ihese points andthe Central 
Secretariat; 

(b) whether the Government propose to 
introduce a direct bus service for Central 
Secretariat from these pOints., and 

(c) if so, the time by Which these buses 

would start plying? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFAI.. ~ 
TRANSPORT(SHRI.JAGDISH TYTLER): (a) 
The residents of Anritpuri , 0 block East of 
kailsh, Kailash Hill and Sant Nagar can reach 
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Central Secretariat by availing a single (c) the amount of each of the direct 
change over facility provided by DIC at taxes collected during the current financial 
L'tljpat NagarlSriniwaspuri. year so far; and 

(b) No, Sir. 

(c) Does not arise in view of the answer 
to (b) above. 

[English] 

Direct Taxes Collection 

720 SHRI HARISH NARA YAN PRABHU 
ZANTYE: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Government have 
reviewed the performance in regard to direct 
taxes collection so far during the current 
financial year; 

(b) if so, the details thereof; 

Corporation tax 

Income tax 

Wealth tax 

Interest tax 

Expenditure tax 

Gift tax 

Estate duty 

(d) Appropriate legal and administrative 
measures are continL'ously taken to improve 
the tax collections. High priority is being 
given to expeditious disposal of bigger 
appeals and realisation of outstanding 

ands. Chief Commissioners and Director 
erals of Income-tax have also been 

ed to pay greater attention to the area of 
dedvction at source. The regionwise 

performance with reference to the targets 
fixed is being continUOusly monitored. 

(d) the steps taken or proposed to be 
taken to further improve the direct taxes 
collection during the remaining period of the 
current financial year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR):(a) Yes, Sir. 

(b) The direct tax collection during Apnl 
-October' 92 compares favourably with the 
corresponding collection during Aprll
October' 91. The position with reference to 
the Budget Estimates 992-93) is also 
satisfactory. 

(c) Theflgures ofcollecllon from various 
direct taxes during the financial year 1992-
93 (upto 31 st Oct, '92 ) are given below: 

(Rs. in crares) 

3406 

3344 

239 

158 

64 

5 

l Trans/ation1 

Profit and Loss by Central Cooperative 
Bank In Madhya Pradesh 

721. SHRI SHIVRAJ SINGH 
CHAU HAN: Will the Minister of FINANCE 
be pleased to state: 

(a) the details of average profit earned 
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and loss incurred by the Central Cooperative THE MINISTER OF'STATE IN THE 
Bank and the Regional Rural Bank in Madhya MINISTRY OF FINANCE (SHRI DALBIR 
Pradesh dUring each year of the last three SINGH):(a) The average profits of the profit 
years; and making Central Cooperative Bank (CCSs) 

and average loss of the loss making CCBs 

(b) the steps taken to ensure that these 
banks do not incur loss in future? 

Profit 

1988-89 8.17 

1989-90 13.78 

1990-91 13.16 

during each of the three years namely 1988-
89,1989-90 1990-91 (latest available) is 
reported as under: 

(Rs. in /akhs) 

Loss 

19.08 

20.86 

N.A 

In case of Regional Rural Banks (RRBs) i., Madhya Pradesh, the figures forthe last three 
years are as under: 

Profit 

1989-90 Nil 

1990-91 Nil 

1991-92 N~ 

(b) The losses incurred by the CCBs 
anse on account of various factors like low 
business tumover, high cost of management, 
low operating margins, lack of diversification 
of loan protfolio, failure to manage funds 
prudently and low recovery. CCBs are under 
the administrative control of State 
Government and are governed by the 
recepective cooperative legislation of the 
State. CCBs are inspected by the State 
Government and NABARD also conduct 
their statutory inspections and suggest 
remedial measures. 

The performance of the RRBs is 

(Rs. in Iak~S) 

Loss 

54.05 

52.49 

120.36 

monitored by NABARD andtheGovemment 
01 India at regular intervals. The Committee 
on Financial system which has submitted its 
report recently, has recommended that in 
order to impart viability, the RRBs may be 
allowed to engage in all types of activities 
though their focus should continue on the 
target groupes.ln September 1992, NABARD 
has advised that RRBs may at theirdiscretion 

go in for financing non-target groups to an 
extent not exceeding 40%01 their incremental 
lending. The paid up capital has also t",en 
increased from Rs, 50 lakhs to Rs. 75 l<4hs 
in resepct of all the 196 RRBs. A proposal fo 
amalgamate all the RRBs in the country into 
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a National Rural Bank has also been mooted 

Visit of World Bank President 

722 SHRIMA TI OIL KUMARI 
BHANDARI 

SHRI ANAND AHIRWAR: 

Will the Minister of FINANCE be please 
to state 

(a) whether the World Bank President 
has vIsited India 

(b) the details of the diSCUSSions held 
with him and the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR) (a) and (b} Mr 
,",WIS T Preston President of the World 
BJnk vIsited India from November 10 to 15 
1992 Du 109 hiS VISit d scusslons were held 
w th him on matters pertaining to the World 
Bank s portfolio of projects In India and on 
the prospects of continued and Increased 
support from the World Bank 10 \Iew of the 
general appreciation of the progress aC'lleved 

by India In restoring economic stablilsatlons 

[ Translation] 

Construction of Bridges In Bihar 

723 SHRI RAM LAKHAN SINGH 
YADAV Will the Minister of SURF ACE 
TRANSPORT be pleased to state 

(a) the number of bridges proposed to 
be constructed on the National Highways In 
Bihar dUring 1992 93, 

(b) the number of bndges being repaired 
on the National H ghways In Bihar and 

(c) the detal's of the expenditure Incurred 
on the repal' of tre bridges on the National 
Hghways dUring each of the last three years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) (a) 3 numbers 

(b) 2 numbers 

(c) Details of allocations for repairs of 
bridges dUring the last 3 years are as under 

Year Ordinary RepaJ'f rs Special Flood 
Damage Repairs 
(Rs In lacs) (Rs In lace) 

1989 90 4100 

1990 91 2800 

1991 92 2970 

Amount Released to Bihar Under 
ARDRS 

724 SHRI (\j"WA.L KISHORE RAI Will 
'I,e Mlnlsterof FINANCE be pleas~dto state 

(a) the amOJnt rek ased to [?,har under 

1974 

1008 

2547 

the Agricultural and Rural Debt Relief 
Scheme, 1992 as on November 1 1992 

(b) the number ot persons benefited as 
a result thereof 

(c)whether the full amount sanctioned 
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underthe above scheme has been released 
to Bihar. 

(d) H not the reasons therefor; and 

(e) the time by which the remaining 
amount is likley to be released? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH) (a) and (b). As per information 
available, as on 16.11.1992, in the State of 
Bihar, a total number 01 37.451akhs persons 
have been provided relief involving an amount 
of Rs. 828 crores through public sector 
banks, Co-operative and Regional Rural 
Banks. The National Bank for AgricuHure 
ana Rural Development (NABARD) has 
reported that an amount of Rs. 274. 75crores 
has been sanctioned and released to the 
cooperative banks in Bihar by way of loan 
and grant under the scheme. 

(c)to (e). NABARD has advised allState 
Cooperative banks and State land 
Development banks and Regional Rural 
Banks to conduct 100 percent verification of 
relief provided by them and submit the revised 
claims alter excluding the claim relating to 
ineligible borrowers. Release of further 
amounts would be considered only alter 
receipt 01 such final claim statements from 
the cooperatives. 

[English] 

Ramagundam Stage-II Project 

726. PROF. ASHOK ANANDRAO 
DESHMUKH: Will the Minister of COAL be 
pleased to state: 

(a) whether the Ramagundam stage-II 
project is still not ready for commissioning in 
near future; 

(b) if so, the reasons therefor; 

(c) the amount of foreign aid received 

for the project and the amount actually spent 
so far; and 

(d) by when It Is likely to bo 
commissioned? 

THE DEPUTY MINISTER OF THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a), (b) and (d). The 
schedule of commissioning of Ramagundam 
Stage-II project is, as per the latest approval 
of the Govt., March, 1995. The development 
of the project is in progress and the contract 
with the General Contractor. for 
implementation of the project came into 
force with effect from the 13th May, 1992. 
Theproject is now likely to be commissioned 
by the end of 1995. 

(c) Out of the total of OM 172. 39 million 
of German Credit provided for this project in 
the Protocol, an amount of DM14. 95 million 
has been utilised so far. 

[ Translation] 

Coal Supply 

728. SHRI LAKSHMI NARYAN MANI 
TRIPATHI: Will the Minister of COAL be 
pleased to state: 

(a) the total Quantity of coal lifted from 
the mines in the country and the quantity out 
of it, transported by rail and road transport 
during 1991-92; 

(b) the quantity of coal supplied during 
the above period, quality-wise; and 

(c) the quantity and quality of coal; 
supplied, industry-wise during this period? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) The total quantity d!,
coal despatched from Coal India limited, 
(Cll) and Singareni Collieries Company 
limited (SCCl) d!-,ring the year 1991-92 by 
rail, road and other means is given as below: 
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(In million tonnes) 

ayRaJl byRoad by Road Others Means 

CIL SCCL CIL SCCL CIL SCCL 

108575 10.39 27.55 5.75 62.23 4.45 

(b) The quality-wise breakup of coal despatched during 1991-92 was ac; .ollows: 

Coking coal 

81endable 

Other Coking 

SteellW ashery 

Coking Coal 

NlW8CCl 

Med.Coklng 

NlW (WCl) 

NLW(SECl) 

Non-Coking Coals 

Grade "A" 

Grade '8" 

Grade ·'C' 

Grade ·'D' 

prade "E" 

Grade OF" 

Ungraded/NSC 

Quality (Data provisional) 
(In million tonnes) 
CK SCCl 
0.742 Nil 

2.341 Nil 

24.836 Nil 

Quality (Data Provisional) 
(In million tonnes) 
Cll SCCl 

Mad.Coklng 

9.337 Nil 

0598 Nil 

0.067 NIL 

0.087 Nil 

3.813 

20.374 

42.006 3.627 

18.134 4.786 

24.508 7.352 

47 208 4.231 

0.479 0.594 
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UngradedINSC 
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0.479 0.594 

(c) The coal supplied to various sectors by Cil andSCCL during the year 1991-92 is given . 
as below: 

Cll 

SCCL 

Power 
Utilities 

120.69 

14.08 

Steel Railway 

20:77 3.92 

0.49 

The industry-wise breakup of quality of coal 
supplied is not available. 

[English] 

Assistance by Small Scale Industries 
Development BanK to Small Sca!e 

Industries 

729. SHRI RAJESH KUMAR: 
SHRIMATI BHAVANA 

CHIKHLlA: 
SHRIMATI SHEELA 

GAUTAM: 
SHRI KHElAN RAM 

JANGDE: 

Will the Mlnt&!erof FINANCE be pleased 
to state: 

(a) whether the Small Scale Industries 
Development Bank of India has recently 
introduced a new scheme to help the small 
scale industries; 

(b) if so, the details of the industries 
which are proposed to be provided assistance 
under the scheme; 

(c) whether States are be;:lg provided 
assistance by the Bank under various 

'f schemes; and 

(In million tonnes) 

Cement Fertilizer .I Others 

7.83 3.64 37.58 

2.12 0,67 3.23 

(d) if s'o, the names of such States 
wherein the industries have been benefited 
therefrom and the amount provided to them 
as assistance? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH) (a) and (b). The Small Industries 
Development Bank of India (SIDBI) have 
informed that they have recently introduced 
a direct finance scheme for acquisition of 
new machinery/equipment both indigenous 
and imported by existing well run SSI units to 
facilitate modernisation,technology 
upgradation, expansion and diversification 
which is not related to any specific project. All 
the existing units, which re eligible for 
assistance from SIDBI, are also eligible for 
assistance under the scheme provided they 
have been in operation for a period of at least 
3 years an d have earned profit or declared 
dividend during the two years preceding to 
taking up the proposed scheme. 

(c) and (d). Under its various schemes 
SIDBI provides assistance to the units intinv 
and SSI sectoral! overthe country irrespectivt. 
of the State in which they are located. The 
State-wise assistance disbursed by SIDBI 
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STATEMENT 

Stat-wise Asistance t) Disbursed by 51 081 

Rs. Crore 

April 90- March 9 t April 9 t -March 92 

Andhra Pradesh 139.12 135.89 

Aru nchal Pradesh 0.80 0.25 

Assam 11.25 10.06 

Bihar 43.78 34.33 

Goa 17.33 25.47 

GUJarat 207.30 270.14 

Haryana 53.22 58.64 

Himachal Pradesh 23.13 24.67 

Jammu & Ka shm.r 26.02 18.71 

Kamataka 159.89 182.35 

Kerala 95.35 107.87 

Madhya Pradesh 85.45 90.25 

Maharashtra 227.26 285.35 

Manipur 2.23 3.46 

Maghalaya 2.80 1.68 

M,zoram 3.65 1.44 

Nagaland 2.75 1.12 

Orissa 45.05 44.80 

Punjab 85.71 81.65 

Rajasthan 78.20 90.82 
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Rs. Crore 

April 90- March 9 t April 9 t -March 92 

Sikkim 1.62 1.97 

Tamil Nadu '.08.27 213.25 

Tripura 2.06 1.89 

Uttar Pradesh 165.53 138.20 

West Bengal 85.18 83.27 

Union Territories 54.45 108.83 

Grand Total 1()17.90 2016.36 

(*) - comprises assistancelinder all the schemes of SIDBI excluding that under NSIC, 
Factoring & short Term BRS. 

Export of Hosiery Goods from Tirupur 

730. SHRI C.K. KUPPUS WAMY: Will 
the Minister of TEXTILES be pleased to 
state. 

(a) whether hOSiery goods are exported 
from Tlrupur; 

(b) whether any Central ASSistance is 
provided for boosting the export of such 
quality goods; 

(c) if so, the details thereof; and 

(d)whether there are any guide lines to 
encourage those engaged in such field? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Yes, Sir. 

(b) to (d). Government have taken 
serveral steps to boost export of garment 
including hosiery in the recent past. These 
include _. 'oductlon of Liberallsed Exchange 
Rate fo.1angement System, fixing of floor 

prices for quota items in terms of convertible 
currencies, facilitating import of new textile 
and garment machinery without licensing 
reqUirements, import of second-hand 
machinery required by the garment and 
hosiery sectors without Jincensing 
requirements, subject to certain conditions, 
Introduction of Export Promotion (Capital 
Goods) Scheme underwhich Capital; Goods 
could be imported at concessional customs 
duty sUbJect to export obligation, introduction 
of speCial value b.::s"d Advance License 
scheme. encouragement to manufacturer
exporters and non-quota exporters through 
appropriate Policy measures under the 
Garrr.ent Export Entitlement Distribution 
Policy etc. 

[ Translation] 

Supply. of coal to Bricks and Tiles 
Industries 

731. SHRI RAJENDRA AGNIHOTRI: 

Will the Ministerof COAL be pleasedto statA' 
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(a) whether the Govern ment propose to 

frame a scheme for allocation of coal at a 
'ixed rate to bricks and tiles industries 
'egularty; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MJNISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) to (c). Coal India Ltd. 
is following a well laid down policy f,or supply 
of coal to Brick and Tile Industries. The 
Railways have been earmarking wagon 
ceiling limit for movement of coal rakes to 
Brick Industries in different States. In addition 
to movement of coal by rail, Coal India Ltd. 
has also offered 9.73 lakh tonnes of slack 
coal per month forthe year 1992-93 for Brick 
industries in indifferent States for movement 
by road. Coal supplies both by rail and road 
are made available within the earmarked 
quantities on the basIs 01 sponsorships issued 
by concerned Sponsoring Authority of each 
State. 

In addition to the coal Supplies by Rail 
and Road against sponsorship, Coal supplies 
are also available from various sources under 
the 'Liberalised Sales Scheme'. Any 
interested buyer, including the Brick-Kilns, 
can draw Coal supplies upto 1000 MT at 
time, from any of the identified sources. 

Commercial use of Defence land in 
GuJarat 

732. SHRI KASHI9AM RANA: Will the 
Minister of DEFENCE !:>e s::leased to state: 

(a) whether any decision has been taken 
to sell orto put to commercial use the surplus 
Defence land in Gujarat; 

(b) if so, the details thereof; and 

(c) the details 01 criteria being adopted 

by the Government in this regard? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) No, Sir. No surplus 
Defence land has been identified in Gujaral. 

• (b) and (c). Do not aise, in view of reply 
to (a). 

Sale of Janata Cloth 

733. SHRI MAHESH KANODIA: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) whether the Union Government have 
issued any instructionsldirectives to the State 
Governments for the proper distribution of 
Janataclothslcontrolledcloth under the Public 
Distribution System; 

(b) if so, the details thereof; 

(c) whether the Government have 
received any complaint about the 
malfunctioning of the said scheme; and 

(d) if so, the corrective action taken by 
the Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). The implementation 
of Janata Cloth Scheme in the handloom 
sector is governed by a comprehensive set 
of guidelines issued by Government of India 
to all implementing States Under these 
guidelines each implementing agency is 
required to distributed at least 85% of its total 
production through consumer cooperatives 
and such other agencies conforming to the 
definition of Public Distribution System. The 
State Level Implementation Committees 
functioning under the Charimanship of Chief 
SecretaryISecretary-ln-charge of Handlooms 
With members drawn from Department of 
Civil Supplies, Non-Goverr.~'e:':s 

Organisations, consumer tepfeSen\;).· . 
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other experts etc:, have been entrusted with, non-GovernmentAccounts:
the functions including monitoring the . ," ,
performanceofdistributi6niarNingements in (e) the trnpactot declfnein tne vaiueot
their respective States. Th'9 distributions of rupees against U.S. Dollar on the service
mill-made controlled cloth is effected through': cost;
outlets of National Textile Corporation, their
authorised 'dealers .:'and~ the' National
consumers' Cooperative Federation·.-
Regular monitoring of sale of controlled cloth
is undertaken -oy'-the·National Textile
Corporation.

, , '-'". " .... '" ,' ..

, (c), Yes Sir. i:-:

(d) While specific action is taken in
respect of speciticcornplalnts. the piovislons
udder the guidelines: are modifiea from time
to time as Ionqtermpreventlvemeasures

,_.1 ";,.l\tl"u\'~ ~ :-.. :~-~"._..

[English]

Servicing cif ExtetnafOebt

- 734: SHRrS.B. THORA r:'
. ' " SHRI'" SANAT' KUMAR'

"." '," - -, MANDAL:

, Will the Minister of FINANCE be pleased
to state:

'(arthe latest estimate of-the cost of
servicing e~ternaldebt· during the current
year in cornparison to the correspondinq
period of iast twoyears: years·-wis'e for
Government loans as well as commercial -
borrowings;":

(b) the 'estimated total outflow of foreign
I exchange during 'each of the last three years

till-date on this account;

, (c) the total estimated earning of foreign
exchange by vvay of trade during the said
peri,6d, 'year-wise; ,'-,-- -:

(d) the total estim~ted inflow of foreign
exchange during the current year by W2.y of
additional borrowings on Oovernrnentano

(f) whether the debt servicing ratio has
reached an unprecedented level; and

, (g) if so: the step's taken/proposed to be
taken to keep it within limits? .

~ .

THE MINISTER'OJ=STATE IN'THE
MINISTRY OF 'FINANCE (SHRi'
RAMESHWAR THAKUR): (a)' and (b); The
Repayment· of principal and Payment of
lntereston External Debit outstanding was
Rs. 8464' crQres,'Rs. 9693 croresand Rs.
13759 crores during 1989-'90, 1990-91' and
1991 ..92 respectively. It is estimated to be
Rs.'17609 crores during the currenttinanctat
year

" (c) The total earriing offoreig'n exChange·
by way of trade during the last three years, .
was Rs. 28229 crores, Rs, 33178 crores and .
Rs. 44706 creres during the 1'980-90,1990-
91 ahd1'991-92 respectively .. " .

-: (d) TheinflowoffOreignexchange during
thecurrent year (uptoSepternber, 1992) by,
way of additional borrowings on Government
Account and Non-Government account is
estimated to be Rs. 3008 croros.

(8)' The entire.' externaldebt is not
designated in US Dollarsbut in a mix of
currencies. While the debt burden ~xpressed '
in rupees would change as a result of changes
in the exchange rate of rupee against US .
dollar, the debt denominated in the respective

. '

foreign currencies is not affected by such
changes in the exchange rates of US dollar.

(f) and (g), The external dc'bt burden
and the debt servicing liability cl 1;'18country
is within manageable limit. C-)'Jernment is
conscrous about country's dobtservice liabT!y
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conscious aboutcountry'sdebtservice liability Government to create additional Port 
and has already introduced programme of handling facilties for the Import of L.P.G. at 
economic reforms which would improve the various major ports? 
economic condition of the country and 
revitalise our growth process, Including our 
export earning capacity, so as to enhance 
ourcapacityto repay the loans andto ensure 
that this debt servicing burden does not 
exceed the capacity of the economy to service 
such loans. 

Child Labour Laws 

735. SHRI BIRSINGH MAHATO: 
SHRI CHITTA BASU: 

Will the Ministerof LABOUR be pleased 
to state: 

(a)whethertheChild labour laws in the 
country, far from curbing the social evil, are 
legitimising it; 

(b) if so, the whether the Govemment 
propose to review them; and 

(c) if so, the steps taken by the 
Government in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) No, sir. 

(b) and (c) Does not arise. 

Facilities at Major Ports for Import of 
LPG 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes Sir. 

(b) There are proporals to augment 
LPG import capacity through existing Ports 
by revamping of facilities at Bombay and 
Vizage. It is also proposed to set up New 
Import Facilities at Kandla and Mangalore. 

Abolition of Octroi Duty 

737. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the Government have set 
up a Committee to examine all issues 
pertaining to octroial and 'Pathkar'; 

(b) if so, the deta:ils ofthe composition of 
the Committee and its terms of reference; 
and 

(c) the time by which the Committee is 
likely to submit its report? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER)~(a) Yes, Sir. 

(b) The composition of the Committee is 
as under: 

736. SHRI ANANTRAO DESHMUKH: 1. Minister of State for Surface 
Will the Minister of SURFACE TRANSPORT Transport .. Chairman 
be pleased to state: 

(a) whether the Government are facing 
difficulties to import more quantity of l.P.G. 
due to Inadequate port handling facilities; 
and 

(b) if so, the steps taken by the 

2. Minister of State for 
Urban Development Govt. 
of India .. Member 

-
3. Minister for UJban Development 

Govt. of Maharashtra .. Member 
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.. Member (SHRI JAGDISH TYTLER): (a) and (b). 

5. 

6. 

Minister for Urban Development 
Govt. of Rapsthan .. Member 

Minister for 1 ransport 
Govt. of Haryana .. Member 

7. Minister for T, an sport 
Govt. of Orissa .. Member 

8. Minister for Transport 
Govt. of Madhya Pradesh .. Member 

9. Secretary, Ministry of Surface 
Transport, Gov!. 01 India 
.. Secretary & Convenor 

The Committee shall examine all issues 
relating to Octroi & Pathakar, with special 
referenDe to the difficulties faced by the 
Transport operators and the steps that may 
be necessary to resolve this. 

(c) The Committee has been asked to 
give its report within one year Irom 23rd 
October, 1992. 

D,T.C. Losses 

~738. SHRt P. M. SAYEED: 
SHRI N.J. RATHVA: 
SHRI GURUDAS KAMAT: 

Will the Minister of SURFACE 
TRAt~SPORT be pieased to state: 

(a) whether the Delhi Transport 
Corporatlor~is incurring heavy losses after 
the introduction 01 the White Line and Red 
Une Express Services; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government 
to make up the losses? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 

There has been a decline in the daily earnings 
of DTC on its city services in September and 
October 1992. The daily average income of 
DTC on city services during September, 
1992was Rs. 44.29Iakhs whereas in October 
1992 it was Rs. 40.671akhs only . 

(c) Government have been continuously 
monitoring the performance of DTC with a 
view to improve its functioning. Increase in 
fuel efficiency andtyre life, reduce numberof 
break downs by better maintenance practice 
and economy in expenditure have been 
some of the measures regularly being 
undertaken. Plugging leakage of revenue is 
another measure which DTC undertakes 
through effective checking. Speedy disposal 
of scrap, route rationalisation are other 
measures being taken to augment the DTC 
revenues. 

[ Translation] 

World Bank Aided Projects 

739. ....3HRI CHINMAYANAND 
SWAMI: 

PROF. RASA SINGH RAWAT: 
SHRI PRAKASH V. PATIL: 

Will the Minister 01 FINANCE be pleased 
to state: 

(a) the details of Ihe amount received 
from the World Bank other foreign agencies 
for various projects during 1991 and 1921ill 
date, project-wise; 

(b) the total amount of annual interest to 
be paid on the loans; 

(c) whether the Government have 
chalked out any modelities forthe repayment 
of these loans; and 

(d) the number of years in which Ihese 
loans are likely to be repaid, project-wise? 
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THE MINISTER OF STATE IN THE would depend on disbursement, possible 

MINISTRY OF FINANCE (SHRI cancellations and redunds under the 
-RAMESHWAR THAKUR)' (a) Details of assistance and hence IS not quantifiable 
assistance committed by World Bank and 
other multilateral agencies d'Jnng 1991 & 
1992 are given In the attached statement 

(b) Amount payable by way of Interest 

(c) and (d), The Government has evolved 
a sUitable debt servicing strategy to repay 
loan Instalments within the due schedule of 
repayment. 
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Loan to Priority Sectors by current financial year separately; and 
Nationalised banks 

740. DR. MAHADEEPAK SINGH 
SHAKYA: 

SHRI NITISH KUMAR: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whetherthe Govemment have issued 
directions to the Nationalised Banks that out 
of total amount of loans advanced by them, 
share of priority sector should not be less 
than 40 per cent; 

(b) if so, the percentage of loan 
sanctioned, separately, to Agricultural sector, 
Sma" Scale Industries a"d Cottage Industries 
against the total loans advanced by these 
banks dunng the first six months of the 

March March 
1990 1991 

Bank Credit 95132 109293 

Agriculture j6526 16i53 
(17.4) (15.3) 

Small Scale 15543 17181 
Industries (16.3) (15/) 

Industry 38262 44508 
(Medium & large) (40.2) (40.7) 

(c) how does this loan compare with the 
loan given to agriculture sector, sma" and biQ 
industries during the corresponding period 
of the previous year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) The Public Sector Banks are 
under instructions of Reserve Bank of 
Indla(RBI) to lend at least 40% of their net 
bank credit to Priority Sector. 

(b) and (c). The information system of 
RBI does not generate the data in the manner 
asked for. However, the outstanding bank 
credit of Scheduled Commercial Banks as 
also their advanc.es tJ Agriculture, Small 
Scale IndustrieS and Medium and large 
Industry are given below. 

(Rs. in crores) 

March Variation during 
1992 1990-91 1991 -92 

118024 14166 8726 

18187 224 1437 
(15.4) 

18158 1638 977 
(15.4) 

47330 6246 2822 
(40.1 ) 

(Figures in bracket represent percentaJE' share in the total credit.) 

[English] 

Prlvatisation of Bank Note Printing 
Press 

74'. SHRI A.JO'f MUKHO-
PADHYAY: 

PROF. SUSANTA CHAKRA
BORTY: 

SHRI SIVAJI PATNAIK: 
DR. ASIM BALA: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) wh:Hher the Government are 
considering \00 pri\latise the state owned 
M';'si~ and Oewa$ note printing pTesses·, 

(b) if so, the details thereof; 

(c) if not, whether the Govemment 
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f 

propose to develop indigenous technology 
for printing currency notes; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN TtfE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) No, SIr. 

(b) Does not arise. 

(c) All thecurrencylbank notes are being 
pnnted indigenously in the country at Bank 
Note Press Dewas and Currency Note Press 
Nasik. 

Minimum Wages 

742. SHRI SHANKERSINH 
VAGHELA: 

SHRI MANJA Y LAl: 
SHRI RAM SAGAR: 
SHRI RAMDEW RAM: 

Will the Mlnisterof LABOUR be pleased 
• to state: 

(a) the rate of minimum wage fixed for a 
labour; 

(b) whether the Government propose to 
revise the minimum wages of labourers with 
the hike in the Consumers Pnce Index; 

(c) if so, the time by which it is likely to 
be revised; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER OF STATE 
IN THE MINISTRY OF lABOUR (SHRI 
PABAN SINGH GHATOWAR): (a) Under l Minimum Wages, Act, 1948 both Central 

lIernment and State Governments are 
e appropriate Governments for fixing/ 

receiving of minimum wages in their 
respective spheres. 

(b) to (d). The Government have under 
their consideration a proposal to amend the 
Minimum Wages Act, 1948 prOViding for 
revision of wages within a penod of two years 
unless there IS a provIsion for Vanable 
Dearness Allowance. Pending amendment 
of the Minimum Wages Act, the State 
Governments and Union TerritOries 
Administrations have been requested to fiX 
minium wages with a component of Variable 
Dearness Ailowance linked to All India 
Consumer price Index. 

Development of Ports 

743. SHRI V. SREENIVASA 
PRASAD: 

SHRI LOKANATH 
CHOUDHARY: 

SHRIGOPI NA THGAJAPATHI: 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the Government propose.to 
Increase the capacity of ports during the year 
1992-93 and in Eighth Plan; 

(b) if ::lO, whether a number 01 

modernisation measures are also to be taken 
at the vanous major ports; and 

(c) if so, the details thereof, portwlse? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (c) Yes, 
SIr. An outlay of Rs. 2976 has been tentatively 
prOVided for major ports in 81h Plan and a 
provision of Rs. 541.66 crores has been 
made in Annual Plan 1992-93 for vanous 
development schemes aiming at 
modernisation of major ports. The port-wise 
break-up of these outlays is given In the 
attached statements. 
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New Bank Branches In Orissa (b) If so, the details thereof and the 

744. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whetherthe Government propose to 
set up more branches of different commercial 
banks ill Orissa during 1992-93; and 

areas of State where these branches are 
proposed to be set up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). Under the extant 
licensing policy, Reserve Bank of India (RBI), 
has allocated the following branches in urb.nl 
rnetropolitanlport town centres of Orissa:-

Name of Centre No. of bank No. of bank 
branches opened branche: allotted 

----
Cuttack 

Ganjam 

BhubanesNar 

Puri 

Sambalpur 

Sundarg3rh 

Total 

As regards semi-urban centres, RBI, 
has allocated a specific number of semi
urban centres of commercial banks within 
which they can open branches at the centres 
of their choice. 

Regarding rural centres, the individual 
banks have to identify the centres falling 
within their service area and such centres 
with necessary particulars have to be given 
to the lead bank of that cistrict. The lead bank 
after consolidating the list submits it to the 
District Collector for recommendations and 
onward transmission to RBI through the 
concerned State Government. RBI have so 
far receIVed proposals for opening branches 
only in the Districts of Kehar, Sambalpur and 
Mayurbhan! through the State Government. 

11 4 

3 

14 6 

5 2 

5 

6 

.4 14 

Net Inflow of External Assistance 

745. DR. K.D. JESWANI: Will the 
Minister of FINANCE be pleased to state: 

(a) the rate of net inflow of external 
assistance during each 01 the last three 
years; 

(b) whether there is any decline in the 
rate o~ net inflow of external assistance, 
every year; 

(c) if iO .... 1he reasons therefor; 

(d) whether the Government have made 
any plan to irJ'4)rove the net inflow rate; and 
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(e)" so, the details thereof? (CIl) thetotaJ acculT'lllated loss of Cll upto 

THE MINISTER OF $TATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR TH.AKUR): (a) The amount 
of net inflow of external assistance (net of 
repayment of principal) during 1990-90, 1990-
91 and 1991-92 was Rs. 3815 crores, Rs. 
4375 crores and Rs. 7965 crores 
respectively. 

(b) No, Sir. 

(c) Does not arise. 

(d) and (e). Government have taken a 
umber of steps to accelerate the 
implementation of externally aided projects 
and the utilisation of external assistance. 
These include simplification of procedures 
for release of foreign exchange and tender 
evaluation, passing on of 100% external 
assistance to State, and advance releases 
on account of externally aided projects. 
Monitoring of externally aided projects has 
also been intensified. 

loss of Coal India LImited 

746, SHRI ANll BASU: Will the Minister 
of COAL be pleased to state: 

(a) the total accumulated loss of the 
Coal India limited; 

(b) the quantity of coal written off after 
verification of stock and the corresponding 
value of such written off Stock, Subsidiary
wise; and 

(c) the steps taken or proposed 10 be 
taken to make up the loss? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI 
S.B.NY AMAGOUDA): (a) According 10 

information furnished by Coal India limited 

the end of 1991-~2 was Rs. 2353.99 crores 
(provisional). 

(b) According to Information furnished 
by the coal companies Eastern Coalfields 
limited (EGl) have written off 2.43 lakh 
tonnes of coal and aharat Cocking Coal 
lirnited (BeCl) have written off 0.79 lakhs 
tonnes of coal during 1991-92. Assuming an 
average price of As. 322 per tonne the value 
of stocks written off works out to Rs. 10.37 
crores. 

(c) The steps taken/proposed to be 
taken to make up the loss Incurred by 
Coal India limited are:-

(i) Increased production and 
productivity. 

(ii) Control effectively and contain the 
cost of production so as to have an 
adequate margin tor sustained 
growth. 

(iii) fnllIementation of ·Cash and Carry 
Scheme·forbettersales realisation 
ofcoa!. 

(iv) Improved manpower planning 
including re-deployment of surplus 
labour and restricting the intake of 
new hands against vacancies 
caused by natural wastage. 

(v) Reduction in manpower through 
voluntary retirement. 

(vi) concept of all men all jobs ' is being 
tried on experimental basis. 

,vii) improvement in availability and 
.rtilisation of Heavy Earth Moving 
Machinery by providing adequate 
workshop support, improved 
management of spares and timely 
rehabilitation of equipments. 
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(viii) Procurement of Heavy Earth THE MINISTER OF STATE IN THE 
Moving Machinery and other MINISTRY OF FINANCE (SHRI DALBIR 
equipments are scrutinised closely SINGH): (a) to (c). Government have 
so that addition to ~Iant and received a proposal from the State of India 
machinery is minimised. for the merger of its seven Associate Banks 

(ix) 

(x) 

special emphasis on underground 
mines to improve the productivity 
and profitability. 

steps taken for maintaining better 
coordination with State 
Governments and also with the 
appropriate authorities for 
acquisition of requisite land so that 
the mining activities can be taken 
as per SChedule. 

(xi) capital expenditure reduction 
without impairing short termtlong 
term production potential so that 
impact of interest and depreciation 
in the future cost of production is 
minimised. 

(xii) Periodical reVision 01 price of coaV 
coke to neutralise the cost. 

Merger of SBI associate Banks with 
State Bank of Hyderabad 

747. SHRI PRITHVIRAJ D. 
CHAVAN' 

SHRI RAM BADAN: 

Will the Minister of FINANCE be pleased 
to State: 

(a) whether the Government propose to 
merge SBI associate banKf> with State Ball'" 
of Hyderabad as reported in the Economic 
Times dated August 29, 1992; 

(b) if so, the details thereof; and 

(c) the lime by which a final decision is 
\i.'<.ely to be taken in this regard? 

into a single Associate Bank. Government 
have solicited the views of Reserve Bank of 
India on the proposal. It would not be possible 
at this stage to indicate time limit for a 
decision on the proposal. 

Protection to People living near Coal 
Mines 

748. PROF. MAlINI 
BHA IT ACHARA YA: Will the Minister of 
COAL be pleased to state: 

(a) whether the Government are aware 
of subsidence occu ring frequently after each 
accident in Eastern CoalfieJds limited, 
Collieries in West Bengal; 

(b) if so, the details tl!Iereof; 

(c) whether the Government have taken 
steps to protect the peopleofthe neighbouring 
villages of coal mines; 

(d) if so, details thereof; and 

(e) it not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA 
GOUDA): (a) and (b). Accidents In mines-of 
any type in the E astern Coalfields Ltd., do not 
necessarily cause surface subsidence. At 
times. sudden collapse of rool or parting 
between developed seams underground may 
trigger surface subsidence as happened at 
Madhusudanpur Colliery on 21.9.92. An 
accident occurred on 17.9.92 in the colliery 
due to collapse of parting betw&en Jurnoa:1 
top and Jambad bottom sections. Thls\ 
collapse affected the equilibrium 0' the 
overlying old abandoned water logged 
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workings of Upper Ka}era seam and this (b) if so, the details 01 the 
played a part in causing the surface recommendations made by the-committee; 
subsidence. 

(c) to (8). A rruni;)er of locations in;lhe. 
operational areas ot the E.C.l.locatedover: 
old abandoned wOfkings of the past, are 
apprehended to be prone to subsidence. 
and, assuch, declared unsafe by the Director 
Ganeral Qf Mines Safety as early as in Hl50. 
With a view to checking the growth of 
habitation averthese unsafe areas, the GDvt 
ot West Bengal had passed 1e~latiQ11 in 
1'979 prohibiting construction O'IIer unsate 
areas. 

There isno prove mentioned of stabilising 
inaccessible, water-Iogged~oid abandoned 
woOOngs. E.C.L. has developed through. R & 

0, a system of hydro-pneumatIC method of 
stowing for stabilising; watar-logged, 
inaccessible workings arQ-'CIt pPtSent a part 
of the RamganJ townshlphas been taken up 
for stabilisation under lila s~rvision and 
gUidance of an . Apex tvtmltotlng Commlnee 
, constituted by the Slate Government of 
West Bengal and Coal:lndia ltd.. Necessary 
remedial measures are taken by E.C.L. to 
shift the affected person~aue to subsidence 
as and when requiBd. 

Amendment In tMlndus:riallaw 

749. SHRI 'Y. DHANANJAYA 
KUMAR: 

SHRI SOBHANADREE-
SWARA RAO VADDE. 

SHRI MRUTYUNJi, YANA Y AX: 
SHRI ANAND AHIRWAR: 

WiD the Minister of LABOUR be pleased 
to state: 

(a) whether the Committee constituted 

to go IOta the flOdlngs ot RamanuJam 
Committee on industrial law during the 40th 
conference of labour Ministers convened in 
~\\~mat'j '~~'2. M_~ ~u~m~\eQ \\~ re~{\~ 

(e) whether the Govemment have 
finalised the new ind1lstrial relations bill on 
t11e basis of the recommendations made by 
Aamanujam Committee and the committee 
constituted to go intQits recommendations; 

(dl if so, the salient features of new 
industrial relation bill; ana 

(e) the peJic_~ CIt the Government 
regarding labour participation in 
management!? 

THE Qf.PU.J'V MINISTER IN mE 
MINISTRY Of LABOUR (SHRI PAeAN 
SINGH GHAiQw.AR): (a) and (b). TheGoup 
01 five State Labour Ministers unOOJ' the 
ChalrmaJt$oip' ot the Minister of Silts for 
Labour and C~constrtuted in pursl.l.aflce of 
the decISIOn tailsnin the 40th Labourl4inisters 
'Confam~eheldltl February 1992 uarnined 
the areas QJ cbsagreement in the Report of 
the RamanujlmCommittee on New.lnEiustrial 
Relations Law. The gist of the WNlS of the 
Graup IS {iven in the attached statement. 

(c) and (d). The matter was placed 
before 1he Indian labour Conlerence held in 
September, 1992. In pursuance of the 
decl~n taken in the Confefence, action to 

dratl the Bill amending Trade Unions Act.. 
1926 and Industrial Disputes Act. 1 974 has 
been initiated. 

(e) The policy 01 Govemment is to 
promote workers' partiCipation in 

management. A number of schemes 10 this 
regard had been introduced in the past. AJ 
present a scheme of E"1>loyees' FederatlOll 
In Management. 1933 is In operation. In 
order to provide a statutory backing to the 
scheme, the Government has introduced 

the U PartICipation of WOlf<ers in Management 
Bill. 1990· in Rajya Sabha in 1990. The Bil/ 
~ee~ \0 \)~Q~\de 10e a meaning(ulpartic~tion 
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of workers in the management at shop floor, 
establishment and board levels in industrial 
establishments. 

STATEMENT 

Yews of the Group off Ministers on come 
impof1ant recommendations of the 

Ramanujam Committee 

TRADE UNIONS ACT, 1926 

(I) Ban on recognition of trade unions 
on the basis of caste, creed etc. 

The Group unanimously agreed that 
registration of trade cnioos based on caste, 
creed, community and rewgion should be 
banned. Exception eculd, however. be made 
in the case of trade unions based on craft or 
occupation. 

(Ii) Outsiders as office bearers of a trade 
union 

The Group unanimously agreed to 
restrict outsiders to 1 13rd of the total number 
of office bearers as recommended by the 
Ramanujam Committee. All except the 
LabourMinlsterof West Bengal were against 
a Central or State Minister being an office 
bearer of a trade union. 

(iii) Disqualification 

The Group of Mi~isters are in favour of 
retaining the existing provisions of the Act. 
However, West Bengal supports the 
dissenting view. namely, disqualification 
should be only on ground of conviction for 
deralaction of union funds or on charges of 
corruption. 

INDUSTRIAL DISPUTE ACT, 1947 

(I) DefInition of 'Industry • 

All the Ministers expect Labour Minister 

of West Bengal were In favour of a separate 
legislationlgrievancel9dressal machinery for 
hospitals and educational institutions. The 
Labour Minister of West Bengal was of the 
view that the 1982 amendment may be 
enforced after excluding hospitals and 
educational Institutions from the list of 
exefll)ted establishments and that the State 
Governments may form Tripartite 
Committees to look into the day-to-day 
grievances of the hospital employees. 

(II> Coverage of employees 

The Group unanimously agreed that the, 
present pay limit of Rs. 1600/- may be raised 
to Rs. 3000/- per month for wider coverage 
of employees. The Labour Minister of West 
Bengal was of the view that there should not 
be pay limit for supervisory staff. It was also 
agreed that employees in the managerial 
and administrative capacity, as already 
provided in the Ad should not be covered 
under the proposed law. 

(III) exemption 

All States expect West Bengal agreed 
that State laws such as the Bombay Industrial 
Relations Act, should continue to be 
exefll)lad. However, there should be general 
uniformity in the State laws. 

(Iv) 'Appropriate Government 

West Bengal Andhra Pradesh and Tamil 
Nadu were in favour of retaining the existing 
provisions In the Industrial Disputes Act 
regarding the Appropriate Government. 
Maharashtra and Uttar Pradesh were of the 
view that in addition, Central Govemment 
should be the appropriate Government in 
respect of a company in which 51% of the 
paid up capital is held by the Central 
Government. 

There was unanimity :hat the State 
Govemment should continue to be the 
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appropriate Government in respect of an employees should be reduced from 100 
Industrial establishment owned by Body workmen to 50 workmen. 
Corporate even if it is operating in more than 
one State. (x) Go-slow 

(v) Voluntary Arbitration 

h was unanimously agreed that the 
existing provisions should continue. 

(vi) Industrial Relations Commission 

The Group rejected setting up of I.R.C. 
as racommended by the Ramanujam 
Committee. 

(vii) Strike and Lock-outs 

All States except West Bengal agreed 
for one month's notice for strike and lock-out, 
both 10 essential and non-essential services. 
West Bengal was in favour of retaining the 
eXisting provision of 14 days . notice for 
essential services. 

No strike or lock out should be permitted 
during the pendency of conciliation 
proceedings Such provision should, 
however, be only In respect of .ssues rela!ed 
to the matter 10 conc,liatJon. 

(vIII) Retrenchment compensation 

It was unanimously agreed that 
retrenchment compensation should be rollSed 
from 15 days to 45 days' wages tor every 
completed year of service. 

(Ix) Chapter VB 

(a) It was agreed that the co~erage of 
the provisions of Chapter VB (speciol 
provisions relating to layoff, retrenchment 
and closure) should be extended to • other 
establishments' in addition to factor ies mines 
and Plantations. 

(b) The threshold for coverage of 

The Group was of the view that· go-slow 
should be discouraged. All except West 

Bengal ag reed that provisions for proportional 
reduction in wages for loss of production due 
to go·slow may be made. West Bengal 
Labour Minister was of the view that the 
Group should refrain from making any 
comment on the subject since the 
Ramanujam Committee did not make any 
recommendation in this regard. 

(xl) UnIon recognition 

The Group of Ministers was in favour of 
secret ballet as the method for verification of 
membership of unions and identification of a 
negotiating agent. West Bengal was of the 
opinion that trade unions should be eligible to 
contest for a position in the Negotiating 
.CouncH rightfrom the date of its registration. 
It was also of the view that the IT'.achinery for 
verification of membership should be decided 
by the individual states. 

(xII) Recommendations relating to 
Individual Grievances Procedure, Negotiating 
Councils etc. are left to be considered by the 
Indian Labour Conference. 

[ Translation) 

Constitution of Board of Directors for 
Management of Banks 

750. DR. LAXMlNARAYANPANDEYA: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Government have 
constituted Board of Directors for all the 
Public Sector Banks; 

(b) if so, whether the representatives of 
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the employees have alSo been Included in 
such boards along'Nlth other people; 

(c) whether the Supreme Court's 
deciSion In thiS regard has been complied 
with. and 

(d) If not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) to (d). The boards 01 directors 01 
public sector banks are continuing entJtles 
and v.acanoes that anse are fliled up from 
time to time 

Presumably the Hon'bla Member is 
relerrmg tothe appointment of non workmen 
(OffICQC) directors on the boards of the publIC 
~or banks, In which matter the Supreme 
CoUlt passed orders on 114.8.1989 In the 
light of the Judgment 01 Ute Supreme Court. 
ROO work me '1 directors. havs already been 
appOinted In 23 public sector banks. 
Govemment have Inl:tated necessary steps 
tor apPOlnt:ng non wa1<.men directors In the 
remaining live publtcsector banks. 

[English] 

Modernisation of Coal Washeries 

751. SI---FlI PRAKASH V PATll 
SHRI NJ RATHVA 
SHRlGQPI NA THGAJAPA THI 

WIJilheMmlSterof COAL be pleased to 
state 

(a) the total capacIty 01 coal washenes 

Washery 

BhO;Jdih (BCCl) 

Dugda I (BCCl) 

PrOj8Cfed 

Expendllure 

(Rs. crs) 

1S.9 

123 

01 the Coal India limited and Bharat Cocking 
Coal Limited; 

(b) whether the Government propose to 
modernise all the coal washenes of the Coal 
India limited, 

(c) If so, the details thereol, 

(d) the expenditure Ilkely to be Incurred 
for each coal washery and the time schedule 
fixed In thiS regard. 

(e) whether the Governme nt propose 
to set up some new Coal Washenas under 
Cil. and 

(f) If so. the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S B NYAMA 
GOUDA. (a) The total Installed capacity of 
Cocking coal washenes In the Coal India 
limited, at present IS 27 76 million tonne per 
annum. out of Which the In,' .)lIed CaC;Y::ity of 
washenes In the Bharat Cocking Coal Ltd IS 
14.25 m.l p.a 

(b) to (d) Modification/modernisation 
works undertaken In the 9XIStIOg Cocking 
coal washenes In a accordvnce With the 
recommendations of an Expert CommJ!tee 
Include Installallon ot deshaltng plants. 
provIsion of fine coal benefiCiation ana 
I(ltcoductlon 01 instrumentation/automation 
system Expenditures likely to be Incurred 
wnh antICipated schedule 01 comph:!lon 01 
modifICatIOn woru, washery-wlse, are 

AnllClpafed 

completion 

Dec. '93 

Dec: '93 
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Washery Projected Anticipated 
Expenditure completion 
(Rs. crs) 

Dugda II (BCCl) 6.2 July '93 

Sumadlh (BCCl) 8.8 July '93 

Patherdih (BCCl) 29.5 June '95 

Moonldih (BCCl) 0.3 Completed 
(March '93) 

Kargali (CCL) 20.0 Oct. '94 

Kathara (CCL) 15.6 March' 94 

Gldl (CCL) 20.0 Dec.' 94 

Swang (CCL) 2.5 March' 93 

Ra)rappa (CCL) 2.2 -Under trial run. 

Besides automation works of B. C.C.L. washenes would cost Rs , 2.0 crores and the lob 
IS likely to be completed by June' 95. 

(e) and (f) The details of new coal washenes currently being set up under Cil are: 

Washertes Capacity Remarks 
(m.t. p.a) 

-------

Madhuband (BCCL) 25 Cockang coal to be 

supplied to steel plants. 

Kedla (CCL) 2.6 -<10-

Blna (NCll 4.5 Non - Cocking coal to be 

supplied to power houses 

Plparwar (CCL) 6.5 -<10-

Kalinga (MCl) 80 ..ao-

-_---- ~ _- - ,"_ _----_._-'--
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Value of Rupee 

752. SHRI RAM PWAN PATEL: 
SHRI MANORANJAN 

BHAKTA: 
SHRI SATYAGOPAL MISRA: 
SHRI SIVAJI PATNAIK: 

Will the Mlnisterof FINANCE be pleased 
to state: 

(a) the present internal value of rupee 
treating 1947 as a base year; 

(b) the present eXChange value of rupee 
In comparison to major foreign currencies; 
and 

Currency Official 
Rate 

US Dollar 25.8900 

Pound Sterling 42.8616 

Deutsche Mark 17.4242 

Japanese Yen 0.2136 

French Franc 5.1352 

• FEDAllndlcative rate. 

(c) The depreciation of the rupee 
enhances external competitiveness of the 
country which In turn encourages exports, 
import-substitulion and Invisible earnings and 
thereby improves the balance of payments. 
This IS advantageous for an economy with a 
deficit in the balance of payments. 

[Englishl 

Distress Sale of Jute 

753. SHRIMATI GEETA 
MUKHERJEE: 

SHRI K. PRADHANI: 
SHRI JITENDRA NATH DAS: 

(c) the impact of downward trend of 
value of rupee in relation to major foreign 
currencies on the country's trade, economy 
and balance of payment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The internal 
value of the rupee as determined by the 
reciprocal of the consumer price index for 
industrial workers treating 1947 as the base 
year has been 5.98 Paise in September, 
1992. 

(b) The average exchange value of the 
rupee vis-a-vis selected major currencies for 
the month of October, 1992 has been as 
follows:-

Market 
Rate" 

30.0471 

49.8933 

20.2505 

0.2481 

5.9597 

SHRIINDRAJIT GUPTA: 
DR. ASIM BALA: 
SHRI SUBRA TA MUKHERJEE: 

Will the Minister of TEXTILES be 
pleased to state: 

(a) whether the small and marginal jute 
grower are facing great difficulty in selling 
their produce at support price resulting in 
mounting of unsold stock; 

(b) if so, the details thereof; State-wise; 

(c) whether the Union Government are 
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aware of sharp decline in raw jute prices in 
the domestic market; 

(d) if so, the corrective steps taken! 
proposed to be taken by the Government in 
this regard; 

(e) whether the Government have issued 
any directives recentlytoJ.C.1. forpurchase 
of raw jute from the farmers dirf:ctiy at 
support price in jute growing States 
particularly in West Bengal; and 

(f) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (f). JCI has, in association 
with its agencies, purchased 6,77,554 bales 
of raw jute upto 15.11.92, during the 1992-93 
jute season in order to protect the interests 
of the jute growing farm. This timely 
intervention of JCI, alone with the release of 
a quota forthe export of 1.5lakh bales of raw 
jute to GCA countries and instructions to jute 
mills to raise their inventories to cater to their 
requirements of consumption for ten weeks 
has helped arrest the decline in prices of raw 
jute. This jute has been purchased directly 
from the farmers on the basis of jute cards 
issued by the State Government. 

[ Translation] 

World Bank Assistance for Projects In 
Bihar 

754. SHRI SHIBU SOREN: Will the 
Minister of FINANCE be pleased to state: 

(a) whether foreign assistance is being 
taken from the World Bank for the 
development of hilly and tribal areas and for 
the completion of a large number of projects 
in Bihar; 

(b) if so, the details thereof, projects -

wise; 

(c) the names of the projects pertaining 
to the development of Southern Bihar for 
which funds have been allocated by the 
World Bank from January 1. 1990 to till date 
and the details of their implementation; 

(d) the number of such projects which 
could not be started due to non-payment of 
necessary funds; 

(e) whether any action has been initiated 
by the Government in this regard; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (c). Yes, 
Sir. The Bihar Plateau Development Project 
has recently been negotiated with the World 
Bank for an IDA credit of SDR 80.7 million 
(US$. 117. Million equivalent). The Project is 
designed to increase rural incomes in the 
Plateau region of Southern Biharthrough the 
provisions of investments in critical areas 
including infrastructure agriculture, minor 
irrigation, rural roads and drinking water. 

(d) No, Sir. 

(e) and (f). Does not arise. 

[English] 

Child Labour Engaged In Carpet 
Industry 

755. SHRI BIJOY KRISHNA 
HANDIQUE: Will the Minister of LABOUR 
be pleased to state: 

(a) whether an agreement was reached 
between the All India Carpet Manufacturers 
Association (AICMA) and Committee for 
Eradication of Child labour in Carpet Industry 
December 1991 for ridding the industry of 
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migrant child labour; 
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(b) 4f so, the steps taken for the 
implementation of the agreement; 

(c) whether the Government are awaroe 
of a move in carpet importing countries for 
boycott of Indian carpets produced by the 
manufacturers who employ child labour; and 

(dl if so, the reaction of the Government 
thereto? 

THE DEPUTY MINISTER fN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and b). An 
agreement between All Indian Carpet 
Manufacturers' Association (AICMA) and 
Non-Governmental Organisations (NGOs) 
was reached on 17.12.91 for reverting migrant 
Child Labour to therr respective native by 
;31.3,.9:.t The 90vemment was not a party to 
this agreement. 

(c) and (d). Government is not aware of 
any organised boycC1! of Indian carpets by 
the importing countries. However, a Bill was 
introduced in the Senale of United States of 
America which has lapsed. Various steps 
are being taken to tacKle the problem within 
the country and to projeCt the reality of the 
situation abroad. 

External Debt 

756. SHRI SHARAD DIGHE: Will the 
.Minister of FINANCE be pleased to state: 

(a) the present size of eX1ernal debt; 

(b) the amount of annual assistance 

received from the Asian Development Bank 
during the current year so IJf. 

(C} the amount of assistance received 
from : ... ~aris-based Aid India Cosortlum 

dunng the said penod; and 

(d) the details of ratio of debt to export 
of goods and services and the ratio of debt 
to GNP? 

THE MINISTER OF STATE 'IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The foreign 
loans outstanding as at the end 01 September, 
1992 are estimated to be US 57125 million 
equivalent to Rs. 171310 crores at the 
exchange ration prevalent on 1hat date .. 

(b) The external assistance received 
from Asian Development Bank ·during the 
year 1990-91, 1991-92, 1992-93 (upto' 

September 1992 was Rs. 325 crores Rs. 763 
crores and Rs. 67 crores respectively. 

(c) The Members ofthe Paris-based Aid 
India Consortium have pledged aidassistance 
of TS 7.2 billion forthe year 1992-93 subject 
to approvals under their respective laws and 
regulations. 

(dl Normally the debt service ralio is 
computed on the bases of debt service 
payment i.e. repayment of principal and 
payment of interest as percentage to current 
receipts i.e. export of goods and services. 
On·this basis the debt service ratio was 21.3 
pen:ent and debt outstanding ratio to GNP 
was 27.4 percent during 1991-92. 

r Translation] 

Retrenchment of Bank Employees 

757. SHRI RAM BADAN: 
SHRI VILAS MUTIEMWAR: 

WilltheMinisterof FINANCE be pleased 
to state: 

(a) whetherthe Government propose to 
retrench a large number of officers and staff 
of the nationalised banks as reported in the 
daily' Rashtriya Sahara' published from 
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Delhi dated September 26, 1992; (a) social security; 

(b) if so, the details thereof and the 
retlsons therefor; and 

(c) the manner in which the retrenched 
employees are proposed to be rehabilitated? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). No, Sir. No such 
scheme regarding retrenchment of bank 
employees IS pending. However, Indian 
Banks' Association is examining the feasibility 
and relevance of a Scheme for Voluntary 
Retirement for the officers of the public 
sector Banks. 

(c) Does not arise. 

[English] 

Committee of the Wel(are of Workers 

758. SHRI PARASRAM BHARDWAJ: 
Will the Minister of LABOUR be pleased to 
state: 

(a) whether the Government have 
constituted two separate committees of State 
Labour Ministers to consider important 
matters connected with the weHare of 
workers; and 

(b) If so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGHGHATOWAR): (a) and (b). The41st 
Labour Minister' Conference held on 13.8.92 
appointed the following two committees of 
Labour Ministers"· 

7. (I) A committee of Labour Ministers with 
the following composition to go into the 
~ecommendations o. the Natlona' 
Commission on Rural Labour(NCRl)relaling 
to the following: 

(b) central legislation for agriculture 
labour; 

(c) central legislation for construction 
workers; and 

(d) appointment of National Commission 
on Bonded Labour. 

Composition 

Chairman: 

Members: 

Labour Minister, 
Government of 
Maharashtra 

Labour Ministers of 
Andhra Pradesh, 
Bihar, Karnataka, 
Kerala, Madhya 
Pradesh, Mampur, 
Meghalaya, Onssa, 
Punjab, Tamil Nadu, 
Tripura and Uttar 
Pradesh (12 States) 

(II) A Committee of Labour Ministers to 
consider the suggestions contained in agenda 
item No. 12 to 47 (as given in the attached 
statement with the following composition: 

COfllXlsition: 

Chairman: 

Members: 

Labour Minister, 
Government of West 
Bengal 

Labour Ministers of 
Assam, Arunachal 
Pradesh, Goa, 
Gujarat. Haryana. 
Hlmac:hal Pradesh, 
.',oram, 
Pondichery, 
Rajasthan and 
Sikkim (10 States). 
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41st Labour Ministers' Conference, 
New Deihl - 13.8.92 

AGENDA 

1 .•••••••••••••••••••• ** •••••• * ........ ** •• 

2. *** ••••• ** ••••••••••• ** •••• ** ........... . 

3 .•••••••••••••••••••••••••• ** •••••••••••• t 

4. ******* ••••• ** •••••• ** ••••••••• ****.****. 

5 .•••••••••• * •• * ._._a ....... * ••••••••••••• 

6. _ •• _.a_ * •••• ** ••••• * •• *.* ••• * •••••••• *~ 

7" ••••••• _._.* .......... *._ ........... _.- a •• _ 

8. __ a •••••••• _ •••• a._ a._ ••••..•.•••••••••• 

9 .••••••••••• * •••••••••••••••••••••••••••• 

10. a_a __ ._--••• -_ •••••• a. __ ........... --_._. 

11 " •••••••••• *** •••• * ..................... **. 

12. Uniform Policy regarding Minimum 
Wages 

12. Fixation on Minimum Wages for 
Beedi Workers on Regional Basis 

14. Unfair LabourPractices, Adjudication 
before Labour Court Tribunal 

15. Dual Remedies for Industrial 
Disputes 

16. ¥lnimum Wages Act, (Section 20) 

17. Trade unior\Act. 1926 Empowering 
Labour CourtsITtb1nals regarding Election 
Dispute. 

18. National GuIdelines for tbe 

Declaration of Public Utility Services under 
Section 2(N) (VI) of the J.D. Act 

20. Workers Participation In 
Management {Section E-A of 1.0. 

21. Protection of Unorganlsed labour 

22. Recoveries/Umitalions under 
various Labour laws - Reconsideration 

23. Issues to be framed under Contract 
labour (Regulation and Abolition) Act 

24. Special Provision lor Women 
Wor1<ers 

25. Welfare Funds to Unorganised 
Sector. 

26.llll>rovement in Functioning of State 
Labour Institutes 

27. Computerislng of Data using NICNET 

28. Indian Embassies abroad as Laison 
regarding export of the Surplus Manpower 
from India. 

29. Inclusion of Minimum Wages Act in 
the IXthe schedule Barring CourtJurisdiction 
in fixation of Minimum Wages 

30. Measures for Unorganised Labour 

31. Transferring Elaedi Workers Welfare 
Fund into State Govemment. 

32. Revival of Labour Appellate Tribunal 

33. Central Government contribution 
for ESlC ~ntatIon 

34. ~lng*IIcallon order in, 
respect of CIdIIIn tIItIbIIhmtnts. , 

35. Abo1IIIon 01 Fl8Ighi Equalisation of 

CoaL 
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.~J.. 36.-Formulating effective measures for (a) whether the Securities ana Excharvle

realising PF and ESI dues Board of India (SEBI) has made soJlle
changes in regard to issue of the shares bY
companies and sale thereof by allottc . s;37. Cash benefits for Sickness and

Maternity-Removing Time-Lag, between
contribution 'period and benefit period.

38. Extending ESI benefits when
employers default in depositing contribution

39. Amendment of Inter-State Migrant
1
'labour Act

it.

40. Amendment of Payment of Wages
Act 1936

41, Amencrne.it of Payment of Bonus
Act

42. Amendment to Section 10 (1) (c)
read with Sec 2-A of I.O. Act

,-1
43. Amendment to Section 36 read with -

2-A 1.0, Act

44. Amendment to Minimum Wages Act
Section 22 (AA)

45, Amendment of Section 20 (I) and 21
(11)of Payment of Wages Act, 1936

46. Amendment of Section 26 (I) & 26
"111) ofI.D.Act,1947

47. Amendment -of Workmen's
Compensation Act.

Changes in Procedure for Issue and
Sal.e of Shares

-1'759.

/~

PROF. RITA VERMA:
SHRI N.K. BALlYAN: _
SHRIMATIKRISHNENDRA

KAUR (DEEPA):
SHRI PRAKASH V. PATIL:

~
.Willthe Ministercf FINANCE be pleased

to state:

(b) if so, the details thereof;

(c) the main benefits likely to accrue (0
investors as a result thereof;

(d) whether some companies have been
found guilty of nat following the norms/
guidelines laid down by the SE81while issuing
shares to the public;

(e) if so, the details thereof; and

(f) the action taken or proposed to be
taken by the Government against such
companies?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) and (b). With -
the abolition-of Capital Issues (Control) Act,
1947 the companies are free to issue shares
to compliance of guidelines for disclosure
and investor 'protection issued by SEBI on
June 11,1992 and subsequent clarifications
thereto. The salient featur~s of the guidelines
include a specified minimum percentage of
contribution from the promoters seeking to
raise capital from the market, a lock in period
of 5 years forthe promoters contribution and
a stipu lation that promoters contribution shall
not be raised by way of private placement
from unrelated investors through market
intermediaries. As regards sale of shares by
the allottees, SEBI has laid dOW:1certain
restrictions on sale of shares by the allottees
who have acquired the shares by way f)f firm
allotmentfor aperiod of 3 years from the date
of allotment.

(c) The benefits that are likely to accrue
to the investors are:

A minimum stake by the orornoters
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would help ensure that the promoters also Bank of Karad (in liquidation), Metropolitan 
partake financially in the project. linking of Co-operative Bank ltd (in liquidation ), 
the lock in period for shares allotted to the Syndicate Bank, Bombay Mercanntile CQ-
promoters with the date of commercial operative Bank limited., Nedungadi Bank 
production would help ensure that the limited, and functioning of the Public Debt 
promoters pay adequate attention to Office (POO). A summary of its findings are 
implement the project in time. Such lock in in Chapter II of the Report. The copies of the 
also helps to·avoid dUl1l>ing of huge quantities Report have been placed in the library of the 
of shares acquired by the promoters on firm Lok Sabha Secretariat and sufficient number 
allotment basis,ln the open market on listing of copies have also been given to the Lok 
which would go to depress the share price, SabhaSecretariatfordistribution among the 
prohibition on private placement of shares Members of the House. 
With unrelated investors through market 
intermediaries is done with a view to avoiding 
gullible Investors 'rom being taken in by 
promises held out by the promoters. 

(d) and (e). GUidelines have come into 
force onlyfromJune 11, 1992. It is, therefore, 
too soon to Identify if any company (ies) has! 
have Violated the guidelines laid down. 

(f) Does not anse. 

Third Report of Janakiraman 
Commit1ee 

760. SHRI PRABHU DAYAL 
KATHERIA: 

SHRI CHETAN P.S. 
CHAUHAN: 

Willthe Ministerof FINANCE be pleased 
to state: 

(a) whethertheJanakiraman Committee 
has submitted its third report; and 

(b) if so, the details thereof? 

THE MINISTER Of STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) Yes, Sir. 

(b) The Third Report of the Janakiraman 
Committee contains its 1indings relating to 
irregularities in securities transactions of 
City Bank, Bank of America, Andhra Bank, 

Sales Tax Dues of H.S.L. 
Visakhapatnam 

761. SHRI SOBHANADflEESWARA 
RAOVADDE:WilltheMinisterof SURFACE 
TRANSPORT be pleased to state: 

(a) whether the Revenue Department of 
the Govemment of Andhra Pradesh has 
sent auction noticetothe Hindustan Shipya~ 
at Visakhapatnam to recover the dues from 
it; 

(b) if so, the details thereof; and 

(c) the action taken by the Hindustan 
Shipyard and managementto overcome this 
situation. 

THE MINISTER OF STATE OF THE 
MINISTRY Of SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes, Sir., 

(b) The Commercial Tax Department of 
the Govemment of Andhra Pradesh sent 
auction notice to Hindustan Shipyard limited 
on 21.5.1992 10r public auction of certain 
immovable properties belonging to Hlndustan 
Shipyard Limited to recover areas of sales 
tax amounting to Rs. 9.82 crores. 

(c} Hlndustan Shipyard Ltd. made 
several appeals to the State Governmen,' 

requesting to waive the sales tax liability and 
not to resort to any coercive action for 
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collection ot sales lax arrears. Similar (c) The main reasons tor these accidents 
requests have been made to the State are:-
GQvernment by this Ministry also at the 
ffighest level. 1. Rash congligant driving. 

Road Accidents In Deihl 2. Mechanical failure'. 

762. SHRI RAM VILAS PASWAN: 
SHRIMATI SAROJ DUBEY: 
MAJ. GEN. (RETD.) BHUWAN 

CHANDRA KHANDURI: 
SHRI MANORANJAN 

Bf-'AKTA: 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) the total number of road accidents in 
Delhi dunng the last ten months; 

(b) the number of persons killed/injured 
in these accidents and the number of D.T.C. 
buseslbuses under D.T.C. operation and 
Government vehicles involved in these 
accidents; 

(c) the main reasons forthese accidents; 
and 

(d) the steps taken to minimise the road 
accidents? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) 7116 road 
aCCidents were reported In Deihl dUring the 
first ten months of 1992 

(b) 1493 persons were killed and 6987 
persons were injured in these accidents. 

The numberof DTC buseslbuses under 
DTC operation and Government vehicles 
involved are given below.-

1.0TC 710 buses 

2. Private buses under -102 buses 

OTC operation 

3. Govemment vehicles - '5 

3. lack of road sense by road users. 

4. Error of Judgement. 

5. Mixed traffic condition. 

6. Bad road condition. 

7. Indiscreet alighting/boarding of 
commuters. 

8. Heavy congestion on the roads of 
Deihl 

(d) Steps taken to minimise accidents in 
Deihl are given in the attached statement. 

STATEMENT 

1. Strid and ngidenforcement of traffic 
rules and regulation. 

2 Organisation of special drives 
against rash and regligent driVing, 
driVing Without licence, drunken 
driVing red light lumping etc. 

3. Regular prosecution of Violator by 
~ue of notices 

4. Road Salety education to school 
children 

5. Road Satety advertISement through 
newspapers, radIO, and T. V. 

6. Introduction 01 trallic signalsl 
blinkers In accident prone areas. 

7. More polICe presence In accidents 

prone areas. 
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(; Illtrcd"JClj:>n oftraffic management offorsedcase of insurance in Meerut division 
tttChmques vizo!'l8w.lyspoeditrnits, of the life Insurance Corporation of India 
flT"lposmg oon/restrictlon on turning during the last one year, as reported In the 
mO'l8~nts, ideal flow operation. Jansatta dated Odober 31, 1992; 

1 r, 
'v 

11 

15. 

1E. 

17. 

Syochrcn :sathn of traff Ie signals In 
'a Nt..:work. 

Spoc:QlmoU!eclHnlllgoQNaticnai 
H;;:-'Wi;/S. 

Pro~cut.:>n Ihroug~ me:t me:jem 
equip'nents viz alcometer radar 
guns. 

Painting of bicycle tracks, yellow 
boxes and bus boxes etc. 

Entire flOOt of D.T.C. has been 
calibrated and governed to restrict 
speed uplo 40 km. per hour, in 
Delhi. 

Refresher courses are arranged 
for the drivers in order to prevent 
accidents. In this regard lectures 
are being delivered & video films on 
traffic rules are also being displayed. 

Enforcement of road discipline by 
special squads of inspectors with 
driving back-ground. 

The traffic Supervisory staff have 
been deployed on important bus 
stands during peak hours to ensure 
proper parking of buses and safe 
boarding/alighting of passengers. 

Besides the actiQn from Court of 
law, deterrent departmental action 
is being taken against the erring 
staff. 

[ Translation) 

Forged Insurance of UC In Meerut 

763. SHRI TEJ NARAYAN SINGH: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the Government are aware 

(b) if so, the details of such cases; and 

(c I the action being taken in 'this regard? 

THE MINISTER OF STATE IN THE 
MINISTRv OF FINANCE (SHRI DALBIR 
5INGH) 'a) to (c). The zonal Manager, 
Kanpur has been directed b~1 the Life 
Insurance Corporation of India to investigate 
i'lto the allegations of inflated business figures 
to the tune of Rs. 100 erores in Meerut 
Division and other complaints as reported in 
the newspaper. As regards the allegation 
relating to Shri B.B. Tandon, Senior Branch 
Manager, Ghaziabad Branch regarding 
dishonour of cneque forRs. 35,000/- against 
Jeevan Akshay policies taken by him for 
income-tax rebate, it has been decided bay 
the L1CI in consultation with the Centr~ 
Vigilance Commission to initiate majorpenal • '. 
proceedings against the officer. Nece$sary 
disciplinary proceedings have since been 
initiated as advised by the CVC. 

[English) 

Disinvestment of Shares of LlC 

764. SHRI OSCAR FERNANDES: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the value of shares L1C held by the 
Government; 

(b) whether It has been decided to 
disinvest shares of the Life Insurance 
Corporation of India; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THe 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Central Government had 
provided Rs. 5 crores as original capital for 
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establishment of the Corporation In 1956. 

(b) No, Sir. 

(c) Does not arise. 

Development of National Highways In 
Maharashtra 

765. SHRI DHARMANNA MONDAYV A 
SADUl: Will the Minister of SURFACE 
TRANSPORT be plnsed to state: 

(a) the allocation of funds for 
development of the National Highways in 
Maharashtra and its utilisation thereof during 
1992-93; and 

(b) the details 01 the developmental; 
works undertaken and achievements 
thereof? 

THE MINISTER OF STATE OF THE 
-l>1tNISTRY OF SURFACE TRANSPORT) 
SHRIJAGDISHTYTLER): (a) During 1992-
93, an amount of Rs. 31 crores has been 
allocated for development of National 
Highways in Maharashtra.. Against that. an 
expenditure of Rs. 24.98 ereres has been 
incurred till the end of the September, 1992, 
as reported by the State P.W.D. 

(b) At end of September 1992. 204 
development works with an estimated cost 
of Rs. 185.09 crores were in various stages 
of progress on National Highways in 
Maharashtra State and expenditure of Rs. 
89.24 crores had been Incurred on these 
works as per information furnished by the 
P.W.D. 

( Translation] 

Salary Limit for Bonul to Central 
Government Employ ... 

766. SHRIUATI BHAVNA CHIKHUA: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whetherbonus Is given only to those 
CentralGovemment 8f1llI0yees whose salary 
is less than Rs. 2500/-; 

(b) when this limit was fixed; 

(c) the extent of increase in the deamess 
allowance to the Central Government 
ell1lloyees since the fixation of this limit; 

(d) whether the Government propose to 
increase the satary limit proportionately for 
the purpose of bonus; 

(e) if so, the details thereof; and 

(f) if not. the reasons therefor? 

THE MlNISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANT ARAM POTDUKHE): (a) Only such 
of the CentraIGovemmente~yees, other 
than those in the RaIlways, are eligible ~or 
Bonus whon Jotal emoluments, which 
includes basic pay, personal pay. special 
pay, deputation (duty) allowance and 
deamess allowance, does not exceed Rs. 
2500/- p.m 

(b) November, 1985. 

(c) Prior to 1.1.86, the dearness 
allowance was regulated under the old 
formula. Consequent on acceptance of the 
recommendations of the 4th Pay 
Commission, Dearness Allowance is 
regulated under a new formula. The two 
formulae are not co~rable. The rate of 
D.A. is as follows w.e.f. 1.7.92:-

Pay Range Rate of Dearness 
Allowance per mensern 

Basic pay upto 
Rs. 3500/- p.m. 

Basic pay above 

83% of Pay. 

62% of pay subject to a 
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Rs. 3500/- p.rn. & upto 
As. 60001- p.rn. 

minimum of Rs. 29051· 

Basic pay above 
Rs. 6000/· p.m. 

54% of pay subject to a 
minimum of Rs. 3720. 

(d) There is no proposal at present to 
increase the salary limit for the purpose of 
calculating the bonus. 

(e) and (f). Does not arise. 

(English) 

Shortage of Coal for Power Plants 

767. SHRl HARISINH CHAVDA: Will 
the Minister of COAL be pleased to state: 

(a) whether electricity boards 10 the 
Western region of the country are facing 
acute shortage of coal for generating power 
in the power plattts; 

(b) whetherthese boards have submitted 
~py representation to tbe Government 
demanding release of coal on priority basis; 

(c) the quota earmarKed for supply of 
coal of each state electricity Board in Westem 
region and the quantity actually supplied 
during the last two years? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) Central Electricity 
Authority have reported that some Thermal 
Power Stations in the Westem Region are 
operating on critical level of coal stocks and 
some Thermal Power Stations have suffered 
Generation loss also for want of coal. 

(b) Coal requirements of Thermal Power 
Stations are worked andfinatised on quarterly 
basis by the Standing Linkage Committee 
(SlC) in which tt"e rep~sentatives of State 
Electricity Boards. Ministries of Coal and 
Railways. Department of Power. Central 
Electricity Authority and Others afj1 

represented. 

(c) As perthe information made available 
by the Coal colTl>8nies. the Annual coal are 
requirement of State Electricity Boards in the 
Westem Regions and the quantity of coal 
supplied in the year 1990-91 and during the 
year 1991-92 are given as below: 
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Accident at Madhusudanpur 
Colliery 

768. SHRI HARAOHAN ROY: Will the 
Minister of COAL be pleased to state: 

(a) whether an accident took place at 
Madhusudanpur Colliery, Kajora area of the 
Eastern Coalfields Limi!ed, recently causing 
death of workers and injuring several others 
and subsidence damaging a large area of 
neighbouring villages; 

(b) if so, the details thereof; and 

(c) the compensation paid to the affected 
persons in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) to (c). An accident 
occurred at Madhusudanpur Colliery on 
17.9.92 due to collapse of a parting between 
the lOp and bottom sections of Jambad 
Seam, resulting In the death of one worker 
and Injury to another. Ex-gratial payment 
and payment for funeral expenses were 
made to the family of the deceased worker 
and amount of compensation due under law 
was deposited with the Commissioner of 
Workmens ' Compensation for payment to 
the heirs of the deceased. 

There was incidence of subsidence at 
the above colliery on 21.9.92, due to which 
cracks developed in some mud hutmts and 
two brick houses in a neighbouring village. 
The effected families were evacuated and 
provided with full facilities of temporary 
rehabilitation, pending provision of permanent 
rehabilitation in consultation with the affected 
families. 

~m{l\o'lees Pro"llident Fund 0\ the "tea 
<l;imi~\\s. 0\ t>.s.s.am 

7~·S SHRI PROBIN OEKA: Will the 
Minister of LABOUR be pleased to state: 

(a) whethersome industrial undertakings 
alongwith tea gardens of Assam have failed 
to deposit the current deductions and 
outstanding amount of Employees Provident 
Fund with the Regional ~ommissioner of 
Provident Fund, Guwahati; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government 
in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (c). The 
requisite information is being collected and 
Will be laid on the table of the Lok Sabha in 
due course. 

New Banks in Private Sector 

770. DR. G.L. KANAUJIA: 
SHRI K. THULASIAH 

VANOAYAR: 
SHRIMATI PRATIBHA DEVI 

SINGH PATIL: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whether the Reserve Bank of India 
propose to give permission for opening new 
banks in private sector; 

(b) if so, the modalities forgiving licence 
to such banks; 

(c) the number of proposals received by 
RBI so far and the details thereot; 

(d) the time by which the schemes is 
\\\<.e\'j to be imp\emented', and 

(e)a the likely impact of the proposed 
banks in private sector on the banking 
system? 
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THE MINISTER OF STATE IN THE (a) whether the Government have 

MINISTRY OF FINANCE (SHRI DAlBIR decided 10 set up and IndIan Rural Bank, 

SINGH) (a) and (b) The IndIan Banking 

Sector IOclud~s several private sector banks 
and Government has consistently taken the 

view that these banks have an Important role 

to play There has been no bar on the entry 
on new private sector banks though It IS true 
that no new banks have entered for several 

years The pohcytowards she banking system 
has been revleweO In the light of the 

recommendations 01 the Naraslmham 
Committee The Committee has 
recommended that new private sector banks 

should be allowed to enter prOVided they are 
able to meet transparent prudential norms 

Including those relating to capItal adequacy 

The Government has accepted thIs 
recommendation and has deCided that new 

private sector banks will be allowed entry Into 
the financIal sector subject to their fulfilling 
comprehensive and transparent 
requirements on whIch gUIdelines WIll be 
Issued by the Reserve Bank of India 

(c) Reserve BanI' of India have reported 

:hat they have receive 59 enqUires/proposal 
ncludmg those from IndiViduals seeking 

)ermISS,on/appIYlng 'or licences for private 

.ector banks These will be processed In 
lccordance With the above policy 

(e) The Indian money market IS growing 
lnd developing and new Intermedlanes such 
~s private sector banks will enable 
lloblilsatlon of resources for thel( effectIve 
jeployment In the country 

Setting up of Indian Rural Bank 

771 SHRI CHETAN P S 
CHAUAHAN 

SHRI SANTOSH KUMAR 
GANGWAA 

SHRI BAlRAJ PASSI 
SHRI GA YA PRASAD KORI 

Will the Minister of FINANCE be pleased 
'0 state 

(b) If so, the detailS thereof. and 

(cl the tIme by whIch the Bank IS likely to 
start functiOning? 

THE MINISTER OF STATE IN THE 
MINISTER OF FINANCE (SHRI DALBIR 
SINGH) (a) to (c) Government have Initiated 

a process of consultation for restructuring of 
the Regional Rural Banks (RRBs) Anumber 
of models have been worked out and 

effectIVeness of each IS beIng examined 
fromall angles This also Includes the proposal 

for establishment of a NatIonal Rural Bank of 

India (NRBI). by mergIng all the eXisting 196 
RegIonal Rural Banks WIth a VieW to Improve 

the Viability of RRBs and Increase the flow of 
credit to rural sector However. no f,nal 
deCISion has so far been taken In th,s regard 

Freezing of Dearness Allowance 

772 SHRI K PRADHANI Will the 

Minister of FINANCE be pleased to state 

(a) whether the Government propose to 
freeze the further release of Instalments of 
Dearness allowance. 

(b) If so. the period for which dearnes 
allowance IS proposed to be treezed. 

(C) the reason therefor. and 

(dl the other austenty measure proposed 
to be adopted dUring the current financial 
year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHAI 
SHANTAAAM POTDUKHE) (a) No such 

?fO?OS'I;.\ IS a\ ?fesen\ \)I'clet cOnS\CeTa\\On 01 
the Government 

(b) and (c) Does not anse 
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Cd) The economy measures which were 

in vogue during the year 1991-92 are also 
being continued during the current financial 
year. Efforts to keep a check on expenditure 
has been a continuous process. 

[Translation) 

Release of World Bank Aid for Projects 
In Uttar Pradesh 

773. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Government of Uttar 
Pradesh has been unable to contribute its 
share in the World Bank aided projects in the 
State; 

(b) whether it has adverselyeffected the 
release offinancial assistance received from 
the World Bank by the Union Govemment for 
these projects; 

(c) if sO,the details of such projects; and 

(d) the action taken or proposed to be 
taken by the Union Government in this 
regard? 

THE MtNlSTER OF STATE IN ,THE 
MINISTRY OF FINANCE (SHRI 
RAUESHWAR THAKUR): (a} to (d). World 
Bank assisted projeCts are taken up tor 
implementation in states on the basis of 
agreements arrived at between the State 
Government. the central Govemmeht and 
the WoFid Bank. On the basis of actual 
expencfrture carried out, reirrbursements are 
provided to State Government through the 
provision of addrtional central assistance. 
Fund for the non-assisted portion of the 
project are expected to be provided in the 
budget of the State Government. 

[English) 

National Commission on Bonded 
Labour 

714. SHRI ARJUN CHARANA 
SETHI:' 

SHRI B. DEVARAJAN: 
SHRI MANIKRAO HODL YA 

GA'ltIT: 
SHRIMATI PRATIBHA DEVI 

WriIIen Answers 240 
SINGH PATJl: 

SHRI GOVINDRAO NIKAM: 

WiUtheMinisterof lABOUR be pleased 
to state: 

(a) whether there is any proposal under 
the consideration of the Government for 
setting upa National Commission on bonded 
labour on the lines of the National 
Commission on Women; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). The 
proposalforsetting up a National Commission 
on Bonded Labour was placed before the 
State Labour Ministers In the Conference 
held in August, 1992. when it was referred to 
a Group of 11 State Labour Ministers under 
the Chairmanship of the labour Minister of 
Maharashtra. The Government will take a 
final view of receipt on the repon. 

Amendments to Employees Provident 
Fund Scheme 

ns. SHRI V. KRISHNA RAO: WiD the 
Minister of lABOUR be pleased to state: 

(a) whether certain important 
amendmen1s like withdrawal of more advance 
from employees' own contribution have been 
made in the Employees Provident Fund 
Scheme; 

(b) whetherthe Govemment propose to 
furtherslreamlinetheprovident fund schemes 
available both to employees and general 
public and make more comprehensive 
reforms taking into consideration various 
needs like housing and he .. hh care; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
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MINISTRY OF LABOUR (SHRI PABAN MINISTRY OF FINANCE (SHRI 
SINGH GHATOWAA): (a) Yes, Sir. RAMESHWAR THAKUR): (a) and (b). 

(b) and (c). The provisions of the 
Employees Provident Fund Scheme are 
periodically reviewed by the Central Board of 
Trustees and the Scheme is amended as 
and when considered necessary. Recently, 
the Government has decided to enhance the 
amount of advance for illness from 3 months 
• basic wages and dearness allowance to 6 
months'basicwagesanddeamessaDowance 
or member's own share of contribution in the 
fund together with interest, whichever is 
less. The Government has also decided to 
allow a separate withdrawal upto 24 months 
• basic wages and dearness allowance from 
thefundtoenabletheernployeestopurchase 
site for construction of house. As regards the 
Public provident Fund Scheme, there is 
presently no proposal to streamline it and 
make comprehensive reforms in the Scheme. 

Investigations into Alleged Theft of 
Maruti Vehicles 

776. SHRI TARA CHAND 
KHANDELWAL: 

SHRI RAJNATH SONKAR 
SHASTRI: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whether the Central Excise 
department have slarted investigating the 
alleged evasion of excise duty due to theft of 
Maruti Vehicles; 

(b) if so, the findings of the preliminary 
investigations and the time by which the 
investigations are likely to be completed; and 

(c) the action proposed to be taken by 
the Government to prevent such evasion in 
future? 

THE MINISTER OF STATE IN THE 

Following a newspaper report on 30.9.92, 
the officers of Central Excise Collectorate 
Delhi contacted Gurgaon Police on 1.10.92 
regarding stolen vehicles. The S.S.P. 
Gurgaon informed that 7 (seven) vehicles 
were stolen from Mis Maruti Udyog ltd. and 
were presenUy in Police custody, being the 
case property in the case FIR No. 611 dated 
31.9.92. On enquiry from MIs Maruti Udyog 
ltd. it was foundthat on four of these vehicles 
no excise duty had been paid and two had 
been cleared on payment of duty. Information 
regarding the seventh vehicles is still awaited. 
The S.S.P., Gurgaon had been informed on 
7.10.92 that the four non-duty paid vehicles 
stand seized under the Central Excise Law. 
He has replied stating that these vehicles will 
not be released unless cleared by the Central 
Excise authorities. On enquiries form General 
Manger (Production) Maruti Udyog Ltd., it 
was reported that after assembly of vehicles, 
every vehicle IS tested and if found that faults 
are beyond repaIr the same is dismantled. 
Some of the vehicles shown to have been 
dismantled had, in fact, been stolen. All 
efforts are on to complete the investigation 
as soon as possible. 

(c) Further course of action will be 
decided on the basis of outcome of the 
investigations. 

[ Translation} 

Intr(;ductlon of Motorcycle Taxis In 
Delhi 

777. SHRI BRIJ BHUSHAN SHARAN 
SINGH: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the Government propose to 
introduce motor-cycle taxis in the capitat 
soon; 

(b) if so, the details thereof; 
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(c) the routes on which these motor

cycle taxis would run in the begining; and 

(d) The fare proposed to be charged per 
head by these motor cycle taxis? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) The scheme 
of operation of motor-cycle taxi service in 
Delhi is to be drawn up after a decision to this 
effect is taken by the Sta:e TransportAuthority 
Delhi. 

(b) to (d). Doe not arise un view of the (a) 
above. 

Cotton Monopoly Purchase Scheme 

778. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR: Will the Ministerof TEXTILES 
be pleased to siate: 

(a) whether the Union Government have 
received some proposals from the State 
Government for seeking permission to 
introduce/continua the Cotton Monopoly 
Purchase Scheme; 

(b) if so, the details thereof; and 

(c) the action taken/proposed to be 
taken by the Government thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILeS (SHRI ASHOK 
GEHLOT); (a) to (c). The Government of 
Maharashtra had sought extension of the 
Scheme of Monopoly Procurement of Cotton 
in the State for a period of ten years with 
effectfrom 1 stJuly, 1990. Government have 
granted extension to the Scheme fora period 
of 3 years with effect from 1 st July, 1990 on 
the existing terms and conditions. No further 
request has been received so far. 

[English] 

Setting up of New Cotton/Spinning! 
Yarn Mills 

7~. SHRI SUBASH CHANDRA 
NAYAK: 

SHRI KASHIRAM RANA: 
SHRI TEJSINGH RAO 

BHONSLE: 
SHRI KALKA DAS: 

Will the Minister of TEXTILES be pleased 
to state: 

(a) whether there is any proposal to 
increase the production of yarn in order to 
meet the requirement of handloom/ 
powerloom sectors fully; 

(b) if so, the details thereof; 

(c) whetherthe Union Government have 
received any proposal from some State 
Governments for setting up of new cotton/ 
spinning yarn mills under the cooperative 
sector during the current year and in the 
Eighth Plan period; 

(d) if so, the details of such mills for 
which approval has been accorded and the 
estimated cost of the approved mills with the 
capacity of each unit, State-wise; and 

(e) the reasons for not according 
clearance to the pending proposal and the 
time by which these are likely to be approved, 
unit and State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOn: (a) and (b). In the wake of the 
new Industrial Policy, textile industry has 
been dcllicensed and thus there should not 
be shortage in the availability of yarn. 

According to National Co-operative 
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gevelopment CorporatIon (NCDC), 12 51akh IV Scheme IS yetto be taken up by the World 
spindles are proposed to be Installed under Bank and the Government, It may not be 
the centrally sponsored/Central Sector possIble to indIcate the tIme frame by whIch 
'Scheme In the country dunng the 8th FIve the proposals WIll be finalised 
Year Plan 

(c) to (e) DUring the current year 1992-
93, fIve proposals for fInancIal assIstance 
have been received by NCDC for setting up 
014 cooperatIVe spinning mills In KarnC'taka 
and 1 In Tamil Nadu 40 mills are to be set up 
dUring the 8th Plan penod Tentative State
Wise break-up IS as under 

Andhra Pradesh - 4. Maharashtra 8, 
Haryana - 2, RdJasthan - 2, Karnataka - 4, 
Tamil Nadu -2, Punjab 2, West Bengal 28, 
Uttar Pradesh - 2 Kerala -. 2 Assam -2. 
Orissa - 2. Bihar - 1. Tnpura - 1. Madhya 
Pradesh - 4. Out 01 the 5 mills, 4 mIlls In 

Karnataka are for lhe assistance under 
NCDC-IV Scheme. which IS yet to crystalise 
The remaining 1 proplJs?1 has been sent 
back by NCDC to the State Government of 
Tamil Nadu With a request to approach the 
FlnanClal Institutions Without availing the 
loan assistance and to approach NCDC late 
on lor Share Capital loan assistance 

Since the deCISion In regard rote NCDC-

[ TraM/:'lt,on] 

Bank Deposits In Uttar Pradesh 

780 DR P R GANGWAR Will the 
MlOlster of FINANCE be pleased to state 

(a) the total depOSits 10 the nalionalised 
banks In Uttar Pradesh dunng the last two 
years and the amount 01 loan sanctioned by 
them. year-wise. 

(b) whether the amount 01 loan 
sanctioned IS as per the targets. and 

(c)11 no1,(. the steps taken by the 
Government to Increase the amount of loans 
sanctioned by these banks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) (a) The depOSits (excluding IOter 
bank depOSits) and outstanding gross credit 
lor nationalised banks In Uttar Pradesh lor 
the last two years are as under 

(Rs In crores) 

DepOSits Credit 

March 1991 110'2039 5656 00 

March 1992 14~40 78 5971 02 

(b) No State-wise targets are fixed by 
banks for loan disbursement or maintenance 
01 any prescnbed credit-deposIt ratio 
However. a credit depOSit ratio 01 60% In 

rural and Semi urban areas has to be ach leved 
tor the bank as a whole of All India baSIS 

(c) Does not anse In view of (b) above 

Nationalised Banks In Bihar 

781 SHRI MOHAMMAD All ASHRAF 
FATMI W.lII the MInister of fINANCE be 
pleased to state' 

(a) the number Of branches and 
nationalised banks In BI\ar as on September 
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(b) the number of small scale units in the 
State which have been provided loan by 
these banks dunng the last two years? 

SINGH): (a) Bank-wise nUrOOerof branches 

of scheduled commercial banks functioning 
in Bihar as on 31.3. 1992 (latest available) 
are given in the attached statement. 

(b) The total outstanding advances by 
all scheduled commercial banks In respect of 

THE MINISTER OF STATE IN THE small scale industnes (SSls) units in Biharfor 
MINISTRY OF FINANCE (SHRI DAlBIR two year (latest available) are given below:-

As on the last 
Fndayof 

March 1990 

March 1991 

No. of units 

179298 

199780 

STATEMENT 

(Rs. in crores) 

Amount Outstanding 

496 

564 

Bank-wIse number of branches of scheduler: commercIal banks functioning in Bihar as on 
31.31992 (lat3st avaIlable) 

Name of Bank No of branches. 

1. State Bank of India 900 

2. ASSOCiates of SBI 8 

3. Allahabad Bank 222 

4. Andhra Bank 3 

5 Bank of Baroda 96 

6. Bank of India 382 

7 Bank of Maharashtra 

8 Canara bank 94 

9. Central Bank of India 365 

10. Corporation Bank 2 

11. Dena Bank 9 



249 Written Answers AGRAHA Y ANA 6, 1914 (SAKA) Written Answers 250 

Name of Bank 

12 Indian Bank 

13 Indian Overseas Bank 

14 New Bank of India 

15 Onental Bank of Commerce 

16 Punjab & Smd Bank 

17 Punjab National Bank 

18 Syndicate bank 

19 UCO Bank 

20 Union Bank of India 

21 United Bank of India 

22 VIJaya Bank 

23 Other Schedl'led Banks 

24 Regional Rural Banks 

[English) 

Supply of Raw Materials to Weavers In 
GUJarat 

782 SHRI HARIN PATHAK Will the 
MinIster of TEXTILES be pleased to Slate 

(a) whether the Government propose to 
Increase the supply 01 cotton yarn per month 
to GUJarat 

(b) the quantity of colton yarn presently 
available to weavers In GUlarat. 

(c) whether the pllces of cotton yarn, 
dyes and chemicals have regIstered 
unprecedented Increase due to which 
weavers are not In a position to purchase 

No of branches 

24 

14 

10 

2 

10 

413 

22 

204 

72 

110 

7 

4 

1888 

these Items III the open market without the 
central aSSIStance. 

(d) If so, whether the Government have 
taken any steps to provide assistance to 
handloom weavers In GUJarat so as to save 
them from starvatIon and Illl>rove thelf liVing 
standard, and 

(e) d so, the details of asslstancellund 
provided by the Government to the weavers 
of GUlarat dunng the last three years. year
WIse? 

THE MINISTER Of STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT). (a) Government do not directly 
supply cotton ¥atn to ... weavers In the 
counlly. A number Of SIale .gencl13s with 
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financial assistance from Central (d) A number of schemes like workshed· 
Govemment are undertaking supply of cotton cum·housing scheme, Thrift Fund scheme, 
yeam to weavers of Gujarat in addition to Market Development Assistance, Janta Cloth 
private sources of supply. The National Scheme and Special Package Scheme a~ 
Handloom Development Corporation in oper3tion in Gujarat. Weavers Service 
(NHDC) isalsosupplementingtheyam supply centre located at Ahmedabad has been 
of operations of State Handloom Agencies. providing improved designs to weavers for 

(b) Since the commodity of yarn has a 
national market and as this trade and its 
consumption is mostly in decentralisedprivate 
sector, it is not possible to quantify the yearn 
available to weavers in Gujarat. 

(c) Trade of yarn, dyes and chemicals 
has been affected by the rise in prices in 
these commodities; but there are nor reports 
of shortages of yarn and dyes and chemicals. 

Year 

1989·90 

1990·91 

1991·92 

Outstanding Income tax and excise 
Duty 

ld3. SHRI K.V. THANGKABALU: Will 
the Minister of FINANCE be pleased to state: 

(a) the income tax and excise duty dues 
as on October 31, 1992; 

(b) the details of the defaulters; 

(e) the steps taken bay the Government 
to realise the dues from the assesses; and 

(d) the budget deficit during the current 
financial year expected to be reduced as a 
result thereof? 

increasing the marketability of their products. 
A scheme for supply of yarn at mill gate 
prices has been recently started under which 
10 million kgs. of yarn will be supplied to 
handloom weavers of the country including 
those in GUJarat during 1992·93. 

(e) Substantial assistance for 
implementation of various ongoing schemes 
for the development of the handlooms has 
been provided to the State Govt. of Gujarat 
as per following details: 

(Rupees in lakhs) 

Amount of assistance provided 

641.38 

634.24 

141.84 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The income 
tax (including corporation tax) and central 
excise duty demands, outstanding on 30th 
September' 92 were Rs. 6992 crores and 
Rs. 1718 crores" respectivley. The figures 
upto 31.10.92 have not been compeld yet. 

(b) There were 37, 10,724 arrears entries 
of income tax dem3nd as on 31.3.92 and 
1,24,603 cases of excise duty demand as on 
30.9.92. 

'c} Appropriate legal and administrative 
measures are continuously taken to realise 
the outstanding demands of income tax and 
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Council of Applied Economic Research; and

(d) Budget deficit is the net result of
numerous transactions of receipts and
expenditure and hence any specific
correlation of arrear collection to budqet
deficit is not possible.

[ Translation]

Seizure of Gold by Custom
Department

. ~<

~. 784. SHRI KRISHAN DUTT
~ .SULTANPURI:Willthe Ministerof FINANCE

be pleased to state:

{a} the quantity of gold seized by the
Customs Department during the last six
months; and

(b) the numberof persons against whom
cases are pending in the courts or have been

•• f punished during the last six months? .

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (Sf-lRI
RAMESHWAR THAKUR): (a) * 1372 Kgs.
of gold have been seized underthe Customs
Act 1982 during the last 6 months from May
to October, 1992.

(b) * 6510 numberof cases prosecution
;0' under the Customs Act, 1982, are pendinlJ

as on 31 st August, 1992. * 209 persons have
been convicted by the courts in Customs
cases during the last six months from May to
October, 1992.

Unemployment among labourers

. 'y 785. SHRI SIMON MARANDI: Will the
I Minister of LABOUR be pleased to state:

tIJ..
-v

(a) whetherthe recent economic reforms
of the Government are likely to result in
unemployment of a large numberof labourers
according to a report prepared by the National

(b) if so, the steps taken to check the
.unemployment of such a work force?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) and (b).
Information is being collected and would be

. laid on the Table of the House.

[English] . "
Grievances of Ex-Servicemen

in Kerala

1'86. SHRI PALA K.M. MATHEW: Will
the Minister of DEFENCE be pleased to
state:

(a) whether the Government have
received many complaints of ex-servicemen
from Kerala regarding canteen facilities,
pension, hospital facilities and other welfare
and retirement facilties;

(b) if so, the details therol; and

(c) the steps being taken by the
Government to redress their ~Jrievances?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) to (c). A number of
representations have been received from
ex-servicemen of Kerala; the majority of
these relate to pensionary matters. These
representations are handled promptlyby the
Pension Grievances Cells set up in the
Ministry,. Services Headquarters and
subordinate offices. Among the
representations receive, some are form
World War ll Retrenchees regarding pension
and retirement facilities. Such retronchees
are not entitled to any panslonary benefits;
they have been informed about the position
of their cases. There are no' representations
regarding medical facilities. There is one
representations for opening of a Canteen at

'Fiowes are provisional.
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Pathanamthltta, which vIas nottoundfeaslble 

Development of textile Industry 

787 SHRIMATI SAROJ DUBEY 
SHRI MANORANJAN 

BHAKTA 
SHRI GEORGE FERNANDES 
SHRI SHIVRAJ SINGH 

CHAUHAN 

Wlillhe Mlnlslerof TEXTILESbepleased 
to state 

(a) whether the textile Industry IS facing 
cnslS of finance and raw matenal. 

(b) If so, the details thereof, 

(c)whetherthe UniOfl Government have 
received any proposal! request from any 
State Governments expeclally from the 
Government of Madnya Pradesh forprovldlng 
Ilna '1c,al assistance of other faCilities In order 
10 meet the requirements of raw matenals 
elc for the textile mills. 

(d) If IS the details thereof, 

(e) whether texhle IS the major foreign 
exchange earner for the country, and 

(f) If so, the measures taken/proposed 
to be taken for the development of domestIC 
textile Industry? 

THE MlNISTER OF STATE IN THE 
MINISTRY OF TEXTILES {SHRI ASHOK 
GEHLOT) (a) No, Sir 

(b) Does not anse 

(c) No, Sir 

(d) Does nOi arISe 

(e) Yes, Sir 

(f) Government have taken several 
measures for development of texlile Industry, 
like, 

(I) 

(II) 

( (III) 

The Ltberallsed Industrial polICy 
announced by Government on 25-
7 -91 has removed ban In setting up 
of the texll19 Units subject to certain 
locatlonal gUidelines 

All capital goods Including !?ocond 
hand machinery has been placed 
under OGL for Import for 
development of the domestic 
Industry Capital goods are also 
allowed to be Imported at a 
concesslOnal rate of Customs duty 
at the rate of 15% and 25% subject 
to an export obligation of four times 
the CIF value to be fulfilled over a 
penod of 5 years and 3 times the 
elF value to be fulfilled over a 
penod of 4 years respecttvely 

Import duty on Ttextlle Machmery 
has been brought down form 5% to 
55% 

Modernisation of handlooms an~ 
Rehabilitation of Weavers 

788 SHRllNDRAJtT GUPTA Will the 
Minister of TEXTILES be pleased to state 

(a) whether any conference of handloom 
weavers was organised at Masras In May, 
1992, 

(b) If so, whetherthe Union Government 
have received any representation form the 
said conference for the modernisation of 
handlo~ms sector and the rehabilitation of 
weav8fl; 

(c)" so, the details thereof, and 

(d) the KtIon taken/promised to be 
taken blf the Government thereon so far? 
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THE MINISTER OF STATE OF THE (c) whether some schemes are stili Iymg 

MiNiSTRY OF TEXTILES (SHRI ASHOK incomplete; 
G1~LOT): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) and (d). It was recommended, inter
alia, to enhance the quantum of assistance 
under modern-isalion of looms upto Rs. 
10,000/-Government has revised assistance 
available under the modernisation of looms 
scheme upwards. Assistance is available 
upto Rs. 8000/- for Jacquardlpedallooms. 

Government IS in agreement .",ith 
general recommendalton for extensive efforts 
01 rehabllatlon 01 the weavers and has 
provided adequate outlays for welfare and 
development schemes aimed at providing 
sustained and regul<lr employment to the 
handioom weavers. 

World Bart.k Assistance for Schemes in 
Tamil Nadu 

789. DR. (SHRIMATI) K.S. 
SOUNDARAM: Will tho Minister of FINANCE 
oe pleased to state: 

(a) the total amcunt of assistance 
prOVided by the World Bank and other 
linanclal Institutions lorrhe vanous schemes! 
prOjects during each 01 the last throe years 
In Tamil Nadu: 

(b) the total amour< spent on these 
schemes so lar, scheme-wise; 

(d) if so, the details thereof; and 

(e) the steps being taken by the 
Governl'l'lent in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b). 
Details of assistance committed by World 
Bank & other multilateral agencies for the 
projElcts in Tamil Nadu during the last three 
years and the amounts disbursed on these 
schemes are given inthe attached statement. 

(c) and (d). Extemal assIStance is tiedto 
specific projects and the disbursements are 
therefore linked to the project implementation 
schedule. The pace of actual implementation 
vanes from project to project. However the 
loan amount not utilised during to partICular 
financial year does not nromally lapse and 
would be earned forward for utilization tn the 
SUbsequent years. 

(e) Government has taken a number of 
steps to accelerate the Implementation of 
externally aided projects and the utilisation 
01 external assistance. These Include 
Simplification of procedures for release of 
foreign exchange and tender evoluation., 
pa< :"19 on of t 00% external assistance to 
St..1~, and adVance release on account of 
externally aided prOjElcts. Monitoring of 
externally aided projects has also been 
intenSified. 
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Reward to the Exdse and customs (a) the dates on which the interest rates 
Officials on foreign cunancy deposits have been 

inc:reasedIdec:sinceJanuary " 1990,' 
790. SHRI SHARAO YADAV: WII the 

Minister of FINANCE be pleased 10 slate: 

(a) the estimated value 01 CCIfIIrabands 
seized during January-Oc:Scber. 1992-vis-a
vis in 1991; 

(b) 1he estimated amount of reward 
given to the informers during the above 
periods as against the amount of reward 
given to the officials of the customs and 
Excise departments; 

(cl whether there is any proposal to 
raise the rate of reward to the informers and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Contraband 
YaIued at approximately ·Rs. 426 crores has 
been seized during the period from January 
to October, 1992 as against contraband 
valued at ·As 642 crores approximately 
seized during the same period in 1991. 

(b) Informallon IS being collected and 
will be laid in the Table of the House. 

(c) There IS no such proposal at a 
pl8S8f\l. 

(d) Does not arise. 

( Translation] 

InteInt Rat .. on Deposits In Fonalgn 
Currency 

792. SHRI fHIBU SOREN: Will the 
Minister of FINANCE be pleased to state: 
4FIQwes are provisional. 

(b) the details of changes in interest 
rates on each occasion; 

(c) the outcome thereof; 

(d) whether the Reserve Bank of India 
has recently announced an additional 0.50 
per cent interest on deposits made in 
American doIars and reduction In the rate of 
interest on other foreign currency deposits 
under the foreign currency Non-resident 
Account Scheme; 

(e) if so, the details thereof; and 

(f) the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b). 
Details of changes in the interest rales under 
FC (NR) A Scheme since 1 sl January 1990 
are gwen in the enclosed statement. 

(c) During the financial year 1990-91 
there was a net intIow of US$ 164.88 m~lion 
and during the financial year 1991-92 there 
was a net outflow of US$ 1687.75 million. 
However, the outflow seen in 1991·92 can e 
attrbuted to the fact the NRls were allowed 
to wrthdrawtheir FCNR deposits for investing 
under new Schemes announced by the 
Government of India, viz. (1) India 
Development Bonds, (2) Foreign Currency 
(Ordinary Non-raportable) Deposit Scheme 
and (3) Non-resident (Non-repartiable) Rupee 
OeposiSchema.Ouringtheperiod 1.4.1992 
to 13.11.1992'" outftow is significantly low 
namely. USS 281.12 million. 

(d) to (I). Yas. As the ........ rats paid 
on US donars depo.a. 01 ~Ie 
maturities in CMWSeaI madc8II Increased, 
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the interest rates pain on FCNR US Dollar 
deposit became less attractive. There was, 
therefore, need to restore the interest 
differential and therefore the rates for all 
maturities on U.S. Dollars deposit rates were 

Increased. On the other hand, interest rates 
in resped of pound sterling and deutsche 
mark deposits were reduced because of the 
fallm interest rates paid on such deposits of 
comparable matuntl8s in overseas markets. 
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iJ8veIoprnent of Handloom Sector 

793. DR. ASIM BALA: Will the Ultlister 
ot TEXTILES be pleased to state: 

(a) whether any a~ion plan has been 
~ed out by the Government for the 
handloom sedor for genoratingef11)loymenr 
opportunities for weavers who wera IlVmg 

below the poverty line In the years 1990-91 
and 1991-92: 

(b) If so, the details thereof; 

(c) the productlcn 01 handloom llems 

dunng the said period. year-WISe; 

(d) how much employment have been 
generated dunng 1991-92; State-wise; 

/J i e) the details 01 countnes to whICh lhe 
hand100rn products are being exported; and 

~ (I) the total forergn exchange earmng In 
rupees by way of exports? 

THE MINISTER OF STATE OF THE 
MlNlSmV OF TEXTIlES (SHRI ASHOK 
GEHlOT): (a) and (b). While the schemes 
for handloomweaveB are intendadlO benef. 
handloom weavers of aI inconw groups. 
certain schemes Iik&. Janala doth scheme 
are, Inter-aha, tatgettod fOr weavers in lower 
mcomes bracket Ourang 1991 -92 a scheme 
ralled'MarglO MOllOY for Destitute Weavers' 
has been Introduced to specific:aJ1y 1arget at 
weavers living below the poverty line. 

(c) 'i1'Ie-.,..OOUdIon of haft".;Qom dotIt 
a..Jl'inglhe years 1990-91 and t 991-92 has 
been estimated 814217 million metar5 and 
41f0 million metres respedNeIy. 

l( (d) The estimated employment 
oeneration in .. handIoom sec:tar cUing 
!!lYl'~ 1\4Q; been M.J2 Iakh person&. 

Stale-wise data is, however, not maintained. 

(e ,Thefollowmg are the major importing 
countries fOllndlan handloom e textiles:-

1. USA 

2. Japan 

3. U.K. 

4. Germany 

5. Ialy 

6. Sweden 

7. Australia 

8. Sangapore 

9. France 

10. Denmark 

11. Norway 

12. Canada 

(f) The exports of handloom textiles and 
garments have been of the order of As. 
1,188 croras dunng 1991-92. 

........... Indo-Cennan Agraement 

794. SHRI MANORANJAN 
BHAKTA: 

SHRI SARAT CHANDRA 
PATTANAVAK: 

WiI .. Uinisterof FINANCE bepleased 
to state: 

(a)""" UnionGovemmant have 
Signed any bilateral aid agreement with 
Gennany NCIInlIy; 

(b) I so. the details thereof; 



283 Written Answers NOVEMEER 27, 1992 Written Answers 284, 
(c) whether the lina1cial aid is committed 

through multinational institutions like the 
World Bank, UN bodies etc; and 

(d) 11 so, the broad features thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Yes, SIr. 

(b) a Financial Cooperation Agreement 
lor a total of OM 427.3 million for the year 
1992 between the Govt. of India and the 
Govt of Federal Republic of Germany was 
slgnedon 12.10.92. This amoi.Jn:compnses 
of soft loan 01 OM 296.6 million, grant 
jlsslstance of OM 55 7 million and export 
credit of OM 75 0 million. 

(c) and (d) The above mentIOned 
financial asslstanc.e IS not committed through 
any multl-natlOnallnstllullon. 

Nationalisation of Textile Mills in 
Bombay 

795. SHRI ANNA JOSHI: Will the 
Mlnisler of TEXTILES be pleased 10 slale: 

(a) whether the Union Government 
propose to nationalise N.T.C. managed 
textile mills cf Bombay. 

(b) it so, the time by which these mills 
are likely to be nationalised; and 

(c) it not, the reas')ns therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) No, Sir Since Government 
has not taken a deCision on the future 
diSposition of the taken over mills which are 
being managed by "'TC. 

(b) and (c). Do not arise. 

Amendment to the Workmen's 
Compensation Act 1923 

796. DR. KARTIKESWAR PATRA:iWlli 
the Minlsterof LABOUR be pleased to state: 

(a) whether the Government propose to 
conslitute a monitoring and coordinating cell 
In the Ministry for speedy disposal of 
complaints and repatriation of inter-State 
migrant work-force 10 the country; 

(b) the percentage of migrant work
force during 1990-91, 1991-92 State-wise; 

(c) whether the Government have 
received any proposal from he State 
Government for the amendment In the 
Workmen's Compensations Act, 1923 

(d) if so, the details thereof; and 

(e) the reaction olthe Union Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) No, Sir. 

(b) A statement showing state-wise 
percentage 01 migrant workforce as given in 
the 1981 Census IS enclosed. Figures of 
workforce during 1990-91 and 1991-92 are 
not available. 

(c) to (e). The Government of Onssa 
have suggested for a suitable provision in 
Section 21 empowering the State 
Government to transfer the workmen's 
Compensation cases of Inter-State Migrant 
Workmen to the Workmen's Compensation 
Commissioner of the home State 01 t~e 
concerned workmen. The suggestion of the 
State Government is under examination. 
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Supply of Tasar to Weavers In Orissa (a) whether the 11'",': 1 rust of Indaa has 

r 797. SHnl SAnAT CHANDnA 
FJAlTANAYAK: \'1111 the Minister of 
TEXTILES be pleased to state: 

(a) whether a number of weavers 01 
Western Orissa are 13cmg difflcult:es due to 
non-supply of raw matenals like tusser: and 

(b) II so. the steps proposed to betaken 
by the Government 10 this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF T[XliLES (SHRI ASHOK 
GEHLOT): (a) Wh,!e no such report about 
non-availability of raw matenal IS available. 
Government IS aware that because of w.ld 
nature oftasser reanng. availabihtyof reelable 
cocoons vanes from season to season and 
year to year. 

(b) An Inter-Slate Tasar Projecl for 
increasing producbon of tasar cocoons is 
under irrplementalion by Government of 

'Orissa with the help of Central Silk Board. 
The Orissa State Tasar & Silk Coop. Society 
IS procurring tasar cocoons on monopoly 
baSIS and tasar cocoons are being suppilOd 
to weavers' coop. societies of the state on 
Priority basis. 

InvestlMnts by un 

798. SURI BAtRAJ PASSI: 
SHRI MAHESH KANOOIA: 

W1Uttw M.OIs1erof FINANCE bepleased 
to stale. 

been making large add.:.ons to its IOvisibie 
funds during the past three years: 

(b) if so. the details of the amount 
received dunng each of the last three years: 
and 

(c) the details olthe fields an whICh Ihese 
funds have been invested dUring the above 
perIOd? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
nEMASHWAR THAKUR). (a) Yes. Sir. 

(b) Details regarding the amount of 
investIble resources received each of the 
last three years are g.ven below:-

Year 
(July-June) 

1989-90 

1990-91 

1991-92 

Amount received 
(Rs. crores) 

5.816 

3.ns 

10,430 

(C) Investible funds of UTI are invested 
In varIOus instruments, such as. equity, 
dobentures.loans, depOSits with cOfrf)anics, 
Govemment Secunties and monev market 
inslrumenIs_ Details of investment dunng 
Ihe last three years are given in the anached 

statement. 
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StrIut by Transporters 

799. SHAI JANARDAN MISRA: 
SHRI ANAND AHIRWAR: 

Will the Minister of SURF ACE 
TRANSPORT be pleased to state: 

(a) whether truck owners have again 
threatened to go on a nalton wide strike !rem 

January 1st, 1993. 

(b) if so, whether the Government are 
seriously considenng trelf demands to orc"r 
to stop them from gOing on strike; 

(e) if so, the details thereof, and 

(d) the steps being taken to me"t tholr 
demands? 

THE MINISTER OF STATE Of THE 
UINISTRY OF SURFACE TAANSPORT 
(SHRI JAGOISH TYTLE R): (a) The All India 
Motor Transport Congress haVe thleatened 
to go on a nation-wide strike from t. t . t 993. 

(b)to (d). Demands otlheAlInCa Uo:or 
TransportCongress and1hedetaiJsotthcsa 
demands which have been accepled fully or 
partialybytheGovlaregNeninthe a:t.achod 
Stalement I and II. 

The Govl have also sec up a Review Comi....... repres8fII:ItMt ot the All 
India MelIOr Transport Congress. which 
contInUOUSIJ mon.tors the prognlSS 01 • 
decisions taken on the various demant-~ . .:.. 
the All India Motor Transport Congress. All 
efforts would be made by the Govemment to 
persuade the AU India Moeer Transport 
Congress to call orr their threatened strike. 

STATEIENT-I 

The main demands otlhe AI India"*' 
Transport Congress ._. 

1. Abolition 01 Pathbr in Haryana, 
Rajasthan, Orissa, Gujaral, U.P. & 
LlP. 

2. Abofltion of Octroi 'rom a!1 parts of 
the country w.e.f. 31 592 a'1d 
abot.t.on of terminal t:U( In Dc:hl 

3. Reduct.on of Insurance prem:.;m 

4. Vllrhdrawal of muttlple enforcement 
agencieS tor M. V. Act, 1988 

5. Stnct &nforcement of antl
overloadng prOVISions 

6. Opening of tra.nlng schools tor 
tr3Jning of drivers for iSsue of 
vehICles licences 

7. Laytngdownofprinciples oft<lXOltion 
on Road Transport. 

8. ConIrof on HIghway Robberies. 

9. Aboition 01 permits for Inter-state 
operations and change in 
nomenclature of t-tltional PerrrJts 
coupled with chanse in some 
c::ancIOtions. 

10. Removal 9' vehICles' age 
IItStricbons'rom perrrwts. 

11. UJxt;IIiftg of Carriers' Ad. 

12. Wllbcka.al of surcharge on diesel 
......., during Gun War and 
Bangladesh Vlar. 

13. GMngdieseioutlctstoAssociatlOnS 
and co-operatives of operators. 

14. RemQVII ........ Permanent 
Iridget. 
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16. Reduction of Exrise Duty on 3. 0wNI0ading of Vehicles 
commercial vehicles. 

List 01 Demands which have been 
Accepted Fully or partiany by 

Government 

1. Pathkar & O=troi 

It was noted With reference to the 
demand for abo;.lion ?f Pathkar, that the 
matter IS pcnd,ng before the Supreme Court 

In a Writ PetlllOn flied by the all India Motor 
Transport Congress. Government would 
await the Ot.'CISlon of the Supreme Court on 
the issue. 

The Governmcnt have decidcd to abolish 
OctrOI from All Union Terrltones, except A 
& N Islands and lak!:hadweep. 

Government has set up a Committee 
constltutmg of representatives ofthe Central 
Government and the Stale Governments, 
which IS examining all issues pertaining to 
OctrOI and Pathkar. 

2. Multiple Enforcement Agencies 

It was agreed that necessary 
amendments would be made in the Motor 
Vehicles Act, 19S8 to withdraw the powers 

of Police In the following matters: 

(I) Overloading; 

(Ii) Checlung of Permits; 

(Iii) Checking of Permit conditions; 

(IV) Checking of Insurance certifICates; 

(v) licences of Conductors; 

(vi) CertifICate of IItness (except when 
the vehide is involved in 'accident) 

It was pointed out to the representatives 
of the AIMTC that there already eXist strict 
penalties for overloading in the Motor 
VehICles Act. 

InstructIOnS to the State Governments 
to curb overloading have been reiterated. 

4. Driving Licence 

• was agreed that suitable amendments 
to the sedlOn 7 of the Motor VehICles Act 
wouldbe made Wherebyeligibllity 01 obtainll19 
a learner's licence would be the possession 
of a light or medium motor vehicle driving 
licence for a period of one year. 

5. Highway Robbery 

Ministry of Suliace Transport have 

received representations in this regard and 
have already taken up the matter with the 
concerned StaleGovemments. The Umistry 
of Surface Transport has called a meeting of 
the IGs of Police of the States of U.P, 
Haryana, Rajasthan, Maharashtra. Gujarat. 
Madhy;.1 Pradesh and Bihar on 25.11.92 to 
chalk out a strategy to curb the monace 01 
highway robberies. The AIMTC would also 
be invited to the above meeting. 

6. Permit Requirements 

A Technical Committee has been set up 
to report as to whether the age limit of 
vehicles operating under a National Permil 
should be raised and, II so, to what extent. 

7. Updating of Carriers' Act: 

ThiS would be examined. 

8. Toll on Bridges 

It was agreed thai a list of bridges 
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constructed by the Central Government 
where tolls were being charged and the 
present stage of collection would be intimated 
to the AIMTC 

800 

Upgradation of Cities 

SHRI CHANDRESH PATEL 
SHRI ANADI CHARAN DAS 

Will the Mlnlsterof FINANCE be pleased 
to state 

(a) whether some cities have been 
upgraded dUring August 1. 1992 to October 
31.1992. 

(b) If so. the deta.ls thereof, 

(c) whether a number of requests for 
upgradatlon of cities, particularly Jamnagar 
In GUJarat and Bhubaneswar and Cuttack In 
Orissa, are pending With the Government, 

(d) If so. the details thereof, and 

(e) the time by which a decIsion IS likely 
to be taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE) . (a) No. Sir 

(b) Does not anse 10 view of reply to (a) 
above 

(c) and (d) The details 01 cities In respect 
of which representations have been received 
for upgradatlon for the purpose of grant of 
HRAICCA to Central Gov!. employees 
dunng last one year are given In the 
attached Statement 

(e) Upgradatlon/re-classlhcatlon of cities 
for the purpose of HRAICCA IS done on the 
basIs olflanal population ligures as reveoled 
In a decennial census Upgradatlon/re
claSSification of cities. wherever necessary, 
will be taken up after receipt of the flanal 
populallon figures of 1991 census from the 
Registrar General and Census 
Commissioner of India 



301 Wntten Answers 

I-
Z 

I 
I 

I 
I 
I 

I ~ Ii .c 

i ~ I ~ 

I i II Mil 
~ I l.'i 

, , 
! I 
I 

i 

w, 
:: 
W 
I-
oCt 
l-

I IJ) 
I CI) , 

~ I 
I 

~ 
I 

I 
CI) 1 

C\JI ~I 
(.)1 Iii '01 I g 
~ I ..., 
~ \ ::: I 
<:1 , 

I 
1 
I 

I 
1 

I 

I 
I 
I 

. I 
I 
I 
I , (;) I I 

I ~ -I 

\ V'J \ 
, 

Iii 
g-
ro 
(j) 
CD 

('oj 

AGRAHAYANA 6,1914 (SAKA) Written Answers 302 

.c 
fJ) 

~ e 
~ c.. 

~ 
<1l 

<1l ro >-

~ :x:: ..c 
<1l 

8 E "0 
5" Q) ad <1l <1l 

l? :x:: ., :x:: ::E 

E 
!!? 
::> 

lo 
Q-

lo -= 
~ ~ !? c:: '8 @? iii <1l 

!? c:: c:: !is ~ 
E .g 8' g .c ~ 
::> Q 

~ ~ ~ ~ <1l 2' r.; 
E 8 lQ .Ql 

i! Q) <1l s: .c r:I :f 0 <1l ~ l? CD -, I- :x:: ..., CD 

C') ~ Iti ~ "'- oj en <:) .,..; C'l M -



"2"' .. l'I/,itten Answers NOVEM(;ER 27.1992 

I 

I 
I 

I ~ 
~ I r ! 

I 
i 

L i 
~ I 

i o 

~ I 
I -I ~. ~ • ~ ~ I ~----
iiS 

j 

Written Answers 304 

, 
I 

l-



305 Wnlten Answers 

I 

, I 
! I 
I ~ I 
i I 
I I , I 

! I 
! 
I 
I 
I 

I 
I 
I 

AGRAHA YANA 6, 1914 (SAKA) Wrhten Answers 306 

((I 



307 Written Answers 

[ Translation) 

NOVEMBER 27, 1992 Written Answers 308 

Report of Working Group Re: 
Employees of Regional Rural Banks 

802. SHRI GA YA PRASAD KORI: Will 
the Minister of FINANCE be pleased to 
state. 

(a) whether tt1e Government have 
received the report of the working group 
headed by the Chief General Manager, 
National Bank for Agriculture and Rural 
Development to sort out problems arising 
out of the Implementation of National 
Industrial Tribunal Award given In respect of 
the employees of Regional Rural Ban:\s; 

(b) of so, the details thereof; and 

(c) the action contemplated by the 
Government In thiS regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). Consequent upon the 
implementation of the Award of the National 
Industrial Tribunal lor Regional Rural Banks 
and the recommendations of the Equallon 
Committee, certain changes were to be 
brought about in service Regulations, 
Recruitment and Promotion Policy for the 
RRB employees. The National Bank for 
Agriculture and R'Jral Developmen1 
(NABARD) had accordingly constituted a 
Working Group in September, 1991. with 
the f"lIowing terms of reference: 

(i) to frame service regulations for all 
categories of employees of 

~ Regional Rural Banks; 

(ii) to frame recruitment and promotion 
policies in RRBs and 

(iii) any other matter relating to the 
Implementation of the award of the 
Tribunal read with the Equation 

Committee report. 

National Bank for Agriculture and Rurar;
Development to whom the Working Group 
submitted its report have adVised the 
Government on the implementation of the 
recommendations relating to staff Service 
Regulations, Recruitment and Promotion 
PoliCY etc. The recommendations of the 
Working Group are under consideration and 
decIsions on the same Will be taken In due 
course. 

[Lng/ish) 

Wheat Import and Foreign Debt 

803. SHRI SIVAJI PATNAIK: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Import of when:, to check 
price rise 10 the domestic market, IS I*ely to 
add to country's foreign debt; 

(b) if so, the reasons lor making such 
Imports; and 

(c) the steps taken by the Government 
to check the increased foreign debt? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) No, Sir, The 
imports are being financed entirely from 
current account earnings. 

(b) During 1992-93, Government have 
contracted for import of about 29.90 lakh 
tonnes of wheat to correct the Imbalance 
between demand and supply andto maintain 
the supplies for the PubliC Distribution 
system with a view to containing the open 
market prices of wheat. 

(c) To reduce the nEled for borrowing 
abroad, Government have stimulated exports 
by ensuring an improved exchange rate, 
introducing partial convertibility, and 
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improving arrangements for export·related of All India onsumer Price Index for the 
advance licensing and duty drawbacks. Industrial Workers (General) (base 1960 
Government have also encouraged non- = 100) over the average index of 608, to 
debt capital inflows by select~d liberalization which the existing scales of pay from 1.1.86 
of foreign direct investment, by allowing are related. 
reputed Indian companies to issue equity 
abroad and by allowing approved foreign 
investment institutions to invest in the Indian 
capital market subject to SEBI regulations. 

Translation] 

Dearness Allowance to Central 
Government Employees Drawing Basic 

Pay Above Rs, 3500/-

804. DR. LAL BAHADUR RAWAL: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the dearness allowance is 
paid to the Central Government employees 
to give them immediate rehef for the hike in 
prices; 

(b) whether the Central Government 
employees drawing basic pay above Rs. 
35001- P.M. are not paid the additional 
instalments of d..Jarness allowance in cash 
and above that they are required to pay 
income tax on that amount; 

(c) if so, the reasons therefor; 

(d) whether the Governmen\Fropose to 
alleviate the Inconvenience caused to such 
employees as a result thoreof; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKE): (a) Dearness 
Allowance payable to the Central Goverment 
employees is determined on the basis of 
percentage increase in 12 monthly average 

(b) to (f). Additional instalments of 
Dearness Allowance payable from 1.7.90 
onwards are not paid In cash in respect of the 
Central Government employees drawing pay 
above Rs. 35001· p.m., but are credited to 
their respective Provident Fund Accounts. 
The amount of DA being part of salary, is 
income and therefore, taxable. However, 
such savings in the provident Fund qualify 
for suitable tax rebate under Section 88 of 
the Income Tax Act. At present, no change 
is envisaged in these instructions. 

[English] 

Construction of Bridges In GuJarat 

805. SHRI CHANDUBHAI DESHMUKH: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to state: 

(a) the total number of bridges, over 
bridges constructed in Gujarat by the Union 
Government during the last ten years; 

(b) the number of those out of them in 
respect of which toll tax plaza are over and 
the number of those where these are still 
continuing; and 

(c) the details of the rules framed in 
regard to toll tax plaza by the Governrnl!nt? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTlER): (a) In the last 10 
years, 13 Nos. of bridges/over bridges were 
completed on National Highways in Gujarat. 

(b) Out of these 13 bridges only to 
bndgesqualifledforJevrollee.feecollection 
is already over In case 01 one bridge and it 
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IS continuing in respect of the other bridge. (c) lhe total accuroolated overdraft with 
State Governments as on date; and 

(cl CoUection of fee is covered by the 
National Highways (fee for use of permanent 
bridges) Rules, 1992. These rules inter-alia 
cover rates of fee and Its payment. provision 
for displaying of rates of fees. procedure for 
collection/realisation, mode of collection of 
fee, remittance of fees collected. the tenure 
of collection of fee etc. 

Overdraft by Government of Punjab 

806. SHRI GURUDAS KAMAT: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Reserve Bank of India 
has warned the Go"ernment of Punjab 
against accumulated overdraft; 

lb) it so, the details thereot; 

1. Manipur 

2. Mtzoram 

3. Nagaland 

4. West Bengal 

(d) Under the Overdraft Regulation 
Scheme. which came into force IromOctober 
2. 1985. no Slate Government is allowed to 
run an overdraft With the Reserve Bank for 
more than seven consecutive wOrking days. 
Incase a State Governmert runs an overdraft 
beyond seven consecutive workiAg days, 
the Reserve Bank would not make payments 
on behalf of that State Government. 

Jute Processing Units In Orissa 

807. SHRI K.P. SINGH DEO: 
KUMAR I FRIDA TOPNO: 

WIU the Minister of TEXTIlES be 
pleased to state: 

(d) the action being taken against States 
which have not refunded the overdraft within 
the prescribed period of seven consecutive 
working days? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE): (a) and (b). 
BetweenOctober24and31. 1992 when the 
Govern:nent of Punjab was in overdraft. the 
Reserve Bank of India had advised the State 
Government of the daily position and 
requested them to clear the overdraft 

(cl The lotal aggrewate overdraft of 
State Governments as on November 25, 
1992 amounted to Rs. t 1 .1 t crores as 

detailed below:-

(Rs. in crares) 

4.06 (3rd day) 

0.33 (1 st day) 

4.91 (6th day) 

1.81 (1 st day) 

11.11 

(a,whetherthe Union Government have 
receIVed any proposal to sel up jute 
processing units in Orissa; and 

(b) I so, the number and location of 
such units in the State? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TeXTI..ES (SHRI ASHOK 
GEHlOT): (a) and (b). In terms of the new 
tndustrial policy jute industry has been 
delicensedandnopermssion is now required 
trom U.., UU"tn.Ir~"".: to set up jute 
processing unls anywhere in the country. 
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[Translation) 

Waiving of Loans In U.P. 

808. SHRI RAM NAGINAMISHRA:WUI 
the Minister of FINANCE be pleased to 
state: 

(a) whether the then Government had 
waived off loan upto Rs. 10,000 in the 

country: 

(b) if so, the amount of loan waived off 

in Unar Pradesh undelthis scheme; and 

(c) the amount given to the Goverment 
of Uttar Pradesh in compensation thereof? 

THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE lSHR\ DALB\R 
SINGH): (a) Govemment of India formulated 
~he Agncultural & Rural Debt Relief Scheme 
(ARDR), 1990 for providing debt relief not 
exceedmg Rs. 10,0001· per borrower to 
selecte;! category of borrowers of pLlblic 
sector banks (PSBs) and Regional Rural 
Banks (RRBs). The State Governments 
have also formulated their own schemes on 
lines of the Central Scheme for borrowers of 
cooperatives. While the debt relief given by 

PSBs and RRBs were to be reimbursed by 
Central Government under Lhe State 
Scheme, the burden of providing debt relief 
Nas to be shared by Central and State 
Government on 50:50 basis. loans to Stale 
Governments representing their share of 
50% of debt relief provided by cooperatives 
3re being disbursed by NABARD out of 
funds provided by RBI for the purpose. 

(b) As per information available as on 

.~.". 1992, in the State of unar Pradesh a 
lyral n..lmber of 51.81 lakhs persons have 

.been provided relief by the public sedor 
bank., regional rural banks and cooperatives 
urder the scheme inv.lIving an amount of 

As. 1047.62 crores. 

(c) The National Bank for AgrICulture 
and Rural Development (NABARD) has 

reported that as on 16.11 1992 an amount 
of As. 4n.43 crores has been sanctioned 

and released by way of loans and grants to 
U.P. State Cooperative Bank and U.P. State 
Land Development Bank under the ARDR 
Scheme. NABARD has now advised all 
State Cooperative Banks, State land 
Development Banks and Regional Rural 
Banks to conduct 100 percent verification of 
relief provided by them and submit the 
revised claims after exciuding the claims 

relating to ineligible borrowers. Release of 
further amounts would be considered by 
NABARD after receipt of final claim 

statements from the cooperatives. 

Collleries'n Pa'aman DIstricts olSlhar 

809. SHRI RAM DEW RAM: Will the . 
Minister of COAL be pleased to state: 

(a) the number of coal mines 
conmissioned and the number of those 
ordered to be closed in the PaJaman district 
of Bihar; 

(b) whether the Govemment have 
ordered the closure of the Gore mines also; 

(c) the number of labourers displaced 
due to closure of Gore mines; and 

Cd) the number of the labourers absorbed 
so far with the names of the establishments 
absorbed and the names of the 
establishments where remaining labourers 
are likely to be accommodated? 

THE DEPUTY MINISTER IN THE 
MINISTRY Of COAL (SHRI S.B. 
NY AMAGOUOA): (a) In the District of 
Palamau, Bihar, lwo existing coal mines 
namely Hutar and Ralhara were taken over 
after the naIIanaIsatIon and a new Hurilong 
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has been sanctioned by Central Coalfields heavy financial loss. 
Ud., which is presently under implementation. 
No coal mine in the District has been closed. 

(b) Gore Magnetite mine has been closed 
due to non-availability of proper grade of 
magnetite ore and also due to Incurring of 

(i) Kathara area 

(ii) Piparwar 

(iii) B&K 

(Iv) Rajrappa 

(v) Argada 

Noise Pollution by Vehicles 

810. SHRIGIRDHARllAlBHARGAVA: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) whether the Government have 
conducted any survey regarding noise 
pollU1ion due to blowing homs of trucks and 
other vehicles; 

(b) H so, the details thereof; 

(c) the areas In which noise pollution 
has been found more than the standard 
norms and the impact thereof on the people 
particularly the pregnant ladies and infants, 
residing in those areas; and 

(d) the steps taken b~ the Govemment 
to check such noise pollution? 

THE MINISTER a: ITATE a: THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JGDiSH TYTLEft): (I) 10 (d). The 
Central Pollution COIItroi Board had 
undertaken a swvey In 1981-90 of the noIIt 

(c) and (d). OU1 of a total of 320 persons 
employed in the Gore magnetite min.", 
seven persons have been provided jobs in 
the mine itself, looking after its maintenance 
and security. The remaining persons were 
absorbed in other establishments as under:-

- 307 

3 

level In 8 metropolitan cities of the country. 
The study also monitored the noise level in 
he.avytrafficareasalso. The average ambient 
noise level in residential, commercial anti 
heavy' traffic areas and sensitive areas in 
Delhi were exceeding the standard during 
day time while in industrial area the noise 
level was below the standard. Vehicular 
noise was found to be major source In 
residential, commercial, heavy traffIC areas 
and Silence Zones. A Histogram showing 
the anDent noise level in different areas or 
Delhiclty Is annexedasstaternenl No specific 
study on the Impact of noise poUution. 
particularly of the pregnan&ladINandinfants 
has been made. Howewr, .... have 
shown that noise Is an IIrIanI wIIIch causes 
psychological and phplDlnglc" changes. 
arouses emolIonaI r8llpOMe and bas an 
if1l>act on heaIIh. 1he DIIhllrll'lC Police 
havedeclared_ ..... a educational 

inIIlutlonI, '5 _ITS .... ella .. and 32 
hospIaII ........ a... ...... Is 
...., ~1II1" ........ VIDIa&OrS 01 
noise poUtltlon. DurIng ... ,.. .... t. t. Q2 
II 15.11." , .... " drivers of vehic13s 
have been praMCllled lor violating sound 
IItQUlatlona. 
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Work on National Highway No. 31 

611. SHRI AMAR ROY-PRADHAN: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) the progress of work on new 
alignment road from Falakata to Pundibari 
via Ghoksardang including new bridge on 
river Torsa on National Highway No. 31; 

(b) the estimated cost and the amount 
sanctIOned so far; and 

(c) the expected date of completion of 
the bridge and the road? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAG DISH TYTLER): (a) to (c). The 
work of new alignment of National Highway 
-31 from Falakata to Pundibari including the 
new bridge across river T orsa was sanctioned 
on 10.11.88 at a cost of Rs. 13.72 crores. 
The work has been divided intetwo packages 
VIZ. Package I pertaining tothe Torsa Bridge 
which has just started and Package II 
pertaining to the approaches, minor bridges 
and culverts where the progress is about 
20%. The entire project is scheduled for 
completion by January, 1995. 

l Translation) 

Debt Relief Scheme 

812. SHRI BRAHMANAND MANDAL: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the total amount of relief provided 
by the rural banks under the Agriculture and 
Rural Debt Relief Scheme; 

(b) whether the National Bank for 
Agriculture and Rural Development 

(NABARD) has received second instalment 
of Rs.200crores fromthe Union Government 
under the scheme but the rural banks have 
not been given amount in proportion to the 
relief provided by them, and if so, the 
reasons therefor; and 

(c) whether rural banks are suffering 
losses due to non-release of this amount of 
relief to them, by the Governl11'3nt and if so, 
the amount of loss sustained by these banks 
during !he year 1991-92? 

THE MINISTER OF STATE IN THE 
MINISTnV OF FINANCE (SHRI DALBIR 
SINGH): (alThe National bank for Agriculture, 
and Rural Development (NABARD) has 
reported that a total debt relief of the order of 
Rs. 798.97 crores has been provided by the 
Regional Rural Ranks (RRBs) under the 
Agricultural and Rural Debt Relief (ARDR) 
Scheme, 1990. The figure is provisional as 
the banks have bee~ advised by NABARD to 
conduct cent per cent verification of me 
relief provided and furnish revised claims 
alter excluding thE: portion relating to ineligible 
beneficiaries. 

(b) and (c). NABARD has released Rs. 
413.31 crores by way of grant to RRBs under 
the Scheme. The balance amount available 
will be sanctioned to RRBs on pro-rata basis 
of their claims after receipt of final/revised 
claims from banks. In the absence of details 
such as size-wise, purpose-wise and period
wise classification of loans, rate of Interest 
charged on such loan~, the dates of write-off 
of such loans etc., it is not feasible to qualify 
the amount of losses sustained by the RRBs 
in this regard. 

[English] 

CommercIalisation of D.T.C. Lanli 

813. KUMARI FRIDA TOPNO: Will the 
Minister of SURFACE TRANSPORT be 
pleased to refer to the reply given to Unstarred 
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Question No. 1623 on July 17, 1992 and provided to States for their Plan and Non-
state: Plan expenditure on the basis of the scheme 

(a) whether the Government have 
finalised plan for the commercialisation of 
surplus DTC land; 

(b) if so, the details thereof and surplus 
land of OTC, depot-wise; and 

(c) the details of the nature of 
commercial activities forwhich these surplus 
lands are likely to be utilised, depot-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No, sir. 

(b) and (c). Does not arise. 

Ceiling on RBI Credit to Union 
Government 

814. SHRIM.V.V S. MURTHY: Willthe 
Minister of FINANCE be pleased to state: 

(a) whether there is any proposal to 
Impose a ceiling on the amount of net RBI 
credit to the Union Government as imposed 
on the States: 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDHUKE): (a) No, Sir. 

(b) Does not anse. 

(c) The assistance required to be 

Name of the Project 

Construction of Aukulam 
Bridge on NH -47 

of financing the Annual Plan approved by the 
Planning Commission and the accepted 
recommendations of the Finance 
Commission forms part of the Center's 
deficit. Reserve Bank also provides ways 
and means advances to the States to tide 
over their temporary cash deficits. Hence, 
over and above these, the States are not 
expected to run into continuous over-drafts 
with RBI. The position of the Centre and 
States in relation to RBI credit is not, therefore, 
strictly comparable. Government however 
keeps a close watch on the increase in net 
RBI credit and takes all possible measures 
to keep it within reasonable limits. 

Development of National Highways in 
Kerala 

815. SHRITHAYILJOHNANJALOSE: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) whether the Government have 
approved some schemes for development 
of National Highways in Kerla during the 
year 1992-93; 

(b) if so, the details thereof; and 

(c) the total length of the roads likely to 
be developed under the schemes and the 
amount earmarked therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISHTYTLER): (a) and (b). Yes, 
Sir. Tho following one Project has been 
sanctioned during 1992-93. 

Amount sanctionBd 

AI .• ,10,03,0001-
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(c) The scheme relates to a bridge (a) the present Statutory liquid Ratie 
project. Budget Provision forthe work is Rs. (S.l.A.) and Cash Reserve Ratio (C.A.A.) 
1 lakh for the current year. prescribed by P.B.I.; and 

NRI Deposits In Kerala 

816. SHRI KODIKKUNll SURESH: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the amount of deposits made by 
NRls in Kerala in vc-rious banks; and 

(b) the banks in Kerala in which maximum 
deposits have been made by NRI alongwith 
the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The information is 
being collected and will be laid on the Table 
of the House. 

SLR andCRR 

817. SHRIK.MURALEEDHARAN: Will 
the Minister of FINANCE be pleased to 
state: 

(b) the steps proposed to be taken to 
bring it down further? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 

SINGH): (a) The Statutory Liquidity Ratio 
(SLR) for scheduled commercial banks 

(excluding Regional Rural Banks) on the 

level of the outstanding net demand and time 

liabilities (excluding non-resident liabilities) 

as on April 3, 1992 is stipulated at 38.5 per 
cent and lor any increase in net demand and 

time liabilities above the April 3, 1992 level, 
the SLR is prescribed at 30 per cent. The 

SLR on non-resident liabilities is prescribed 
at 30 percent. It has been announced by'.he 

Reserve Bank of India (RBI) that on !t1e 
liabilities as on April 3, 1992, the SLR would 

be reduced as follows: 

Effective Date .r:onnight 
begining from 

SLR on Net Demand and Time Liabilities 
(excluding FCNR and NPE deposits) 
o,;tstanding as on April 3, 1992 (per cent) 

-----------------------------
January 9, 1993 

February 6, 1993 

March 6, 1993 

The Cash Reserve Ratio (CRP) for 
scheduled commerc:al banks both for 
domestic and non-resident liabilities is 
prescribed at 15 per cent. In addition, the 
cash balances under the incremental CRR 
remains impounded. It has been announced 
byRBlthat one-third olthe impounded cash 
balance would be released in three equal 
Instalments (fortnights beginning October 
17,1992, November 14, 1992and December 

38.25 

38.00 

37.75 

12,1992). 

(b) RBI has reported that my further 
reduction in SlP would be planned in 
consonance with the Government's market 
borrowing requirements and the reduction in 
the fiscal deficit. Further reduction in eRR 
will depend on deceleration in inflation rate 
and the development of alternatIVe 
instruments for effective monetary control. 
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Facilities for 'lew '3annent Exporte,. relations during 1992; 

~ 818. SHRI SHASHI PRAKASH: Willthe 
Minister of TEXTILES be pleased to state: 

(a) the facilties provided by the Union 
Government to new garment exporters 
under the garment quota policy; and 

(b) the measures taken/proposed to be 
taken to protect their interests? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTilES (SHRI ASHOK 
GEHLOT): (a) and (b). Under the Garment 
Export Entitlement Distribution Policy, 
quatities that become available from time to 
time on account of flexibilities, surrenders or 
otherwise are allocated on First-Come
First-Served basis. New garment exporters 
can apply for allotment for such quotas. 
They are also eligible fro quotas under 
tnanufadurer .. Exponers Entitlement System r: 

under which 20% of annual quotas are 
allotted, provided they have set up 
manufacturing units and fulfill creation 
conditions. New exporters are also eligible 
for quotas under the Non- quota Entitlement 
(NOE) System under which 18% of annual 
quotas are allotted subject to their export 
performance in respect of non-quota items 
to quota countries and to non-quota 
countries. New exporters can also avail 
themselves of the facility to seek transfer of 
entitlements under Past Performance 
Entitlement System and NOE System. 
Further there are no restrictions In respect 0' export 0' non-qL'ota items to quota 
cbuntries and to non-quota countries. 

Training Course for Retired Defence 
Peuonnel 

819. DR. RAJAGOPALAN 
IRIOtt\RAN: Will the Ministerof DEFENCE 
be pleased to state: 

(b) if S~~)he details thereof; 

(c) whether the Ministry of labour has 
conducted this course; and 

(d) how far the retired army personnel 
are likely to be benefited from this course? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b). the 
Directorate General Resettlement has 
introduced a Post Graduate Diploma Course 
in Industrial Relations and Personnel 
Management for retiring/retired Service 
Officers from September 1992 to June 
1993. The first batch of 21 Officers, from all 
the three Services, is undergoing training 
which includes: 

(i) Working conditions in Industries. 

(ii) Wages and Salary Administration. 

(iii) '- Industrial Psychology and 
8ehaviourial Sciences. 

(iv) Industrial Relations. 

(v) Social Security. 

(vi) Industrial Laws. 

(vii) Labour laws 

(viii) Organisational Behaviour & 
Management of Human Resources. 

(c) No, Sir. 

(d) The course aims at Increasing the 
employability potential of the trained officers. 

Working Group on Non-Banking 
Financial Companies 

820. SHRI R. SURENDER REDDY: 

(a) whether the Directorate of Training 
(OGR) has organised any training courses 
forretireddetence service officers In industrial 

Will the Minister of FINANCE be pleased to 
state: 

(a) the main suggestions made by the 
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~ies should be from 12 
months to 84 months. 

working group on non-bankklg financial 
companies (NBFC) set up by the Reserve 
Bank of India; 

(b) whether the Govemment have 
considered their suggestions; and 

(c) if so, the details thereof and the time 
by which these sug~'estions 818 likely to be 
if'1l)lemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) The major recommendations of 
the Working Group on Financial COf'1l)8nies 
constituted by Reserve Bank of India are as 
under: 

(i) Dismantling of category-wise 
classification and application of 
uniform regulations for Non
Banking Financial Cof'1l)8flies. 

(ii) Regulatory attention to be on 
companies with net owned funds 
of Rs. 50 lakhs and over. 

(iii) Entry norms for new co"l>anies. 

(iv) Shifting of focus of regulation from 
liability side to asset side of the 
companies. 

(v) Capital adequacy standard to be 
introduced based on risk weights 
for assets and cred'1t conversion 
factors for off balance sheet items. 
Pending implementation of the 
capital adequacy norm. overall 
debt- equity ratio be 15:1. 

(vi) The amount of fu~ placed under 
porotfolio Management Scheme 
may be related to net owned funds 
of a COf'1l)8ny. 

:vii) The periods for acceptance of 
deposits by Non-Banking Financial 

(viii) Interest rates on deposits acceptea 
by Non-Banking Fmacial companies 
should be pegged at 2 to 3% over 
the rates offered by commercial 
banks. 

(be) Norms be prescribing for income 
recognition, transparency of 
accounts, provision for bad and 
doubtful debts. 

(b) and (c). The recommendation 01 the 
Group have been accepted in prinCiple by 
Reserve Bank of India. These will be 
implemented in a phased manner 

( Translation) 

Widening of National Highway No.2 

821. SHRI BHAGWAN SHANKAR 
RAWAT: Win the Minister of SURFACE, 
TRANSPORT be pleased to state: 

(a) whether the Govemment have taken 
any decision to widen Mathura-Agra section 
of the Delhl-Kanpur -Calcutta National 
Highway No.2; 

(b) if so, the details thereof; and 

(c) the time by which the work is likely to 
be started on this project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISHTYTLER): (a) and (b). Yes', 
Sir. Project of four-laning the Mathura-Agra 
Section of NH.2 from km. 148.33 to 199.66 
with loan assistance fromJ.E.C.F. Japan is 
included in the Demand of Grants lor 1992~ 
93 for sanction. 

(c) • Is too earty to indicate the likely 
date of start of work which would be after 
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approved of the pro.;ect and COfTllletion of Deposits rates 
other necessary formalities including 
invitation of tenders on the basis of 
International COlJl)8titive Bidding. 

[English] 

Interest Rate. of Co-operative 
Regional Rural Banks 

822. SHRI MANIKRAO HODLYA 
GAVIT: Will the Minister of FINANCE be 
pleased to ... tate: 

(a) whether the Reserve Bank of India 
has recently announced reduction in lending 
rate and interest rate on deposits made for 
46 days to three years offered by all the 
Central and State Co-operative Regional 
Rural Banks; and 

(b) if sO! the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). Effective from October 
9, 1992 Reserve Bank of India have made 
the following changes in the interest rates on 
depOSIts and advances of Sate/Central 
Cooperative Banks and Regional Rural. 
Banks (RRBs) 

Category of Account 

Term Deposits -

(i) Reduction in interest rates on deposits 
{excluding FCNAINPE) for maturity of 46 
days to 3 years and above byonepercentage 
point to "not exceeding 12.0 per cent per 
annum". Interest rates on saving bank 
deposits, however, remains unchanged at 
6.0 per cent per annum. State and Central 
Cooperative banks at their discretion can 
allow additional interest of 1/4 per cent 
annum and 112 per cent per annum, 
respectively, on saving deposits and term 
deposits accounts over and above the 
prescribed rates. ARBs may at theircflSCretion 
can allow additional interest of 112 per cent 
per annum only in respect of saving bank 
deposits. 

(ii) Interest rates on deposits gnder Non 
resident (Extemal) Rupee accounts (NPE 
Accounts) 

The saving deposit rate in the category 
has been increased from 5% to 6%. The 
term deposit rate for NRE accounts for 
maturity of 46 days to 3 ears and above is a 
Single prescription of 'not exceeding 13.0 
per cent per annum' as shown below:-

Previous 

rates 
Rsvised rates effective 
from 9 October, 1992 

(a) 46 days to less than 1 year 8.5 

(b) 1 yearto less than 2 years 10.5 

(c) 2 years to less than 3 years 11.0 

(d) 3 years to less than 5 years 13.0 

(e) 5 years and above 14.0 

"Not exceeding 

13.0 per cent" 

for maturity of 

46 days to 3 years 
andover. 
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. The lending rate on credit limits of over 
Rs. 2 lakhs has been reduced by one 
percentage point from 19.00/0 (Minimum) to 
18.0% (Minimum). The interest rate on 
export credit (rupee) has been reduced by 
one percentage poi~t e.cross the board. 

Taxes Outstanding Against Top 20 
Business Houses 

823. SHRI MOHAN RAWAlE: Willthe 
Minister of FINANCE be pleased to state: 

(a) the amount of Central excise duty, 
customs duty and income tax separately, 
outstanding against each of the top 20 
business houses at the end of the financial 
year 1988-89,1989-90,1990-91 and 1991-
92; and 

(b) the steps taken or proposed to be 
taken to realise the dues from them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b).The 
statistics regarding outstanding tax arrears 
are not maintained bUSiness house-wise. 
The time and effort involved in the collection 
of information relating to large number of 
companies belonging .to these houses, from 
field formations spread all over the country, 
will be enormous and not commensurate 
with the objective sought to be achieVed. 
However, administrative, legal and other 
measures as are considered necessary, are 
taken from time to !ime to recover the 
outstanding tax arrears. 

Project Appraisal Committee 

824. SHRI GEORGE FERNANDES: 
Will the Minister of COAL be pleased to 
state: 

(a) whether the Government have 

constituted a project appraisal committee to 
ensure expeditious implementation of 408 
sanctioned projects to achieve annual 
production of 291 million tonne of coal; 

(b) if so, the details thereof; and 

(c) the total cost likely to be incurred 
thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) to (c). The Govt. have 
not constituted aProjed Appraisal Committee 
regarding Implementation of projects in the 
coal sector. The Ministry of Coal had, 
however, constituted a Committee for 
recommending guidelines for project 
formulation/implementation and these 
guidelines have been circulated to the coal 
companies for compliance. Cll have also 
formed, on the advice of the Mintstry of Coal, 
a Core tea'!' to ensure expeditious 
implementation of all on-going projects. 

Many of the sanctioned projects have 
since been completed. As on 1.10.1992, 
there are 201 on-going projects in Cll & 
SCCl and these projects, on completion, 
would result In an annual coal production 
capacity of 168.40 million tonnes. 

[ T ranslatiot1] 

Construction of Low Cost House In 
Coalfield Areas 

825. SHRI N.J. RATHVA: Will the 
Minister of COAl be pleased to state: 

(a) whether the Central Mining Research 
Station propose to formulate a scheme in 
collaboration with the Bharat Coking Coal 
Limited to construct low houses forthe people 
belonging to economically backward class 
residing in coaHield areas; 

(b) if so, the details thereof; 
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(c) the total number of houses proposed 

to be constructed and the total number of 
people belonging to backward class likely to 
be benefited therefrom; 

(d) the time by which these are likely to 
be completed; and 

(e) the terms and conditions fixed 
allotment of these houses? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) to (e). The Central 
Mining Research Station and Bharat Coking 
Coal limited are having mutual consultations 
on the formulation of a scheme to construct 
low cost houses. The matter is still in the 
exploratory stage. 

Development of National Highways In 
Bihar 

826. SHRI SURYA NARAYAN YADAV: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) whether the Government propose to 
widen, develop and increase the area of the 
National Highways passing through the 
northern Bihar; and 

(b) if so, the amou~t allocated therefor 
during the current years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTlER): (a) Yes, Sir. 
Development of National Highways is a 
continuos process and improvement works 
are taken up keeping in view the existing 
condition of National Highways, traffic 
intensity, inter-se priority on all India basis 
and availability of funds. 

(b) National Highways No. 28, 28A and 
part of National Highway No. 31 (Totaliength 
567 kilometers) serve North Bihar. Aprovision 

of As, 444.79 lacs has been made for 
development of RoadIBridge projects on 
these stretches of National Highways during 
1992-93. 

Bank Branches In PaurJ and Charnoll 
Districts of Uttar Pradesh 

827. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
FINANCE be pleased to refer to the reply 
given to Unstarred Question No. 753 on July 
26, 1991 state: 

(a) whether the branches of banks have 
been opened in all the places of Pauri and 
Chamali districts of Uttar Pradesh where 
Reserve Bank of India had issued licences; 

(b) if so, the ~a:i:1eS of the banks and 
places where trese branches have been 
opened; 

(c) if not, the reasons for delay and the 
action proposed to be taken in this regard; 

(dj the period for which the validity of the 
above mentioned sanctioned licences has 
been extended for opening the branches of 
the banks; and 

(e) the names of the new places in 
these districts for which the Government 
have received applications from the public 
representatives for opening the bank 
branches and the steps taken so farthereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) to (d). Out of the pending 
licences issued by Reserve Bank of India 
(RBI) in r:espect of the District of PauriGarhwai 
and Chamoii, Punjab National Bank has 
o~ned branches at the rural centres of 
Debiokhal, Chailusain and Gaindkhal. The 
remaining licences have yet not been 
utilised. RBI has early this year reminded the 
banks to open branches at the allocated 



335 Written Answers NOVEM[)ER 27, 1992 Written Answers 336 

centres as early as possible. The banks 
have attributed lack of basic infrastructural 
facilties like all weather roads, suitable 
premises telecommunication facilities etc. 
for the delay in opening branches at the 
allocated centres. The Govemment of Uttar 
Pradesh has also been requested by RBI to 
extend their cooperation in providing the 
necessary infrastructural facilities to enable 

the banks to open their branches at these 
centres. The validity period of the pending 
licences has been extended uplo 31.3. 1993. 

(e) RBI has reported that representations 
were received from public for opening 
branches at the following centres in Districts 
Chamoli and Pauri Garhwal:-

Name of District Names of Centres 

Chamoli Maithaj"l, Wasukedar, lamgaudi, Kalimath, 
Satera)..hal, Khal, Nani Paundar, 
Gopeshwar, Kunigar, Karanprayag, Sidauli, Devalkot, 
Nainisain, Kedarkhal and Jakh. 

Pauri Garhwal Kotirisain. Khalyundanda, JamaJkhal, Bahedakhal, 
Dondal, "yasghat and Satpali. 

Under the extant licensing policy for 
rural centres, the individual banks have to 
identify the centres failing within their service 
area and such centres with necessary 
particulars have to be given to the lead bank 
of the District. The lend bank after 
consolidating the list submit to the District 
Collector for recommendations and onward 
transmission to RBI through the concerned 
State Government. 

(English] 

UN Cell for Action Against Child 
Labour 

828. DR. SUDHIR RAY: Will the Minister 
of LABOUR be pleased to state: 

(a) whether the Government are aware 
that UN, in order to motivate people against 
Child lawur. has started a cell called Action 
Against Child labour; and 

(b) if so, what would be the contribution 
of the Union Government in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF lABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). According 

to the available information the institutional 
arrangement in the UN system where Child 
labour is inter-alia dealt with, include ILO's 
Programme of Elimination of Child Labour 
(lPEC) and Committee on the Rights of the 
Child under Convention on the Rights of the 
Child adopted by UNGA on 20th November. 
1989. The Government 01 India is actively 
participating in the Programme of Eliminalion 
of Child Labour. 

NRI Rupee Account 

82~. SHRi SYED SHAHABUDDIN: Will 
the Minister of FiNANCE be pleased to 
state: 

(a) the value of the rupee in the 
international market as fixed by the Reserve 
Bank of India, as applicable in bank 
transaction and as prevalent in the open 
market, separately at monthly intervals 
since January, 1,1992. 

(b) The total remmance to India by the 
Non-resident Indians. monthwise since 
Ja!luary. 1992. 
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(c) whether the Government have THE MINISTER OF STATE IN THE 
received any complaints from the NRls MINISTRY OF FINANCE (SHRI 
regarding the time and energy consumed in RAMESHWAR THAKUR): (a) Reserve Bank 
opening and operating the NRI rupee account of India has advised that as rupee is not an 
in India, even though the Indian banks are internationally traded currency there is no 
operating abroad also; value of rupee in the international market as 

(d) if so, whether any steps have been 
taken to streamline the procedure; 

(e) if not, the exact procedure which an 
NRI has to adopt to open a foreign exchange 
account in India through a bank abroad? 

Middle Rate 

1st Jan'92 Ps.48.3014 

3rd Feb '92 Rs.46.4337 

fixed by the Reserve Bank of India. RBlfixed 
the rate of intervention currency for buying 
and selling the same from to authorised 
dealers in India for merchant transactions. 
Till 1 st March, 1992 the intervention currency' 
was Pound Stroling. The rates announced 
by RBI are given below: 

Selling Rate 

$2,0755 $2.0651 

$2.1590 $2.1482 

From' st March, '992 RBI has changec the intervention currency to US $, The first rate 
was announced on 3rd March, 1992 as undpr:-

Middle Rate : 1 $ =25.>39 

Buying Rale ; Rs. 100 = US$ 3.8720 

Selling Rate : Rs. 100 =U~t 3.8528 

The present rates are : Buying: Rs. 100 = $3.8720 
Selling:"Rs.l00 =$ 3.8530 

These rates have remained unchanged smce 5.3.1992. 

The rate announced by RBI is valid for 
transactions of authorised dealers with RBI 
and is available only for approved 
transactIOns. The market rate for merchant 
transactions is quoted by commercial banks 

on an on going basis based on Foreign 
Exchange Dealers Association' of India 
nFEDAI) Guidelines. The indicative market 
rales are announced by FEDAI on a daily 
basis. The Rates so announced at the 
begining of each month are given below. 

FEDAI Buying Rate USS (per Rs. 1001-) 
FEDAI Selling Rates 

1 st March' 92 3.4500 3.4000 

2nd April ' 92 3.2200 3.2150 
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FEDAI Buyi'lg Rate US$ (per Rs. 1001-) 

5th May '92 

1st June' 92 

1st July' 92 

3rd August' 92 

1 st Sept.' 92 

1st Oct· 92 

3.2800 

3.2940 

3.30CJ 

3.3280 

3.31t10 

3.3320 

FEDAI Selling Rates 

3.2770 

3.2910 

3.2960 

3.3250 

3.3150 

3.3300 

(b) Data on remittances in Non-residen' (External) Rupee Account (NRERA) and 
Foreign Currency Non- resident Accounts (FCNRA) is given below: 

Inflows net excluding accrued interest ~US $ million) 

1992 FCNRA 

January 30 

February (-) 63 

March (-)119 

April (-) 18P 

May (-) 76 

June (-) 45 

July (-) 4 

August c-) 0 

September (-p 

October 14 

• Provisional 

(c) and Cd). RBI sometimes receives 
COfJl)laints on procerJural matters relating 
10 NRElFCNR AlC. Matters are pro"1ltly 
taken up by RBI with the International 
Division ot the concerned Authorised 
Dealers, and, based on the facts received 
from the banks, these are resolved to the 
satisfaction of NRls. 

(e) AuthOrised dealers can freely open 
these accounts in the name/s of NAls on 
completion of forms prescribed, for the 

NRERA 

(-) 18 

2A 

52 

(-) 5 

57 

23· 

C-) 17· 

(-) 18· 

C-) 23 • 

purpose and funds in this regard are 
transferred to India in an approved manner 
from the country of residence of the 
prospective NRI account holders or fr()m 
any other foreign counlry provided the 
country of residence of the account holder 
and the country from which remittance is 
received are both in the External Group of 
Countries. NRI can approach the banks in 
India authorised 10 deal in foreign exchange 
orlheir branches and correspondents abroad 
for the purpose of opening such accounts 
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( Translation) 

Primary Weaver Cooperative Societies 

830. SHRI LALL BABU RAI: WiD the 
Minister ot TEXTILES be pleased to state: 

(a) the number ot primary weaver C0-
operative Societies in the country especially 
in Bihar, State-wise, 

(b) the details of Handloom produds 
produced by these Co-operative Societies 
during each ot the last three years, State
wise; 

(c) whether there is any stock 
accumulated with these socieities; 

(d) if so, the details thereot, State- wise; 
and 

5/. No. Name 01 the States 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Himachal Pradec:t-. 

(e) the &dion proposed to be taken by 
the Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Information is given in the 
attached statement. 

(b) to (d). Government of India does not 
maintainthefiguresof produdion and stOCks 
of Primary Cooperative Societies. 

(e> A nurmer of schemes are being 
operated for promoting marketing of 
handloom goods including those produced 
by primary weavers cooper~)ive societies. 
These include scheme tor marketing 
development assistance, scheme tor 
produdion and exhibition of produdS under 
the National Design Collection, Organisation 
of National level exhibitions in Metropolitan 
Centres. 

No. 01 Primary 
Weavers Cooperative 
Societies. 

598 

1643 

1385 

1298 

440 

148 

7. Jammu and Kashmir 223 

8. Kamataka 270 

9. Kerala 602 

10. Madhya Pradesh 504 

11. Maharashtra 842 

12. Manipur 1056 
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Sl No. Name of the States 

13. Orissa 

14. Punjab 

15. Rajasthan 

16. Tamil Nadu 

17. Tripura 

18. Uttar Pradesh 

19. West Bengal 

20. Meghalaya 

21. Pondicherry 

22. Mlzoram 

23. Delhi 

24. Nagaland 

Total 

Social Security and Welfare Scheme 
for the Seedl Workers 

831. SHRI VUOl( KUMAR YADAV: 
Will the Minister of LABOUR be pleased to 
state: 

(a) whether the Government propose to 
extend social security and welfare schemes 
to the worKers in beedi industry; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). Social 
Security. At present around 12 lakhs beedi 
worKers stand enrolled with the Employees 
Provident Fund Organisation and 
approximately 21,725 beedi worKers are 
covered under Employges State Insurance 

No. 01 Primary 
Weavers Cooperative 
Societies. 

756 

1127 

636 

1505 

69 

4323 

1388 

28 

14 

41 

449 

74 

19,427 

Scheme. For those beedi worKers who are 
not covered under the Provident Fund 
Scheme, a Group Insurance Scheme has 
comeintooperalion witheffecUrom 1.4.1992. 

WeNare: A number of welfare scheme 
for beedi worKers in housing, health, 
education and recreation are being 
ifTl>lemented through Beedi WorKers Welfare 
Fund. 

[English) 

Abolition of Posts 

832. SHRI V.S. VIJAYA-
RAGHAVAN: 

SHRI ANANTRAO 
DESHMUKH: 

SHRI PRAKASH V. PATIL: 

Will the Minister of FINANCE be 
pleased to state: 
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(a) the number of posts, category-wise, 

Identified by various ministries and 
j1epartments of the Union Goverment for 
abolition; 

(b) the steps being taken DO abolish 
these posts; 

(c) whether a study of the World Bank 
on India's restructuring programme has 
suggested a 10 per cent cut in the number 
of Central Government efTl>loyees during 
the next three years; and 

(d) if so, the reaction of the Govemment 
In this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE): (a) and (b). 
The information is belOg collected and will be 
"'lid on the Table of the House as early as 
possible. 

(c) No, Sir. 

(d) Does not anse. 

country Year 

Cocoon from Cultivations of Mulberry 

833. SHRI RAJESH KUMAR: 
SHRIMATI BHAVNA 

CHIKHLlA: 
SHRIMATISHEELAGAUTAM: 

Will the Minister of TEXTilES be 
pleased tCl state: 

(a) the average yield of cocoon per 
hectare cultivation of mulberry; 

(b) the production thereof in comparison 
to other silk producing countries like China 
and Japan; and 

(c) the details of efforts being made by 
the Government to enhance the per hectare 
Yield of mulberry? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTilES (SHRI ASHOK 
GEHlOT): (a) As per 1991-92 data, the 
average yield of cocoons per hectare of 
mulberry in India is 327 kgs. 

(b) The details of mulbertY reeling cocoon 
production of India, China and Japan are as 
under:-

Mulberry reeling cocoon production (tonnes) 
------------------------------

India 1991-92 

China 1990 

Japan 1991 

(c) The steps initiatedlbeing initIated to 
8fIhan::3 Pf!r hectare yl8lci ofmuihelT)' incfude 
..,.. teUt>lo¥irlg: 

(1) Propagation of new varieties of 
mulberry with higher yields of leaf 
and nutritious feed characteristics. 

(l) Release of new varieties of high 
yielding and disease/drought 
resistant silkwonn races. 

1,07.139 

4.70,000 

20.821 

(3) Development of Basic seed farms 
and establishment of grainages . 

(4) Orga'lisation of training 
programmes. seminars, group 
discussions etc. for sericuHure 
larmers lor propagation of suitable 
package of sericulture practices. 

(5) Supply of chawlde reared disease 
free layings to farmers. 
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(6) Strengthening of extension support. Development Project for Prawn Culture. The 

(7) Propagation of disease control 
measures. 

Export of Agricultural and Processed 
Food Products 

834. SHRI AMAL DA IT A: Will the 
Minister of FINANCE be pleased to state: 

(a) the details of foreign bilateral 
assistance available for economic activities 
relating to the export of agricultural and 
processed food products; 

(b) the details of schemes/projects/areas 
in which such assistance is available and 
the amount thereof; and 

(c) the efforts made by the Govemment 
to utilise such assistance? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (c). United 
States Agency for International Development 
(USAID) have committed a grant of US $ 20 
million under the Agricultural 
Commercialisation and Enterprise Project 
for development of private agro business. 
The agreement for this project was signed 
on 28th august, 1991 and it is expected that 
it will be completed by 30th September, 
1998. The assistance under this peoject 
will, inter alia, be used for helping 
entrepreneurs of Maharashta engaged in 
agro business to pete com more effectively 
in domestic as well as intemational maTl<ets. 
This ~roiect Is being implemented oy The 
\naustria\ Credit extends Investment 
Corporation 01 India (ICICI) which assistances 
to eligible entrepreneurs In agro business 
under this project. In addition, Kuwait Fund 
for Arab Economic Development have agreed 
to extend an assistance of Kuwaiti Dinars 7 
million under the Kerala Fisheries 

main objectives of this project are to export 
prawns, provide employment for fishermen 
and improve the rural economies in coastal 
areas of Kerala. Government is closely 
monitoring these projects to ensure timely 
utilisation of bilateral assistance committed 
by the above mentioned two donor agencies. 

[ Translation] 

Educaled Unemployed Persons 

835. SHRI LAKSHMI NARAIN MANI 
TRIPATHI: 

SHRI SATYA DEO SINGH: 
SHRI GOVINDA CHANDRA 

MUNDA: 
SHRI DR. KARTIKESWAR 

PATRA: 
SHRI RAMACHANDRA 

GHANGARE: 

Will the Minister of lABOUR bepleased 
to state: 

(a) The educated unemployed in the 
country state-wise and Union Territory-wise 
during each of the last three years; 

(bi the number of applicanl!'.on the live 
register of Employment Exchange. category
wise; 

Ccl whether the Government have 
fOimulated any comprehensive scheme to 
provide errploymentto educated unefll>loyed 
youth; and 

(d~ it so, 'ho de'ails ',",o1001? 

THE DEPUTY MINISTER IN TrlE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) The State-wise 
estimate of educated unel1l>loyed. made 
on the basis of last survey of National 



949 Written Answ~rs AGRAHAYANA 6.1914 (SAKA) Written Answers 350 
Sample Survey Organisationon Employment 
and Unemployment (July. 1987-June -1988). 
ar& J given in the statement tinnexed. 

(b) The number of applicants on the live 

Edu=ation Catogory 

(i) Matriculate 

register of the Employment Exchanges all 
whom are not necessarily unemployed. 
educational category-wise as on December. 
1990 were as follows:-

No. (in thousand) 

12327.7 

(ii) Intermediate/Under \:Iraduate 5156.4 

(iii) Graduate & above 3622.8 

(iv) Total educated (Matric & 
above) 

(c) and (d). Employment is a thrust area 
of the 8th Five Year Plan. The plan 
emphaSises the need for ~ high rate of 
economic growth. combined with faster 
growth of sectors. sub sectors and areas 
whlc!) have relatively high employment 
po:~ntial for enhancing the pace of 
employment generation. Geographically and 
crop-wise diversified agricultural growth. 
,*velopment 01 waste land and forestry. 
development of rural non-farm sector and 

21106.9 

rural infrasturcutre. faster growth of small 
and decentralised manufacturing and 
expansion of housing. are the basic elements 
of the employment Oriented growth strategy 
envisaged in the plan. These efforts will 
generate employment opportunities for the 
educated as well as the uneducated. Besides. 
Self-employment programmes. Integrated 
Rural Development Programme and Nehru 
Rozgar Yojna aim at providing sustainable 
employment. 

STA';EMENT 

StateslU. Ts. Number of Educated 
Unerrployed (in OOO's) 

1. Andhra pradesh 353 

2. Assam 134 

3. Bihar 313 

4. Gujaral 112 

5. Haryana 147 

6.' Himachal Pradesh 38 

'IF: Jammu & Kashmir 40 

8. Kamataka 229 
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StateslU Ts Number of Educated 
UnerTfJloyed (tn ODD's) 

9 Kerala 727 

10 Madhya Pradesh 156 

1 1 Maharashtra 365 

12 Manlpur 9 

13 Meghalaya 

14 Nagaland 2 

15 Orissa 194 

16 Punjab 159 

17 Rajasthan 94 

18 Slkklm 

19 Tamil Nadu 488 

20 Tnpura 23 

21 Uttar Pradesh 387 

22 West Bengal 476 

23 A & N 1~land 2 

24 Arunachal Pradesh Negligible 

25 Chandl9arh 9 

26 Dadra & N Havel! Negligible 

27 Deihl 53 

28 Goa, Dam')n & DIU 16 

29 lakshadweep 

30 Mlzoram Negligible 

31 Pondlcherry 8 

All India 4537 
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Seminar on Child Labour 

836. DR, D. VENKATESWARA 
RAO: 

DR. K.D. JESWANI 
SHRIMATI SAROJ DUBEY: 
SHRI SRIBALLA V PAN IG RAHI: 
DR. LAXMINARAYAN 

PANDEYA: 
SHRI SUDHIR RAY: 
SHRI RUPCHAND MURMU: 

Wi Ii Ihe Mlnisler of LABOUR be pleased 
10 slale: 

/3) whether a two-day seminar on child 
labour Inn India was held in Yamuna Nagar 
on May 1.1992; 

(b) I! so, the details of the issues 
dlsc",ssed therein; , 

(c) whether any assessment has been 
made in regard to working Children below 
~e age 14 years throughout the country, if 
SC, the details thereof, State-wise; 

(d) whelher any programme has been 
launched by the Government to free such 
children Irom exploitation; 

(e) whether the Union Government have 
urged the State Governments to implement 
the Child Labour Act, 1986 more rigorously; 

(f) if so, the reaction of the State 
Government thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHA TOWAR): (a) and (b) According 
10 the information made available by the 
Government of Haryana, a seminar on child 
labour conducted by Guru Nanak Khalsa 
College, Ymuna Nagars discussed the issues 
relating to the lower rates wages given to 
child labour, ban on child labour and steps for 
reducing child labour. 

(c) and (d). According to assessment 
made by the Census ollndla (1981 Census) 
there was 13.6 million child labour in India. 
State-wise details are given In the attached 
statement. The Government has under the 
National Child Labour Policy launched the 
programme to free child labour from 
exploitation. 

(e) and (f). The State Governments 
have been addressed from time to time to 
intensify the implementation 01 the provision 
relating to child labour In various Acts 
including the child Labour (Prohibition & 
Regulation) Act, 1986. The Slate 
Govermentsare requiredto fJrnlsh quarterly 
statement of the number 01 inspectIOns 
conducted, violatIOns detected, prosecutions 
launched and convictions awarded. 

STATEMENT 

Distribution o( Child Workers (0 -14 :Ige Groups) According to 1981 Census 

SI.No. StateS/Union Territories 

,. Andhra Pradesh 

2. Assam 

Workers in the age group 
of 0-14 

1981 Census 

1,951,312 
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SlNt. States/Union Territories Worf(ers in the age group 
0(0-14 

3. Bihar 1,101,764 

4. Gujarat 616,913 

5. Haryana 194,189 

6. Himachal Prade~h 99,624 

7. Jammu and Kashmir 258,437 

8. Karnataka 1,131,530 

9. Kerala 92,854 

10. Madhya Pradesh 1,698,597 

11. Maharashtra 1.557.756 

12. Manipur 20.217 

13 Meghalaya 44.916 

14. Nagaland 16.235 

15. Orissa 702.293 

16. Punjab 216.939 

17. Rajasthan 819,605 

18. Sikkim 8.561 

19. Tamil Nadu 975.055 

20. Tripura 24,204 

21. Uttar Pradesh 1.434,675 

22. West Bengal 605.263 

23. Andaman & Nicobar Islands 1,309 

24. Arunachal Prades;l 17.950 

25. Chandigarh 1,986 
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SLNo. States/Unlon Territories Wodcers In th6 age group 
010-14 

26. oadra & Nagar Haveli 3,615 

27. Delhi 25,717 

28. Goa, Daman & Diu 9,378 

29. Lakshadweep 56 

30. Mizoram 6,314 

31. Pondicherry 3,606 

Total 13,640,872 
·1981 Census could not be concluded in Assam due to disturbed conditions prevailing there 
then. 

Refinance to Cooperative Credit 
Societies by NABARD 

837. SHRI VIJAY NAVAL PATIL: Will 
the Minister of FINANCE be pleased to 

htate: 

(a) whether several cooperative credit 
societies in States ar,d Union Territories 
have become ineligible for agricultural 
refinance from the National Bank for 
Agriculture and Rural Development 
(NABARD) 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Govemment 
to strengthen the finanCial base of 
cooperative credit socieities, in view of 
restrictions ilTl>Osed by NABARD? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). The eligibility norms for 
the drawal of refinance from National Bank 
'or Agriculture and Rural Development 
(NABARD) are deterrr.ined by it at the level 
of Central Cooperative Banks (CCSs). At 
the primary level, NABARD does not 

prescribe any eligibility norms to Primary 
Agricultural Credit Societies (PACS) for 
availing credit facilities from CCBs for 
financing seasonal agricultural operations in 
regard to limits sanctioned to them. At the 
primary level, PACS can borrow from Central 
Cooperative Banks for financing new and 
non-defaulting members. NABARD has 
been adviSing CCBs and State Cooperative 
Banks in various for a to improve the recovery 
performance so that the flow of credit to 
farmers is not hampered. 

[ Translation] 

Relief to Riot Victims 

838. SHRICHHEDIPASWAN: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Committee constituted 
to inquire into matter of providing financial 
relief to 1984 riots victims has submitted its 
report; 

(b) if so, the main recommendations 
made therein; and 

(c) the adiontaken~lheOovernment 
thereon? 
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need 'based working capitaIIIerm 
loan at current rates of interest 

THE MINISTER OF STATE IN TAE 
MINISTRY OF FINANCE (SHRI OALBIR 
SINGH): (a) to (c). The Govemment had 
constituted a Committee of Officers in May, 
1992 to review concessions on bank credit 
to November, 1984 riot affected borrowers. 
The Committee submitted its Report to the 
Government in August , 1992. The main 
recommendations mace in the Report are 
as follow: 

(i) Loans where the principal of the 
loan was upto Rs. 5000/- at the 
time of grant of loans alongwith the 
interest outstanding till the date of 
decision of the Govem.ment in this 
regard ~y be considered for write 
off. The loan of Rs. "50001- will be 
the aggregate of loans taken by a 
borrower from one bank 'or the 
purpose of the grant of the above 
relief. The accounts which already 
stand closed on or before 31.3.92 
would not qualify for such relief. 

(ii) The cut off d-ate under the Central 
Interest Subsidy Scheme may be 
extended upto 31.3.92 by scaling 
down the rate of interesl to 4% per 
annum (sim-ple) lor the pe-~ 
trom 1.1.90 to 31.3.92. 

(iii) In case of riot affected borrowers 
interest on interest should not be 
charged by banks upt031.3.92on 
the past loans given to such riot 
affected borrowers. The accounts 
which already stand closed on or 
before 31.3.92 would not quaJ-Iy 
for s-uch relief. 

(iv) Reserve Bank of India (RBI) may 
advise aU the banks to review cases 
of inadequate financing 
experienced by existing running 
units of such units which could be 
nursed back and provide them 

(v) Frashcredit facilities<sandionedto 
riot affected borrowers should be 
at normal rate of interest and subject 
to us-ual RBI norms announced 
from time to time. 

The Recommendation made by the 
Committee are being considered by the 
Govemment in consultation with RBI. 

Soyabean Exporters 

839. SHRIUA TI SUMITRA MAHAJAN: 
WiUtheMinisterof SURFACE TRANSPORT 
be pleased to state: 

(a) whether Soyabean exporters are 
'acing difticulties at Kandla Port; 

(b) If so, the details thereof; and 

(c) the steps taken by the Government 
to solve their diflicullies? 

THE MINISTER OF STATE OF THE 
MINISTRY OF 5l!RFACE TRANSPORT 
(SHRI JAGOtsH TYTlER): (a) and (b). 
Thent has been congestion in Kandla Port 
which has resulted in preberthing detention 
to vessels including vessels for Soyabean 
export. 

Cc) Seventh Cargo berth when 
commissioned wiD ease the situation. 

(English} 

World Bank loan for NABARD 
Project. 

840. KUMARI PUSHPA OEVI SINGH: 
Will the Minister of FINANCE be pleased to 
state: 

(a) Whether the World Bank has not 
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sanctioned any loan for the projects of the 
National Bank for Agriculture and Rural 
Development (NABAqD) 

(b) if so, the reasons therefor; and 

(c) the efforts made by the Govemment 
to get World Bank loan for some projeGts of 
NABARD? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The World 
Bank had sanctioned a loan package of 
US$. 375 million under NABARD I Project 
whICh was closed on 30.6.91 with utilisation 
of loan in full; 

(b) Does not anse; 

(c) Government of India has taken up 
with the World Bank another project lor 
NABARD which is under consideration. 

PensIon Scheme .'or Empl;,yees of th! 
Organised Sector 

841. SHRIMATIGEETAMUKHERJEE: 
Will the Minister 01 LABOUR be pleased to 
state: 

(a) whether the proposed pension 
scheme for employees in the organised 
sector has not been implemented as yel; and 

(b) if so, the reasons therelor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) Yes, Sir. 

(b) The Pension Scheme is yet to be 
finalised. 

Crossing of LO.C. by Some Pak 
Groups 

842.SHRIMATIVASUNDHARARAJE: 
Will theoMinister 01 DEFENCE be pleased 
to state: 

(a) whethertheGovemment are aware 
ofthe attempl's being made fromtirne to time 
by some groups in Pakistan to cross the 
actual line of control (lOC) in Jammu and 
Kashmir; 

(b) if so, the number of times such 
incidents have taken place in the last six 
months; 

(c) the action taken by the Govemment 
in the matter; and 

(d) the future plan to prevent border 
crossing? 

THE MINISTER OF DEFEr ;:E (SHRI 
SHARAOPAWAR): (a) and (b). Govemment 
were aware that groups based in Pakistan 
planned to cross the lOC in Jammu & 
Kashmir on October 24, 1992. 

Cc) and Cd). Govemment had urged the 
Government of Pakistan to takll effective 
steps to prevent any violations of the lOCI 
Border and to honour its obligations under 
the Simla Agreement. Govemment 
constantly review the measures required to 
ensure the inviolability of the lOC and our 
borders. 

Industrial Finance Corporation 

843. DR. Y.S. RAJASEKHAR REDDY: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Government propose to 
convert the Industrial Finance Corporation 
01 India 1rom a statutory body to corporate 
one; 

(b) 11 so, the reasons theretor; and 

(cl the time by which it is proposed to be 
converted? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE CSHRI DAlBIR 
SINGH): (a) and (b). The Government 
propose to incorporate a new Government 
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Company under the Companies Act, 1956to 85,200 OWT each. The first vessel of this 
which the entire undertaking, business and series viz. Hull No. 007 was delivered on 
functions of Industrial Finance Corporation 6.10.1990 and the Second vessel viz. HuH 
of India (IFCI) as well as all the assets and No. 008 was delivered on 29th Odober, 
liabilities and the staff of IFCI will be 1992. The third vessel viz. Hull No. 009 is 
transferred on an appointed day to be under construction. 
notified I\ly the Govemmgnt. The Govemment 
is yet to take a final Vi9W on the appointed (c) No, Sir. 
day. 

(b) Conversion of IFCI into a Company 
would enable it to reshape its business 
strategies, attain greater autonomy, enter 
capital market for raising resources and 
create a more level playing field across 
broadly similar financial institutions. 

011 Tankers 

844. PROF. K.V. THOMAS: 
SHRI V.S. 

VIJAYARAGHAVAN: 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether there is an agreement 
between the Shipping Corporation of India 
and the Cochin Shipyard Limited for the 
construction of oil tankers; 

(b) if so, the progress made in the 
construction so far; 

(c) whetherthem is any dispute regarding 
the price fixation of the oil tankers between 
these undertakings, and 

(d) if so, the sleps taken to settle this 
dispute? 

"'(HE. ~\t{\S",(E.R Of' S",( t>..",(E. Of' "'(HE. 

\t\\'i\\~\",,'i '\)t ~'Ul\r ~Ct:. \'r\~~~?o"1 
(SHRI JAGOISHTYTLC::R): (a) and (b). Yes. 
Sir. The Shipping Co~oration of India and 
Cochin Shipyard Limited signed three 
contracts on 30th March 1986 for 
construction of 3 Crude Oil Tankers of 

(d) Does not arise. 

Foreign Exchange 

845. SHRI CHANDULAL 
CHANDRAKAR: Will the' Minister of 
FINANCE be pleased to state: 

(a) the total gap in the availability of 
foreign eXChange and national reqUirement 
thereof at present; 

(b) whether the Government have 
assessed the net inflow 01 foreign exchange 
by allowing direct foreign investment; 

(c) if so, the details thereof; and 

(d) the other measures taken or 
proposed to be taken to improve the 
availability 01 foreign exchange? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) A deficit ~r 
surplus in the availability and national 
requirement of foreign exchange is reflected 
in the current accountance balance of the 
Balance ot Payment accounts torthe country. 
For the current year it is estimated by 
Reserve Bank of India that the current 
account deticlt would be ot the order of $ 6 
\0 $ 7 billion. Alter accounting for normal 

"ows under capital accounts a financing 
gap of about $ 3 billion is estimated. 

(b) and (c). about $ 400 to $ 500 million 
of the net inflow of foreign exchange is 
expected through direct foreign investment 
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(d) The other measures already initiated 
and are being taken up to improve the 
availability of foreign exchange include 
export promotion measures, effective 
implementation of the new system of 
liberalised exchange rate management and 
higher utilisation of I3xtemal assistance. 

[ Translation] 

Houses for Beedl Workers 

846. KUMARI VIMLA VERMA: Will the 
Minister of LABOUR be pleased to state: 

(a) whether it was decided to construct 
houses for the beedi workers in Madhya 
Pradesh with the help of the Union 
Government; 

(b) if so, the date on which the said 
decision was taken and the work done so far 
in this regard; and 

.'- \ the time by which houses are likely 
. be completed? . 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
~ NG' 1 GHATOWAR): (a) Yes, Sir. 

·d (c). From 1979-80 to 1991-92, 
undl lousing scheme for Economically 
Weah. Sections of Beedi workers, 3400 
houses have been sanctioned for Madhya 
Pradesh. Out of these 1241 houses have 
been completed and 100 houses are under 
construction. Construction work for balance 
houses have not yet been taken up by the 
State Government. 

\Eng!ish\ 

Confiscation of Vehicles 

847. PROF. PREM DHUMAL: Willthe 
Minister of FINANCE be pleased to state: 

(a) whether a large number of vechicles 
have been confiscated by the income tax 
and customs departments; 

(b) if so, the total number of such vehicles 
confiscuted upto June 30, 1992; 

(c) whether there is any proposal to 
auction these vehicles; 

Cd) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b). 
Available reports indicite that 267 
confiscated vehicles were in the custody of 
the Customs & Central Excise Department 
as on 30th June, 1992. The Income Tax 
Department, however, does not have the 
power to confiscate vehicles. 

(c) to (e). Confiscated vehicles can be 
disposed of by public auction or otherwise 
after completion of all departmentzVcourt 
proceedings. 

[ Translation] 

Decontrol of High Quality Coal 

848. SHRI RAJENDRA 
AGNIHOTRI: 

SHRI SAT'lA,DEO SINGH: 

Will the Minister of COAL be pleased to 
state: 

(a) w nett\er the GO\Jemment ?fO?Oseto 
decontrol the high quality coal mainly 
produced from Raniganj coal fields; 

(b) if so, the salient features of the 
proposal; and 
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(c) the time by which a final decision is [Translation) 
likely to be taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) Govt. in Ministry ot 
coal have received a proposal to decontrol 
the prices of higher grades ot coal. 

(b) Despite several steps taken by 
Govt., it has been noticed that due to 
rastricted availability of higher grades of 
coal, they are being traded in the open 
market at a price which is much higher than 
their controlled price. It has been suggested 
that in case the prices ot higher grades of 
coal were decontrolled, the difference 
between the market price and the controlled 
pnce could accrue to the producing coal 
col"Jl)allies, which in tum will improve their 
eConomic viability. 

(c) The decontrol if and when decided 
would be notified. No time limit could be 
anticipated at this stage. 

[English] 
, 

Loan Recovery Tribunals 

849. SHRI HARI KISHORE SINGH: 
Will the Minister ot FINANCE be pleased to 
state: 

(a) whether the Government propose to 
set up loan recovery tribunals tor banks; and 

(b) it so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBJR 
SINGH): (a) and (b). It has been decided to 
bring forward legislation for setting up special 
tribunals for speedy recovery of over due 
loans above a specified limit. 

Plying of Old Buses by D.T.C. 

850. SHRIPHOOLCH.\NDVERMA: 
SHRI B.L. SHARMA PREM: 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether most 0 the DTC buses have 
outlived their life but are being plied on the 
road despite their being unfit for plying; 

(b) if so, the reasons therefor; and 

(c) the action being taken by the 
Government to ensure plying of only those 
buses which are road-worthy? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (c). All 
DTC buses, which are Pl!l on the road, are 
road-worthy and have the certificate of fitness 
of the State Transport Authority, Delhi. 

As on 31. 1 O. 1992. 41.57% of the DTC 
buses are over-aged. Due to financial 
constraints, DTC are unable to re;;>lace these 
buses. 

Vacancles In Banks 

851. DR. MAHADEEPAK SINGH 
SHAKYA: 

SHRI NITISH KUMAR: 
SHRIMATI GIRIJA DEVI: 
SHRI MOHAN SINGH 

(DEORIA): 
SHRI RAM NAIK: 

Will the Minister of FINANCE be 
pleased to state: 

(a) the details of the public sector banks 
in which the vacan~ies of Chairmen, 
Managing Directors Executive Directors and 
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all members of Board of Directors exist as on 
date: 

(b) the dates from which these posts 
have been lying vacant; 

(c) the reasons therefor; 

(d) the steps taken or proposed to be 
taken by thQ Government to fill up these 
vacancies; 

(e) whether instances of violation of the 
policy regarding appointments to top posts 
in the banks have also come to the notice 

of the Government during the last one year; 
and 

(1) of so, the details thereof and the 
action taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (f). The Chairman and 
managing Directors in State Bank of India 
(SBI) and the Chairmen and Managing 
Directors and Executive Directors in the 
nationalised banks are appointed by the 
Central Government. The details regarding 
vacancies in these posts are given below:-

Name of the Bank Name of th .. Post Date from which Vacant 

1. State Bank of India Chairman 1.8.1992 

2. Syndicate Bank Chairman "nd 5.11.1992 

3. Allahabad Bank Managing Director 25.6.1992 

4. Andhra Bank -do- 1.7.1992 

5. UCO Bank -do- 8.7.1992 

6. Bank of Baroda Executive Dirxtor 24.11.1991 

7. Central Bank of India -do-

8. United Bank of India -do-

9. New Bank of India -do-

10. Vijaya Bank -do-

11. Indian Bank -do-

Government also appoint the non 
official directors on the Boards of the 
nationalised banks and Central Board of 
State Bank oflndia. In the case olthe seven 
associate banks of State Banks .of India, non 
official directors are not appointed by the 
Government. These are 85 vacancies of 
non official directors on the board of the 

S:2.1992 

16.4.1992 

22.6.1992 

1.7.1992 

1.7.1992 

nationalised banks. Most of these vacancies 
have arisen since January, 1985. In the 
case of the Central Board of State Bank of 
India, there are at present four vacancies of 
non official directors. 

Government also appoint the workmen 
and non-workman Directors on the Boards 
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ofall the 28 public sector banks. The position from 18.7.1991 and 1.9.1987, respectively.
of workmen employee directors is vacant in The position of non workmen directors is
two banks, namely, State Bank of Indore vacant in 5 banks as per the details given
and New Bank of India and these are vacant below:-

Date from which vacantName of the Bank

1. Allahabad Bank

2. Bank of Maharashtra

3. Central Bank of India

4. Union Bank of India

5. Punjab & Sind Bank

1.7.1987

1.7.1987

8.4.1984

8.4.1984

Not appointed since
its nationalisation.

Government have already initiated
necessary steps forfil!ing upof the vacancies
of the whole directors. non official directors
as well as the employee directors.

In the matter of these appointments.
the procedure as prescribed in the
Nationalised Banks (Management and
Miscellaneous Provisions) Schemes, 1970
and 1980, State Bank of IndiaAct, 1955 and
State Bank of India (Subsidiary Banks) Act,
1959. is followeel. There are no instances of
violation of the statutory provisions in these
appointments during the last one year.

[English]

Purchase of Raw Jute by Jet

852. SHRI AJOY MUKHOPADHYAY:
Will the Minister of TEXTILES be pleased to
state:

(a) the number of bales of raw jute
purchased by the Jute Corporation of India
in 1991-92 and how much has been
purchased till-date during the current year
in the country. State-wise;

(b) the number of purchase centre'> of
the JCt in the country and how many out of
these are in operation during he current year
with district-wise details thereof; Cir;,j .

(c) the constraints, it a",y. in the srnootn
operation ofJel, particularly ill West Bengal?

THE MINISTfA OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) The State-wise quantity of
jute purchased by Jute Corporation of India
in the 1991-92 Jute season, and upto
15.11.92 during the 1992-93 Jute season is
as follows:

States

(in bales of 180 Kgs. each)

1992-fJ'J
(Up to 15.1 :.~?)

TotalProcurer.nent
during 1991-92

West Bengal 4,85,000 3,52,701

Bihar 43,333 1,59,992
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(in bales of 180 Kgs. each) 

States 1992-93 Total Procurement 
(Up to 15.11.92) during 1991-92 

Assam 1,34,722 61,032 

Meghalaya 9,16', 4,812 

Orissa 1,944 13,933 

Tripura 1,444 15,863 

Uttar Pradesh 993 

Andhra Pradesh 1,944 6,350 

All India 6,77,550+ 6,15,676 

(b) The State-wise number of Oepartmen!al Purchase Centres (OPC) and Sub-Centres 
of JCI that are in operation during the 199?-93 season are as under: 

States DPe 

West Bengal 76 

Bihar 16 

Uttar Pradesh 

Assam 24 

Meghalaya 

Orissa 5 

Tripura 

Andhra Pr.!desh 8 

lotal 135 

(c) JC I is required to purchase the entire 
quantity of raw jute that is offered for sale at 
'minimum support prices and has, 
accordingly, in association with its agents, 

Purchase Centres of JCI 

Sub-Centres 

40 

12 

5 

5 

4 

6 

73 

purchased 4,85,000 bales of raw jute in 

West Bengal upto '5.1' .92 during the 1992-
93 jute season. 
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Subscription by NABARD to the share capital of cooperative credit 
sOCIeties til the States 

853 DR VASANTNIWRUTTIPAWAR 
Will the MInister of FINANCE be pleased to 
state 

(a) whether the National Bank for 
Agriculture and Rural Development 
(NABARD) subscnbe to the share capital of 
the Institutions engaged In the agrICulture 
and rural development, 

(b) If so, the details of the Institutions to 
which NABARD has contnbuled the share 
capital. and 

(c) If not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH) (a) and (b) It IS not obligatory on 
the part of the Natlon'!l Bank fro Agnculture 
and Rural Development (NABARD) to 
subscnbe to shere capital of the Institutions 
engaged In Agllculture and Rural 
Development However, for facilitating the 
Implementation of the polICY of State 
partnership and strengthenmg capital base 
of cooperative credit Institutions. NABARD 
sanctions loans to State Government 
repayable on the expiry 01 fixed penods not 
exceedmg 20 years, from the National Rural 
Credit (Long Term OperatIOns) Fund to 
enable the State Governments to subscnbe 

Year Export 

(c) Does not anse 

Tax Evasion by Liquor Barona 

854 SHRI HARISH NARAYAN 
PRABHU ZANTYE Will the MInister of 
FINANCE be pleased to state 

(a) the quantity and value of export and 
Import of alcoholic beverages dunng each of 
the three years, 

(b) the customs duty received on 
alcoholIC beverages durmg each of these 
years, 

(c) whether the cases 01 huge Income 
tax and customs duty evasion by liquor 
barons have COrrte to the notICe of the 
Goverl'ment 10 the recent past, 

(d) II so, the details thereol, and 

(e) the action takenJproposed to be 
taken In each such case? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAME~AR THAKUR)' (a) The f&gures 
lor last three years are as below -

Import 
Ouantlly 

( '000' Lltres) 
Value 

(Rs, In I:ll<h) 
Ouantny Value 
(' 000' Lltras) (Rs In lakhs) 

1989-90 269 467 3145 1194 

1990-91 7405 "80 ~S3 976 

1991-92 5610 1756 486 61 

(b) The IOformatlOn regardtng customs UlformatlOn about customs duty collectIOns 
duty realisatIOns for alcoholic beverages IS from beverages, sptnts and vinegar IS as 
not matnlatned separately However, the below -
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Year 

1989-90 

1990-91 

1991-92 

(c) to (e). The information is being 
collected and will be 13id on the Table of the 
House. 

Fund Sanctioned under TMFS to 
GLljarat 

855. SHRI SHAhlKERSINH VAGHELA: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) whetherthe Union Government have 
received some requests from the 
Government of Gujarat for Financial help 
under the Textile Modernisation Fund 
Scheme: 

(b) if so, the details thereof; 

(c) the number of requests, which have 
been accepted along-with the amount 
sanctioned? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (c). According to Industrial 
Development Bank of fndia (lOBI), as on 
31.8.92, 56 cases in Gujarat have been 
sanctioned Rs. 229.00 crores under Textile 
Modernisation Fund Scheme (TMFS), and 
Rs. 169.23 crores has so far been disbursed 
under the scheme. 

[ Translation] 

limit on foreign Debt 

856. SHRI NITISH KUMAR: 
PROF. RASA SINGH RAWAT 
SHRI SUKHDEV PASWAN: 
SHRI Sf. TYNARA YAN JATYA: 

Will the Ministerof FINANCE be pleased 
to state: 

Customs Duty Realised 

12.22 

16.52 

18.43 

(a) the amount of foreign debt as on 
August, 1992; 

(b) whether, Government propose to fix 
the maximum limit for foreign loans; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The foreign 
loans outstanding as at the end of September, 
1992 are estimated to be US $ 57125 million 
equivalent to Rs. 171310 crores at the 
exchange rate prevalent on that date. 

(b) to (d). Government is conscious 
about the country's external debt liability and 
keeps a constant watch on the level of 
country's indebtedness and likely burden of 
debt servicing. While contracting foreign 
loans, it is always kept in view that the debt 
burden and the debt servicing liability of the 
country does not exceed the capacity of the 
economy to service such loans. Government 
has already introduced a programme of 
economic reforms aimed at short term 
stabilisation combined with longer term 
restructuring. These reforms would improve 
the economic condition of the country and 
revitalise our growth process, including export 
earning capacity, so as to enhance our 
capacity to repay the loans and to ensure 
that this debt servicing burden does not 
exceed the capacity of the economy to service 
such loan. 
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Silk Yarn Bank in Bihar 

857. SHRI RAM LAKHAN SINGH 
YADAV: Will the Mirlster of TEXTILES be 
pleased to state: 

(a) whether the Silk Yarn Bank Scheme 
is being operated under the National 
Handloom Development Corporation in Bihar; 

(b) If so, the details thereof; and 

(c) the details of the work done under 
the said scheme in Bihar during each of the 
last three years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT). (a) and (b). Government of India 
has introduced qnew scheme called 'l Jatlonal 
Silk Yarn Bank" from the year 1992-93. 

National Handloom Development 
CorporatIOn would be the agency to 
implement the scheme in Bihar. 

(c) No funds have so far been released 
under the scheme. 

[English] 

Increase in Coal Price 

858. SHRI ANIL BASU: Will the Minister 
of COAL. be pleased to state: 

(a) the number oHimes, the price of coal 
was increased during lasl throe years; 

(b) whether the production and 
productiVity of Coal has also increased during 
the said period; 

(c) if so, the details thereof; and 

(d) the loss suffered due to pilferage of 
coal both in quantity and value dunng the 
above period, year-wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) The Price of cl-al has 
been increased only once during the last 3 
years. 

(b) and (c) Yes, Sir. The details of 
production and productivity of Ccal India 
Limited during last 3 years are as unuer:-

Year Production (Million tonnes) Productivity' 

1989-90 178.60 1.21 

1990-91 189.65 1.31 

1991-92 204.14 1.40 

Productivity measured in terms of O'Jtput of coal in tonnes per fTlan shift. 

(d) Movement of rail-borne coal is 
arranged by coal companies on ex-colliery 
FOR baSiS, and railway receipts are issued 
as pertheweight reccrded atthecolieryend. 
Therefore, coal companies are not in a 
position to check alleged en-roUle pilferage 
of coal resulting in ~3sser coal reaching the 
consumers. In view of this, coal companies 
are also not able to quantify the pilferage loss 
enroute. 

Committee for SSI units 

839. SHRI PRITHVIRAJ D. 
CHAVAN: 

SHRIMATI GIRUA DEV1: 

Will the MinisterofFINANCE be pleased 
to state: 

(a) whether the Government had 
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appointed a Committee for SSI units, rehabilitation of sick SSI Units and other 

(b) If so, the details thereof, 

(c) whether the Committee has 
submitted ItS report, 

(d) If so. the main recommendatlons/ 
observations made therein and the action 
taken by the Government thereon. and 

(e) If not. the time by which the report of 
the Committee IS likely to be submitted? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) (a) aJ1d (b) No. Sir However the 
Reserve Bank of India (RBI) had appointed 
a Committee In December. 1991 under the 
Chairmanship of Shn P R Nayak to review 
the arrangements for meeting the working 
capital reqUirements of the SSI Sector. review 
tle gUidelines lor the rehabllitaliOn of Sick 
SSI units and examine any other related 
mil!1ers 

(c) The Committee has submitted Its 
report on 15th September. 1992 

(d) The report of the Committee contains 
findings on adequacy and flow of institutional 
credit for working capital. adequacy of term 
credit prOVided to the SSI Sector, Tandonl 
Chore Committee norms for Inventory levels, 

Year 

1991 -91 

1991-92 

1992-93 

(April -Sept) 

Hand knotted Wollen 
carpets etc 

42579 

82858 

related aspects The summary of It'S major 
recommendations IS contained In Chapter 
11 of the report Caples of the report will be 
placed In the Library of the Parliament when 
available These recommendations are being 
examined by the Reserve Bank of India 

(e) Does not anse 

Foreign Exchange from the Export of 
Wollen/Cotton Carpets 

860 SHRIKALKADAS Will the Minister 
ot TEXTILES be pleased to state 

(a)the details of foreign exchange 
earnings from the export of hand knitted 
woollen carpets and cotton carpets dUring 
the years 1990-91. 1991 -92 and 1992-93. 
and 

(b) the steps taken or proposed to be 
taken by the Government to boost their 
export? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLO T) (a) The details of foreign exchange 
earned from the export of hand-knotted 
woollen carpelS and cotlon carpets dUring 
the years 1990-91, 1191-92 and 199293 
(April-Septa,,*-,) are as Ullder -

(Value Rs Crores) 
(ProvISJOlJlllI/(IuINJ 

Hand-knotted COIIOIt 
Ca1pIIIIIIfO 

1&30 

... ,. 

.'. 
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(b) A number of steps have been taken 
to boost the export of hand-knotted wollen 
carpets and cotton carpets. Some of these 
are: provision of duty draw-back, facility for 
import of carpet g~ade wool, support to 
Carpet Export Promotion Council for external 
trade fairs, organisation ofbuyer-sellermeets, 
sponsoring sales-cum-study teams abroad 
etc. Triple welghtage is given to net foreign 
exchange earning from the export of carpet 
for the purposes of recognition as an export 
houseltrading house. 

Foreign Banks In India 

861. PROF. MALINI BHA n ACHARYA: 
Will the MInister of FINANCE be pleased to 
state: 

(a) the percentage Increase In the profits 
of foreign banks In India dunng the last three 
years. bank-wise; 

(b) whether these banks followed the 
RBI gUidelines; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 

SINGH): (a) The details of percentage 
Increase in the profits of foreign banks (bank
wise) having branches in India during the4ast 
three years, as reported by Reserve Bank of 
India (RBI) are given in the attached 
Statement. 

(b) and (c). Foreign banks operating in 
the country are required to comply with the 
statutory requirements contained in the 
Banking Regulation Act, 1949, Reserve Bank 
of India Act. 1934 and other relevant statutes. 
The RBI are responsible for supervision, 
control and monitoring of the functlans of 
foreign banks as in the case of other 
scheduled commercial banks. The 
irregularities observed in the working of foreig n 
banks by RBI during the course of periodical 
inspections are brought to the notice of tile 
top management in the bank for taking 
Immediate corrective measures. The banks 
are also advised by RBlto place the inspection 
reports before their Indian AdviSOry Boards 
and also forward copies totheir Head Offices. 
Thereafter the banks are required to submit 
their comments to RBI within a period of 3 
months. Within one month of the submission 
of detailed comments discussion are also 
held b,v RBI on the findings of the inspections 
with the Chief Officer of the bank concerned. 
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Construction of Bridge Across 
Nethravathl River 

862. SHRI V. DHANANJAYA KUMAR: 

Will the Minister of SURFACE TRANSPORT 

be ploased to state: 

(a) whether the Government has taken 
a decision to construct a new bridge across 
river Nethravathi at Panemangalore on N.H. 
48; 

(b) if so, the details of estimated cost of 
construction of the bridge; and 

(c) the time by which construction work 
IS scheduled to be completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (c). Yes, 
Sir. Estimates for construction of Nethravathi 
bridge at Panemangalore on NH-48 and its 
a,rproaches have been sanctioned at a cost 
0'1" Rs. 405.28 lakhs and Rs. 757.95 lakhs 
respectively on 31.1.1992. It is targeled to be 
completed In 1996. 

[ Translation] 

Disparity Between the Consumer Price 
Index and the Rate of Inflation 

863. DR. LAXMINARAYAN 
PANDEYA: 

SHRI SHRAVAN KUMAR 
PATEL: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the rate of inflation is 

increasing agam after recording a decline 

dJring the last months; 

(b) If so, the reasons therefor; 

(c) the percentage decrease as compared 

to the previous increase; 

(d) whether the expected proportional 

decrease has not been recorded in the 

consumer price index inspite of the decline in 

the rale of inflation; and 

(e) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI 

RAMESHWAR THAKUR): (a) to (e). The 

annual rate of inflation in terms of wholesale 

price mdex had risen again from the second 

half of September, 1992 upto fourth week of 

Octo::>er, 1992 on account of increase in the 

prices .of petroleum products and potassic 

and phosphatic fertilizers effected dunng 

September, 1992 to reduce the fiscal deficit. 

The consumer price index has recorded a 

d".;iine from August, , 992 upto September, 

1992 (latest available). The month average 

annual rates of inflation from June, 1992 

onwards alcng wit'l changes in the rate of 

mflatlon In each succeeding months are given 

below: 
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Committee to Review Coal Supply to 
Thermal Power Stations 

864. SHRI PRAKASH V. PATIL: Will the 
Minister of COAL be ;:>Ieased to state: 

(a) the composition of High level 
Co,\mittee constituted for reviewing the coal 
supply to various thermal power stations; 

(b)thedetails of the latest report submitted 
by the High level Committee in respect of 
thermal powerstations particularly of Raichur 
power station; 

(c) whether the Raichur station had to 
close down its two-three units due to shortage 
of coal; and 

(d) whetherthe Government have issued 
Mnstructions to the State Government/State 
Electricity Board to improve the coal availability 
at the Raichur Thermal Power Station; and 

(e) if not, the reasons therefor? 

THE DEPUTY MINISTER IN 1HE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) and (b). Supply of coal 
to Thermal Power Stations (TPSs) in Western 
and Southern Regions have been posing 
some problems due to low coal production in 
Singarani Collieries Company Ltd. Therefore 
a Special Group was constituted to review 
and update the recommendations made 
earlier by the Task Force headed by the then 
Secretary, Department of Power with regard 
to demand and supply of coal for thermal 
power stations in Southern and Western 
Regions. The composition of the Group was 
as follows: 

1. Additional Secretary, Ministry of 
Coal, Chairman. 

2. Adviser (Traffic), Ministry of 

Railways. 

3. Joint Secretary, Ministry of Coal. 

4. Adviser (Energy), Planning 
Commission. 

5. Joint Secretary, Deptt. of Power 

6. Member (Operation), Central 
Electricity Authority. 

7. Director (Operation), National 
Thermal Power Corporation. 

8. Adviser (Projects), Ministry of 
Coal-Member Secretary. 

9. Chief General Manager 
(Coordination), Coal India Ltd., 
Calcutta 

10. General Manager, Coal India Ltd., 
Calcutta. 

11. Chief Movement & Marketing, 
SCCL, Hyderabad. 

The Group has finalised the coal supply Plan 
for 1992-93 for ten TPS!: in the Westem and 
Southern Regions and the same is under 
implementation. As per this report, the coal 
requirement of Raichur TPS for the year 
1992-93 has been assessed at 27.72 lakh 
tonnes for achieving a generation target of 
3600 Million Units. 

(c) to (e). It has been reported by Central 
Electricity Authority that Raichur Thermal 
Power Station has been operating on critical 
level of coal stock since the beginning of this 
year and the power station is reporting 
generation loss due to coal shortage. Power 
Station-wise targets have been fixed for 
supply of coal by the concerned coal 
companies. Howevercoal supplies to Raichur 
TPS have been lately affected due to non
payment of coal dues to the Coal Companies. 
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All State Governments and the State Electricity 
Boards have been advised to ensure timely 
payments to coal companies to avoid 
dislocatio'1 in coal supplies, 

Foreign Investment in Indian Capital 
Market 

865. SHRIMATI GEETA 
MUKHERJEE: 

SHRI SRIBALLA V PANIGRAHI: 
SHRI SHRAVAN KUMAR 

PATEL: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Government have 
decided to open up Indian capital markets to 
foreign institutional investment on more 
attractive and liberal terms; 

(b} if so, the details of these terms: and 

(c) the corresponding terms offered to 
the Ind;an Investors by leading industrialised 
nations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Yes, Sir. 

(b) Salient features ot the scheme are 
as follows: 

1) Foreign Instit'Jtional Investors (Fils) 
Institutions such as Pension Funds, Mutual 
FundS, Investment Trusts, Asset 
ManClgement Companies, Nominees 
Companies and Incorporated/Institutional 
Portfolio Managers orti-)eir power of attorney 
nolders (providing discretionary and non
discretionary portfoll management services) 
can invest in all securities traded on the 
'primary and secondary markets, including 
equity and other securities/instruments of 
companies which are Iist~(Ho be listed on 
the Stock Exchanges of India including OTC 
Exchange. 

2, The Fils will require to be registered 
with the Securities and Exchange Board of 
India and also have to obtain permission of., 
the Reserve Bank of IRdia under Foreign 
Exchange Regulation net. RBI's general 
permission will be obtained by SEBI before 
granting initial registration under a single 
window approach, This permission will be 
valid for a period of 5 years and renewable 
thereafter, 

3. Registration with SEBI/permission 
under FERA to the Foreign Institutional 
Investors would be granted on the basis of 
track record, professional competence, 
financial soundness and holding of a 
registration from the Securities Commission 
or the regulatory organisation lor the stock 
'narket in the country 01 origin of the 
Institutional Investor. 

4, The Institutional Investor will be 
allowed to open Foreign Currency 
Denominated Account with designated banks 
permitted by RBI, Special Non-Resident 
Rupee AccoJnt to credit all receipts by the 
Institutional Investor, transfer repartiable 
(aftertax) proceeds from the Rupee Account 
to the Foreign Currency Account and 
repatriate capital, capital gains, dividends, 
incomes etc, arising from the investments 
made, after deductions of withholding tax on 
capital gains. 

5. There would be no Iock-in-period for 
any investme,nts made by Fit in the primary 
market and secondary market. 

6. There is a ceiling maximum of 5 % of 
the total issued capital of a company by a 
single Fit. The Total holdings of all registered 
Fils and NRI corporate and non-corporate 
investments in 24% excluding foreign 
investment under ftnancial collaborations. ~ 

permitted upto 51 % and oil shore funds 
global depository receipt and euro 
convertibles, 
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7. A conceSSlonaltax regime of flat rate taken to make up the losses andto restructure 
of 20% of dividend and interest income and the RRBs in all respects? 
a tax rate of 10% on long terms capital gains 
-flave been given to the foreign institutional 
investors. 

(c) Indian investors resident in India are 
not permitted to invest In the Securities 
Markets outside India. other than as direct 
foreign Investors (original Promotors). with 
prior perrnlssion of Government of India. 
Hence there IS no reciprocity Involved. 

[ Translation] 

losses by RREs 

866. SHRI SHIBU SOREN: 
SHRI RAM SAGAR: 
SHRI RAJENORA KUMAR 

SHARMA: 
SHRI SIMON MARANOI: 
SHRI PAWAN KUMAR 

BANSAL: 
SHRI GAYA PRASAD KORI: 

Will the Minister of FINANCE be pleased 
to state: 

(a) the number and details of the Regional 
Rural Banks running in loss. State-wise; 

(b) the losses suffered by these Banks 
dUring each of the last three years: 

(c) whether the losses by these Banks 
are likely to increase further this year; 

(d) if so. the details thereof and the 
reasons therefore; ana 

(e) the steps tar.en or proposed to be 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI OALBIR 
SINGH): (a) and (b). the stale-wise position of 
losses incurred by the Regional Rur al Banks 
(RRBs) dUring the last 3 years IS given in the 
attached statement. 

(c) and (d). The reasons for Incurring 
losses by RRBs can broadly be identified as 
under:-

(a) A narrow or negative margin 
on leadings because of high 
cost of funds. 

(b) High fixed overheads 

(c) High servicing cost because of 
a large number of smelll 
accounts. 

(d) Low productivity per employees 
because 01 restricted 
operations. 

The operational results of this year will be 
known after the accounts for the year are 
finalised. 

(e) Government have initiated a process 
of consultation for restructuring of RREs. A 
number of models have been worked out. 
This also includes the proposal fur 
est.Jblishment of a National Rural Bank of 
India (NRBI). by margining all the eXisting 
196 RRBs with a view to improve the viability 
of RRBs and increase the flow 01 credit to the 
rural sector. However. no final decision has 
so far been taken in this regard. 
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Amendments to Fiera 

867 SHRI SHARAD DIGHE 
SHRI ANAND AHIRWAR 

Will the Minister of FINANCE be pleased 
to state 

(a) whether there IS any proposal to 
amena the Foreign Exchange Regulation 
Act, 1973, 

(b) If so, the deta Is thereof and 

(c) the time bywhlch the proposal IS I,kety 
to be Implemented? 

THE MINISTER OF STATE IN THE' 
MINISTRY OF FINArJCL (SHRI 
RAMESHWAR THA<UR) (;:;) 'J (.::) The 
amendment of F orelg '1 Excr:ang( H\!gLh~ on 
Act, 1973 IS under active cons derat ,on of the 
gover'1ment and a boll to thiS effect IS I,kely to 
be Introd.Jced In the current Session 

Cargo Handled by Major Ports 

868 DR KRUPASINDHU BHOI Will 
the M,nlster of SURFACE TRANSPORT be 
pleased to state 

(a) !r,e quantum of cargo handled by 
various major ports dunng last three years, 
port-wise and year-wise, 

(b) whether the Government had asked 
the port trusts to Increase the cargo handling 
capacity of the ports, and 

(c) If so, the performance of each major 
port ,n handling of cargo dunng the current 
flnancl31 ye3r? 

THE MINISTER OF STATE OF THE 

MINISTRY OF SURFACE TRANSPORT 

(SHill JAGDISH TYTLER) (3) to (c) A 

Statement Indicating the capacity of Major 

Ports as on 31 3 92 along With cargo handled 

dunng last three years and cur,ent f,nanclal 

year up to October IS enclosed The C<lpoclty 

addition In major ports IS an on gOing process. 

and IS undertaken through various schemes 

under the Annual PI<lns,Flve Year Pion the 

overall capacity cf all major ports dur,ng 92 

93 IS likely to go up to 170 23 million tonnes 
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Janata Cloth 

869. SHRI RAM BADAN: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the Government proposes 
to withdraw the supply of janata cloth/cloth at 
controlled price to the poor and weaker 
sections of the society; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) While it is porposedtogradually 
phase out the production and supply of 
janatacloth, there is nochange inGovernment 
policy regarding production and supply of 
controlled cloth for the time being. 

(b) The phasing-out of janata Cloth 
Scheme is in keeping with the policy of 
Government of India as enunciated in the 
Industrial Policy (Policy Measures for 
Promoting and Stengthening Small, Tiny and 
Village Enterprises) and in line with the policy 
it phase-out subsidy schemes. 

[English] 

Chelliah Committee Report 

870. PROF. RITA VERMA: 
SHRI DATTATRAYA 

BANDARU: 
SHAI AMAA ROY PRADHAN: 
SHRI HARISH NARAYAN 

PAABHUZANTYE: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whether the tax reforms committee 
headed by Dr. Raja J. chelliah has submitted 
Its fmal report to the Government? 

(b) if so, the recommendations made by 
the Committee; and 

(c) the steps taken by the Government 
to implement these recommendations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (c). The 
Tax Reforms Committee headed by Dr. Raja 
J. Chelliah has submitted part 1 of its final 
report. In this report, the Committee has 
made recommendations in five broad areas: 

o 

(a) Problems of direct taxes not 
considered in the Interim 
Report, namely, corporate 
profits tax including the taxation 
of foreign entities, problems 
relating to business taxation, 
the interest tax, taxation of 
agricultural income and the gift 
tax. 

(b). Further reform of the system 
of domestic indirect taxes, 
particularly at the Central level, 
more details regard the 
extension of modified value 
added tax (Modvat) and 
conversion of Modvat into value 
added tax (VAT) 

(c) Improvements in procedures, 
including appellate 
procedures, removal of 
complicated provisions and 
provisions unduly weighted 
against the assessee: direct 
taxes-customs and excise. 

(d) Problems of administration: 
Making administration more 
efficient and at the same time 
more humane and more aware 
of the broader aspects of 
!axation. Changes in 
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administrative structure, WiHtheMlnisterofFINANCEbepleased 
facilities, emoluments, 
selection procedures at the 
higher levels, punishments and 
rewards. 

(e) Revenue Audit - its role - the 
attitude of Audit and the 
problems created for the 
assessees - lines of reform. 

The recommendations are 
under examination. 

Pending Claims with LIfe Insurance 
Corporation of India 

871. SHRIMATI DIPIKA H. 
TOPIWALA: 

SHRIMATI KRISHNENDRA 
KAUR (DEEPA): 

Year endad on 31 sf March 

1990 

1991 

1992 

Current year 
(As on 30.9.1992) 

(b) No, Sir. The percentage of maturity 
claims outstanding at the end of the 
accounllng year to the total maturity claims 
payable during the year was maintained 
around 3% during the last 3 years. 

(c) and (d). Does not arise. 

French Collaboration lor Coal Mining 
Project 

872. PROF. ASHOK ANANDRAO 
DESHMUKH: Will the Minister 01 COAL be 
pleased to state: 

to state: 

(a) the nurrberof maturity claims pending 
with the Life Insurance Corporation of India 
lor payment, during each of the last three 
years and the current year; 

(b) whether the number of such claims 
is on the increase; 

(c) if so, the reasons therefor; and 

(d) the steps proposed to be taken by 
the Government to settle the claims 
expeditiously? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRr DALBIR 
SINGH): (a) The requisite information is as 
under:-

Number of claims pending 

64,946 

52,968 

62,114 

81,404 
(Provisionally) 

(a) whetherthe Government propose to 
seek French assistance, financial and 
otherwise for coal mining projects; 

(b) if so, whether any agreement has 
been reached between the two countries in 
this regaro; and 

(c) It so, the details thereot; 

THE DEPUTY MlNlSTER aN THE 
MINISTRY OF COAl! (SHRl S.B. 
NYAMAGOUDA): (a) \0 (c). Yes, Sir. French 
assistance has been 'ought tor introGuction 
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01 new mining methods.lechnologl"s In Coal in principle to the above proposals. 
Sector. The agreements for following Coal 

Projects have been Signed with CDFI France NRIS Investment in Co-operative Sector 
which are under Implementation at present-

1. Agreement for introduction of 

High Face Longwali 
Technology at Kottadlh U.G. 

Project of Eastern Coalfields 
Limited. (Total French 
assistance French F (ancs 
215.562 Million). 

2. Agreement lor Establishment 
of an Indo-French Training 
Centre at Burrad~emo of 
Eastern Coalfields Limited. 

(Total French assistance 
French Frances 9.500 M"llon). 

3. Agreement for Technical 
Feasibility Study for liqUidation 
of pillars and mining of virgin 

areas at RaJur of Western 
Coalfields Limited. (Total 
French assistance French 
Francs 1 Million) 

4. Agreement for adopting of 
Blastin;) Gallery Method In 
Godavari Khanl 10 and 8 
Inclines of Singarenl Collieries 

Company Limited. (Total 
French assistance French 
Franc: 63.65 Million). 

During the Eleventh meeting of the Indo
French Working Group on Coal held in Paris 

inJune, 1992, the Indian side have requested 
the French side to consider the possibllty ot 
assisting Inaia 'In set\"11"\9 up 01 an Integrated 
Coal Project at Ananta (Mahanadi Coalfields 

Limited), R.K. new Tech. (Singareni Colieries 

Company Limited), Ghusich Underground 
(Eastern Coalfle1ds limited). and Bhanora 
west UG (Eastern Coal-helds Limited). The 

modalities and details of these proposals will 
be worked out after the French side agrees 

873. SHRI OSCAR FERNANDES: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the Union Governn lent have 

any proposal to allow the Investment by the 
Non-Resident Indians In the co-operative 
sector; and 

(b) if so, the terms and conditions laid 
down therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) No, Sir. 

(b) Does not arise. 

Closure of SICK NTC Mills 

874. SHRI DHARMANNA 
MONDA YYA SADUL: 

SHRI HARISINH CHAVDA: 
SHRI HARADHAN ROY: 
SHRI T AnlT BARAN TOPDAR: 
SHRI MUMTAZ ANSARI: 
DR. LAXMINARAYAN 

PANDEYA: 

WiH the Minister of TEXTILES be pleased 
to state: 

(a) whetherthe Union Government have 

taken any decision to close down all the sick 
units of the National Textile Corporation: 

tb) whet~,erthe Government have closed 

down any of the units of NTC recently or likely 

to close down, in the near future if so, the 
details thereof; 

(c) the number of workers retrenched. 
due to closure of these units, mill-wise, 
especially in Gujarat; 
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(d) whether the Government have made (a) the cntena for flxallon of bonus limit 

any plan to rehabilitate and safeguard the of Rs 16001- to the Central Government 
~erest of sucn workers, 

(e) If so, the details thereof, and 

(II If not, the reasons therelor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT) (a) to (c) Government have 
approved a Turn Around Strategy for NTC 
The koyelcmentsolthls strategy are selective 
modernisation, financial and managenal 
restructunng and rationalisation of surplus 
workforce through the Voluntary Retirement 
Scheme (VRS) VRS 11"111 also be offered to 
the officers, staft and worke's of such 
chronically Sick mills which have no p::>sslbll,ly 
of viability and which may have to tJe closed 
down or mer~ed with adjacent units I:J ensure 
viability The quesllon of closure or rele • on 
ctI Individual mills of NTC Will be taken l.p 
eventualy after taking Into consldera!lon the 
Impact of VRS on tllelr Viability and other 
relevant factors As on 31 101992, 2009 
Workers, ollicers and staff of textile mills 
under NTC (Gupral) have availed of VRS 
under the Turn Around Strategy 

(d) to (I) The Turn Around Strategy 
provides for a Rehabilitation Fund with a 
corpus of Rs 50 crores for retraining and 
redeployment of the rationalised workers of 
NTC ('tc Schemes have already been drawn 
up to provide training, technical and financial 
assistance, and Instltu!lonal finance to enable 
such workers to set up powerloomlreehng 
units 

l TranslatIOn] 

Bonus to Central Government 
Emoloyees 

875 SHRIMATI BHAVNA CHIKHLlA 
Will the Minister of FINANCE be pleased to 
state 

employees, 

(b) whether the Union Government 
propose to enhance the amount of bonus 
being paid to Its employees, 

(c) If so, the details thereof, and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE) (a) There IS no 
ceiling on the amount of bonus payable to the 
Central Government employees 

(b) to (dl Does not anse 

[English] 

Bank Credit to Entrepreneurs 
in Assam 

876 SHRI PROBIN DEKA Will the 
Minister 01 FINANCE be pleased to state 

(a) the number of entrepreneurs In 
Darrang and Kamrup dlstncts In Assam who 
have been granted bank credit dUring each 
01 the I.:lSI three years 

(b) the number of educated unemployed 
youths who were selected and racommended 
by the respective Dlstnct Industnes Centres 
but have not yet been granted cred t by 
banks, 

(c) the reasons therefor, and 

(d) the steps taken to ensure thai the;,e 
youths get credl's from the banks? 

THE MINISTER OF STATE IN Tilt: 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) (a) to (d) UCO Bank IS Lead Bank 
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of the above two districts. The cases The lead bank has taken up the matter with 
sponsored by District Industries Centres are District Industries Centre for an appropriate 
considered by the concemed banks for grant selection and motivation of entrepreneurS. 
of sanctions. The disbursements in some 
cases were not possible mainly because 
some applicants were found to be in 
Govemment Service, some demanded cash 
disbursement while others did not turn up. 

All Banks 

a) Number of entrepreneurs 
granted bank credit 

b) Number of entrepreneur 
selected and recommended 
under SEEUY by DIC but 
not given bank credit 

Similar information for Darrang district 
is being collected and will be laid on the Table 
of the House. 

( Translation] 

Loans for Poverty Elimination 

877. SHRI GOVIND CHANDRA 
MUNDA: Will the Minister of FINAf)lCE be 
pleased 10 state: 

(a) whetherthe Govemment have drawn 
up r:'ans and propose to grant loans for 
elimination of pcverty and for solving the 
problem of unemployment among educated 
people during 1993·94; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). Loans are granted to 
the educated unemployed youth whose family 
I 'come does not exceed Rs. 10,000/- per 
i.~ .num under the scheme for providing Self-

The progress in case of Kamrup district 
for the last three years under the scheme 
was as under: 

89-90 90-91 91-92 

315 356 350 

34 15 36 

Employment to the Educated Unemployed 
Youth (SEEUY) to undertake self 
employment ventures in industry, service 
and business. Under the Scheme, banks 
provide to each entrepreneur, a composite • 
loan of not exceeding Rs. 35,0001- for 
industrial ventures, Rs. 25,0001- for service 
ventures and Rs. 15,0001- for small business 
ventures. The targets are fixed on an annual 
basis by the Development Commissioner 
(Small Scale Industries) in the Ministry of 
Industry who administer the scheme. A target 
of one lakh beneficiaries has been fixed for 
financial year 1992-93. 

Loans are also granted to house-hold 
under the Integrated Rural Development 
Programme (IRDP) in rural areas under 
which a physical target of nearty 1.88 lakh 
beneficiaries has been fixed by the Ministry 
of Rural Development for the year 1992-93. 

In the Urban areas, loans are granted to 
the persons below the poverty line under the 
scheme of Urban Micro Enterprises (SUME) 
under the Nehru Rozgar Yojana (NRY) for 
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acquisition of productive assets for seH- (a) whether the Income Tax department 
employment. A target of nearly one lakh has conducted raids on the premises of 
beneficiaries has been fixed for 1992-93 by share brokers in the country during the 
the"Ministry of Urban Development (Which current year; 
administer the scheme) for Urban areas. 

The targets are fixed on an annual basis 
in each of the above mentioned schemes by 
the concerned Ministries and the 
corresponding targets for1993-94 are not yet 
available. 

[English] 

Income Tax Raids on Premises of 
Share Brokers 

878. SHRI TARA CHAND 
KHANDELWAL: 

SHRI GURUDAS KAMAT: 

Will the Minister of FINANCE be pleased 
tOftate: 

(b) H so, .the details thereof; and 

(c) the details olthe unaccounted money 
and other wealth and incriminating documents 
seized from each of these share brokers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THANKUR): (a) Yes, Sir. 

(b) and (c). The details of searches 
conducted and unaccounted assets seized 
from the premises of share brokers during 
the current financial year are given in the 
attaChed Statement. 

In course of these searches inorminating 
documents and computerized accounts have 
also been seized. 
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Income Tax Evasion by Doctors, verification of payments over Rs. 10.000/-
Private Clinics and Nursing Homes made by patients to doctors, nursing homes 

etc. -ActIons by way of search, survey and 
879. SHRI SRIKANT A JENA: Will the other investigations and enquiries are also 

Minister of FINANCE be pleased to state: resorted to in the cases of such prolesslonals 
about whom any specific information of tax 

(a) whether the Government have made evasion is available. 
any assessment regarding Income tax 
evasion by the privately practising doctors, 
the private clinics and the nursing homes; 

(b) if so, the estimated amount of annual 
tax evasion b!, them; and 

(c) the measures taken by the 
Government to check such Income tax 
evasion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b). There 
IS no oflicl.:!1 esllmate regarding Income tax 
evasion by such persons. 

(c) Statutory prOVision has been made 
In Seclion 44AA reqUIring SUCh medl~1 
profeSSionals to maintain accounts prescribed 
by taw and these are examined in the scrutiny 
of assessments Specialised profeSSional 
circles have been crea'ed for assessment of 
such persons to enable better handling and 
detection of tax evasion In such cases. 
Moroverthe Investigation WlOg of the Income 
Tax Depnrtment also carnes oul cross-

1989 1990 

134 648 

Narcotics Seized in Bihar 

880. SHRI RAMTAHAl CHAUDHARY: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the number of cases of smuggling of 
narcotics detected in Bihar during each of 
the last three years; 

(b) the details of the narcotICS seIZed 
therefrom; 

(c) the number of cases registered in 
this regard; and 

(d) the details of the disposal of the 
seIZed narcotics? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The number 
of cases 01 smuggling of narcotic drugs 
detected In B.har dunng the last three years 
are as under: 

1991 

401 

(b) Details of narcotic drugs seized therefrom: 

(In Kgs.) 

1989 1990 1991 

153:9 12434 4829 

Hnshlsh 621 1168 1102 

Heroin 7.05 
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(c) As in'(a) above. 
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(d) Each of the detecting llnits such- as 
the Police Stations, the divisional offices of 
Central Excise & Customs, the circle offices 
of State Excise etc. are authorised under 
Section 52A of the NDPS Act, 1985 to obtain 
orders 01 Magistrates to organise pre-trial 
destruction of seized drugs. Where U,is is not 
possible, they have to obtain orders of the 
Trying Judge at the conclusion 01 trial for 
similar disposal. 

Rehabilatlon of Bonded Labour 

881. SHRI SUBASH CHANDRA 
NA YAK: Will the Minister 01 LABOUR be 
pleased to state: 

(a) whether the Government have sent 
I:juidelines to the State Governments to 
prepare comprehensive village level schemes 
for the rehabiiitation of bonded labour; and 

(b) if so, the steps taken by the State 
Governments in this d~rection? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAti): (a) and (b). The 
Central Government have issued 
comprehensive guidelines to the State 
Governments for preparing village level 
schemes for rehabilitation 01 bonded labour. 
The State Governments are implementing 
the scheme and bonded labourers are being 
rehabilitated under land based, non-land 
based, and skill/craft based schemes 
according to the preference of the bonded 
labourers. 

Balance of Payments Crisis 

882. SHRI M.V. 
CHANDRASEKHARA 
MURTHY: 

SHRI V. SREENIVASA 
PRASAD: 

W,lIthe Ministero! FINANCE be pleased 
to state: 

(a) whetherfhe World Bank has warned 
India agairisUhe possibility of another balance 
of payments crisis in the next few years; 

(b) if so, the reaction of1he Government 
thereto; 

(c) whether the Government are 
contemplating steps to maintain an easy 
balance of payments situation; and 

(d) if so, the details thereof? 

TI-lE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) No, Sir. 
However a World Bank study states that 
India's balance of payments will remain fragile 
and dependent on exceptional financing for 
the next four or five years. 

(b) In addition to the short-term and 
medium-term policy measures initiated 
already to improve the balance of payments, 
sleps are being taken to arrange for 
exceptional financing both from multilateral 
and bilateral sources so as to avoid any crisis 
situation. 

(c) and (d). The steps being taken to 
improve the balance of payments position 
and reduce the current account deficit include, 
effective implementation of the new system 
of liberalised exchange rate management; 
liberalised trade policy regime; increased 
capital in - flows both from bilateral and 
mutilateral sources.consistent with financial 
prudence and attracting direct foreign 
investment. 

Uknl Open Cast Coal Mines 

883. SHRI K.V. THANGKABAlU: Will 
the Minister of COAL be pleased to state: 

(a) the total number of open cast coal 
mines in the Western Coal Fields limited 
and the annual production from each mine; 

(b) whether the Government have given 
clearance for the development of Ukni open 
cast coal mines; 
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(c) if so, the expected production of coal THE MINISTER OF STATE OF THE 

every year in Ukni; MINISTRY OF SURFACE TRANSPORT 

(d) whether there is any proposal to 
develop such other open. cast coal mines; 
and 

(e) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYJl.MAGOUDA): (a) to (e). Ukni Opencast 
Project of Western Coalfields Limited 
(Capacity 1.10 m.t.) has been sanctioned by 
the Government in January, 1992 at an 
estimated capital cost of Rs. 100.37 crores. 
The Mine is expected to reach its targetted 
capacity by March, 1999. During the year 
1991-92 WCL had 21 coal producing 
opencast mines which produced 15.75 m.t. 
of coal during that year. Besides other 
sanctioned opencastprojects which are being 
developed, two projects viz. Gondegaon 
Open cast and Mugoli Opencast are in 
advance stages of appraisal by Government 
for investment decisions. 

Container Tennlnal In Cochln 

884. SHRI PALA K.M. MATHEW: Will 
the Minister of SURFACE TRANSPORT be 
pleased to referto the reply given to Unstarred 
Question No. 1586 on July 17, 1992 and 
state: 

(a) the details of the response to the 
offers of the Cochin Port Trust for private 
participation in the international Container 
Terminal at Vallarpadom Island, Cachin, 
Kerala; 

(b) the reaction of the Government 
thereto; and 

(c) the terms and conditions on which 
the contract forthe terminal is prop9sed to be 
awarded? 

{SHRI JAGDISH TYTLER}; (a) Preliminary 
enquires were made from Cochin Port Trust 
by 65 parties. Last date of receipt of officers 
is 31.1.1993. 

(b) No firm proposal has been received 
by the Government. 

(c) Does not arise in view oi (b) above. 

, 
Chelliah Committee Recommendation 

to Sell Confiscated Gold 

885. SHRI SHRAVAN KUMAR PATEL: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the amount of domestic public debt 
at the end of 1991-92 and the extent of 
Confiscated gold available as on April, 1992 
and at present; 

(b) whether the committee headed by 
Dr. Raja J. Chelliah has made 
recommendations for the sale of gold 
confiscated and seized by various 
enforcement, agencies, by way of auction 
and to use the amount so raised alongwith 
the amount raised by way of disinvestment in 
public ~ector equity for clearing the public 
debt and raising the RBI dividends; and 

(c) if so, the decision taken by the Union 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) (a) The amount of internal public 
debt and other liabilities of the Central 
Government at the end of 1991-92 (RE) 
stood at Rs. 3,17,379 crores. The quantity of 
confiscated gold held in Government account 
as on 1.4.1992 and 19.11.1992 was 186.8 
Kg. and 1,071 Kg. respectively. 
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(b) and (c). No, Sir. 
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JCI Purchase Centres 

886. SHRI JITENDRA NATH DAS: 
SHRI SURYA NARAYAN 

YADAV: 

Will the Minister of TEXTILES be pleased 
to stale: 

(a) the details of Jute purchase centres 
tunctlonlng at present particularly under the 
Jute Corporation of India, State-wise; 

(b) the details 01 new jute purchase 
centres opened during the current year, 
State-wise; 

States 

West Bengal 

Bihar 

Uttar Pradesh 

Assam 

Meghalaya 

Orissa 

Tripura 

Andhra Pradesh 

Total 

(b) No new centr~s to purchase jute 
have been opened by JCI during the current 
year. 

(c) to (e). JCI has decided to use the 
aegis 1 cooperative societies in the jute 
growing areas to function as their agents in 
order to purchase the entire quantity of raw 
jute that IS offered for sale at minimum 
support prices to protect the in:erest of the 
jute growing farmers. 

(c) whether there is any need to opon 
more s!Jch centres particular in West Bengn}) 
and Northern Bihar; 

(d) if so, whether the Government 
propose to increase the number of these 
centres; and 

(e) if so, the details thereof, State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHlOT): (a) The State-wise number of 
Departmental Purchase. Centres (DPC) and 
Sub-Centres of JCI that are in operation 
during the 1992-93 season are as under.-

Purchase Centres of JCI 

o P C Sub-Centres 

76 40 

16 12 

24 5 

5 5 

4 4 

8 6 

135 73 

[ Translation) 

Financial Assistance to Gujarat by llC 

887. SHRI CHHITUBHAI GAMIT: 
SHRI KASHIRAM RANA: 

Will the Minister of FINANCE bepleased 
to state: 
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(a) the amount of flOarClal assistance 
provided to GUJarat lor various projects by 
lJle Llle Insurance Corporallon of India dUring 
1991-92; and 

(b) the names of such projects for which 
funds are likely to be provided by the Llle 
Insurance Corporation of India during the 
current financIal year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) (a) Rs. 25870.00 lakhs. 

(b) pUring current financial year, L1C's 
financial assistance in GUJarat will be available 
for Slate Government Housing Schemes, 
Water Supply and Sewerage Schemes and 
Schemes of State Electricity Board and State 
Road Transport Corporation. In addition, 
L1C subscnbes to State GOY!. loans and 
State Financial Corporation and State 
t"lectncrty Board Bonds. 

[English] 

30th Session of Indian Labour 
Conference 

888. SHRIINDRAJIT GUPTA: 
SHRI MRUTYUNJA YANA YAK: 
DR. KRUPASINDHU SHOI: 

Will the Minister of LABOUR be pleased 
to state: 

(al whether the 30th Session 01 the 
Indian Labour Conference was held In Delhi 
recently; 

(b) if so, tne details of the subjects 
discussed therein: and 

(c) the outcome thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRy OF LABOUR (SHRI PABAN 
SINGHGHATOWAR): (a) Yes, SIr. The 30th 

Session of Indian Labour Conference was 
held on 7th & 8th September, 1992 in New 
Deihl. 

(b) The following was the agenda for the 
conference:-

i) Confirmation of the Minutes of 
the prevIous Conference. 

II) ActIOn taken on the 
conclusions of the previous 
Conference. 

ill) Consideration of the Report of 
Ramanujam Committee on 
new Industrial Relations ;_aw 
with a view to formulating 
proposals for legISlation on 
Industnal Relallons. 

IV) New Industrial Policy ItS 
Impact on Labour 

v) Employment Policy. 

(c). The conclusions amved at the 
Conference are attached as Annexure. 

STATEMENT 

CONCLUSION OF THE THIRTIETH 
SESSION OF THE INDIAN LABOUR 

CONFERENCE (7-8. SEPTEMBER, 92) 

1. The minutes of the last meeting 
were confirmed 

2. Action taken on the decisions 
of the Indian labour 
Conference 01 April, 1990 were 
noted. 

3. It was observed that 
Government of India has 
before it the conSidered views 
of the Central Trade Union 
Organl3ations, the Central 
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Employers' Organisations and 
State Governments on the 
recommendations of the 
Bipartite Ramanujam 
Committee. In the context, the 
Conference felt that it would 
De more useful to discuss the 
maner after the views of the 
Govemment of India are known 
in this regard. The Chairman 
assured that the drafts of the 
proposed Industrial Relation 
and Trade Union Bill would be 
prepared keeping in view the 
ideas and suggestions 
expressed by all the ):)arties 
and the changes that have 
since taken place both inside 
and outside the country. The 
Chairman also offered to have 
a diSCUSSion on the draft bill 
with the representatives of 
selected groups of parties 
present in the Conference. 

4. On the impact of the New 
Industrial Policy, the chairman 
referred to the assurance by 
the Prime Ministerthatthe New 
Industrial Policy would not lead 
to any human distress and the 
legitimate interests of labour 
would be protected. 

5. In regard to retraining ilnd 
redeployment, the Conference 
desired Identification 01 labour 
for such retraining and 
redeployment and a scheme 

for industry-wise and 
occupation-wise 
redeployment. The 
Conference also expressed the 
view that Government should 

identity the agency foretraining 
and indicate what would be the 
time gap between identification 
of labour for retraining and their 

Written Answers 440 

redeployment. The 
Conference also wanted to 
know how labour of one unit 
would be redeployed in another 
unit. 

6. For absorption of surplus 
labour, if any, and for 
maximizing capacity utilisation, 
the Conference suggested 
diversification and broad
basing by working the units 
round the clock and on all days 
01 the week. 

7. The Conference expressed its 
serious concern ai the low 
Productivity of Indian Industry 
and expressed its 
determination to improve 
wherever necessary its 
productivtty, enhance its quality 
and reduce the price of g0005 
to make them internationally 
competitive. The Conference 
decided to strive for 
improvement in discipline and 
attitude to work at all levels. It 
also decided that bipartite 
efforts to improve productiVity 
and quality should be 
institutionalised. 

8.' The trade Unions demanded: 

(i) the removal of ceiling on 
bo~)Us both for eligibility 
and for computation by 
promulgation of an 

ordinance; 

(ii) the immediate 
implementation of the DA 
rate of Rs. 2 per point of 

the Consumer Price Index 
(1960 series); 

(iii) to allow lhe management 
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of the public sector units 
to commence 
negotiations with the 
unions on their charter of 
demands immediately; 

(iv) that the Government 
should give clearance to 
agreement regarding 
pension and for the 
Pension Scheme for its 
early introduction; 

(v) to enhance the rate of 
interest on Employees' 
Provident Fund to at least 
13%; 

(vi) to enhance the limits of 
exemption of Income tax 
substantially. 

9. The employers wanted 
postponement of the decision 
on removal ot ceiling on bonus 
both for eligibility and 
computation of bonus by one 
year so that a well-thought out 
scheme could be evolved. 
They also wanted productivity 
linked bonus as prescribed 
under the law. 

10. The Trade Union indicated that 
the first National Commission 
on Labour was appointed 
about 25 years ago and a time 
has com3 to set up another 
National Commission on 
Labour to examine the issues 

that labour is facing today in 
view of the many changes that 
have occurred in the 
meantime. 

11. TheLabourCeUinthePlanning 
Commission may be revived 
to facilitate consultation with 

Trade Unions while formulating 
policiesconceming labour. The 
view expressed by the 
participants in the Conference 
with regard to employment 
policy would be conveyed to 
the Planning Commission for 
its consideration and for the 
consideration of the two Sub
Committees of the Planning 
CommissionINDC which are 
considering strategies for 
implementation of the 
employment policy. 

Coal Projects with Soviet 
Assistance 

889. SHRI SHARAD YADAV: Will the 
Minister of COAL be pleased to state: 

(a) the names ot the major coal projects 
taken up by the Government with the 
assistance of erstwhile States of Soviet Union; 

(b) whether with the breakup of Soviet 
Union, supplies of equipment and technology 
has stopped from that country; 

(c) rt so, the efforts being made by the 
Government for alternative supplies of 
eqUipment and technology and the outcome 
thereof; and 

(d) the overall impact on the completion 
of the on-going projects? 

THE DEPUTY MINISTER IN THE 
MINISTR'1' Or COM. ~S\-\R\ S.\?'. N,{ f...Mf... 
GOUDA): la) The 'ollowing 'our maiC'J coal 
proiects were taken up for implementation 
with assistance of erstwhile states of Soviet 
Union:· 

i) Khadla Opencast (Northern 
COaHields Limited). 
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ii) Nighahi Opencast (Northern (a) the tolaldemand of coking coal inthe ,/ 
CoaHields Limited). country; 

iii) Jhanjra Underground (Eastern 
Coalfields Limited). 

iv) Modernisation of Patherdih 
washery (Bhara! Coking Coal 
Limited). 

(b) to (d). The breakup of Soviet Union 
had created certain uncertainties in the supply 
of eqUipment as well as spare parts for soviet 
manufactured equipment. However. it is not 
likely to have any serious adverse effect on 
the implementation of these on-going projects 
as m:gotiations have been/are being held 
with the concerned Russian Organisations. 

The following intermediate steps have 
been/are being taken to ensure the smooth 
working of these pro!ects:-

i} Major assembliesJsub-
assemblies of Soviet 
Manufactured equipment are 
being planned to be replaced 
with indigenously 
manufactured assemblies. 

ii) Indigenisation of spare parts 
10 the extent possible is being 
undertaken. 

iii) Direct contacts with the 
Manufacturers are being made 
to obtain critical spares instead 
of limiting I to the Trading 
Houses 01 Russia. 

iv) Parallel arrangements for 
Procuring future equipment for 
these projects from other 
sou~s are also being made 
as felt necessaty. 

Coking Coal Production 

890. SHRI SARAT CHANDRA 
PATT ANAY AK:.WiIl the Minister of COAL be 

pleased to state: 

(b) whether indigenous production- is 
unable to meet the demand; 

(c) if so, the total import of coking coal 
made during 1991-92; and 

(d) the steps being taken to meet the 
demands through indigenous production? 

, 
THE DEPUTY MINISTER IN THE 

MINISTRY OF COAL (SHRI S.B. NYAMA 
GOUDA): (a) The estimated demand of raw 
coking coal in the country during 1991-92 
was 33 million tonnes. 

(b) and (c). 6.08 million tonnes of coking 
coal was imported by steel plants during 
1991-92, to meetthe gap between indigenous 
availability and the demand and also to 
improve the quality of overall blend to be 
used in steel plants. 

(d) Some of the steps being taken to 
augment io<fgenous availability of coking 
coal interalia. incIude:-

i) increase in raw coking coal 
availability by reorganising 
existing mines and 
development of new mines; 

i) resl~lion of coking coal 
scurt. ~ WfIo_!1 were delinked 
in 1 vo¥tlr;::n washeries on 
account _ 01 quality 

consideratIon; 

ii) commissioning of Iwo new 
washeries, one each at 
Madhub and & Kedla for 
increasing the existing washing 
capacity; 

iv) modification of the existing 
coking coal washeries by 
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implementation of 
recommendations of the 
Altekar Committee to improve 
the capacity utilisation as well 
as the qual~y of washed coking 
coal; 

v} coking coal mines in 
Meghalaya & Assam are being 
identified to make available 
increased quantities of low ash 
coking coal. 

Strikes and Lockouts In the Central 
Establishments In Gujarat 

891. SHRI CHANDRESH PATEL: Will 
the Minister of LABOUR be pleased to state: 

(a) whether there were strikes and 
lockouts In some central sector 
establishments/industries in Gujarat during 
'991-92; 

(b) if so, the reasons for each of the 
strikes and lockouts; 

(c) whether some strikes and lockouts 
were withdrawn; 

(d) if so, the details thereof; 

(e) the total loss of life and property 
during this period; and 

(f) the steps taken by the Govemment to 
check such strikes and lockouts? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRJ PABAN 
SINGH GHATOWAR): (a) There was one 
strike in one Central Sector Establishment in 
Gujarat during 199Hl2. It was in Indian 

Petro-Chemicals ltd. at Baroda. 

(b) The reasons 10r the same was a 
t1emand lor bonus at the rate of ~5% of 
annual earning (20% under the payment of 

Bonus Act plus 15% incentive). 

(c) and (d). The said strike was withdrawn 
on the same day, i.e., on 15.1 0.9t. Out of 
10,000 workers 2627 workers took part in 
the strike. The strike was withdrawn 
uncond;tionally. 

(e) Nil. 

(f) Before the strike occured, the State 
Government machinery had intervened on 
10.10.1991 and 14.10.1991. 

[ Translation] 

S.T.A. Penn its for Buses 

892 SHRI MADAN LAL KHURANA: 
Will the Minister of SURF ACE TRANSPORT 
be pleased to refer to reply given to Starred 
Question No. 47 on July 10, 1992 and state: 

(a) whether the State Transport Authority 
have issued pennits for 3000 buses; 

(b) if so, how many buses have started 
plying till now; 

(c) whether any machinery is being set 
up to look into the complaints of the 
passengers regarding these buses; and 

(d) if so, tt:. details thereof? 

THE MINISTER QF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) The State 
Transport Authority have so far issued 1007 
permits for Red Line Buses till 19. 1 f. 1992. 

(b) 1007 buses are plying as on 
19.11.1992. 

(e) and (d). A Corrplaint Cell has been 

established t)y the lranspon Department. 
Delhi Admn. at its headquarters to receive 
complaints from general public regarding 
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vehicles plying in Delhi. This Complaint Cell [English] 
Written Answers 448 

is functionin~ round the clock with following 
Telephone NUmbers:-

2515740,2517300,2517403,2526902, 
2526172. 

Shortage of Coal In GUJarat 

893. SHRI KASHIRAM RANA: 
SHRI MAHESH KANDDIA: 

Will the Minister of C0..AL be pleased to 
state: 

(a) whether there is an acute s'1ortage 
of coal in Gujarat especially in tribal areas; 

(b) If so, the quantity Of coal required 
and being provided 10 the State: 

(c) whether the Government propose to 
provide more quantity of coal to Gujarat; and 

(d) if so, the time by which it IS likely to 
be provided? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) to (d). There have 
been some shortfalls in movement of coal to 
consumers in non-core sectors in the State 
of Gujarat due to priority movement of coal 
oy raD to core sectors like power etc. However, 
instructions have been issued to coal 
companies to ensure supply of coal to the 
consumers 10 non-core sectors atteastto the 
extent of 50% of the linkages either by rail or 
by road. 

Cl)al companies do not maintain 
separate data of despatches of coal for a 
particular district or area. Figures of State
wise despatches are however maintained by 
them. The total quartity of coal supplied to 
"af\ous consumers in Gu\arat \rom Coal 
India sources during the last \'Ho 'jears is 
146.551akh tonnes in 1990-91 and 151.81 
lakh tonnes in 1991-92. The despatches in 
the current of year to Gujarat are likely to be 
higher. 

Ananclal Assistance to Small 
Industries 

894. SHRI SIMON MARANO!: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government have 
recently decided to withdraw the facility of 
financial assistance to small scale units by 
banks on machinery and plants costing more 
than Rs. 35 lakhs; 

(b) if so, whether the existing small 
industries have been adversely affected by 
this declaration and the new entrepreneurs 
are getting discouraged: 

(c) whether in view 01 the deCline in the 
value of rupee in the international market as 
also shortage of money, the Government 
propose to review their decision and restore 
the limit of Rs. 60 lakhs which has ~n 
reduced to 35 lakhs; and 

(d) if so, by what time and if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) (a) No, Sir. However, the SSI 
classification under the priority sector is to be 
given only in respect of those units whose 
investment in plant and machinery does not 
exceed Rs. 351akhs (Rs. 45 takhs in the case 
of ancillary undertakings). 

(b) to (d). Do not arise. 

Labour Research Studies entrusted to 
Labwr Bureau 

895. SHRI S.B. THORAT: Will the 
Minister of LABOUR be pleased to state: 

(a) the il'l'l>ortant labour research studies 
entrusted to the Labour Bureau during the 
current year; 

(b) whether the Government propose to 
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review the performance of the Bureau with a 
view to revitalise and strengthen it to cater to 
the needs of policy makers on various issues 
concerning labour in organised and 
unorganised agriculture sector; 

(c) when were the last contract labour 
surveys and surveys of labour conditions 
and wage census conducted; 

(d) whether there is a proposal to 
undertake these surveys during the Eighth 
Plan also: and 

(e) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF lABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) The important 
labour research studies entrusted to labour 
Bureau during the current year are listed 
below:-

1 ) AnnUal ~urvey of Indl ':..tries. 

2) Occupational Wage Survey. 

3) Survey of WorKing and living 
Conditions of Scheduled 
CasteslTribes labour in Urban 

• Areas. 

4) Survey 01 labour Conditions. 

5) Contract labour Surveys. 

6) Working and living Conditions 
of labour in Unorganised 
sector. 

7) Rural labour Enquiry. 

8) Survey of Socio-Economic 
Conditions of Women Workers 
in different Industries. 

9) Evaluation Studies regarding 
Implementation of Minimum 
Wages Act, 1948. 

Cb) Government reviews the 

performance of the labour Bureau from time 
to time to make it more effective and provide 
necessary inputs for policy makers on issues 
concerning labour in various sectors is 
including the organised and unorganised 
agricultural sector. 

(c) (i) Contract labour Survey in Iron 
Ore Mines was conducted in 
the year 1989-90. 

ji) Survey of labour ConditiOns 
in Electronics Industry was 
conducted in year 1991. 

iii) Wage-census-last round i.e. 
4th round of Wage Census 
(now tarmed as Occupational 
Wage Survey) was conducted 
from 1985 to 1990 as a 7th 
Plan Scheme. 

Cd) Yes, Sir. Contrad labour Surveys 
and survey.of labour Conditions are 
proposed to be conducted during the Eighth 
Plan as these are of regular nature. 

In case of Wage Census -It is proposed 
to conduct a fresh round i.e. 5th round 0' 
Occupational Wage Survey as an Eighth 
Plan Scheme. 

(e) Under the Contract labour Survey, 
II is proposed to carry out a survey of 
Petroleum Refineries and Oil Fields during 
the current year. It is also proposed to carry 
out survey at labour cond"ltions "In one out ot 
the 5 listed industries viz. Plastic Articles, 
Dyes and Paints, Tyres and Two Wheelers, 
T.V. Manufacture and Computers. The 
proposed Fl1th Round 01 Occupational Wage, 
Survey is expected to collect occupational 
statistics on employment, wage rates, 
dearness allowance, pay roll earnings and 
overtIme etc. of 53 selected industries. 
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Ferry Services for Gujarat 

896. SHRI CHANOUBHAI DESHMUKH: 
Will the Minister of SuRFACE TRANSPORT 
be pleased to state: 

(a) whether Government have any 
proposal to provide ferry service between 
Oahej and Ghoga in Gujarat; and 

(b) if so, the time by which it is likely to 
be started? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGOISH TYnER): (a) There is no 
such proposal at present. 

(b) Does not arise. 

[English) 

Closure of J & K State Financial 
Corporation 

897. SHRI GURUOAS KAMAT: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Jammu & Kashmir State 
Financial Corporation is facing financial orisis; 

(b) if so. the reasons therefor; 

Principal 
-----------------------

lOBI 117 

SIOBI 3214 

(e) 1081 has reported that it has already 
advised the Stale Govemment 01 Jammu & 

Kashmir fa l1ke a long term view at the 
Corporation'~ requirements and formulate 

(c) whether the corporation owes huge 
sums to the Industrial gevelopment Bank of 
India (lOBI) and Small Industries 
Development Bank of India (SlOB I); 

(d) if so, the details thereof; and 

(e) the steps taken by the Government 
to provide assistance to the Corporation? 

THE M:NISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI OALBIR 
SINGH) (a) and (b). Yes, Sir. The Industrial 
Development Bank of India (lOBI) has 
reported that Jammu & Kashmir State 
Financial Corporation (JKSFC) is facing 
severe liquidity constraints due mainly to the 
following reasons: 

I) mounting overdues of the 
Corporation as a result of :'!s 
poor recovery due to disturbed 
conditions in the valley; 

ii) losses incurred by the 
Corporation during the last two 
years. 

(c) and (d). Yes, Sir. The overdues of the 
Corporation to lOBI and Small Industries 
Development Bank of India (SlOB I), as on 
31.10.92 are as under: 

fRs. in lakhs) 

Interest Total 

30 147 

349 3563 

measures to set it on the road to recovery. 
IDBI and SIOBI have. however continued to 
extend resource support to the Corporation 
despite defauns committed by it. 
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Smuggling of Otugs to prevent such activity on the Gujarat border? 

t. 898. SHRI HARIN PATHAK: WiD the 
Minister of FINANCE be pleased to state: 

(a) whether huge quantity of drugs are 
being smlJggled to European countries from 
Pakistan through India via Gujarat border; 

(b) the quentity of drugs seized from the 
smugglers by the Government; and 

(cl the steps taken by the Government 

Year 1991 

Name of the Drug Seized 

i) HerOin (Kgs.) 2.253 

ii) Hashish (Kgs ) 36.483 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Gujarat is on 
one of the transit routes oi 'larcotic drugs 
produced in the Golden (',esent, which 
includes Pakistan, and smuggled to European 
countries. 

(b) Drug-wise seizures In Gujarat in 
1991 arod 199 ... .are as under: 

No. of Cases .. 3 

No. of cases=10 

Year 1992 (PTO October) 

i) Heroin (Kgs.) Nil No. of Cases=NiI 

ii) Hashish (Kgs) ·268.640 No. of cases .. g 

·Includlng 255.345 Kgs. Hashish seized at Kutch Border by Gujarat Police on 5.5.1992. 

(cl Instructions have been issued to all 
enforcement agencies to maintain the utmost 
vigil and step up enforcemem efforts under 
the stringetprovisions contained in the NDPS 
Act. 

Setting up of Ship design and Research 
Centre at Visakhapatnam 

199. SHRI M.V.V.S. MURTHY: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whethertl'\e Government propose to 
se\.up a National Ship Design and Rese8ld\ 
Centre at VlSakhapatnam; 

(b) • so, the details ~; and 

(c) the funds allocated for the purpose 
during the current financial year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGOISH TYTLER): ca) The National 
Ship Design & Reseach Centre has been set 
up as a Society under Societies Ad, 1860 at 
Visakhapatnam. 

(b) The National Shp Design & Research 
Centre is Ihe only Ofganization of Its kind in 
the country and lis main objectives are as 

\O\\ow$·.-

\\) 10 promote and de'le\op 
design and l'8S8arch activities 
tor Shipbuilding; 
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(ii) To advise shipbuilding sectors THE MINISTER OF STATE OF THE 

on matters leading to ir1l>roved MINISTRY OF TEXTILES (SHRI ASHOK 
efficiency and increase GEHLOT): (a) The funds released by Ihe 
productivity; OIfice of the Development Commissioner for 

(iii) To promote and develop 
maritime standards for ship 
deSign and construction; 

(iv) To provide consultancy and 
t~ning facilities in shipbuilding 
and other related fields; 

(v) To co-ordinate activities and 
interpret rules, regulations, 
resolutions etc. of regulatory 
andciassification agencies and 
to attend to all other matters 
incidentaloralliedtotheabove· 
mentioned objectives. 

(vi) To act as a data centre-cum
library for the shipbuilding 
industry. 

(c) An amount of As. 145.32 lakhs has 
been allocated for the Annual Plan 1992·93 

Development of Handloom In Kerala 

900. SHRI THAYIL JOHN ANJALOSE: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) the allocation made bl the Union 
Government for the development of 
Handloom Sector during the year 1991·92 
and 1992-93 in Kerala; 

(b) whether the Union Government have 
received any request from the Government 
of Kerala for increasing the allocation of 
funds; 

(c) if so, the details thereof; and 

(d) the action taken by the Government 
in the matter so far. 

Handlooms during 1991·92 and 1992·93 to 
the State Government of Kerala for the 
development of handloom sector has been: 

year Rs. in lakhs 

1991-92 174.00 

1992·93 NY 
(upto 31st Oct. 92) 

Cb) to Cd). Funds for development of 
handloom sector are released on the basis of 
proposals received from State Government 
subject to their satisfying the criteria laid 
down in the approved guide6nes. This is a 
continuous process. 

Participation of Private Sector In Ship 
Building Industry 

901. SHAI GOPI NATH GAJAPATHI:. 
Will the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) whether the Government proposed 
to involve private sector as well as foreign 
collaborator in the field of ship repair and ship 
building industry; 

(b) if so, the details thereof; 

(c) whether any comprehensive plan 
has been drawn up to revive the ship building 
industry In the country; and 

(d) if,so, the steps being taken in this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b'). 
According to the new Industrial Policy 
announced by the Government InJuIy. 1991, 
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Shipbuilding Industry has been delicensed THE MINISTER OF STATE IN THE 
except for construction of war ships which MINIS1'RV OF FINANCE (SHRI DALBIR 
has been reserved for the public sector. SINGH) (a) to (e). Central Bureau df 
Further, mechanised sailing vessels upto Investigation has reported that one Indian 
10,000 OWl have been allowed automatic Bank Otficer of Royapettah branch, Madras 
approval for foreign technology and foreign was arrested by it in October, 1992 during the 
equity partiCipation upto 51 % as per the laid investigation of RC. 14 (S) I 92-MAS - a case 
down procedure. Entrepreneurs in the private related to the Exim Scrip racket. Another 
sector can set up new shipyards in the Officer of Indian Bank obtained anticipatory 
country with foreign collabora,~i?n SlS bail from the court of the Principal Session 
necessary. . -' " . - .. -" - Judge, Madras on 2.11.92. 

The Shipr'3pair Industry is also not a 
licensed Industry and is open to the private 
sector. In order to attract the private 
entrepreneurs/NRls to enter this field, a 
number of incentives, concessions and 
facilities as applicable to 100% Export
Oriented Units undertt,e Import -Export Policy 
olthe country from time to time, are provided 
to .the Shiprepair Industry. 

(c) and (d). Keeping In view the recent 
changes in the industrial and financial policy 
of the Government, a package of relief 
measures is being drawn up for revival of 
shipbuilding Industry. 

Involvement of Bank Officials In Exlm 
Scrip Racket 

902. DR. RAJAGOPAlAN 
SRIDHARAN: Will the Minister of FINANCE 
be pleased to state: 

(a) whether a number of officials in the 
Indian Bank have been apprehended in recent 
months by CBI in the Exim Scrip Racket; 

(b) If so. the details thereof; 

(c) whether some other persons have 
also been found Involving In the above racket; 

(d) if so, the details thereof; and 

(e) the action taken by the Govemment 
In this regard? 

In this case, a Madras based Private 
Ltd. Company was found involved in obtaining 
Exim Scrip to the tune of Rs. 49.61 lakhs 
from Joint Chief Controller of Imports and 
Exports, Madras on the basis of forged 
documents. The Director of the company 
has been arrested in the case. Indian Bank 
has reported that the Indian Bank Officer 
who was arrested by the CBI, has been 
placed under suspension with effect from 
9.10.92 by the bank. 

[ Translation) 

.., 
Road Condition In Agra cantt. 

903. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of DEFENCE be 
pleased to state: 

(a) whetherthe Agra Cantonment Board 
has requested the Govemment to increase 
the grants for construction and repair of 
roads in the cantonment area; 

(b) if so, the steps being taken in this 
regard; and 

(c) the time by which the Govemment 
propose to release the grants forthispurpose? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) to (c). Agra 
Cantonment Board has not sought any 
special grant-In-aid nor any increase in 
ordInarygrant-in-aidsp,c:lficallyfortherepair 
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of its roads. However, in the current year, 
road repair wOrXs costing Rs. 7.55 lakhs 
have been sanctioned as against an average 
expenditure of Rs. 3.71 lakhs in the last three 
years on this account. The Cantonment 
Board has been provided Rs. 10 lakhs and 
Rs. 90 lakhs as ordinary grant-in-aid and 
service charges, respectively, in 1992-93. 
There is no proposal to provide additional 
grant-in-aid in view of the budgetary 
constraints. 

Theft of Coal In BCCl 

904. SHRI N.J. RATHVA: Will the 
Minister of COAL be pleased to state: 

(a) whether there has been an increase 
in incidents of theft of coal on a large scale in 
the Bharat Coking Coal Umited; 

(b) if so, the details thereof during the 
last two years and in the current financial 
year and the estimated value thereof; and 

(c) the remedial measures being initiated 
by the Government? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) No, Sir, 

(b) The de\ails are as under:-
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(c) Raids are being conducted by Central THE MINISTER OF DEFENCE (SHRI 

Industrial Security Force alongwith State SHARAD PAWAR): (a) to (c). There have 
Government authorities. Besides, constant been instances of violation of our territoryl . 
vigil is maintained by CISF personnel. airspacellerritorial waters during the period 

Declaration of National Waterway In 
Bihar 

905. SHRI SURYA NARAYAN YADAV: 

January-September 1 992. Government have 
conveyed their serious concern over these 
incidents, in some of which there have been 
casualties, to the countries concerned. It 
would not be desirable to furnish further 

Will the Minister of SURFACE TRANSPORT details. 
be pleased to state: 

(a) whether the Government propose to 
deClare rivers of northern Bihar as the National 
waterways; 

(b) if so, whether any proposal in this 
regard has also been received from the 
Nepal Government; and 

(c) if so, the details thereof and the 
extent of progress made in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). No, 
Sir. 

(c) Does not arise. 

(English) 

Cases of Border violation 

906. SHRI SYED SHAHABUDDIN: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) the number of cases of violation 01 
our land and sea borders and air space by 
foreign States during January-September, 
1992; 

(b) whether each case has been taken 
up with the States concerned; and 

(C) the numt>erof jawans killed or injured, 
sector-wise, In such violations? 

[Translation] 

Declaration of Raw Jute as an Essential 
Commodity. 

907. SHRI RAJESH KUMAR: 
SHAIMA TI BHA VAN CHIKHLlA: 
SHAIMATI SHEELA GAUTAM: 

WUUhe Ministerof TEXTILES be pleased 
to state: 

(a) whether the Union Gover~ment have 
received any request from Labour Unions to 
declare the raw jute as an essential 
commodity; 

(b) if so, the details thereof and the 
action taken by the Govemment thereon so 
far; 

(c) whether more than 12 jute mills have 
been closed down due to the shortage of raw 
material as a result 01 which about SO,ooO 
workers are rendered jobless; and 

(d) if so, the steps being taken by the 
Union Government to reopen these mills? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHlOn: (a) and (b). Raw Jute has been 
already been declared as an essential 
commodity by the Government In terms of 
Section 2 (a) of the Essential Commodities 
AJ:J., 1955. 
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(c)Nojute mill hasclosedduetoshortage to Govt of India and issue of export licence.

of raw jute. However, 14 jute mills were lying The private sector can also assist in the
closed as on 3.11.92 due to various other export of items produced by the ordinance
reasons e.g. financial crisis, labour trouble factories and defence production units in the
etc. public sector.

(d) Government have taken several
measures to revitalise the jute industry,
including enactment of Jute packaging
Material (compulsory Use in Packing i

Commodities) Act, 1987 prescribing th'31

compulsory use of jute in the supply and
distribution ofspecifiedcommodities, creation
of Jute Modernisation Fund establishment of
special Jute Development Fund, grant of
fiscal, financial and marketing support etc.

[English]

Export of Defence Equipments by
Private Sector

908. SHRI VIJAY NAVAL PATIL:
SHRI KAMAL CHAUDHRY:
DR. LAL BAHADUR RAWAL:

Will the Minister of DEFENCE .be
pleased to state:

(a)whether the Government have given
permission for export of defence equipment
by private sector;

(b) if so, the type of defence equipments
which are likely to be exported;

(c)whether the Government have taken
precautions that the equipments to be
exported are defensive and not in the
weapons category; and

(d) if so, the guidelines issued in this
connection?

THE MINISTER OF DEFENCE (SHRI
SHAnAD PAWAR): (a) Military stores
proouced'n theprivatesectorean beexported
su~ect to fuHilm€'ilt of coruractoe) obligations

(b) to (d). Defence export covers a wide
range of items and is allowed only after
clearance from political and strategic view-
points.

Visit of Defence Minister to Erstwhile
Soviet Union States

909. DR. D. VENKATESWARA
RAO:

SHRI SUDHIR SAWANT:
SHRI RAJENDRA

AGNIHOTRI: 0

SHRI SHANKERSINH
VAGHELA:

SHRI SHARAD DIGHE:
SHRI PARABHU DAYAL

KATHERIA:
OR. A.K. PATEL:
SHRI VILAS HUTIEMWAR:
SHRI SATVA DEO SINGH:
SHRI SHRAVAN KUMAR

PATEL:
SHRI RAJNATH SONKAR

SHASTRI:
SHRIBRIJ BHUSHANSHARAN

SINGH:
SHRICHANDRAJEETYADAV:
SHRI ANNA JOSHI:
SHRI CHinA BASU:
SHRI MAHESH KANODIA:
SHRJSRIKANTA JENA:
SHRI MANIKRAO MODLYA

GAVIT:
SHRI BIR SINGH MAHATO:
SHRIMATI KESHARRAT

SONATJ KSHIRSAGAR:

Will the Minister of DEFENCE be
pleased to state:

(a) whether he visited Russia recenly;
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(b) if so, whether Russia has committed 
to provide all the defence tie base that were 
existing earlier; 

(c) whether he also visited the other 
States of the erstwhile Soviet Union; and 

(d) if so, the outcome of the visit? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) Yes, sir. 

(b) The Russian Government has 
provided assurances for continued Defence 
Cooperation. However, the terms and 
modalities for defence transacliOns have 
undergone certain changes on account of 
the obtaining sltualion in Russia. 

(c) and (d). Raksha Mantri has Since 
also visited Ukraine; understandings have 
been reached with the Ukrainian leaderhip 
on Defence Cooperation and the modalities 
thereof. 

Seminar on Capital Market 

910. SHRI R SURENDER REDDY: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether a tWO-day seminar on 
emerging capital rnar1(et was held in Delhi in 
October, 1992; 

(b) the details of the suggestions made 
at the seminar; and 

(c) the reaction 01 the Union Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Yes, Sir. 

(b) The main suggestions made at the 
seminar relate to the need lor examining the 
role 01 foreign investment in meeting the 

requirements of the country, curbing 
fraudulent practices in the capital marKet, 
total disinvestment of Government equity in 
certain non-core areas, undertaking 
comparative studies on public and private 
sector by the Institute of Company 
Secretarie's of India (ICSI): contribution 
towards steps to be taken to cure the present 
ills in the capital marKet by institutes like ICSI, 
development of true eqUity by the Company 
Secretaries through their employer 
companies, self regulation by compqnies, 
streamlining the provisions of the companies 
Act, mobilising foreign exchange, removing 
the lock-in-period for Global Depository 
Receipt (GDR) issues by Indian companies, 
etc. 

(c) The Government are aware of the 
issues raised at the seminar. It is expected 
that Securities and Exchange Board of India 
(SEBI) will be in a pOSition to effectively deal 
with the fraudulent paractlces in the capital 
marKet, once the regulations under the SEBI 
Act are notified. The Government have 
already waived the lock-in-period on GDR 
issues. 

Foreign Debt 

911. SHRI CHANDULAL 
CHANDRAKAR: 

DR. KD. JESWANI: 
PROF. RASA SINGH RAWAT: 

DR. A.K. PATEL: 
SHRI VILAS MUTTEMWAR: 
SHRI ANAND AHIRWAR: 
SHRI SIMON MARANDI: 
DR. ASIM BALA: 
SHRI JANARDAN MISRA: 
SHRI SANAT KUMAR 

MANDAl: 
SHRI VUAY KUMAR YADAV: 
SHRI R. JEEVARATHINAM: 

Will the Minister of FINANCE be pleased 
to state: 
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(a) whether there has been a 
considerable increase in the foreign debt 
during the current financial year in co"l>arison 
to the last three years; 

(b) if so, the details thereof currency
wise and year-wise; 

Cc) whether the Union Government have 
requested for further loan from the World 
BankJlMF/other multi-national agencies 
during the Eighth Five Year Plan period; 

(d) 11 so, the details thereof and its 
impact C~ :~e common people; 

(e) hs'N much out of it would be adjusted 
in interes: payment and repayment of loan; 

(f) whether any time limit has been fixed 
to repay the out-standing amount; 

(g) if so, the details thereof and the 
amount of interest and amount of loan paid 
during the said period, currency-wise and 
year-wise: separately; and 

(h) the steps takenllong term measures 
initiated by the Govemmenlto free the country 
from foreign debt? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b). 
Information is given in the attachedstateme nt. 

(c) and (d). Aid negotiations with foreign 
countries/institutions are a continuous 

process. The aid requirement of the country 
is normally assessed on a year to year basis, 
keeping in view the import requirements of 
the economy, likely debt service liability and 
the overall intemational aid climate. 

(e) The foreign loans are being repaid 
out of the country's foreign exchange inflows 
including export proceeds and invisible 
earnings, according to the terms and 
concfrtions of each loan. 

(f) and (g). The foreign loans are being 
repaid, as and when due, according to the 
terms and conditions of each loan. the 
maximum maturity period 01 existing loreign 
loans il: 50 years including a grace period 01 
10 years. 

J 

(h) Government is conscious about the 
country's eX1ernal debt liability and keeps a 
constant watch on the level of country's 
indebtedness and likely burden of debt 
servicing. While contracting foreiqn loans, it 
is always kept in view that the deb! burden 
and the debt servicing liability of the country 
does not exceed the capacity of the economy 
to service such loans. Govemment has 
already introduced a programme of economic 
reforms aimed at short term stabilisation 
combined with longer term restructuring. 
These reforms would improve the economic 
condition of the country and revitalise our 
growth process, including our export eaming 
capacity, so as to enhance our capacity to 
repay the loans and to ensure that this debt 
servicing burden does not exceed the capacity 
of the economy to service such loans. 
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Bank Branches In Madhya Pradesh 

912. KUMARI VIMLA VERMA: Will the 
Minister of FINANCE be pleased to state: 

(a) the places in Sioni. Nalsinghpur and 
Jabalpur districts of Madhya Pradesh where 
branches of nationalised banks have been 
opened during the last three years as per the 
norms'laid down for this purpose; 

Name of District 

Seoni 

Narsinghpur 

Jabalpur 

(b) and (e). Under the extent licensing 
policy, Reserve Bank of India (RBI) has 
allotted one branch each to Dena Bank, 
State Bank of India and Bank of Maharashtra 
for opening branches in urban areas of 
Jabalpur distriCt. State Bank of India has 
since opened its branch at Madan Mahal, in 
Jabalpur on 24.3.1992. 

As regards semi-urban centres, RBI 
has allotted a specific number of semi-urban 
centres to Commercial Banks, within which 
they can open branches at the centres of 
their choice. Regardil'g rural centres the 
individual banks have to identify the centres 
falling withing their service area and such 
centres with necessary particulars have to 
be given to the lead ba"k of that district. The 
lead bank after consoliating the list submits 
it to the District Colleclorforrecomrnendations 
and onward transmission to RBI through the 
concerned State Govemmenl RBI has not 

(b) whether there are proposals to open 
more branches In these districts; and 

. 
(c) if so. the places and the time by 

which these branches are likelytobe opened? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) During the last three years 
(1990 to 1992). the banks have opened 
branches at the following places In the 
Districts of Seoni. Narsinghpur and Jabalpur 
of Madhya Pradesh:-

Name 01 Centres 

ND 

Ponia 

Jabalpur (Madan Mahal) 
Kasli Lohar! 
Murwari 
Tirrvi Benikheda 

so far received proposals for the Districts of 
Seoni. Narsinghpur and Jabalpur from the 
State Government of Madhya Pradesh. 

[English) 

Confiscated Foreign Goods 

913. PROF. PREM DHUMAL: Will the 
Minister of FINANCE be pleased to state: 

(a) the details of foreign goods 
confiscated by the custom officials during 
each of the last three years alongwith the 
total value of goods so confiscated; 

(b) the details of goods released so far 
and the value thereof vis-a-vis the goods still 
lying confiscaled; 

(ci whether the Government have 
received compliants regarding the 
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replacement of fine a1d new goods with old i) Statutory Liquidity Ratio on 
and sub-standard goods during the above incremental net demand and 
pel-iod; time liabilities has been 

(d) if so, the details thereof; and 

(e) the steps taken by the Govemment 
to check such malpractices? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (e). 
Information is being collected and will be laid 
on the Table of the House. 

[ Translation] 

Performance of Banks 

914. SHRI CHHEDI PASWAN: 
PROF. RAM KASPE: 
DR. MAHADEEPAK SINGH 

SHAKYA: 
SHRI NITISH KUMAR: 
SHRI K.P. SINGH DEO: 

Willthe Ministerof FINANCE bepleased 
to state: 

(a) whether the Govemment propose to 
formulate a policy to improve the performance 
and profitability of the nationalised banks; 

(b) if so, the salient features thereof; and 

(c) the time by which the above policy is 
likely to be formulated? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) (a) to (c) Government and Reserve 
Bank of India have been taking such 
measures as are considored appropriate, 
fror'!'! time to time, for improving performance 
and,.profitability of public sector banks. Some 
oI"the measures taken in the recent past are 
as under: 

[English] 

reduced from 38.5% to 30% 
from 3.4.1992. The reduction 
will augment lendable 
resources of banks and will 
help them to improve 
prof itability. 

ii) h has been decided to release 
impounded cash balances 
under the incremental Cash 
Reserve Ratio maintained by 
each bank with Reserve B<lnk 
of India in 3 equal instalments. 
This measure also will augment 
the resources of banks. 

iii) Banks have been given 
freedom to charge/pay interest 
on advances/deposits keeping 
in view the minimum and 
maximum rates prescribed for 
advances and deposits 
respectively. This will help in 
better credit management. 

iv) With effect from 17.10.1992, 
the limit for issue of certificates 
ot deposits has been increased 
from 7% to 10% of the 
fortnightly average outstanding 
aggregate deposits in 1989-
90. 

v} Banks have been asked to 
strengthen their credit 
appraisal machinery and 
exercise close supervision and 
control over advances. 

Expenditure Incurred on Travelling 
Allowance 

915. SHRI PHOOl CHAND VERMA: 
SHRI B.l. SHARMA PREM: 

Willthe Ministerol FINANCE be pleased 
to slate: 
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(a) the amount of expenditure incurred 
by the Government on travelling allowance 
to the Govemment servents from July to 
December, 1991 and January to June, 1992; 

(b) whetherthe expenditure on trave~ing 
allowance has Increased inspite of 
instructions to minimise such expenditure; 
and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE): (a) to (c). The 
Information is being collected and shall be 
laid on the Table of the House as soon as 
possible. 

Premium on Shares 

916. DR. VASANT PAWAR: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the recent liberalisation 
policy has helped the small investors in 
shares. if so, the details thereof; 

(b) whether the companies are fixing 
premium in their right issues exhorbitantly 
resuning in under subscription; 

(c) whether the banks who are managers 
to such issues are suffering any losses being 
underwriters; 

(d) if so, the details thereof; and 

(e) the criteria laid down for fixation of 
premium on shares by the companies while 
making public right issues? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The policy 
relating to issue at capital has been )iberalised 
only in end Mav/June, 1992. It may be too 
soon to know the eHect ot the policy on small 

investors. 

(b) Under the liberalised policy t~le 

companies are free to fix price for their 
issues subject of course to the approval of 
the share-holders in the general meeting. 
The letter of offer requires to give justification 
for the premium proposed. No reports of 
under-subscription have been received either 
by SEBI or Government of India. 

(c) and (d). Does not arise. 

(e) The companies are free to deterl1Jine 
the price fortheirissues subjectto observance 
of certum conditions and also subject to the 
approval of the Shareholders where 
applicable. No criteria has been specifically 
laid down for determination of premium while 
public/right issue except to specify which of 
the companies eligible to make an issue at 
premium. 

Development of State Roads 

917. SHRI ANIL BASU: 
SHRI RAMESH 

CHENNITHALA: 
SHRI ANANTRAO 

DESHMUKH: 
SHRI RAJVEER SINGH: 
SHRI BHAGWAN SHANKAR 

RAWAT: 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether any decision has been taken 
by the Union Government to implement the 
resolution passed by the Parliament on May 
13; 1988 to increase Central Road Fund; 

(b) if so, the details thereof; 

(c) the amount provided to States from 
the Central Road Fund for development ~: 
roadsA:>ridgesduring the year 1992-93. State
wise; and 
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(d) the details of the schemes for which THE MINISTER OF STATE OF THE 
the amount was provided, State-wise? MINISTRY OF TEXTILES (SHRI ASHOK 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTlER): (a) No, Sir. 

(b) Does not arise. 

(c) and (d). The funds under Central 
Road Fund are released in lump sum and not 
workwlse. The expenditure on approved 
works is initially incurred by the State 
Govemments from their own resources and 
it Is reirrbursed at the close of the year 
keeping in view the availability of Funds. 
Revised Estimates seeking requirement of 
funds under Central Road fund for 1992-93 
invited from the State GovemmentslUnion 
Territories are still awaited from a number of 
StateslUnion Territories. 

New Textile Policy 

918. SHRJ V. DHANANJAYA 
KUMAR: 

SHRI DHARMANNA 
MONDA YY A SADUl: 

SHRI PARAS RAM 
BHARDWAJ: 

Will the MinisterolTEXTllES bepleased 
to state: 

(a) whether the Government have 
announced a new textile anogarment policy 
recently; 

(b) if so, the salient features of the said 
policy; 

(cl whether the Union Government have 
received a number of representations from 
IjIrious quarters regarding the new policy; 
a!,d 

(d) if so, the reaction of the Government 
thereto? 

GEHlOT): (a) to (d). Certain provisions of 
Textiles and Garment Export Entitlement 
Distribution Policies 1991-1993 pertaining to 
1993 were amended recently. The major 
changes are as given below: 

I Textiles: 

i) Allocation under Powerloom 
Exporters Entitlement System 
has been increased from 3% in 
1992 to 5% in 1993. 

ii) Allocation under Non-Quota 
Exporters Entitlement System 
has been increased for 8% in 
1992 to 13% in 1993 out of which 
reservation for hand looms has 
been raised from 3% to 5% 

iii) In the case of Manufadurer 
Exporters System. the maximum
number of country/category for 
which an exporter may opt has 
been reduced to 10. 

II Garments 

In Garment categories in which top 10 
exporters account for more than 60% for Past 
Performance Entitlements (PPE) the total 
entitlement of top 10 exporters would be 
pegged at the level of 60% of PPE and the 
balance would be allocated under First
Come-First-Served System. 

Both in the Textiles Policy and Garment 
Policy, a new stipulation has been introduced 
to provide for Incentives for timely surrender 
of quotas under which if an exporter 
surrenders his entitlement under any system 
either during the validity period or within a 
period ct 3 days 01 the expiry of validity. 50% 
of the Earnest Money DepOSIt/Bank 
Guarantee covered by the entitlement would 
be released to the exporter. 



483 Written Answers NOVEMBER 27, 1992 Written Answers 464 

Government have received a few 
representations on the amendments. No 
further changes are envisaged in the Policy 
at ·present. 

Loss of lives at Pune Based Anname:1t 
Research and Development 

Establishment 

919. DR. LAXMINARAYAN 
PANDEYA: 

SHRI RAM SAGAR: 
SHRI RAM SINGH KASHWAN: 
SHRI DATTATRAYA 

BANDARU: 
SHRI SUBASH CHANDRA 

NAYAK: 

Will the Minister of DEFENCE be 
pleased 10 slale: 

(a) whether some Scientists lost their 
lives while conducling routine tests at Pune 
based Armament Research and 
DavelJpment Establishment during 
September, 1992: 

(b) if so, whether the Government have 
made any enquiry in this matter: 

(c) if so, the outcome of the enquiry; 

(d) the steps being taken by the 
Governmenlto ched'; the recurrence of such 
cases 10 future; and 

(e) the financial assistance being given 
to the next of kin of th~e scientists? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) Yes, Sir. Two 
Scientists lost their lives while conducting 
experimental flOng trials. 

(b) Yes, Sir. 

(c) The enquiry report has brought out 
that safety precautions laid down for such 

experimental firing had been observed and 
the probable cause of the accident was 
premature functioning of the detonator. 

Cd) All safety aspects of the experimental 
firings of explosive related stores have been 
reviewed with a view to enforce stringent 
safety measures to avoid recurrence of such 
accidents. 

(e) Rs. 220001- each have been paid to 
the next of kin of the deceased from the 
voluntary contribution and non-pUblic funds. 
EfTl>loyment on cO'mpassionale ground is 

also being given to one family member of 
each deceased. This in addition to their 
entitlement for group insurance, leave 
encashment, gratuity, GPF, deposit linked 
insurance and !amily pension. 

[ Trans/ation] 

Opening of un Branches 

920. SHRI HARIKEWAL PRASAD 
SHRI SRIKANT A JENA: 
SHRI KHELAN RAM JANGDE' 
SHRI ARJUN SINGH YADAV. 

WI:ltheMinisterof FINANCE be pleased 
to state: 

(a) whether the Government propose to 
open branches of the Unit Trust of India in the 
country: 

(b) if so, the details thereof, Statewise: 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINtSTRY OF FINANCE (Sl-lRI 
RAMESHWAR THAKUR): (a) and (b). -(he 
Unit Trust of India proposes to open \',:~ 
branches before June, 1993 at Trivandru, 11 
in Kerala and Siliguri in West Bengal. 
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order. 

QUESTION OF PRIVILEGE 

Alleged Censoring of Infonnatlon 
Given to the Joint Parliamentary 

Committee on the Security Scam Bythe 
Government 

( Translation) 

SHRI LAL K. ADVANI (Gandhi Nagar): 
Mr. Speaker. Sir. this year the most deplorable 
i~JQen.t for the House has been the security 
scam or the share scam This august House 
had set up a Joint Parliamentary Committee 
to probe thiS Scam. This Committee will 
present its report by the end of this session 
as per its term. Generally, a Parliamentary 
Committee is never discussed in the House, 
but with your perlTllssion, especially because 
onq of my colleagues ..... 

MR. SPEAKER: I did not allow him 

SHRI LAL K ADVANI: My colleague 
gave a notICe regarding the breath of Privilege 
to which you did not give your permission, 
but I am not raising any question regaromg 
that. I would like to submit that it is not proper 
lhat we may get information regarding all 
hese happenings through newspapers. This 
'i not good. It has appeared in certain 
newspapers today, that the jo.int 
Parliamentary Committee probing the scam 
had sought certain information from the 
Government. But the information supplied to 
It on this request was doctored, censored 
and certatn portions of the documents 
:;ublTlltted to the committee were blackened 
Nlth ink. From it we have reached the 
conclusion. (Interruptions) 

[English) 

SHRI PAWAN KUMAR BANSAL 
(Chandigarh): Mr. Speaker, Sir, I have a 
.oInt of order.( Interruptions) 

MR. SPEAKER: I will hear his point of 

SHRI RAM VIlAS PASWAN (Rpsera): What 
is his point d order? There is nopeint ot order 
in zero hour. You can allow him; but there is 
no point of order. (Interruptions) 

MR. SPEAKER: I have allowed. 

( Interruptions) 

MR. SPEAKE~: Please sit down. It is 
not like-tqis. The woOOng of the J.P.C. and 
the wOlkitlg d the House have to be done 
according to certain rules and If I have 
allowed a matter to be raised here, I have 
allowed the matter to be raised here because 
the hon. Members look into it and then raise 
it. This is not an issue limited to one incident. 
thiS Is an issue related to the woC1ting of the 
J.P.C. and the House. So. I would like to hear 
from him. You can also reply if you want to. 

( Interruptions) 

SHRI RAM VILAS PASWAN: You car 
hear him; but that IS nol a point of order. 

( Interruptions) 

MR. SPEAKER: I am allowing the poin 
d order. 

{ Interruptions) 

MR. SPEAKER: I am allowing it as ; 
point of order. 1 will allow YOIl to say your poil1 
on that point of order. 

( Interruptions) 

[ T tans/ation) 

SHRI NITISH KUMAR (~): You mul 
listen to him. -auf you wiD have to listen u 
also. 

(English) 

MR. SPEAKER: I will allow you I 

enlighten the House on that point of orde 

( Interruptions) 
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SHRI RAM NAIK (Bombay North): order in respect of this issue. 

There is no businessbefore the House. 
Where is the point of order? SHRI PAWAN KUMAR BANSAl: I do 

SHRI AMAL DATTA (Diamond 
Harbour): Sir. the government is failing in Hs 
duty to supply information to a committee set 
up by this Parliament.(lnterruptions) 

SHRI PAWAN KUMAR BANSAl: Sir, I 
will be referring to specific rules while 
formulating my pOint of order. (Interruptions) 

I request Shri Amal Datta to kindly permit 
me to speak.(lnterr-uptions) Sir, I will first 
seek your indulgence to refer to Rule 275, 
sub rules (2) and (3) cf the R:;les of Procedure 
and Conduct of Business in Lok Sabha. It is 
mentioned In page 109. Rule 275 (2) reads 
as follows: 

"No part of the evidence, oral or written. 
report or proceedings of the Committee 
which has not been laid on the Table shall be 
open to inspection by anyone except under 
the authority of the Speaker". 

( Interruptions) 

SHRI RAM VILAS PASWAN: This is no 
point of order. (Interruptions) 

[ Translation) 

The Committee IS being obstructed from 
giving its division.(/nterruptions) 

[English] 

SHRI PAWAN KUMAR BANSAL: Kindly 
bear with me. I will make my point. 

( Interruptions) 

SHRI AMAL uATTA: Sir, there is no 
point of order in that. (Interruptions) 

MR. SPEAKER: Please resume your 
seat. 1 will allow you to speak on that. 

( Interruptions) 

SHRt AMAL DATTA: There is no point of 

not have to be taught by you.(lnterruptioos) 

SHRI AMAL DATTA: There is no point of 
order on that.( Interruptions) 

MR. SPEAKER: Note the point. You can 
argue on that. 

SHRI PAWAN KUMAR BANSAL: Sub
rule (3) of rule 275 says: 

"The evidence given before a Committee 
shall not be published by any member of the 
Committee or any other person until it has 
been laid on the Table: 

Provided that the Speaker may, in his 
discretion, direct that such evidence be 
confidentially made available to members 
before it is formally laid on the Table.· 

This is one rule. The second rule that I 
would like to refer before I make myargume,t 
is ..... (lnterruptions). 

Kindly have the patience, just hear me. 
(Interruptions) . 

Sub-rule (vi) of Rules 58 says: 

"The motion shaD not anticipate a matter, 
which has been previously appointed for 
consideration. In determining whether a 
discussion is out of order on the ground of 
anticipation, regard shall be had by the 
Speaker to the probability of the matter 
antiCipated being brought before the House 
within a reasonable time.· 

The last rule that ,"would like to quote is 
Rule 343 again regarding anticipating the 
discussion and it says: 

" No member shall anticipate the 
discussion of any subject of which notice has 
been given provided that in determinil)g 
whether a discussion is out of order on ~ 
ground of anticipation, regard shall be had bv 
the Speaker to the probability of the matl6. 
anticipated being brought before the House 
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These are the rules that I was referring 
to. Now, the first submission that I would like 
to make is that admittedly some evidence 
was brought before the committee, Sir, the 
Joint Parliamentary Committee on 
a_l!!b~saJjQn by this hon. House is going into 
the-riiaifer. And evidence which should not 
have been published has been published. 
And Sir, at this juncture. 

SHRI AMAL DATI A: Who is he to 
decide? 

SHRI PAWAN KUMAR BANSAL; This 
is the rule which is saying. I do not have that 
authority, I don't arrogate that authority to 
myself, I never will. This is the rule that I am 
referring to. 

SHRI AMAL DATIA: You said just now 
that shou!d not have been published. 

( Interruptions) 

SHRI PAWAN KUMAR BANSAL: The 
hon. Member has been the Chairman of a 
Committee. I do not know how the meetings 
were conducted, I am sure he knows the 
rules conceming the regulation of the Joint 
Parliamentary Committees, rules regarding 
the evide'lC8 being adduced before the 
Committees and the role of the Speaker and 
the. House in those matters. That is all that 
I am referring to. Nothing I want to arrogate 
to myself. In this case I was saying It that the 
the evidence is before the Committee itself 
ana the evidence which is found mentioned 
in the papers today has not been given to the 
media by the Committee as such and, Sir, till 
the time that evidence is laid on the Table of 
this House, we are not s~ to be 
discussing that because we will be, In that 
case, making inroads into the functloing of 
the JOint Parliamentary Committee which 
has been authorised by us to go into the 
entire scam, wise issue, 

The second point that I have to make is 
regarding anticipating a matter. Sir, in this 
case, as honourable Advaniji himself referred 
to. the mandate to the Committee is that the 

Committee has to· submits report by the last 
day of the current Session. That matter as 
such is under the consideration of this 
Committed and if you permit a discussion on 
this today, we are, we are anticiapting a 
diseussion on a subject which is not permitted 
by the rules. Therefore, I would submit that 
till the Joint Parliamentary Committee 
discusses the matter, places the report before 
us, it is fortheJoint Parliamentary Committee 
to haul up a witness for any reason because 
the rules also say that any witness appearing 
before a Joint Parliamentary Committee can 
be called upon to ~. on oath before 
tendering evidence. the holds himself liable 
for any pe~ury, for anything wrong that goes 
on there. Till then, we have to keep our hands 
off. That is my humble submission. 

[ Translation) 

SHRI RAM VILAS PASWAN lRosera): 
Mr. Speaker, Sir, we are not going into the 
merits as to what the J.P.C is investigating 
and what not. But the issue is only this that 
the J.P.C has been appointed by the 
Parliament and today a news-item has 
appeared on the front page of a newspaper 
from which it appears that the front page of 
a newspaper from which It appears that the 
J.P.C Is being obstructed ~ from 
pertormnfg its task or duty? and run on The 
information sought by the J.P.C~ing 
supplied to it and the Ministry of~nce is 
also Involved In It. The Ministry of Anance is 
deliberately. (Interruptions) 

MR. SPEAKER: Look, not like this. I will 
not allow It. 

( Interruptions) 

[English) 

SHRI RAM VILAS PASWAN: You go 
thorough the paper. This is the main point. 

MR. SPEAKER: I will go by the book. 
You tell me whether whatever happens in the 
J.P.C. can be discussed here. 

( Interruptions) 
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SHRI RAM VILAS PASWAN: Sir, this 
issue is being raised here because you have 
not allowed the Privilege Motion to be moved. 
Had you allowed this Privilege Motion, this 
issue would have 'not been raised here. 

MR SPEAKER: You tell me whether 
whatever happens in the J.P.C. can be 
discussed here and if so, under what rule this 
can be discussed? 

SHRI RAM VIALS PASWAN: Sir, we 
are saying only this much that the J.P.C. is 
being obstructed from functioning. 

MR SPEAKER: He has raised the Point 
of Order according to rule and I have asked 
you to reply to It. He says that whatever has 
happened in the J.P.C or whatever the hon. 
Members of ~ want to do, they are free to 
, that. It need not to be raised here. I f you 
say that it can be raised here. then you 
please tell me under what rule this can be 
raised here. 

(English] 
(Interruptions). . 

MR SPEAKER: I will allow each one of 
you if you want to make any point regarding 
this matter. 

( Interruptions) 

[ Translation] 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir, the Point of Order raised by the hon. 
Member Shri ~ (Interruptions) 

MR SPEAKER: Look, I tell you the 
Point of Order. 

( Interruptions) 

SHRI NITISH 'KUMAR: Sir, I have 
understood the Point of Order. 

MR. SPEJl.KH\: No, first hear his Point 
c\ Crder. He says that the members of the 
J.P.C are tully empowered to take decision 

on whatever is happening in the J.P.C. We 
can discuss in the House on an evidence 
received by the J.P.C only when it has been 
tabled here. You cannot discuss it before its 
report is laid on the Tale of the House. h is 
what he wants to say. If you want to discuss 
it here, before it, report is laid on the Table of 
the House, please mention the rule under 
which it can be done . 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir. regarding the three rules quoted by the 
hon. Member Shri Bansal. my submission is 
that first we want to'thank you for allowing to 
raise the Point of Order during the zero Hour 
on the issue raised by the hon. Member of 
Opposition as we will also now be able to 
raise such issues during the Zero Hour in 
future and it would become a convension. 

MR. SPEAKER: The Zero Hour does 
not mean that we should ignore all the rules 
to transact business. It is not like this. 

( Interruptions) 

SHRI NITISH KUMAR: Mr. Speaker. 
Sir. while raising the Point of Order. the hon. 
Member has quoted three rules. These rules 
have been exercised on the issue which Shri 
Advani has raised and other hon. Members 
too want to raise. The rules quoted here are 
not relevant. The Point of Order is not relevant 
aI all. 

Mij; SPEAKER: I have asked you to tell 
me the'TUle under which you can discuss the 
J.P.C. 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir, please listen to me. We are not interfering 
with the functioning of the J.P.C. Whatever 
has appeared in the newspaper, from that it 
appears that Ine J.P.C. is not being allowed 
to function properly, and since the J.P.C has 
been set up by ParhiameaL,.. it is the 
responsibility at the fJartiament to see whether 
the J.P. C. is being allowed to function properly 
or ClOt. It IS OUf 11.lnclamental questiOn, Since, 
the J.P.C. is not being allowed to function 
properly, the Parliament must look into it. 
This is our main point. (Interruptions) 
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MR. SPEAKER: I am not allowing this 
kind of thing. This is not correct. (Interruptions) 

SHRI AMAl DAnA: Sir, I am on the 
point of obligation of the Government to give 
information to any Committee set up by the 
Parliament, not only the ~PC.( Interruptions) 

MR. SPEAKER: You are a very senior, 
knowledgeable Member who has a very 
good understanding of the rules and 
procedures. let me know under which rule 
you can discuss a matter or this kind on the 
floor of the House. 

SHRI AMAl DAnA: Sir, I want thiS to 
be brought to the attention of yourself and 
the House that the Government is behaving 
In a most unconstitutional manner in denying 
information or withholding information or 
censoring information to be supplied to a 
Committee set up by this House. We have 
not got thiS information by sneaking into the 
JPC's functioning. ThiS information has come 
iOUS through the papers. It has -come to 
everybody in Bi!1dia. Now, the citizens want 
us and expect us to take up this matter in the 
House today, because if we do not do that, 
we will be f ailing in our duty to the people who 
have elected us and sent us here. Are we to 
keep mum when we find that the govemment 
is not ~h~ its duty? nie 'Finance 
Minister is here. let him assure us that 
nothing untoward has been done, that a" the 
information have been supplied and will be 
supplied ,in future. That is the right of the 
Parliamentary Committee. (Interruptions) 

[ Translation] 

SHRI LAL K. ADVANI: Mr. Speaker, 
Sir, ~hri Bansal has raised a point of ordarto 
which \ would have spontaneously agreed, 
had it been just another Parliamentary 
Committee. But, Mr. Speaker, Sir, you may 
remember that at the time of the constitution 
ollhe Joint Parliamentary Committee, many 
ot US haa ex.presse<! the opinion that it we 
want the Committee to seriously delve deep 
into the matter, then this Committees. worth 

should not be limited by technical restrictions, 
as had been the case with aU the earlier 
Committees. In contrast to all earlier 
conventions and traditions, even the issue of 
$ummonng the Minister for evidence before 
the ComiTiittee was discussed. Keeping its 
importance in mind, you yourself had 
incorporated a provision in the resolution, 
under which this committee has been 
empowered to function with the prior 
permission of the ~ Speaker, outside 
those parameters so far applicable to 
Parliamentary Committees. 

So, far as I know, there has never been 
a Parliamentary Committee, whose chairman 
briefed the Press, officially. He has been 
briefing the Press daily., a unmindful of the 
fact that the Parliament is being kept in the 
dark. I am not objedingto it because according 
to the Rules, to which a reference has been 
made just now, the Chairman of a 
Parl iamentary Committee is not empowered 
to brief the Press, about its proceedings, 
unless and until a Report in that regard is not 
placed on the Table of the House. It has not 
been piaced on the Table of the House. We 
are not aware of the p!ocedings, but the 
nation is being made aware ot it because 
there is a lot of anxiety and concern in the 
minds of the people. Therefore, I am not 
raising this matter on technical grounds. I am 
not objecting to the manner in which 
Parliamentary Committees have been 
functioning so far. On two ~~~lQns, it has 
been observed that the Finance MJ.U§.itry is 
putting obstacles in the properfunctiioning of 
the Committee. This isssue ha~en ralsed 

~.earlier and it hascomeuoforthesecond time 
today, due to which I would like the Finance 
Ministry and not the Chairman of the J.P.C., 
to make a statement in the House on the 
matter about which the Chairman intends to 
brief the Press. 

The hon ble MlnlstwcfAnancelspresent 
in the House. , had verllred "om a Party 
colleague about the radUaI position vis· 
aovis the statement that has appeared In the 
Press today on the ba5Js til whIdJ !he non. 
Membergave a nolice lorPrNl!egemotion, but 
you have notaccepedl. When Ilnquired about 
the facts, I Jound IhalIle ~8 Bank had 
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acutallygivenaReport,whosemanyportions MR.SPEAKER: I will give my decision. 
were found to be aarkened by ~ ink, 
upon its retum from the Finance Ministry and SHRI ATAL BIHARI VAJPAYEE: The 
people have drawn some Inference, after hon. Minister is nowhere in the picture now" 

( Interruptions) 
comparing the same with the original. Shri 
Rabi Ray had seen the orginal simewhere 
ai'iCf""after comparision, it see-med obvious, 
that an attem""j5ilstieing made to ~ome MR. SPEAKER: If the hon. Members 
peoiple. It is not in the Interest of the Finance want to speak on the point of order. 
Ministry or the Govemment, that such an 
impression gaining ground and therefore, 
through you, I request the Minisryt of Finance, 
that the hon. Finance Minister make the 
necessary clearificatio.as.-t>efore the House, 
in this regard. The newspapers will publish 
the statements of the J.P.C. Chairman. 
Therefore, it Is my humble request. 

[English] 

MR. SPEAKER: Is the Govemment 
Interested in commenting? Just a minute. 

SHRI RAM NAIK (Bombay North): You 
have disallowed nlY'Privilege motion and not 
allowed me to raise the matter here. 

MR. SPEAKER: You are on a point of 
order now. 

SHRI RAM NAIK: Atter the discussion, 
If hyou allow me to say something, I would 
like to say. Otherwise whatever Mr. Advani 
has said, I am in full agreement to it and I do 
not wish to add anything more. 

But I would request you to reconsider 
your decision on t~ privilege notice. 

MR. SPEAKER: I will give a ruling. 

[Translation} 

SHRI ATAL BIHARI VAJPAYEE: 
(Lucknow) : Mr. Speaker, Sir, I would also 
like to say something. 

MR. SPEAKER: I will listen to you as 
well. 

SHRIATALBIHARIVAJPAYEE:lwould 
like to raise such an issue, on which the 
House would like to know your decision. 

( Interruptions) 

SHRI ATAL BIHARI VAJPAYEE:Mr. 
Speaker, Sir, how will this Parliamentary 
Committee function.( Interruptions) 

MR. SPEAKER: This hon. Minister may 
speak on the Point of Order, If he deisres. 

SHRI ATAL BIHARI VAJPAYEE: If the 
hon. Minister says that there cannot be a 
discussion at the moment 19 the House on 
the committee, Its proceedings and news 
Items related to it.( Interruptions) 

MR. SPEAKER: Correct. 

SHRI ATAL BIHARI VAJPAYEE: I am 
presenting another aspect, which is not 
related to this. 

MR. SPEAKER: Alright. 

SHRI ATAl.. BIHARI VAJPAYEE: You 
know that you !;lave appointed me as the 
Chairman 01 t~ PublicAccounts Committee. 

,) 

MR. SPEAKER: I will listen to whatever 
you say. 

SHRI ATAL BIHARI VAJPAYEE: You 
won't regret It. 

MR. SPEAKER: I won't regret it at all. 
Rather, I am proud of It. 

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir. I have been the Chairman of 
the Publish Accounts Committee. I have also_ 
had the opportunity to worK with several Joint 
Parliamentary Committees. You are aware 
that at times, the Government doesn't 
disclose certain information to the House 
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and also Parliamentary Committees, which Parliamentary Committee decided whether 
enjoy equal powers, on the grounds that the they will allow Press to be present in the 
disclosure of such information won't be in proceedings. But in their wisdom, they 
public interest. Some similar matters were decided not to allow. But they could allow. 
senttothe Presiding officer and their decision Such a precedent is not there in our 
was taken as final. The Parliamentary Parliamentary Committee system. This is a 
Committeesenjoythoseverypowerse~ deviation from that rule. 
by the House. Now in the present case,l see 
that information is being provided but they 
are incomplete and facts are being hidden. 
If the Government wants to cover up some 
bungling, then it can say that it is not in the 
public interest to disclose certain things before 
the Committee and the House. But, I don't' 
think they are deleting the information and 
wiping It out by darkening it on the grounds 
that it is not in the public interest to do so. The 
issue of public interest has not been raised. 
Then why did they refuse to divulge the 
information? What is the reason behind it? 
The hon. Minister may kindly inform the 
House whether it is not in the public interest 
to disclose the names of the people involved 
in the ~.~(Interruptions) 

[English] 

SHRI SRIKANTA JENA (Cuttack): Is 
the han. MiniSterQOjng torespond the issue 
raised on point of order? Will the Minister of 
Finance respond to only the point of order 
raised by hon. Member? 

MR. SPEAKER: Yes. On the point of 
order. 

SHRI SRI KANT A JENA: Not on the 
demand. On that, let me submit my point 
please. 

MR. SPEAKER: Now I have taken 
decision. Please don't ask now. I am saying 
that this is an important point. Let it be first 
decided. Then we come to the next issue. 

SHRI HANNAN M~H (U~ I 
am on a pointorOrder. 

MR. SPEAKER: Why? It is not 
necessary. I am fully enlightened now. 

SHRI HANNAN MOl LAH: On the point 
of order, Sir. For the first time, one 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI G~M NABI AZAD): 

MR. SPEAKER, Sir. 

( Interruptions) 

MR. SPEAKER: Anybody on behalf of 
Government can reply. 

( Interruptions) 

THE MINISTER OF FINANCE (SHRI 
~ ~NGH): Mr. Speaker, Sir. I 
would like you to-give, I think, ruling on the 
point of order that has been raised. Without 
going into that subject,l would like to repudiate 
any suggestion that the Ministry of Finance 
is party to or guilty of suppressing any 
information which ought to be made available 
to the JPC. I would like to say to you, Sir, you 
shouldask the Chairman of the joint 
pariiamentaryCol nmittee in this matter before 
this matter is brought up for 
discussion.( Interruptions) 

SHRI BASUDEB ACHARIA (Bankura): 
Are yoO----contradicting '----fhis 
report?( Interruptions) 

MR. SPEAKER: Well, it is really very 
refreshing to hear. 

( Interruptions) 

MH. SPEAKER: I am standing for that 
purpose only. Now it is • ,,:lily vary refreshing 
to watch the battle of wits here. 

It is more profitable to have discussion 
like this than having discussions together on 
a point of order. 

( Interruptions) 
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MR. SPEAKER: Well, I appreciate the to the Chairman, I must say that he has said 
concems felt by the Members in matters like that it the evidence is brought before the 
this also. I am not deprecating their intention JPC, it the Press is sometimes eagerto know 
to get as much information before the ..vtia'iTs happening in the JPC, and if they are 
Committee ortt}e House or before the people not properly guided in such matters, there 
also. One of the things whICh has to be borne will be re~orts contradictory and then it may 
in our minds is that the JPC is a mini- become necessary for us to explain all those 
Parliament and all the authority that is things, so, without disclosing the evidences 
available to the Parliament is available to the as such, we can give some idea as to what 
Committee also. As is rightly pointed out by is happening so that there may not be 
Shri Pawan K~ Bansal, the Rule 275 (3) contradictory reports in the newspapers and 
says: later on it may not become necessary for 

"The evidence given before a Committee 
shall not be published by any Member of the 
Committee or by any other person until it has 
been laid on the Table." 

Now, this is something, you know, which 
is really very important. Here, we are 
discussing the evidence given before the 
Committee. 

SHRI SAIE.l.l.QQ!..N CH~IJRY 
(Katwa): This is not the evidence given 
before the Committee. 

MR. SPEAKER: Let me complete. Now, 
the Members are saying that something has 
not been given to them. 

( Interruptions) 

MR. SPEAKER: Well, I do not know 
whether a matter of this kind can be raised on 
the floor of the House and can be discussed 
by us. 

( Interruptions) 

MR. SPEAKER: Please do not interrupt 
me like this. I ~rmulating ~ very important 
question which will be helpful to you also. 
You are silting in the Committee. Now, the 
question has been very rightly raised by Shri 
Advaniji. 

( Interruptions) 

MR. SPEAKER: Shri Advani;i says that 
it the maner can be brought to the notice of 
the newspaper, why should it not be brought 
to the notice of he House also. In all fairness 

them to contradict. They had said thallhey 
would take a decision with respect 10 thaI in 
the Committee. Probably, they have taken 
the decision in the committee. I have no idea 
about it. But in all fairness to the Committee, 
it must be said that they probably did it 10 
dispel any kind of miscomprehension about 
Ihe working of Ihe evidence that is brought 
before the Committee. Probably it is not 
strictly in accordance with the rules and yel 
they probably wanted to dispel any 
misunderstading and did not want 10 see that 
there is some matter in the newspaper. But 
I would say that no Member of the Commitlee 

stiould go 10 Ihe Press. II it is possible for the 
Committee and in their wisdom they want to 
decide that nobody should brief the Press 
also. 

SHRI ~I QJ;QRA (Bombay 
South): Everyday, briefing IS taking 
place. (Interruptions) 

MR. SPEAKER: II you have to say, then 
I am disturbed. II they decide in the Committee 
not to go to the Press, they can decide that. 
II they want to decide in the committee to 
brief the Press briefly, I will leave it to them. 
I will no! say that do this thing.Q! do that thing. 
The House will not say that do this thing or to 
thatlhing. But now what is happending here? 
In this case, if the matter is before the CSI, 
if the matter is before the Committee, inhe 
matter is before the Privilegescommittee, if 
the matter is before the House also, if these 
agencies have to take the decision in a 
proper manner, then they would require the 
documents before them. If the documents 
are not before them, they may not be able to 
decide also properly. Supposing. we allow 
the documents to be settiedkomQne agency 
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to the other agency, then the time required to 12.32 hrs . Assam 
take a decjsion also wilt be very sholt That ---
IS why, I would leave that to the Committee RE. DISSOLUTION OF THE DULY 
to take a decision. I am of the view that the ELECTED AUTONOMOUS DISTRIET 
Committee has all the right and authority COUNCIL OF KARBIONG LON~ 
which the House has. The Committee will be BY THE GOVERNMtNT OF ASSAM 
guided by what is given in the Civil Procedure 
Code and the Law of Evidence. The 
Committee can ask the documents to be 
produced. If there is something in the 
documents which is erased, the Committee 
can ask what was it which was erased. And 
the officers will be duty-bound to produce 
those things before the Committee. And if 
thee take a plea that it is not in the public 
interestthat those things cannot be produced, 
then it is the Speaker who will take a final 
decision whether that should be produced or 
not. That stage has not yet come. 

One more thing. H the Law of Evidence 
is applicable, if the Civil Procedure Code is 
applicable, if the persons is required to 
produce a document before an agency or 
before an authority or before a court or 
before a committee and if that person, for no 
reason is producing those documents before 
a committee, then the adverse inference 
against that agency wh:ch has not produced 
the document also can be drawn. In the 
judgement, the Committee would be entitled 
to say that this documents should have been 
produced, this information should have been 
given which has not been given and that is 
why, the Committee has a doubt that there is 
something wrong in it. In ultimate judgement, 
they would be pronouncing that all these 
things can be taken. ! would request that, in 
the interest of the wooong of the Committees 
and in the interest of the pradice we are 
following in the House also, such matters 
should not be raised on the floor of the 
H~, although )IOu are very much right to 
feel concemed about it. I do not depreicate 
it. I appreciate it. Yet in the interest of the 
procedure we should avoid taking it out. 

( InterruptionS) 

SHRI BASUDEB A~IA (Bankura): 
But th~ matter has appearediCilhe 
newspaper. (Interruptions) 

[English} 

DR. JAYANTARONGPI (Autonomous 
district): Mr. Speaker, Sir, on the 13th of this 
month, the Govemment of Assam dissolved 
the duly elected autonomous District Council 
of K.arbianglong. I have raised ,thl'.; issue not 
because I represent that constituency, I 
have raised this issue because it has got very 
wider implications in the entire ethnic question 
of the North-East India. 

This Council belongs to such a place, 
that is,lSarbianglong and North C~ Hills, 
which has got a history. During the British 
period when the eritjshe~ were about to go, 
so many hill tribal floated different demands 
right from succession to a separate State or 
even the concept of a_:Crown Colony'. That 
is the status which Hong Kong enjoys now. 
Even if there was concem, people of this 
distriet overwhelminsly decided and pleaded 
that they wanted to be within Assam with 
proper autonomy. This is a place where 
people althe time ofthe Constituent Assembly 
advocated that they would be within Assam 
with proper autonomy. This is very rare in the 
scenario of North-East India and the hilly 
tribals. They have been demanding either 
separation from the North-East India or they 
have been demanding a separate State 
( Interruptions) 

MR. SPEAKER: We half decided that 
one Member !VBI raise one issue. 

DR. Jl!:Y.Al:If A RONGPI: AI the tima of 
the reorganisation of AsSam. the people of 
karbi<ln9long s31d, • no, we do not want a 
separate Steste, we do not want Meghala(t, 
we do not want Nagaland. we do not want 0 

be a separate S~e want to remain 
within Assam with proper autonomy .• I>.nd 
a future provision was kept in the Constitution 
in Article 244(a) by a creation ot an 
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autonomous State within the State of Assam. 
And after that, during the entire period of the 
rule of the regional parties for the last five 
years and prior to that the six years of Assam 
movement, where there was bloodshed 
where there was violence, this is the only 
place where there was complete communal 
harmony, where there was not a single 
political murder or communal murder. 

We have discussed in Parliament about 
the insurgency problem in the North-East, 
U~ Bodo Security Force - only the other 
day it wasoanned by the Central Government 
- l:iM.AR Peoples' convention, ~G.I'J and 
ATIF. In the entire scenario of insurgency, 
this is the only district in the entire North
East. the only hill area which is completely 
insurgent-free. Here oeople are demanding 
peacefully and moving peacefully. And, what 
has the Government of Assam done? There, 
my party- Autonomous State D~ 
Committee- is having three-fourths majority 
in the Autonomous District Council. We have 
been demanding for upgradation and 
negotiation was going on, po!iITcaJdialogue 
was gOing on. On the 27the of March, this 
year, there was a tripartite discussion where 
the Union Home Ministry said that "the 
demand is constitutional'but the very word 
·St?-te" will give a wrong s19nal to the different 
parts of the country. So, you drop the word 
"state" and the Council wiD be upgraded by 
amending the Sixth Schedule." And we 
agreed to that. The Assam Government was 
asked to summit a jOint proposal with the 
movement leaders for amendment of the 
sixth Schedule and upgrgdation of the 
Council, so that Assam need not be divided. 
And we agreed to that and the Assam 
Government submitted Its proposals lor 
amendment 01 the Constitution. 

And only on 12th of this month, in the 
Consultative committee attached to the Home 
Ministry, in which I am also a Merrt>er, when 
this question was raised, the hon. Home 
Minister, Shri Chavan has categorically 
assuracl that ·since this demand does not 
involve vivisection of the State of Assam, 
does not involve division of the Stateof 
Assam; it involves only amendment of the 
Sixth Schaclule, I am going to consider it 

by Govt. of Assam 
sympathetically and positively and tonight 
itself I will discuss with the Chief Minister of 
A~" And on that very night of 12th, the 
Govemment of Assam has dissolved this 
District Council without any cause. It is not 
constituUonal'-Tits illegal. Anticipating 1Ilrs, we 
moved a caveat in the G~i High Court; 
and the Guwa2ati High Court gave the order 
on 9th saying that the case will be heard on 
the 19th and the Government of Assam 
cannot take any action before that. So, after 
9th,the Government was silent on.1 Oth; 11th 
and 12th. And on the 12th midnight, at 12 O' 
~Iock. paramilitary and military forces entered 
into the District Council Headquarters. as it
they have entered into an enemy territory 
and they g~d the entire Cou.'1cil 
Headquarters. They broke open the C:ock; 
they removacl the sign-board; they went to 
my residence and they asked my wife to 
vacate the residence immediately; they had 
cut my telephone wires then and there and 
they took away the vehicle and then broke 
away the lock of the office at my residence. 
They have done it on 13th only four days 
after the High Court order was passed. The 
High court, has passed the order on 9th. 

So, in a dishonest way, the Government 
of Assam has dissolved the District Council. 
I do not want to take much 01 the time. I want 
to appeal to the Government, to the Home 
Minister because the Chief Minister has 
categorically stated that he had got the green 
signal from the Home Ministry to dissolve the 
District Council, and in a very uncivilizacl 
way, they have done it by force and now the 
situation is very alarming. Today only, I have 
got a telephone call from the local MLAs. 
There, they have arrested 20, 000 people 
who have gathered at the District Council 
H~quartQrs and they have lathi charged, 
tear-gaSsacl, in which 70 peopt9gOt injured. 

So, I appeal to the Central Govemment 
to intervene in this matter, to revoke the 
dissolution order which is illegal and 
unconstitutional. I demand that the Home 
Minister himself should go and visit and see 
the plight of the tribals because they have not 
allowed any tariOars to move by train. I do not 
know whethe~ailway Minister knows it 
or not but they have asked the 1rains not to 
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stop at any of the stations passing through Government doesn't change, then It would 
Kart)l3nglong DIStnct, so that people cannot be very damaging Therefore, I feels that It 
come and go to the District headquarters. would be proper If the hon Minister makes a 
And any tnbal, any Mongolian looking face detailed statement In the House, In thiS 
cannot travel now by public transport They regard, because all the newspapers have 
have been forcefully pushed out from the vehamently CrItICised thiS action, vlolatove of 
public transport and they were not allowed to all rules Keeping In View, both the facts that 
go to the DistrICt headquarters the area hes In the volatile North-East and 

MR SPEAKER I have given you ample 
time Please conclude 

DR JA YANT A R0NGPI ThIS IS the 
condition Therefore, the Home Minister 
should go and VISit that place On thiS matter, 
I would also like the opposllion and the 
democratIC organisations to support the 
cause and condemn thiS act of the 
Government 

SHRI VISHWANATH PRATAP SINGH 
(F atehpur) I have been bnefed on thiS subject 
by the hon Member As we went through the 
documents regarding the procedures and 
rules, It IS very clear that the rules have not 
~Gen followed In the dismissal of thiS 
Commlnee I think you may ask the Horne 
Mlnlsterto make a statement on thiS and also 
to protect and uphold the rules It IS such 
actIOns which lead to allenallon All the other 
things about conduct that has been said 
Indicating stopping of the tnbal movement, 
the manner In which the office was raided 
and other details IS very serious We are very 
ruch concerned I request that the 
Government should make a statement on 
thiS In Violation of rules that has taken place 
II should be rectified and Justice should be 
done 

[ TranslatIOn] 

SHRI LAL K ADVANI(Gandhl Nagar) 
Mr Speaker, Sir, the Issue raised by the 
Hon ble Member IS not relevant to that area 
alone, but also for the entire North-East It IS 
unfortunate that a sense of alienation IS 
grow.ng In the minds of the people especially 
the tnbal populallon Now, the counCil has 
bellO dissolved In utter disregard of all rules 
because the area IS far oft from Deihl and the 
'mba Is are taken for granted H thiS situation 
continues and thiS attitude of the Central 

the population Involved IS tnbal, II IS my 
submiSSion to the hon MinISter of Home 
Affairs to make a statement 

SHRI RAM VILAS PASWAN( Rosera) 
Mr Speaker, Sir, a demand for Bodo Land IS 
being made A Similar demand IS being made 
for Jharkhand Land (interruptions) 

MR SPEAKER No, no, he has spoken 
already Your leader has already spoken 

[English] 

ThiS IS not correct, PaswanJI 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa) II IS qUite cJearthat the constitutional 
provISions have not been follo~ed 
Karblanglong Dlstnct Council has been 
formed under the Sixth Schedule of the 
Constitution For the dissolution, according 
to law the reqUirement IS that there has to be 
an enqUiry committee That has not been 
formed There IS the other provIsion that one 
can temporarily take over the power, but that 
has not been done, It has been permanently 
dissolved Also we find the most dubiOUS 
manner In whICh the Government tned te 
thwart the court's order The court on 9th 
gave the order that no action should be 
taken (Interruptions) 

[ Translation] 

MR SPEAKER It was deCided only 
yesterday that the Issues Will be taken up one 
after the other There are 40 other Issues 
lying With me There IS no use repeating the 
same thing 

( Interrupttons) 

[English) 

SHRI SAIFUDDIN CHOUDHURY But 
on back date the notifICatIOn for dissolution 
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has been issued. This is most myople and 
most harmful It the sensitive area of the 
north-east which is connected with the 
sentiments of thetraibals. This kind of forceful 
dissolution should not have taken place. n 
has to be rescinded. 

MR. SPEAKER: The rule in the House is 
that one matter which is brought to the notice 
of the House need not be repeated. You can 
say that you are of the same view and that is 
all. 

SHRI SAIFUDDIN CHOUDHURY: This 
point Is very Important. An elceted 
Government to thwart the court's order and 
singing a notification on the back date is very 
serious. What kind of morality does this 
Government have? It is quite clear. 

MR. SPEAKER: The rule is, if the matter 
is brought to the notice of the House, the 
same matter need not 00 brought to the 
notice 01 the House by another Member. 

SHRI SAIFUDDIN COOUDHURY: We 
are giving our support. 

MR. SPEAKER: I understand that and 
that is why I aHowed you. Please understand 
Saifuddiinj. On one point if I allow ten Members 
to speak and other Members are not allowed 
to speak, they feel hurt. 

SHRI SAIFUDDIN CHOUDHURY: You 
say the same fhing everyday. 

MR. SPEAKER: What do I do? I cannot 
stretch the tir:ne. 

SHRI SAIFUDDIN CHOUDHURY: We 
all know what is an irTfJortant matter. 

MA. SPEAKER: That is important for 
you and other matters are important for 
others. 

SHRI SAIFUDDIN COOUDHURY: This 
is very Important. All other matters are also 
if1lXlrtant; but there has to be answer from 
the Government 01 India on that.There has 
to be an answer. We do not speak on every 
suoject. (Interruptions) 

·MR. SPEAKER: You are speaking on 
fiNery subject. 

( Interruptions) 

SHAI SAlFUDDIN CHOUDHURY: Yes. 
But, Mr. Speaker, Sir, you please do not 
Interrupt every time.(lnterruptions) 

MR. SPEAKER: No. I have to. 

( Interruptions) 

SHRI SAIFUDDIN CHOUDHURY: We 
know what Is Illl>Of1ant and what is not. We 
knowthat.(lnterruptions) We want an answer 
from the Government.(lnterruptions) We 
want an answer from the 
Government( Interruptions) 

MR. SPEAKER: This is unreasonable. 
Please take your seat now. 

( Interruptions) 

SHRI SAIFUDDIN CHOUDHURY: 
There has to be an answer.(lnterruptions) 

MR. SPEAKER: I allowed you. But you 
should take Into consideration that other 
Members are sitting behind you who want to 
speak. 

( Interruptions) 

MR. SPEAKER: It is only yesterday, we 
decided that one matter will be raised by one 
Member; and on the next day, you break it. 
( Interruptions) 

SHRI SAIFUDDIN CHOUDHURY: But 
you allowed me. Had I not been allowed, I 
would not have raised iI(lnterruptions) 

MR. SPEAKER: Please do not argue 
like that. Please understand that you are a 
senior Member and I allowed you In deference 
to your position as a leader. 

( Intenvptlons) 

SHRISAFUOOINCH')U[)HlJRY:Then, 
you allow me to COfll)Iele.(lntenuptions) 
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MR.SPEAKER: You need not repeat The second thing Is that the issue has 

what has been said by other Members. We been brought out In national Press; and Shri 
are capable of understanding the things, Advani has very rightly expressed anxiety. I 
once it is said on the Floor of the House. That would like to tell this much that when this 
is the rule aiso. Body is an elected Body electrode by the 

( Interruptions) 

SHRI SAIFUDDIN CHOUDHURY: I was 
about to complete. I was about to ask a 
statement from the Government. 
( Interruptions) 

tribais andtheeleded people are aIltrelcetes; 
and when the same Members come Defore 
the Government with certain serious 
allegations of financial Irregularities, the 
Government is supposed to look into it - right 
or wrong will be decided by the High court. 
But this matter has been brought in such a 
manner as It Is alienation of tribals because 

MR. SPEAKER: That Is all. Okay, It is we do not accept that It is an alienation of 
very good. Now, you please sit down. tribais. Financial irregularity, of there is any, 

( Interruptions) 

MR. SPEAKER: Shri Sontosh Mohan 
Dev: 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): Sir, I am from Assam. Hon. 
Ex-Prime Minister, the Leader of the 
Opposition and other senior Members, the 
Leader of the Opposition and other senior 
Members have brought certain issues which 
are quite important. We are equally 
anxious. (Interruptions) I hope that the 
Speaker has allowed me. (Interruptions) H 
other Members do not want to hear me ,I will 
sit down. (Interruptions) Now, one Member 
asked as to why I am standing. (Interruptions) 

SHRI RABI RAY (Kendrapada): I said, 
I am glad that you are speaking. " 

( Interruptions~ 

SHRI SONTOSH MOHAN DEV: Sir. I 
would like to say this. I do not want to go into 
the mertis ordemeritsofthecase.ltisforthe 
Speaker and the Home Minister to judge and 
say. But I want to put the record straight.xyz 

The Government of Assam has taken 
.::ertain action which is being challenged in 
t!he High Court. The matter is being heard in 
the High court. The next date for hearing is 
either Second or thrid of next month. This is 
number one. 

the Government which Is an elected 
Government has got the right to take action. 
It has nothing to do against trebles. 

Assam Government has got full respect 
for the trebles. Whether it is Bodo land or 
whether It is Karblnaglong, we are 
sympathetic; Government of India Is 
discussing; it should be settled through 
negotiations. But the message should not go 
that the action was against the tribals. It is an 
action against that Body, whose action, 
according to the Government of Assam is 
contrary to the interests and contrary to the 
ConC'titution; and it has been challenged by 
them. But we shall abide by the decision of 
the High Court. (Interruptions) 

THE MINISTER OF PARLIAMETARY 
AFFAIRS( SHRI GHULAM NABI AZAD): Sir, 
my hon. friend has said that the matter Is 
before the High Court. I wonder whether we 
can discuss when the matter is pending 
before the High court; and it is coming up 
again next week. (Interruptions) Yet. I will 
bring this to the notice of the Home Minister 
to take appropriate action. (Interruptions) 

{ Translation) 

SHRI HAR\ K\SHQRE 
SINGH(Sheohar): Mr. Speaker, Sir, I would 
like to draw the attention 01 the august House 
towards a very Important matter. The 
economy of the country has bien shattered 
with the introdUdWn ell the new economic 
policy. The Govemmen& I5Ify1ng to saU out 
major industries to IoreIgn ~les and 



511 Re. Dissolution of NOVEMBER 27, 1992 Council of KaJbianglong 512 
by Govt. of Assam duly elected Autonomous District 

also trying to transfer some of them to the 
private sector. The B.H.E.L. is the most 
prestigious industry in the economic 
development of the country. (Interruptions) 

SHRI NITISH KUMAR(Barh): There 
should have been a statement by the hon. 
Home Minister on the first issue. 

IEnglish] 

MR. SPEAKER: Mr. Nitish Kumar, you 
are commenting continuously. it is not good. 

( Interruptions) 

MR. SPEAKER: You are disturbing him 
and they also. 

( Interruptions) 

MR. SPEAKER: he has said that he is 
bringing to the notice 01 the Home Minister. 

[ Translation] 

SHRI HARI KISHORE SINGH: There 
was a report in the newspapers that a 
conspiracy is being hatched to sell out the 
Bharat Heavy Electricals limited to a 
multinational company. I would like to know 
from the Government, whether it is an industry 
which has become sick and the Government 
declared it to 1:-9 so. Was it not a yardstick of 
our economic progress and development in 
the world? Is it running in loss? 

Besides it, it has also been reported in 
the newspapers today that Management of 
the railway stations is also going to be 
privatised. I do not know, why the 
Government, as a matter or repeeth lor you 
has started this work from Maharashtra with 
the privatisation of the Management of 
Bandra railway station. 

[EngliSh) 

MR. SPEAKER: Speaker does not do 
anything in Maharashtra. 

( Translation] 

SHRI HARI KISHORE SINGH: Does 
the new industrial policy aim at privatisation 
of the prestigious industrial establishmentl> 
and selling them out to the multinational 
companies. It appears to me that by the turn 
of this century we will be seen begging from 
door to door as national beggars. I want to 
know about the steps being taken by the 
Govemment in this regard. I demand that the 
Government make a statement in this regard 
and bring an end to this state of affairs. 

SHRI HARPAl PANWAR (Kairana): Mr. 
Speaker, Sir, through you, I would like to to 
draw the..attention of the House towards the 
irregular and cancelled flights of the Indian 
Airlines. Uncertainlty is prevailing in the flights 
of the Indian Airlines. The passengers who 
want totravel by it orwho book their luggages 
in it are always put in a dilemma whether the 
particular flight will take off or not. The pilots 
are behaving in a highhanded manner, Even 
after getting a handsome salary and other 
perks, they are not attending to their duties. 
They are getting Rs.400001- per monU!, 
These pilots perfrom ~~!!Y 40-45 hours duty 
in a month, while the pilots in the private 
companies work for 80 hours. It seems that 
the situation is out of control of the 
Government. Therefore, the Government 
should ~ directed of dismiss them service 
immediately and make fresh recruitment, 
otherwise this state of uncertaintywill continue 
long and everyone will suffer. The 
Government will have to bear the financial 
loss. 

[MR. DEPUTY SPEAKER in the Chait'j 

12.53 hrs. 

SHRI VISHWANATH SHASTRI 
(Gazipur): Mr. Deputy Speaker, Sir:1 would 
like to draw~he attention of the Government 
towards the consplrac1 that was hatched to 
murder the hon. Marmer 01 ParlIament of 
the Communist Piltyo' IndIaffomMonghyr, 
Shri Brahmanand. The police officers Gf 
lakkhl §smILsub-divlslon also know about it. 
iil'iSriews hasbeen reported In the November 
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?O issue of Jansatta, published from Calcutta. concerns to provide medical treatmentto the 
I want to demand, through you, from the mju~id made by the railways. This has their 
Government that the life and property of the faml y members. H has also come to the 
hon. Member, Shri Brahmanand Mandai notice that the railway officials also behaved 
should be protected. He should be provided in an inhuman way. My submission to the 
security and arms licenses of the conspirators hon. Railway Minister is that the families of 
should be cancelled. the decased and those of the injured persons 

shOuid be provided some help and those 
[English] who are in a esitieal condition should be 

given treatmeni'SOihat they could be saved 
SHRI ANANTRAO DESHMUKH 

(Washim): Sir,l want to raise a very important 
matter in this House. It relates to an article 
which has appeared in the German Press on 
29.9.92. I will have to translate it to English 
as it is in German. 

MR. DEPUTY SPEAKER: Do not reero 
out verbatim. You tan give the gist of it in 
English. 

SHRI ANANTRAO DESHMUKH: I will 
lill! you the text of that article. 

"Atomic Power Station - boiling water -
people have taken ill because of 
readiatlon. Madras people are suffering 
aue to atomic radition a around the 
power station. FiShes are found cooked 
and boiling water around Kalpakkam 
People have developed blindness and 
many eye problems. Doctors advice 
people to leave the village." 

H this is true, then the matter is very 
grave. We would like to know the Government 
reaction thereon. If it is not true, then I would 
urge upon he Government that they should 
take it up with their German counterpart so 
that they can curb publishing of such an 
article which is maligning the image of this 
nation. I would like to have the Government's 
reaction thereon. 

[ Translation] 

DR. lAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Deputy Speaker, Sir, on 
ilQ.11.92 a major rail accident took place 
between Rattam-Dohad railway stations on 
the Western Railway in which 20 people died 
and more then 200 people sustainedinjuries. 
But no proper arrangements were caused 

[English] 

SHRI P.C. THOMAS (Muvattupuzha): 
Sir, the nurses of the All India Institute of 
Medical Seienecs are on agitation for the 
past few days on very genuine demands. 
There have been repeated assurances from 
the side of the Government that quarters will 
be given to nurses, Though there are more 
than 1200 nurses working in that hospital, 
only 150 nurses have been given quarters. 
All others are finding it so difficult that with 
their paltry salary, they are not in a position 
to get quarters for their residence. 

Secondly, their demand is that their 
conditions of salary and promotions must be 
made on par with others in Delhi. These are 
genuine demands. Today, they are on a 
hunger strke.As you know, the hon. Members 
of this House are going to ~ fortreatment. 
Not only the Members of this House but the 
nation as such is being served by these 
nurses. I would plead and humbly suggest 
the hon. Minister for Parliamentary Affairs to 
inform the Health Minister about their strike 
and demands and they may be taken heed 
to. Please respond for a minute. . 

THE ,MINISTER OF PARLIAMENTARY 
AFFAIRS(SHRI GHULAM NABI AZAD): I 
will bring this matter to the notice of the 
Health Minister. 

[ Translation) 

SHRI SATYA PAL SINGH YADAV: 
(Shahjahanpur): Mr. Deputy Speaker, Sir, I 
would like to draw the attention of the House 
to the problem of 10, 000 cultivators of Uttar 
Pradesh. The cultivation of opium in Uttar 
Pradesh. The cultivation of opium in Uttar 
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Pradesh and Rajasthan is done on larg. (f~lishJ 
scale. A large amount of foreign exchange iI 
earned through export of opium. I am sorry 
to say that this year the officials have refused 
to issue licences to opium cultivators due to 
wrong policies of the Govemment. Farmers 
cannot cultivate opium without licence. In 
this regard, an M.P. from Bareilly raised this 
issue yesterday in the House. Besides, the 
Departmental officials don't visit the farms of 
those farmers whose crops have been 
damaged. With the result the cultivators 
don't get licences. Though the Departmental 
officials have circulated pamphlets inviting 
people to extract opium from damaged crop, 
yet licences are not being issued to those 
who are interested in it. Therefore, I would 
like to urge upon the Govemment to issue 
lincencs to opium cultivators without any 
delay. (Interruptions) 

13.00 hrs. 

SHRI TEJ NARAYAN SINGH (Buxar): 
Mr Deputy Speaker, Sir, It has not been 
raining in Biharforthe last one year. With the 
result Bihar is experiencing famine. In Bihar, 
wells, ponds and rivers have dried up and 
drinking water is not available there for human 
consumption. The general public in Bihar is 
inegrato distress. The Government of India 
IS wEiflaware of the situation but it has not 
taken any action so far in this regard-The 
poor people are migrating from, Bihar to 
other States in search of job. Therefore, I 
would like to demand that the Govemment of 
India should release a sum of Rs. 1400 crore 
as relief to Bihar so that relief wof1( could be 
carried out and migration of poor people 
could be stopped. 

Seco:1dly, provision of electricity should 
be made there. The tube wells, which are out 
of order, should be repaired and for this 
purpose, boring be made in every village 
especially in Harijan localities, so that poor 
people may get drinking water. I hope the 
Govemment of India will take note of it and 
provide relief to Bihar Government at the 
eartlest so that the Government of Bihar 
could maet the situation. 

UR. OEPUTY SPEAKER: Now Zero 
tbI .. OYer. W. *" go to the next item 
ptNIe I cd SM Pr;adnani 

( lntfHruptions) 

[ Transl"lOt~ 

SHRI SUJW MIVCW. (Godda)' I have 
been giving nollC» tor ..... 1twM days butt 
I am not being given .. CJAlOItunlty to 
speak. ( Interruptions) 

SHRI MUMTAZ ANSARI(Kodanna): I 
should also be given an opportunity to speak. 
I have also been giving notice for the last 
three days.(Jnterruptions) 

13. 02 hrs. 

COMMITIEE ON WELFARE OF 
SCHEDULED CASTES AND 

SCHEDULED TRIBES 

Reports of Study Tours 

[English] 

SHRI K. PRADHANI (Nowrangpur): I 
beg to,~y on the Table a copy each (Hindi 
and English versions) of he following Reports: 

(i) Report on Study Tour of Study 
Group I of the Corrvnittee on the 
Welfare of Scheduled Castes and 
Scheduled Tribes on Its visit to 
Guwahati, Agartala. Calcutta. 
Darjeeling and Patna during June· 
July 1992. 

(2) Re~o.rt on Study Tour of Stl!dy 
Group·1I of the Committee on the 
Welfare of Scheduled Castes and, 
Scheduled Tribes on its visit to 
Bombay, eochin • Kottayam, 
Coimbatore, Ooti. Mysore and 
Bangalore-during June.July, 1992. 
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13.02112 hI'S 

PETITION RE. PROBLEMS OF 
CONTRACT WORKERS WORKING IN 

THE SOUTH EASTERN COAl FILELDS 
LTD. 

[ Translation] 

SHRI MOHAN SINGH (Dearia): Sir, t 
beg to present a petition signed by Shrl 
Raghu Thakur, Acting President, Koyla 
KGm gar Panchayat, Jahangirabad, Bhopal 
regarding problems of contract workers 
working in the South Eastern Coalfields Ltd. 

13.03 hI'S. 

STATEMENT BY MINISTER 

Situation AJising out of the Agitation 
f,..yth. Doordarshan Staff Disrupting the 

work of the Media and the steps taken 
by the Govt. to resolve the Issue 

Involved 

[Eng/ish] 

THE MINISTER OF STATE OF THE 
MtNISTRYOFINFORMATIONANDBROAO 
CASTING (SHRI AJIT PANJA): A small 
number of the Ooordarshan Produdlon Staff 
(mainly of Deihl and Calcutta) calling 
themselves the Joint Action Council had 
resorted to agitation In the form of 'cease to 
work' for three days from 15th to 17th 
September, 1992 and "Work to rule • with 
effect from 18.9.92 to press for acceptance 
of their demands. This is an unregisteredl 
unrecognised union formed only in July, 
1992 claiming membership of about 2500 
out of almost 35000 staff and ef1l)loyaes of 
AIR and Ooordarshan. 

The Minster of InfoanaUon Broad 
.casting, Secretary and 0Irec:kK General. 
Doordarshan spent consideflltlletlma talkilg 
to the reptresontativ9S 01 ... Programme 
Production Stan listening 10 "-Ir points 0' 
view and explaining the Government's 
position. The Govemment assured them 
that It will consider all their reasonable 

taksn by Govt. to resolve the issue. 
demands fairly and their genuine gnevances! 
demands would be resolved expeditiously. 
An appeal was made by Minister Information 
& Broadcasting to the staff that they should 
withdraw theiragltation to Create an amicable 
atmosphere tor discussions on their 
demanes. Thereafter, the Staff decided to 
"pOStpone' their agitation. The Government 
Immediately formed a committee consisting 
of 6 mambers under the Chairmanship of 
Shrl K.A. Varadan, Additional Secretary to 
go into the matter and report by 30.12.1992. 
The committee has started hearing the 
employees. 

They, however in, relaunched their 
agitation with effect from 12. 10. 92 in the 
form of "Work to rule' which . effeet. means 
that they will work only during 10.00 A.M. to 
5. 00 P.M. prescrbed for general duty office 
staff, and not In the pattem hitherto being 
followed since the inception of Doordarshan. 
All appeal and assurances made by Minister 
Information & Broadcasting, Secretary and 
DireCtor General, Doordarshan have failed 
to elect any positive response on part lilt the 
staff so tar, and they have been continuing 
with their "Work to rule • agitation. 

In the meantime, discussions were held 
with leaders or the agitating staff at various 
levels, including that 0' Minister Information 
& Broadcasting. In fact. five meetings have 
been taken by Minister Information & 
Broadcasting and Secr8tary with the agitating 
staff from a nurrber or meetings held by 
Director General, Ooordarshan to assure 
themthat all their reasonable demands would 
be conserved objectively. It has also been 
explained to t!'\em that action has already 
been intIated on a few of their demands 
which pertain to their service matters. 

While the Govemment has all aJong 
been avokflng any direct confrontation with 
the agitating Production Staff, the agitators 
have, in some specific cases, I'8SOfted to 
mlsbehaviuor Ideliberate and willful 
Infrtng8ment to clscharge of offlctal duties by 
those who aralfnciddnts are discussed in 
brief in the foHowIng paragraphs:-

(I) On the first day 01 the agitation le., 
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Situation arising out of agitation by disrupting wot#< of media and steps 

159.1992, a Production Assistant, 
and a TV News Correspondent, 
abetted the entry of Press 
Photographers into the studio 
premises of DDK, Delhi, which are 
"protected' areas and are out of 
bounds. The press photographers 
took photograaphs of the studies. 
When the Security Officer tried to 
prevent the photographers from. 
going out with the photograph, THE 
Production Assistant and the TV 
News Corespondent pushed the 
Security Guards aside, forcing the 
gates open to let the photographers 
out of the complex. 

(ii) On 15.9.92, a Graphic Artist, DDK, 
Calcutta, forcibly stopped a Casual 
Production Assistant from 
performing his duties. The Casual 
Production Assistant was physically 
mannandled and received injuries 
in the incident. He had to be 
admitted to the local hospital for 
treatment. The Casual Production 
Assistant has already lodged and 
FIR with the Jadavpur Police 
Station. 

In fact, in Calcutta, the willing 
woJ1(ers are still being threatened 
and obstructed from performing 
their duties. The casuals, in 
partilcular, have been the target of 
such threats. 

(iii) In the second phase of the agitation 
on 17 10.92, a ladj' ASD, DDK, 
Delhi was obstructed from 
performing her official duties by a 
Production Assistant. According to 
the lady, the Production Assistant 
threatened to klll her and used 
abusive language. The lady has 
also lodged on FIR with the 
Parliament Street Police Station. 

(iv) On 27. 10.92 wherein a Production 
Assistance and cameraman Grade 
U tried to hit a Cameraman when 
the later was proceeding to Sir! Fort 

taken by Govt. to resolve the issue. 
Auditorium for coverage of a 
SAARC Function. Both the 
Production Assistant and the 
Cameraman chased, on scooter, 
the Cameraman and tried to hit him 
with the Seooter itself. 

(v) On 31.10. 92, CPC had scheduled 
recordings of National Programme 
of Dance by a lady. There was initial 
resistance to put up the sets for 
recording but through QursuatiQn, 
the sets were got erected on 31 st 
October, 1992. However, on 31st 
artemoon, a group of agitators went 
to CPC and dismantled the sets. 
Similarly, two of CPC recordings, 
scheduled for 3.1. 92, were also 
badly disrupted because of a similar 
approach on part of the agitators. 

(vi) On 6.11.92, the Defence Secretary 
of Paklstan calfing on Prime Minister 
could not be covered because of • 
deliberate and wilful infringement 
caused by the agitating staff In 
transportation of the required 
equipments outside DDK premises. 

(vii) The agitators have a Ii along been 
holding lunch hour gate meetings 
and shouting slogans. They have 
also been making public threats for 
stopping transmission. The 
Production Assistant, one of the 
leaders In the forefront of the 
agitation, has been inci-ting all 0 

categories of staff to join their 
agitation. Two Production 
Assistants have also been critical 
of the contingency arrangements 
made by the authorities for keeping 
the transmission going-through 
arrangements at Pitampura. 

The agitation affected and Is still affecllng 
the services of great social and 
public In1><>rtance, for example:-

(a) Owing to the agitation of the staff, 
the weather report on Its original 
format couid not be telecast. 
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Presently, arrangements have been 
made through another agency to 
telecast this regularty. 

(b) Doordarshan's national newscast 
have also been affected, In-as
much -as, there has been a 
substantial reduction in the visual 
coverage of important national 
events. Captions and titles are also 
not being carried, 

(c) The telecast of information relating 
to missing persons, an important 
social service being done by 
Doordarshan was seriously affected 
for approximately one month. This 
has now been restored. 

(d) All outdoor/Indoor recordings 
scheduled before 10.00 hrs. and 
after 17.00 hrs. have also suffered 
because of this so called" work to 
rule" agitation. 

There have also been reports indicating 
the adverse effect of non-editing of news. 

This "work to rule" agitation launched by 
the said employees has not so far affected 
Doordarshan Commercial Service. No 
specific instance of loss of revenue to the 
commercial servic~ of Doo(darshan has so 
far come to our notice, nor has this been 
reported by any regional Kendra. 

Directorate General of Doordarshan and 
the Ministry of Informetion & Broadcasting 
have been consistently mOOltoring the 
situation arising out of their "work-to-rule " 
agitation. While the demands of the agitating 
staff are being considered on their merits, 
the Governments have also decided to deal 
firmly with the agitating staff in order to 
maintain the public service of electronic 
media. Some official have been suspended 
and show cause memos have been issued to 

,some others. In addition, the Government 
has examind the pQ§sibillty of various other 
actions that can be t~en against the agitating 
employees. However, I would like to make It 
clear that Govemme~as no intention of 
being vindictive or make any confrontation. 

I hope thai good sense will prevail upon the 
agitating efTl)loyees and they will resume 
their normal duties and will start working in 
the sane manner as they were before 
launching this agitation. Two Joint Secreteries 
of Information & Broadcasting Ministry are 
still continuing negotiation with the agitating 
employees. 

[Translation] 

SHRI MOHAN SINGH (Deoria): Mr. 
Deputy Speaker, Sir, I would like to seek 
clarification only on two matters. They have 
suspended their two leaders and sent Police 
to harass them (Interruptions) 

[English) 

MR. DEPUTY SPEAKER: No question 
should be asked now. 

13.10 hrs 

BUSINESS OF THE HOUSE 

[English) 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE· 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): Sir, 
on behalf of Shri Ghualm Nabi azad, Sir With 
your permission I rise to announce that 
Government Business during the week 
commencing 30th November 1992, will 
consists of: 

1. Consideration of any item of 
government Business carried over from 
to?aY's Order Paper. 

2.Consideration and passing of; 

(a) The construction (Seventy-second 
Amendment) Bill, 1991 as reported by 
the Joint Committee. 
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(b) The Construction (Seventy-third 
Amendment) Bill, 1991 as reported by t 
he Joint Committee. 

(c) The Constitution (Seventy fifth 
Amendment) Bill, 1991 

3. Discussion on the Resolution seeking 
disapproval of the following Ordinances 
and consideration and passing of the 
bills replacing these Ordnances: 

(a) The Essential Commodities (Special 
Provisions) Amendment Ordinance, 
1992. 

(b) The Wildlife (Protection) Amendment 
Ordinance of , 1992. 

«() The Industrial Finance Corproation 
(Transfer of Undertaking and Repeal) 
Ordinance, 1992. 

(d) The Interest on Delayed payments to 
small Scale & Ancillary Indusrlal 
Undertakings Ordinance, 1992. 

4. Consideration and passing of; 

(a) The Delhi Municipal Corproation 
(Amendment )_ Bill, 1992 

(b) The National Thermal Power Corporation 
ltd., National Hydro -eiectrie Power 
Corporation Ltd., and North Eastem 
Elecetrle Power Corporation ltd. 
(AcquiSition & Transfer of Power 
Transmission System) Bill, 1992. 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh): The following items may be 
included in the next week's agenda: 

(i) The explosive situation obtaining at 
Ayodhya due to the decision to start Kar 
Seva there from 6th December, 1991; 

(2) The situation arising out of the 
Supreme Court's decision on the Mandai 

Convnlsslon's Report 

[ Translation] 

SHRI VIJOYA KUMAR 
YADAV(Nalanda): Mr. Deputy Speaker, Sir, 
I request that the following Items may be 
Included in the next week'S agenda;-

1. Discussion Increasing welfare ce_ss 
recovered from Bill factory owners for the 
welfare of bldl workers and spending the 
recovered amount In fun; 

2. Need to enact a law on union level to 
protect farm labourers from exploitation and 
to raise their living standard. 

[English] 

SHRI V. DHANANJAYAN KUMAR 
(Mangalore): I request that the following 
Items may be Included In the next weeks 
agenda: 

(1) Regarding according of sanction to 
the project of establishing a southem Gas 
Pipe Une along the west coast from, Bombay 
High; 

(2) Regarding according of approved on 
the proposals made by the Govemment of 
Karnataka in I'QSpect of setting up National 
Highways Including Mangalore-Madikeri
Mysore Road. 

[ Translation) 

SHRI SANTOSH KUMAR 
GANGWAR(8ar8iIIy): Mr. Deputy Speaker, 
Sir, I request ,that the following Items may be 
Included in the nexweek's agenda:-

1. PelrTDursement of balance amount 
of loan to the tune of Rs. 166. 872 crore to 
Uttar Pradesh waived through various 
cooper alive societies and Rural Development 
Bank under Loan Waiver Scheme; 

2. IrnrnedIaIe I8lease of balance amount 
d Central Road Fund to Uttar Pradesh. 
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for immediate legislation by Wild 

Life (Protection) Amend. Ordmance 
[English] 

SHRI P.C. THOMAS (Muvattupuzha): I 
request that the following may be included in 
the next week's agenda: 

The serious problems faced by FACT 
(Kerala) the largest public undertaking in 
Kerala, which is facing a threat of closure. 

SHRI SYED SHAHABUDDIN 
(Kishanganj): I request that the following 
may be included in the next week's agenda:-

1. Discussion on the situation of the 
religious minorities in the light of the annual 
Reports of the Minorities Commission and 
the working of the P.M.'S 16 Programme for 
the weHare of the minorities. 

2. Discussion on the situation of the 
Linguistic Minorities in the light of the Annual 
Reports of the Commission for Linguistic 
Minorities and the working of the Three
Language Formula. 

[ Translation] 

PROF. RASA SINGH RAW";T(Ajmer): 
Mr. Deputy Speaker, Sir, I request that the 
following items may be included in the next 
week's agenda: 

1. A high powerT. V. iower may be set up 
at Ajmer as early as possible as 
announced by the Govemment of India 
earlier. 

2. A Central school should be opened 
soon at Beawar in Ajmer district 
(Rajasthan) which fuHils all the criteria 
for it. 

13.16 hrs 

[English] 

WILD LIFE (PROTECTION) 
AMENDMENT BILL· 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARUAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 

MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT)(SHRI 
RANGARAJAN KUMARAMANGALAM): I 
beg to move for leave to introduce a Bill 
further to amend the Wild Ute (Protection 
Ad, 1992). 

Is: 
MR. DEPUTY SPEAKER: The question 

"That leave be granted to introduce a Bill 
furtherto amend the Wild LHe (Protection 
Act, 1992)." 

The motion was adopted. 

SHRI RANGARAJAN KUMARA
~ I introduce the Bill. 

13.16112 hrs. 

EXPLANATORY STATEMENT GIVING 
REASONS FOR IMMEDIATE 

LEGISLATION BY THE WILD LIFE 
(PROTECTION) AMENDMENT ORDIN

ANCE 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCE~N DEVELOPMENT)(SHRI 
RANGARAJAN KUMARAMANGALAM): I 
beg to lay on the Table an explanatory 
statement (Hindi and English versions) giving 
reasons for immediate legislation by the Wild 
Life (Protection) Amendment Ordnance, 
1992. 

13.17 hI •• 

The Lok Sabha th8n adjourned for Lunch til 
twenty minut9s past Fourt96n of th9 Clock 

The Lok Sabha rrrassembI9d a1t9r Lunch at 
twenty four minutes past fourteen of the 
Clock. 
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[MR DEPUTY SPEAKER in the Ch~ Regltratlon of Multlmodal Transport 
~ Operators Rula 1992, Driving Licence 

Condition for exemption) Rules 1992 etc. 
[English] 

MR DEPUTY SPEAKER: Now, we shall 
take up papers to be laid on the Table. 

PAPERS LAID ON THE TABLE 

[English] 

Notification under Air Force Act, 1950, 
Annual Report and Revlewontlieworklng 
of Aeronautical Development Agency, 
Bangalore for 1991-92 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): On behalf of Shri 
§iarad Pawar.: I beg to lay on the Ta6lEi:-

(1) A copy of the Notification No. 
S.RO. 145 (Hindi and English 
versions) published in Gazette 
of India dated the 18th July. 
1992 specifying the steams of 
the Flying and Technical 
branches for induction of women 
in the Indian Air Force issued 
under sect ion 120ftheAirForce 
Act, 1950. 
[Placed in Library. See No. L T.-
2735192] 

(2) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Aeronautical Development 
Agency. Bangalore, fortne year 
1991-92 alongwith Audited 
Accounts. 

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the Aeronautical 
Development Agency, 
Bangalore. for the year 1991-
92. 
{Placed in Library. See No. L T-
2736192] 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAG DISH TYTLER): I beg to lay on 
the Table: 

(1) A copy of the Registration of 
Multi~Transport Operators 

-R'CiI9S 1992 (Hindi and English 
versions) published in 
Notification No. G.S.R 185 (E) 
in Gazette of India dated the 
20th October, 1992 under sun· 
section (3) of section 30 of the 
Multimodal Transportation of 
Goods Ordinance, 1992. 
[Placed in Library. See No. L T-
2737192] 

(2) A copy of the Driving Licence 
(Conditions for Exemptions) 
Rules, 1992 (Hindi and English 
versions) published in 
Notification No. GSR 791 (E) in 
Gazette of India dated the 30th 
September, 1992 under sub-

_ section (4) of section 212 of the 
Motor Vehicles Act, 1988. 
(Placed in Library . See No L T 
2738/92J 

(3) (I)A copy of the Annual; Report (Hindi 
and English versions) of the 
Madras Dock Labour Board for 
the year 1991-92 along with 
Audited Accounts. . 

(ii) A copy of the Review (Hindi and 
English versions) by the 
Government on the working of 
the Madras Dock Labour Board 
for the year 1991-92. 
(Placed in Library. See NoLT-
2739192] 

(4) Acopyofthe Third Supplementary 
Agreement (Hindi and English 
versions) entered Into between 
the President of India and the 
Governor of Uttar Pradesh to 
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Partially amend and/or modify the (2) A copy each of the following 
Principal Agreement ·jated the Notifications (Hindi and English 
28th February,1976"7egarding versions) under section 159 of the 
maintenance and the Customs Act, 1962;-
development of Urban Links of 
National Highways under section 
10 of the National Highways Act, 
1956. 

{Placed in Library. SeeNoLT-2740/ 
92] 

Notification under Income Tax Act 
1961, Customs Act 1962, dc 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWARTHAKUR): I beg to lay on the 
Table: 

(1) A copy each of the following 
Notifications (Hindi and English 
versIOns) under Rule296 of the 
Income-tax act. 1961:-

(I) The Income-tax (Sixteenth 
Amedment) Rules, 1992 
published in Notification No. 
S.O) 625 (E) in Gazetle of 
India dated the 18th Aug ust, 
1992 

(il) The Income-tax (Seventeenth 
Amendment) Rules, 1992 
published In Notificallon No. 
S.D. 697 (E) in Gazette of India 
dated the21st 
September,1992 

(ill) The Income-tax (Eighteenth 
Amendment) Rules, 1992 
published In Notification No. 
S.O). 729 (E) in Gazetle of 
India dated the 30th 
September, 1992. 

(IV) The Income-tax (Nineteenth 
Amendment l Rules, 1992 
published in Notification No. 
S.D. 758 (E) in Gazetle of India 
dated the 7th October, 1992. 
(Placed in Library See No.L T 
2741192] 

(i) G.S.R. 809 (E) published in 
Gazette of India dated the 15th 
October, 1992 together with 
an explanatory memorandum 
making certain amendments 
to certain Notifications. 

(ii) G.S.R. 839 (E)toG.S.R.S.\84i 
(El published in Gazette of 
India dated the 30th October, 
1992 together with an 
explanatory memorandum 
making certain amendments 
to certain notifications so as to 
extend the benefit of duty 
exemption scheme to 
Computer software imported 
for export production. 

(iii) S.O. 538 (E) published in 
Gazette of India dated the 22nd 
July, 1992 together with an 
explanatory memorandum 
regarding revised rates of 
exchange for conversion of 
Swiss Francs into Indian 
currency or vice-versa. 

(iv) S.0.S66 (E) published in 
Gazette of India dated the 28th 
July, 1992 together with an 

-explanatory memorandum 
regarding rates of exchange 
forconversion of certain foreign 
currencies into Indian currency 
or vice-versa. 

(v) S.O. 567 (E) published in 
Gazette of India dated the 28th 
July, 1992 together with an 
explanatory memorandum 
regarding rates of exchange 
for conversion of certain foreign 
currencies into Indian currency 
or Vice-verse .• 

(vi) The Levy of Fees (Customs 
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[Sh. Rameshwar Thakur] 

Documents) Amendment 
Regulations. 1992 published 
in Notification No. 510. 574 (E) 
In Gazette of India dated the 
3OtrrJU1f,'1992 together with 
an eXplanatory memorandum. 

(vii) 5.0. 649 (E) published In 
Gazette of India dated the 28th 
August. 1992 together with an 
explanatory memorandum. 
regarding revised rates of 
exchange for conversion of 
certain foreign currencies into 
Indian currency or viceversa 

(viii) 5.0. 650 (E) published in 
Gazette of India dated the 28th 
August. 1992 together with 
explanatory memorandum 
regarding revised rates of 
exchange for conversion of 
certain foreign currencies into 
India currency or vice-versa. 

(Ix) 5.0. 707 (E) published In 
Gazette of India dated the 24th 
September. 1992 together with 
an explanatory memorandum 
regarding revised rates of 
exchange for conversion of 
certain foreign currencies into 
Indian currency or vice·versa. 

ex) 5.0. 708 eE) published In 
Gazette of India dated the 24th 
September, 1992 togetherwith 
an explanatory memorandum 
regarding revised rates of 
exchange for conversion of 
certain foreign currencies into 
Indian currency or vice-versa. 

(xi) 5.0. 712 (El published In 
Gazette 01 India dated the 25th 
September,1992togetherwith (3) 
an e~?\ana\o~ memorandum 
regarding revised rates 0\ 
exchange for conversion or 
certain foreign currencies Into 
Indian currency or vice-versa. 

(xli) 5.0. 713 (E) PLlblished In 
Gazette of India dated the 25th 
September. 1992 together with 
an explanatory memorandum 
regarding revised rates of 

. exchange for conversion of 
certain foreign currencies into 
Indian currency or vice-versa. 

(xiii) 5.0.720 (E) published in 
Gazette of India dated the 25th 
September, 1992togetherwith 
an explanatory memorandum 
regarding revised rates of 
exchange for conversion of 
certain foreign currencies into 
Indian currency or vice-versa. 

(xiv) 5.0. 721 (E) published in 
Gazette of India dated the 25th 
September, 1992 togetherwith 
an explanatory memorandum 
regarding revised rates of 
exchange for conversion of 
certain foreign currencies into 
Indian currency or vice-versa. 

(xv) S.O. 790 (E) published in 
Gazette of India dated the 28th 
October. 1992 together with 
an explanatory memorandum 
regarding revised rates of 
exchange for conversion of 
certain foreign currencies into 
Indian currency or vice-versa. 

(xvi) S.O. 791 (E) published In 
Gazette of India dated the 28th 
October, 1992 together with 
an explanatory tnrm'lOranoum 
regarding revised rates of 
exchange for conversion oil 
certain foreign currencies into 
Indian currency or vice-versa. 
[placed on Library. See No l T-
2742192J 

A copy of the Interest·tax 
(Amendment) Rules, 1992 (Hindi 
and tng\lSh "ersions) pub\isheo in 
Notification No. S.O. 652 (E) In 
Gazette of India dated the 31 st 
August, 1992 under sub-section' 
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(4) of section 27 of the Interest-tax and Remedy of Ferri®. 
Ad, 1974. Stainless Steel Coin or One 
[Placed in Library. SeeNo.LT27431 Rupee containing Iron 82 
92] percent and Chromium 18 

(4) 

(5) 

A copy of the Securities Contracts 
(Regulation) Amendment Rules, 
1992 (Hindi and English versions) 
Published in Notification No. 
G.S.A. 870 (E) In Gazette of india 
dated the 13th Noverrber , 1992 
under sub-section (3) of section 
30 of the Securities Contracts 
(Regulation) Act, 1956. 
[placed in library. See No. lT 
2744192) 

A copy of the Notification No. 
G.S.A. 728. (E) (Hindi and 
English version) pubiished in 
Gazette of India dated the 14th 
August. 1992 together with an 
explanatory memorandum 
making certain amendments 
to NotificatIOn no, 150181-CE, 
dated the 29th July, 1981 so 
as to export all exciseable 
goods to Bhutan under Bond 
without payment of duty from a 
warehouse or a licenced 
factory. subject to certain 
conditions. under sub-section 
(2) of sadion 38 of section 38 
of the Central Excise and Salt 
Ad. 1944. 
[Placed in library. See No.l T· 
2745192] 

Notification under Coinage Act 1906, 
Government of Savings Banks Act 1873 

etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAl..8IR 
SINGH) I beg to lay on the Table:-

(1) A copy each of the follOWing 
NotIfIcations (Hindi and EnglISh 
versions) under sub-sedion (3) of 
sec\io{\ 2.' 0\ \"e CO\l\age 
Act .• 1906:-

(i) The Coinage (Standard Weight 

(2) 

(3) 

percent) Ru., 1992pub1ished 
In Notlfic:ailOii'r..o. S.O. 2729 in 
Gazette of india dated the 24th 
October, 1992. 

(II) The Coinage (Standard Weight 
and Remedy of One Rupee 
Coin containing Copper 75 
percent and Nickel 25 percent) 
coMon the theme .. Food 
and ~otlication· Rules, 1992 
published In Notification No. 
G.S.A. 802 (E) in Gazette of 
India dated the 8th October 
1992. 
(Placed in Library. See No. L T-
2746192) 

A copy each of the following 
Notifications (Hindi and English 
versions) under sub-sadlon (3) of 
section 15 01 the Government 
Savings Banks Act. 1873:-

(i) The National Savings Scheme 
(Amendment ) Rutes, 1992 
published in Notification No. 
G.S.A. 762 eE) in GaZette of 
India dated the 15th 
Septerrber, 1992. 

(Ii) The National Savings Scheme 
Rules, 1992 published in 
Notification No. G.S.A. 763 (E) 
in Gazette of india dated the 
15th Septermer, 1992. 
(Placed in Library. See No L T-
2747192] 

A copy each of the following Annual 
Reports (HIndI and Eng~sh versions) 
under sub-sadion (8) of section 10 
ot the BanKing Compam6s 
(Acquisition and Transfer of 
u[_ldertakirys)Acr. 1970and f 980;-

(I) Report on the working and 
actlvlies of the Punjab National 
BanK fOr i'he' year 1991-92 
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(4) 

(5) 

alongwith Accounts and 
Auditor's Report thereon. 
[placed in Library. See No l T-
2748/92) 

(ii) Report on the working and 
activities of the Indian 
Overseas Bank for the year 
1991-92 alongwith Accounts 
and Auditor's Report thereon. 
[Placed in Library. See No. 
l T2749/92] 

(iii) Report on the working and 
activities of the Corporation 
Bank for the year 1991-82 
alongwith Accounts and 
Auditor's Report thereon. 
[Placed in library. See No. l T· 
2750/92J 

(iv) Report on the working and 
activities of the New Bank of 
India for the year 1991-92 
alongwith Accounts and 
Auditor's Report thereon. 
(Placed in library. See No. 
l T-2751/92J (6) 

(v) Report on the working and 
activities of the Punjab and 
Sind Bank for the year 1991-
92 alongwith Accounts and 
Auditor's Report thereon 
[Placed In library See. No. l T 
2752/92J 

A copy of the Annual RepJrt (Hindi 
and English versions) of the State 
Bank of Saurashtra for the year 
1991-92 along with Accounts and (7) 
~ Report thereon under sub
section (3) of sedion 43 of the 
State Bank of India (Subsidiary 
Banks) Act, 1959 
[Placed in library. See No. L T-
2753192) 

A copy each of the following 
Notifications (Hindi and English 
versions) under section 31 of (8) 

Papers Laid 536 
the Securities and Exchange 
Board of India Act, 1992:-' 

(i) The Securities and Exchange 
Board of India (Stock Brokers 
and Sub-Brokers) Rules, 1992 
Published in Notification No. 
S.D. 627 (E) in Gazette of 
India dated the 20th august, 
1992 together with a 
corrigenda thereto published 
in Gazette of India dated the 
19th November. 1992. -

(ii) The Securities and Exchange 
Board of India (InslderTrading) 
Regulations. ~ 992 published 
in Notification No. lE/6308/92 
in Gazette of India dated the 
19th November. 1992. 

(iii) The Securities and Exchange 
Board of India (Stock brokers 
and Sub-brokers) Regulations. 
1992 published in Notlficallon 
No. G.S.R. 780 (E) in Gazette 
of India dated the 23rd October, 
1992. 

A copy of the Notification No. S.D. 
821 (E) (Hindi and Englishversions) 
published in Gazette of India dated 
the 5th Number. 1992 making 
certain amendments In the 
Notification No. S.O 147 (E) dated 
the='! i 5t "February. 1992. issued 
under sib-section (I) of section 4 of 
the Securities and Exchange Board 
of India Ad, 1992. 
[Placed in library. See. No l T-
2754/92) 

A copy of the Results of the twenty
second Valuation (Hindi and Eng !ish 
versions) of the life Insurance 
Corporation of India as on the 31 st 
March. 1992 under section 29 of 
the life Insurance Corporation Ad. 
1956. 
[Placed in library. See No. l T-
2755/92) 

(i) A copy of the Annual Report 
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(Hindt.and English versions) 0' 
the National Bank 'or 
Agriculture and Rural 
Development for the year 
1991-92 alongwith Audited 
Accounts undersub-section (5) 
of section 48 0' the National 
Bank 'or Agriculture and Rural 
Development Act,l981. 

(il) A copy of the Review (Hindi 
and English versions) by 
Govemment on the working of 
the National Bank 'or 
Agriculture and Rural 
Development for the year 
1991-92. 

(Placed in Lbrary. See No. L T-
2756192) 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): I beg to lay on the 
Table a copy.of the Notification No. S.O. 
1007 (Hdindl and English versions) published 
in Gazette 0' India dated the 4th April, 1992 
specifying cortain subjectfields in engineering 
and technOJOgy as designated trades, for 
Graduated and T echnicaJ Apprentices, 'or 
the purposes of the Apprentices k1. 1961 
issued under section 2 of the said Ad. 

[PIacedlnlbary. See No. LT-2757192) 

14.28 hrs. 

DISCUSSION UNDER RULE 193 

Situation Affecting Agrlcultu .. and 
Farmers' rntiNst. Due to Inc ..... In the 
P'~ ~f Fertilizer .nd Wh..- IMport - --
(English) 

"' MR. DEPUTY SPEAKER: SfvI BaJram 
Jakhar to reply to the debate. -

. Translation) 

Sf-ftl RAM VILAS PASWAN (Rosera): 
Mr. DepIIty Speaker, Sir, mora wheat has to 

w/Jeat ilf£31 
come on the 27th 0' the montb. 

THE MINISTER OF 
AGRICUL TURE(SHRI BAlRAM JAJ<HAR): 
What has been shipped has got to reach 
here. 

SHRI NITlSH KUMAR (Bath): The hon. 
Minister of Pinae has said in the morning that 
rice and pulses too have to be imported 
along with wheat In order to control the 
prices. So, please speak a bit carefully. 

SHRI BALAAM JAKHAR: I am already 
careful. Mr. Deputy Speaker, Sir, wlth your 
permission I would, first of an,lIke to thank an 
those hon. Members who participated In this 
discussion. I know that all ot them gave due 
il1l>Ortance to It and appreciated by giving te) 
priority to It they ultimately endorsed the 
proposition that the problem of 'ood Is above 
everything else and unless this problem Is 
solved, the country cannot made any 
progress. ThIs Is such a problem which 
applies to one and all whether one is engaged 
In farming or not, but everyone is concerned 
with this problem..We get food by whatever 
is produced by the farmers and when we get 
food, we gain strength and that is how II. 
goes. I have observed during the past few 
years that not even a ~-vlew has 
been taken as to how things have to be 
~theracanbeacoordlnatlon 
and what picture 01 the country has to be 
presented. 

Some points were raised by Shrl 
Kamaluddin ~ and Shrl Gogol ji. I win not got 
Into that. I wi discuss with them on what they 
have said. We have already had a talc wah 
them on wheat. W ... require suppOrt from 
all In this field ewn In tutu ... It is hoped that 
we win get support from aI. The Government 
has also to solve the prSms that..!llin the 
way. Some people !!!!!a and do also say 
that whatellWhas happened Is right. wher8as 
there are 0CheI'a who feel that • is ifllWP8l'. 
The Govemment has to give answer to those 
who say so. ----

Sir, the perusal of the history particularly 
the history after the year1947 makes 
everything clear. We have been noticing the 
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imbalance that has been existing between 
farming and industry. Nevertheless, we have 
maaeprogress to a great extent.J..would 
specially like to congratulate the farmers 
wOo made this country ~If-reliant in terms of 
rooa grains. The production of foodgrains 
was 50 million tonne when the 34 crore 
Indians which constituted the total population 
of ourcountrywhen it attained independence. 
Then came the issue of P.L. 480. We had 
also to resort to rationing of foodgrain.Land 
we did also import to meet therequirements 
of the country. Our farmers then came to 
rescue of the people, they lent their support, 
agriculture, universities were set-up, 
research-works were undertaken. The 
message ultimately reached the masses 
who accepted it and contributed to it as well. 
Our present strength is the result of their 
contribution. The present population oJ the 
country is 87 crore. Our hon. colleagues and 
hon. Mermers have raised the question as 
to whY"30TaKhs tonne of wheat had still to be 
imported. 

Judging it from a broader outlook, we 
find that we all are responsible. To some 
extent the nature is also responsible: All the 
parties should do a little bit of thinking about 
our achievements about how the population 
has increased whereas there is been no 
expansion of land. population has been 
increasing and there has been 
frangmentation of land. The situation will not 
i~0V8unieSsthedlvisionoflandcontinues. 
This thing therefore calls for thinking. This is 
said on the spur of moment because it was 
pinching me from within. Nowwhat is required 
is ~l~e effort. Otherwise we 
will not succeed. We will the have to think as 
to what we are going to hand over to our 
posterity. But what causes concem is that 
the farmers who contributed to the progress 
of the country have themselves not enjoyed 
the fruit of progress. Now there Is a greal 
difference between the resources of the 
villages and that of towns. There are 
differences in the standard of life, in general 
resources and In Income. Yesterday Shrl 
Devegoda j_)Vas temng thai he would l88i 
better. he "reduced to the status of a peon. 

that all his land might be taken over by t~ 
Govemment. We provide deduction to young 
pehons. The Government has set-up 
universities, candidates are admitted for the 
Govemment bachelor course in agriculture; 
but instead of working in the filed and 
incvaasing the production of grains out of 
'lIieir prnie"ssional knowledge In the interest 
of the country, they prefer seeking 
employment. J am stingily opposed to this 
system. What I expect from them is that they 
should utilise their expertise in such a way 
that the""COUiitry may derive benefits. The 
Govemment has also to see how it is to be 
done. 

SHRI NITISH KUMAR(Barh): The 
dignity of farmers and the dignity of labour is 
not there. 

SHRI BALAAM JAKHAR: We nave to 
ensure very thing. Farmers and those who 
total In the fields are both farmers. J do not 
find any differ&nce between the two. They 
are Closed Interrelated. You cannot 
differentiate them. We have however, to 
take notice of everything as to how they are 
there. What the hon. Member has said is 
already there In mind. I told even yesterday 
that on the one hand, we have our agriculture 
and on the other hand, there are other 
resource which give fourtimes more benefits. 
This is not good. The Govemment haSto do 
an)!, with this imbalance and we have to 
'aeate such a condition In which the farmers 
may have a sense of right and a sense of 
participation in the country and they may 
think that they ar& also important persons 
and this is my cherished desire. 

I thought thai I would get the support of 
you all in this efforts. We have to corrad If 
there Is anything wrong in all those 
perceptions. With this end In vie, I am trying 
to introduce this new agricultural policy. I wiD 
introduce It before you In a few days and th,en 
it wID be open for a discussion .• you would 
bring to my notice some shortconlngs In 
thai, then J would revise It. We do noI intenu 
to close the doors for your suggestions, the 
Govem~nt ~ ~ of an. AD the 
~auggealIOni have to be taken In. OW 
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wheat tmeort 
only goal is to rectify the errors. I know it. 

I recognise the persons who lend support 
or who have tried to extend support and 
sympathy. I do also know that there are 
some political games that·are played. Those 
who have done farming, those who have t~e 
experience of the troubles in farming know 
the reality. I am also aware of the trou6TesOt 
the farmers. I have not been engaged in 
anything else; even when I am sitting here I 
have been attached to the fields. I have the 
personal experience of it. I have seem 
everything. Hon. Raja Saheb, I have never 
forgotten what was faced by my forefathers 
and what was faced by the other villagers. 
There is no difference with you, you are my 
colleague. I love you and I hold you in high 
esteem. I do love the money-lender also 
because I am a follower of 8apu. I, therefore, 
do not keep In any mind the bitterness of the 
past I am aware of that and I want to remove 
It I have myself suffered all this and Just 
btltause of thiS my forefathers migrated 
from there due to social disregard. as we 
were compelled to sit always on lIoor. We 
were also not allowed to ride on the horses 
back.lamwellawareoftheadverse~ 

conditions under which my forefathers 
migrated from there. They used to fetch 
drinking water from places 10 miles away. 
What all have we got today is the fruit of their 
hardwood and sufferings, I also know the 
help extended to the farmers by the f!l0_n~ 
~ even today. However, in times of 
mtTation and cyclone etc. even today an 
impression is sought to be created that the 
farmers are quite well off and are the blood 
suckers. I fail to understand the reasons for 
such utterance because it is the farmers who 
toil day In and day out in the fields to feed the 
people, unmoved by the s..1l~ngeing weather 
,because till 70 the farmers were not supplied 
even electricity. At that t~there were not 
even roads. Whoever aftertoiling in the fields 
we used to come back to the home either on 
foot ()r on tractor. People at home used to 
find..i!.diffic~1t to recognize us because of the 
mud being all over our body. I am submitting 
aJl~.his because I did not like your yesterday's 
comment on my wearing suit and sitting in 
the House. 

(InterruDtionsJ 

SHRI VISHWANATH PRAMP SINGH{ 
Fatehpur): Such surcastic comments are 
permissible. (Interruptions) some times on 
your suit and some times on my 
cap.{ ''!!.!!rruptf2!1§) 

SHRI SALRAM JAKHAR: I am well 
aware of each and everything because I 
have toiled hard in the fields day in and day 
out and also worked on tractor for bread. 
Therefore, I would like to restore the social 
esteem of the farming community I am 
totally against the policy of the farmers being 
in a position of begging out for things and 
would like to see the farmers as benefactors. 
I want to oversee that the farmers ~et proper 
rightful remuneration of tFieir har work. _---

Shri Indrajit Gupta stated that one-sided 
Increase in prices will adversely affect other 
sections of society. It is not like this. I will 
definitely look after the interests of both the 
farmers as well as the labour class. 
(Interruptions) 

You see, there are no restrictions on 
movement of the agricultural products. The 
way ceiling have been fixed in respect of the 
agriculture alone is not at all justified because 
the Goe has already imposed a ceiling on the 
poor farmers. (Interruptions) we have to see 
that how best all this could be done. If you 
cannot do anything in material shape. you 
can atleast talk about the interests of the 
farmers. thiS is such an important issue on 
which all other things are interdependent 

Now the Report of the JPC is before us. 
Last time in the Hose Shri Devegowda and 
some others raised a question as to who gilts 
the lion'sshare.ol the subsidies being provided 
on fertilizers whether it is industrialist or 
farmers. hence this community who are the 
beneficiaries of it was set up. However, now 
the report of the JPC is being interpreted in 
various ways by the people of all hues. 
~ has been accepted and adopted. It 
!!!uot two ramifications viz some of the 
suggestions are contained in the report and 
some are not. In the light of all this, these 
suggestions are also to be examined from 
the benefit point of view. In fact sometimes 
harsh measures need to be taken from the 
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welfare point of view. You may comment 
anything. but I am always in favour of 
safeguarding the interests of the farmers 
and the adoption of any policy for the same. 
As I have stated earlier too as long as this 
policy is in force decontrol could be benefiicial. 
Yesterday and earlier too the han. Prime 

'Minister made it quite clear, while 
co~nti!:9 . on all the policies is in effect, 
trlcif all Ihero rooomrnedations have been 
acceptea-a:lcllor tOO! acceptance oT1fle 
remaining recom?iJd<ltions efforts mould 
be made. wniin 1[1(' fun. Prime MinISter has 
already gi .. on ·.h.~hen all~and 
by him tli'd'!1tion'r 1~ommendations 
shotJltj alSo t>fl ICC r:pfeil1b ameliorate the lot 
of the jarmer~ T,I8 re-n'On for doing so, as 
I have 000;) t,k.f,1Sihat all the Potassium or 
SuperphiolsE2!9-1e. PAP is imported from 
aoroaaancJ OJ: single ton of it is produced· in 
the country. Thus the manufctured products 
cost high So, under duress subsidy has 
been wll',di"awn and now the factories are 
runnir.:l ,!I de-control prices. We will have to 
make such arrangements as these factors 
mnyface competition of their own in a proper 
WdY .,R'Ifl41rding imports,lwould like to submit 
that receMy MARKFEO, Pu,;!jab, Jrnported it 
at Rs. 5, 800 ~ ton and the cost of IndigerlOUS 
production accures to Rs. 8, 800 Q!U'_ ton By 
withdrawing excise duty, removing transport 
charges etc. the cost of it was rediJcecI to Rs. 
1000 perton and now it costs at Rs. 7800 pet 
ton, as is clear from the statics. Later on. 
during the discussions with the Hon. Prime 
Minister I informed him that during the period 
of transition withdrawal wiD result in total 
dislocation. The the Hon. Prime Minister 
agreed to my contention and conmented 
that all this should be done In a proper 
manner and then the Govemment agreed to 
paysubsidy@Rs. 1 ,000 per ton. Therefore, 
a grant of Rs.340 crore was released to the 
states in addition to Rs. 5000 crores for 
minor workS. This way on the whole a total 
subsidy of Rs. 360 crores was given on urea. 
In this way the Govemment asseessed the 
position as to how it is to be d~ It 
accordmgly. 

All the State levy ales tax. 

14.41 hrs. 

It varies from state to state. In some 
states it is Rs. 600·625 and in others It is Rs. 
450 per ton, With the increase in price the 
states revenue released from the sale of 
fertilisers went up by one and a half times and 
the JPC has also recommended that Sales 
tax should be with-drawn. As a result of all 
these measures the price pet ton came down 
by about Rs. 2, 000 pet to.,. Later on, 
permission to import underOGL was granted 
too, to effect the domestic rise in prices. All 
the fertiliser plants have been directed to 
bring down their cost of production. 

Shri Indrajlt Gupta yesterday stated that 
fertiliser plants are going to be closed down. 
I would like to inform him that nothing like 
that is in the air. , would like to tell you 
something on this. 

. SHRIINORAJI'f' GUPTA (Midnapore): 
/Wnat ,dbout Public Sector Earlier Plants~ 

SHRI BAI ~'AM JAKHAR: I am stating 
all this abou' he PublIC Sedor Fertiliser 
PlrfIlts 0llly. If" the Public Sedor Fertiliser 
Plants are not in bad shape. , would like to 
submit that NEL, RCF, MFL and PPCL are 
making profits. But FCI. HFC and POlL 
which are also the Publish Sector units are 
running in loss and their accumulated losses 
stand at Rs. 351 cor6. These units are eating 
Into theit capltal base instead of making 
profits. Now It is the need of the hour that 
both the magemant and the workers should 
act 1M custodians. 

SHRI INDRAJIT GUPTA: Choice of 
wrong technology is a reasons too. 

SHRI BAlRAM JAKHAR: Units like 
KRJBHCO and IFFCO and making profits. 
The public sector units must think that ~hese 
units are not some body else's property but 
It is their own. So If they continue to run in 
loss, and the Government has to bear the 
burden of It as Ithas made good the loss of 
Rs. 360 crora then the element of subsidy will 
go up further. I wUl be the example of poet 
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Kalidas who cut)b.~~ranch of the tree on 
which he was ~ Therefore, this is 
fundamentally wrong. These units must made 
profits. It is my @n~V~hat these lose 
making units shoul brought back on rails 
so that instead of running in loss they may 
start making profits. 

In addition I would like to submit to you 
many a thing. You have rightly stated that 'if 
this is the magnitude of losses then what will 
be the effect on the welfare of the farmers 
and if he'farmers stop plying fertilisers then 
the agriculture will suffer. So, all thiS we have 
done to maintain the balance and this is also 
t clear indication of our approach and 

etion about the well-being of the farmers. 
Therefore, I would like to submit that balance 
needs to be maintained at all cost. I am just 
concerned about safeguarding the interest 
of the farmers. The Hon. Prime minister 

d t my views and advised me not to 
things which are outside my 

JU dlC o! If tomorrow we do not have 
mmugn resources aop they also refuse to 
..pail us out, how will the ifT1>Orts be possible. 
It is very simple. It would not be good if the 
present trend continuous, rather it cannot 
continue, ultimately it will had be stoped For 
instance someone sa ide that a child fell from 
a roof and fractured his leg, he was weeping. 
His father came down and suggested to give 
treatment to his ears to relieve this pain in . 
I want my actual pain to be relieved, the 
actual difficulties of farmers to be removed 
so that I may face the farmers and assure 
them that their interests would be 
safeguarded and that they need not -be 
worried about it. The need is to remove the 
actual difficulties of the farmers. 

Through the Agriculture Policy, we want 
to give a status to the farmer which he 
deserves and also has right to 6ttaTh;, We 
have to adopt policy accordingly, "VnrCio the 
same. 

Yesterday, Shri Vishwanath Pratap 
Sing.'1ji wanted to know how the subsidy 
saved would be utilized. I have already 
sl:,.'1mitted that I want to remove the existing 

. imbalance of trade. I want to change the 
systen for ever. That is why our agriculture 

wheat irrport 
policy has been framed with an objective 
providing aU the facitties in agriculture sector 
and giving an equal status to farmers, it aims 
at removing the discrimination against hem 
and not treat them as bounded labourers. 

SHRI VISHWANATH PRATAP SINGH: 
Has the Hon. Prime Ministergiven his consent 
to utiliZe the saved amount of Rs. 90001-
erore of subsidy to strength the agricultural 
infrastructure? It won't do if he does not give 
his consent in this regard .. (Interruptions) .. Is 
he willing for it or not? 

SHRI BAlRAM JAKHAR: The Hon. 
Prime Minister himself wants the same. 
whenever I discuss a matter with him I try to 
understand his points completely. Whenever 
he diseases a matter, he does so properly 
and convinces the other persons. Unless 
this sector become investment would invest 
money. It hardly matters whether the amount 
saved is Rs. 300 crores, Rs. 3300 crores or 
Rs. 4000 erores. 

SHRI VISHWANTH PRATAP SINGH: 
Amount of Rs, 9000 crore of fertiliZer subsidy 
has been saved. It is always said that capital 
formation is not taking place. It is because of 
giving subsidy? I would like to know from the 
hon. Minister whether he has persuaded the 
Hon. Prime Minister and the hon. Minister of 
Finance to invest the savings of Rs. 9000 
crore for strengthening the agricultura? 
infrastructure. 

SHRI BAlAAM JAKHAR: You should 
hsten. I am giving the detailed information to 
.;ou, you should at least listen to me. Because 
he gave the statement in Rajya Sabha, I also 
came to know about if from the news bulletin 
on televiSion and read in the newspapers. He 
said that this would be done next year. The 
amount will increase from Rs. 9000/- crores 
to Rs. 12000/- cores next year. 

SHRIVISHWANT A TH PRA TAP SINGH: 
Additional money should be invested. 

SHRI SALRAM JAKHAR: It is a matter 
of figures, it depends on savings. In 
Arithmetic. two and two makes four and not 
five, 
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SHRI RAM VILAS PAWAN (Rosera): clearly what you want to do or will do. 

Whatever amount is saved will be invested 
or not? 

SHRI BALRAM JAKHAR: I am stating a 
very simple things. I am to tell you that the 
entire money will be invited in rural sector, to 
provide facilties in that sector so a that rural 
upliftment can take place. He has given his 
consent for this same. 

SHRI RAM VILAS PASWAN: Will the 
saved money be invested in agriculture 
sector? 

SHRI BALRAM JAKHAR: It will be 
utilized for rural upliftment only, and all will 
have a share in it. Why do you bother? I am 
making an articulate stament and would like 
to explain how we want to accomplish the 
work. We wantto do everything systematically 
and for welfare of farmers. It is meaningful 
only rt there is complete balance of trade, 
proper investment. At the same time my 
submission is that you are to be blamed for 
creating this imbalance and today you talk of 
PDS. Public Distribution Systems should 
certainly continue. I am of the opinion that it 
should not be abolished. It will have to be 
continued for the sake of those sections of 
people who really reqUIre its service 

The Han. Prime Minister often gives 
assurance to strengthen the system. There 
is no question of abolishing it. Who will run 
PDS, do you want to throw this burden on the 
farmer, do you want to continue the system 
at the cost of the live s of f arme rs. 
(Interruptions) Uptill Now trade had been 
adversely affecting it. Traders are to be 
blamed for creating the entire imbalance. 
Whydo you blal'Tl'? farmers for it ? Strengthen 
them to stand at their own feet, give them 
their due rights, Give them incentives so that 
they may work properly. 

SHRI RAM VILAS PASWAN; who will 
do it? 

SHRI BALRAM JAKHAR: We will do. 

SHRI NITISH KUMAR: You please tell 

SHRI BALRAM JAKHAR: It is just Iik9 
reading the Ramyana whole night and asking 
the nextiDoo~ho was Sita (Interruptions) 
I am also saying tllat we will do it. I have never 
spoken any bitter word and I never take back 
the word once spoken, nor do I want to take 
back. I am repeating what the Han. Prime 
Minister said. I never give statement without 
consulting the matter. I always try to do what 
my conscience directs. (Interruptions) 

SHRIINDRAJIT GUPTA: Do you want 
to run PDS on the basis of import of wheat? 
Will it not run without import? (Interruptions) 

SHRI BALRAM JAKHAR: Do not quote 
the example of a particular contingency. new 
Year is about to start and more than 100 
million tonnes of Kharif crop is expected to 
arrive. There after Rabbi crop will come and 
that too seems to halle a bright future. It is 
expected to be more than about 76 million 
tonnes. The total production will not be lesser 
than that of the last year. Are we bound to 
import when we don't need. (lnterruptiontj 

SHRI INDRAJIT GUPTA: Procurement 
is going on decreasing. 

SHRI BALRAM JAKHAR: I was speaking 
in regard to the same matter (Interruptions) 

[English] 

SHRI INDRAJIT GUPTA: There is 
something wrong with the pricing policy. 

[ Translation] 

SHRI SALRAM JAKHAR: I am just 
coming to the pricing. policy . Do the 
manufacturers of goods like car, tractor, 
fans, cycles eto. have proper norms to decide 
the prices? We also have the same right. We 
would nether restrict our earnings nor would 
remain bonded labourers. We demand for 
an equal share. Farmers have equal tight. 
Why procurement prices etc. should be 
reduced. (Interruptions) 
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wheat ilTpOrt 
[English] I would not follow the prevailing trend of 

SHAI H.D. DEVEGOWDA (Hassan); 
Mr. Speaker, Sir, if the hon. Minister can 
kindly yield for a minute, I want to tell one 
thing, with the permission of the Chair. 

I well appreciate the hon. Minister's 
stand so far as helping the farmers is 
concerned. With the permission of the Prime 
Minister you have taken a bold decision. If 
you implement it. We will whole - heartedlX 
congratulate you. 

But I would like to draw the attention of 
the hon. Minister to what prof. John Kenneth 
Galbraith said which is very relevant so far as 
the subsidy component is concerned" I 
quote: 

"The basics Indian agricultural policy 
framework has served the country well 
and should not be disturbed by tinkering 
with the pricing policy or by wtthdrawlng 
subsidies. 

The International Monetary Fund may 
have different Ideas but the Indian Policy 
makers would do well to hear them out 
politely, but not take them seriously' 

In this regard I must compliment Madam 
Gandhi tor maintaining subsidy which made 
this country to be nearly selt-p sufficient But 
today. by withdrawing this subsidy, you are 
now reversing back the whole gro .... 1h of the 
food production. That is where Pro!. Galbraith 
has cautioned the Indian administrator that 
he should not take it seriously so f.r as 
abolishing the subsidy to oblige I.M.~. That 
IS what he said .. Thank you 

[ Translation] 

SHAI SAL RAM JAKHAR You be 
carefree. IMF al.thorities came here and had 
clear discusSion on the matter. They did not 
raise any oi.JJectlon.1 said that the Government 
propose to give ~ubsidey of about As. 30. 
000 on tractors and similar amount on with 
regard to irrigation, security drip irrigation, 
dug well and seeds. I would not let our 
farmers to suffer. I would like them to prosper. 

import. I am not a person to work under any 
reassure. I would like to give reply to Aaja 
ahib. He had asked what had I to do with 

priceS. The farmers had not invested money 
in the Kharif crop and there was no increa38 
in the produce. the prices of fertilizers were 
same as before. The crop was .. bout to ripe. 
Itoldthe Hon. Prime Ministerthatthefarmers 
were being discouraged. Aatherthey should 
be strengh~D!2 to purchase it. How will they 
purchase when they do not have money. 
You increased the price by As. 251-and I 
increased by As. 401-

SHRI NITlSH KUMAR: Whatthe present 
value ofjl. rupee? 

SHAI SALRAM JAKHAA: There has 
been no change in the figures during the last 
one ye::.r. The price of jawar was increased 
by As. 351- price of maize and bajra have also 
been increased a little. Price of Tur have 
been increased by As. 951-. price of pulses 
like moong and urad have been increased by 
As. 951- prices of gram by As. 651-groundnut 
by As. 1051- sunflower by As. 130/- These 
pnces were in creased at time when no 
expenditure was made. 

[English] 

SHAIMATI SUSEELA GOPALAN 
(Chiraiyinkin: Those who have surplus, what 
wiD they do? 

[ Translation] 

SHAI SALRAM JAKHAR: Those who 
have surplus have not committed any crime. 
They have done so for the sake uf people. 
Grants of about As. SOO crore have been 
earmarked for such cultivations and other 
facilties will also be extended to them. 

English] 

SHRIMA TI SUSE ELA GOPALAN: They 
are not getting it. 

SHAI SALAAM JAKHAA: That is 
something whICh has got to be done by the 
State. I have already given them the money. 
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[Sh. Balram Jakhar] of the days when the inputs and other 

I Translation] 

I have given them lot of funds but I can' 
do It alone. It Is the duty of the State 
Government to do It. The State Government 
should cooperate with the Centre, only then 
results can be achieved. 

SHRI RAJVEER SINGH( Aonla): Mr. 
Speat<er, Sir, this year the prices offertilizers 
have become double. The Government had 
raised the procurement price of Kharif crops 
last year. At what rate will it preaches this 
year? 

SHRI BAlAAM JAKHAR: Please listen 
to me. Now we will procure the Rabbi crop. 
I am Going to tell you about that. We are 
going to give remunerative price for the 
Rabbi crops so that farmers may get profit. 
We want to give farmers not only remunerative 
price, but also make them profitable. It covers 
three things. 

SHRIRAJVEERSINGH:TheAgriculura 
University pointed out about harvest. 

SHRI BAlRAM JAKHAR: They are also 
like us. many of us have got education thera. 
When there Is shortage the prices one 
increased arbitrarily. When the production Is 
high, pneesdecrease. There is apnee which 
his practical Wherein neither the producer 
nor the consumer suffers loss. I want that the 
Government should fix a price in which none 
suffers loss and the produce gets at least 2()' 
25 per cent profit. .. 

People never remember good old days, 
but they do remember had times. During the 
Green Revolution, the production was so 
high thqt in spite of huge population and the 
prevalent rate of Rs. 200 a quintal nobody 
was ready to buy wheat at even Rs. 160 a 
quintal. When Wheat was sold at the rate of 
Rs. 150 or Rs. 120 a quintal, even the people 
said .. 

15.00 hrs. 

SHRI RAJVEER SINGH: You are talking 

consumable Items used by farmers were 
also cheap, and the things which were 
avai~1e at As. 5 at that time are now costing 
As. 200. 

SHRI SAlAAM JAKHARI: Shri Rajveer, 
why are you disturbing me? You are not 
listening to me. Please, listen to me. Please 
listen to my agreement. it Is wrong to say that 
things were cheap at that time. Please listen 
to me. Why :11'8 you behaving like that When 
I lend my ears to you, you too should 
cooperate. 

SHRI MOHAMMAD All ASHRAF 
FATMI (Darbhanga): WOUld you like to buy 
wheat at a lower price? You are importing 
wheat from foreign countries. 

SHRI RAJVEER SINGH: Please fix the 
procurement price of wheat, at Rs. 400 a 
quintal. 

SHRI MOHAMMAD ALL ASHORE 
FArMI: You purchase the whet at the price 
on whidl the Government Is importing it from 
foreign countries? 

SHRI BAlAAM JAKHAR: this Is no 
argument. this Is not a wise argument. 
Please listen to me. Please try to understand 
what I am saying. It Is very Simple .. I am not 
anti-farmer, rather I am their worshipper and 
I am their servant.. 

SHRI SHYAM BIHARI MISRA(Bilhaur): 
You areta big farmer whereas we are smaH 
farmers. We have only 8 bighas of land 
whereas you hav9 800 bights of land. 

SHRI BA&.RAM JAKHAR: Please Usten 
to me ... What can I 00 if you do not listen to 
me? Mr. Speaker, Sir, there is a way of 
raising points, We hearCl (I'm when I. spoke 
'¥ over 50 minutes ,'nd nOl ~dy Interrupted 
tum. He should now Ii~. 'n to us also. What I 
want to ~ very Sll. ,pie. Those days 
when wheat was available at the rate of Rs. 
160 a qUintal, it was considered cheap, as 
the rupee had value, there were buyers and 
that is why the GovemfTltol"lt purchased it. 
The same thing Is happenCliog today also -
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Indulge in mamet Intervention. I want that the 
Coconut, Pepper growers should also be 
brought within Its purview. In this regard I 
want to say that farmers will be given 
remunerative prices. At the same time, I am 
glad what you suggested. I am already seized 
of the matter and I too wished that somebody 
should raise It. I express my gratitude to you 
all for \raising It here ... 

particularly so far as Mildest and maize are 
concemed. I have asked all the institutions to 
start purchasing them. 

SHRI RAJVEER SINGH: Hon. Minister, 
from when are these institutions purchasing? 

SHRI SALAAM JAKHAR: Shri Rajveer 
Singh, please do not interrupt. Please listen 
to me patiently. 

SHRI VISHWANATH PRATA? SINGH: 
You are speaking about Rabi prices. I want 
to submit that the announcement of Rabi 
crops was generally made before the sowing 
of corps and we used to announce it before 
16th October so that the farmers would 
decide whether crops should be sown or not. 
Now crops have been sown, but as yet the 
prices of Rabi crops have not been 
announced. I want to ask the Government as 
to when it IS going to make the announcement. 
Has the GoveMment changed the polICy and 
whether the announcement of the prices of 
Rabi corps would be made alter this time? 

SHRI SALAAM JAKHAR: I was going to 
reply to this also. Sometimes this happens 
You are right and I fully agree with you that 
the announcement will be made before the 
sowing season. In future the annoucement 
wHi be made before the sowing seasons. I 
admit that this year there has been delay in 
this matter. 

SHRI VISHWANATH PRATA? SINGH: 
When w~1 It be announced this year? 

SHRIBAlRAMJHAKHAR:Wearegoing 
k> announce it in the first week of December 
ahd it Will be done at the earliest. Every thing 
is ready in this regard and I am trying to 
accommodate accordingly. 

SHRI NITISH KUMAR: Have you agreed 
to what we suggested? 

SHRI BALRAM JAKHAR: I am going to 
a~lounce the wheat procurement price in 
such a manner so that the farmers Will get 
more benefit and Will not suffer any loss even 
during the worst penod. I am looking how we 
can help them during the Onam festival and 

[English] 

SHRI V.S. VIJAYARAGHAVAN: 
(Palghat): What about cash Crops? 

SHRI BALAAM JAKHAR: I am referring 
to Kerala only. I am looking into the market 
intervention also. I have said that in spite of 
your not referring to It. 

[ Translation] 
I want to submit that as you suggested 

we are going to allow free movement of 
foodgrains and other crops within the country 
by any producer or farmer. The State 
Govemments wiD be asked not to interfere 
directly or indirectly in the tranSportation of 
the crops. The farmers deserve this right. 

SHRI VISHWANATH PRATA? SINGH: 
A law should be formulated that if a persons 
makes any restrictions in the transportation 
Offoodgrains,hewiabeprosecuted,pen~sed 
and sent to Jail, becuase iIIegallyana 
informally such restrictions are usually made. 

SHRI SALAAM JAKHAR: if it become 
essential, this too will be done. 

SHRI RAM VILAS PAWAN: Restriction 
Movement should be lifted from today itself. 
We shall mo\'e the crops from today itself. 

SHRI BALRAM JAKHAR: Will' 
restnCllon movement I have done all this 
having con,,0:dt.:ms (Interruptions) 

51 :RI V'IS!-<',"w'ANATH pRATA? SINGH: 
We thank you for this. It is farmers' issue and 
therefore. I express my thanks to you. I think 
you as you are ready to remove all restrictions 
in the movement of crops. You should accept 
our one more suggestion. There are some 
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ISh. Vishwanath Pratap Singh] these should be ~ in mind while replaying 

complexities in value addition for example. 
when we make rice from paddy. We have to 
get a licence. similarly. we need licence for 
making flour out of wheat. We will be glad if 
the Government decides to abolish all such 
restrictions in value addition as well as 
movement of corps. 

SHRI SALRAM JAKHAR: I make an 
announce met only when I have consulted 
properly and everything is decided. A mao 

. should not make falls promise. 

[English] 

I do not want to say a thing which I 
cannot say. This is the agricultural policy that 
I pursue. 

[ Translation] 

Taking this thing into consideration I am 
going to do it. 

MR. SPEAKER: Look. the hon. Members 
are giving very nice suggestions but in may 
opinion, it will be proper if you consider al 
these suggestions while replying to the 
Debate in the end. 

SHRI VISHWANATH PRATAP SINGH: 
Mr. Speaker, Sir, if we are getting some 
benefit, why you are slopping him and thus 
depriving us of it? 

SHRI LAL K. ADVAN (Gandhi Nagar): If 
there is any suggestion in the interest of 
farmers what is the objection in accepting it 
promptly? 

SHRI NITISH KUMAR: I think there 
might be farmers in your constituency too? 

MR. SPEAKER: LOOK: I am saying that 
the suggestions which are being made are 
good, but you should not commit any such 
mistake on account of which they cease to 
remain good. Again these suggestions will 
have to be placed before the Cabinet which 
will dicide. That should not happen. I have 
stated that the suggestions are good and 

to the Debate. . 

SHRI CHANDRA JEET 
YADAV(Azamgarh); He has said that he has 
already consulted the hon. Prime Minister. 

SHRI VISHWANATH PRATAP SINGH; 
The hon. Agriculture Minister has said that 
there would be free movement of corp no 
value addition and no Iincence. Just like he 
used to give rulings th9Hosue. That is his 
style. -

MR. SPEAKER: He will do it. 

SHRI SALRAM JAKHAR: I do not make 
any false promise orda a thing which I cannot 
implement. It is a different thing that you want 
to make a fun of it. Only after seeking advice 
I have stated these things about movement 
and the hon. Prime Minister himself has told 
it yesterday. I am stating it 0,1 that basis only. 
I have spoken abOut investment after seeking 
the consent of hon. Prime Minister. 1 cannot 
do it on my own. I am a member of th~ 
Cabinet, and cannot decide things on my 
own. Your suggestions are good, but there 
are some more things to be taken into 
consideration. 

People in Punjab demand laving use of 
harvest machines on the plea-tnar these 
cause unemployment. But who can convince 
them? The rate of daily wages in that State 
is Rs, 60/- whereas in your State it is Rs. 111 
-or 12/- I would request Sh:i Paswan to get 
them dOUble of the present amount. 

SHRI RAM VILAS PASWAN: The rate 
of daily wages in our State is very low, that is 
why the labourers come to your State. 

SHRI SALRAM JAKHAR: In fact the 
problem can not be solved in this way in 
future. it would be solved only when the 
States such as Orissa, Eastern Uttar Pradesh 
etc. also make their contribution equally. You 
think that the three States would continue of 
fulful the reQl,!iremnts of al other State forever. 
It is not pOsSible even if these States want to 
do so. You will have to share the burden anc 
remove the imbalances. The new policy has 
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beenframedforthis purpose only. I convened 
a meeting of all the State Ministers of Agriclture 
and Chief Ministers and asked them to 
evaluate the prevailingcon~ition ofthecountry 
and the States. Some projects are lying 
incomplete due to the pending construction 
work of canals while others due to the lack of 
electric supply or tube wells. You have stated 
that an amount of only Rs. 15001- crores 
would be sufficient to provide power supply 
to all the tubwells. But only the tubewelss 
won't do. Both electricity and water supply 
are also essential for the agriculture. If you 
want to remove imbalance, adequate funds 
will have to be sanctioned. Just now, an hon. 
Member wanted to know the amount allotted 
for the purpose-first it was Rs. 50001- and 
then amount was increased to Rs. 10.0001. 
I know that it is inadequate, I am also not 
satisfied at this allocation but we will have to 
cut the coat according to the cloth; so how 
can I increase it. The amount will be increased 
gradually yearby year. We are making efforts 
to find out some other sources to increase 
the production. Just asthe hon. Prime Minister 
pointed out yesterday ir the House that there 
was a diversion of cash cropar orcereal or 
food crop. (Interruption) 

SHRf NITISH KUMAR: Mr. Minister,the 
topiC of diSCUSSion at the amount is not cash 
crop. You are ~ag a speech of general 
nature and this speech, of course, would be 
good because you are a senior member and 
baSically a farmer. But the topic of discussion 
under rule. 193 before the House is fertilizer 
policy and import of wheat. But you are not 
speaking on this issue. Please tell us why 
wheat is being imported. Today, the Minister 
of Finance has also stated that besides 
wheat, rice and edible oils were also proposed 
to be imported. You may please clarify the 
position in this. regared. _-

SHRI BALRAM JAKHAR: You please 
take your seat, this is not the situation. 
Yesterday, I gave the details in regard to the 
total and estimated production of edible oils. 
But first of all listen to me, be patient. 

SHRI NITISH KUMAR; We want to hear 
you on the matter under discussion. No 
member suspects your intentions as an 

wheat import 
individual. Bt.. we would like to know what 
was the nee j to increase the prices of 
fertilizers aftl r withdrawing subsidy and 
control over It and to import wheat, thus 
wasting foreign exchange worth Rs. 1500 
crores. The hon .. ~ may pteaS9 giva_ 
_~in regard to the proposed import 

of rice and edible oils. 

SHRI BALAAM JAKHAR: If there is 
interruption when a person speaks, the 
sequenre breaks an i the Speaker dislikes it. 
You will know only \'<1en you listen. I have 
already clarified the f: Jints. I repeat then. I 
was speaking with regard to scarcity as to 
why and when it arises a 1d the presnet_policy 
is framed on the basis o' all tFie factors. We 
would produce it in our country itself,. this is 
the only solution. If a persons has the thing 
he would not go for it to others. Instead of 
importing a thing, it is better to increase its 
production in the country itself and thus 
remove the imbalance. 

SHRI VISHWANATH PRATAP 
SINGH(Fetehpur); But is there scarcity of 
rice too? Why rice is~ed to be Imported? 
The hon Minist8r of finance has stated that 
rice would also be imported. Hs written 
statement is there in the House. 

SHRI BALAAM JAKHAR: This is matter 
related to trade. 

You have been the Prime Minister and 
you know each and everything. 

( Interruptions) 

SHRI VISHWANNATH PRATAP 
SINGH: But Please tell whether there is 
shortage of rice too? 

SHRI BALAAM JAKHAR: At least you 
should not ask these quetions. I am about to 
explain why rice is proposed to be imported. 
Recently, I hat' been to Vietnam. They desired 
to get a sugar " mill butSTnce they ran short 
of foreign exch.1Oge they proposed to give 
rice in exchange of setting up the sugar mill. 
That is why, rice 11 being imported. We ca,l 
export Basmati nee. there is no problerr. in it. 
We can export an ite 11 which may fetch more 
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[Sh. Balram Jakhar] sanction subsidy of Rs. 30. 000 to help the 

foreign exchange to us and import a thing 
which is of low price, what is the harm, in 
doing the things which are beneficial to us. In 
regard to your submission about cash crop I 
would like to ask why does a farmer divert 
towards the cash crop. When does he~ 
not find it profitable. The other crops. No 
shopkeeper sells commodities for the sake 
of consumers, he does so far his own bereft. 
He sells foodgrains not to eam profits a7i"d not 
just to serve the consumers. of incentives 
are given to farmers they would in creas their 
produce. More production would lead to 
more earning. In that condition we would not 
have to import the same from outside, we 
would be relieved of that burden. That is why 
we want it to be an agro-based industry. 

[English] 

SHRI AMAl DATTA (Diamond 
Harbour): What you are saying amounts to 
this that, in your Agricultural Policy, there is 
no need to have seH-sufficiency in foodgrains. 

SHRJ BAlRAM JAKHAR: I did not say 
that.' 

SHRI AMAl DATTA: We must know 
what is your policy • 

SHRI SALAAM JAKHAR: We have to 
increase production. You cannot increase 
production in the same land. You have to 
expand it. That is why, I say that I am going 
to give 50 per cent subsidy to those farmers 
who are utilising miOimum quant~y of water 
and putting it to maxium use. That is what I 
am trying to do and thafis what we have to 
do. We have to find ways and means to have 
new seeds. We have to find those seeds 
which can resist pests and other things, That 
is what I am trying to do and that is the policy 
which I am going to formulat. 

J Translation] 

That is why I say that alongwith these 
things, we want to implement the policy. 
There are proposals to withdraw subsidy. 
The Government has launched a scheme to 

small farmers to purchase tractor. 
( Interruptions) 

SHRI SANTOSH KUMAR 
GANGWAR(Bareilly): Mr. Speaker, Sir, 
whatever the hon. Minister has said here, is 
true. But he may kindly clarify why wheat was 
in1>Orted at such a high price? 

( Interruptions) 

SHRI RAJVEER SINGH (Aonla): Mr. 
Speaker, Sir, why wheat was imported and 
the price of fertilizers were increased. Will 
the ifTl)Ort of wheat ccn:lnue and will too 
prices of fertiJ~ers be reduced or not? The 
hon. Minister may kindly give reply to all 
these questions. So far as the statement of 
the hon. Minister in general is concerned, we 
agree with him We do want the hon. Minister 
to seek on the subject. 

( Interruptions) 

SHRI BAlAAM JAKHAR: Mr. Speaker, 
Sir, I am speaking on the topic itself. last 
year contract of 12 lakh tones of food grains 
had been signed, tenders were invited. I toid 
him in writing that the crops were about to 
arrive. 

( Interruptions) 

SHRI BAlAAM JAKHAR: Please sit 
down. If you are not aware of the factual 
position, you should not speak. Please sit 
down. 

[English] 

A little knowledge is a very dangerous 
thing. 

[ Translation] 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir, the-hon. Minister is not p!!aking on the 
pointd raised by me. I asked as to why wheat, 
hadlo be imported, but the hon. Minster is 
saying nothing about that. While the question 
No. 62 was being dealt today in the morning 
during the Question Hour. the hon. Minister 
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of Finance made it clear on being asked that 
not only wheat but also rice and edible oils 
could be if11)Orted, if needed. Mr. Speaker, 
Sir I, therefore, seek protection from you for 
the whOle of the House. You are the Speaker 
and you are the protector of the House. You 
should kindly request the hon. Minister to 
speak precisely on the relevant issue that 
has been saised and on which a discussion 
Is going on (Interruptions) 

MR. SPEAKERL: Look. we want an 
open discussion on a very good and important 
issue like this and, as a matter oc fact, we 
have so far been holding the discussion 
withan open mind. Questions may spring up 
in the mind after 5, 10 or say, 20 hours of 
diSCUSSIOn, because this is such a big question 
as there cannot be a wholesome reply to it in 
a single go. Actually, when there has already 
been a discussion for 7-8 hours, replies on 
two issues have already been made by the 
hon. Minister of food and Civil supplies, and 
now on the third reply is being given by the 
hon. Minrster of Agriculture as the question 
relates to his Ministry.You should please let 
him colJl)lete his reply in his own way. You 
should pen done the questions that spring up 
in your mind and you can ask them when the 
reply of the hon. Minister is over. if you go on 
intervening him like this by putting question 
after question during his speech .. then how 
will it be possible for him to both going on with 
his speech and satisfYing yOu by answering 
your intervene questions. I would, therefore, 
suggest that you should take down the 
questions that you intend to ask. 

[English) 

We wiU allow you to put the question 

( Translation) 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir, it is already getting t;!!! past three. 

SHRI VISHWANATH PRATAP SINGH: 
Mr. Speaker, Sir, with the Increase In the 
price of fertilizers there has been a dump the 
trade of wheat • The hon. Minister has, 
however, hardly felt the need to highlight this 
point.. The hon. Minister Is not at aU analyzing 

wheat inpot1 

the irJl>aCl on the trade in the wake of raising 
the price of fertiliselS and by releasing the 
if11)Orted wheat in the market. 

MR. SPEAKER: You have raised a very 
good point. You have passed on suggestions 
as well, but we have to considerthe point that 
whatever has been stated by the lion. Minister 
be taken lightly. Let him first COfTl)leted his 
speech and I will aUow you to speak 
thereafter. 

SHAI VISWANATH PRATAP SINGH: 
Mr. Speaker, Sir, you should kindly try to 
bring him to the point , we want him to hear 
on this very subject. (Interruptions) 

[English} 

MR. SPEAKER: Mr. Minister, will you 
address the Chair? 

SHAI SAlAAM JAKHAR: I wUI address 
the Chair. But they rQ!,ISt listen to meproperty. 

( intenvotions) 

( Translation] 

Mr. Speaker, Sir, replies nave been 
made to all the questions that were raised. I 
am of the opinion that sooner it is better it wiD 
be. I never said aU that is being made to by 
the hOIl. Member. I was actually aU out to 
explain to you the inllad foUowing the price 
rise. Now, I would like to ex~n to you the 
cifference that would be there in case of price 
~e on fertiliser. The target of wheat seed 
SOwing In the $~ed area of North India 
has almost been' achieved. Some slippages 
have of course, been reported from some 
States of South India and aJso from some 
prts of U.P.I know, the farmers had to resort 
to more than required use of CAP., urea 
and some other fertiliselS, Certain quantity 
of ferilisers had also to be inl>Orted. when we 
set up our own fertiliser manufacturing unb 
producing good qualityof fertiliser then things 
wiD be all righlin a natural Way: 

Mr. Speaker. SIr ... my considerations 
.. aimed al ~nsuring economicweUbeing of 
the farmers. The Govemment alms to do It 
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[Sh. Balram Jakhar] correct that. We are thinking out to make the 

by giving remunerative price an I profitable 
price to their produce as also by 9 ving some 
relief in transport along with S( 11e other 
relives. We want to do it in every field. We 
want to do it in the areas like - hrigation , 
fishe~ies dairies poultry bee-keepin\\ etc. We 
want to lend food value to them. We are 
contemplating as to how to do all this. We 
can arrange fertilisers only when we have 
money with us, Now, we Irlink that it is not 
proper to take hund~ed or one hundred and 
fift rupees. We want that if the farmers have 
a rightful claim to take As. 500 than they must 
take that. similarly, if the of their products 
comes to As. 1000 then they must claim that. 
We do not want to make the f arme rs bonded
labarss just by giving them one hundred and 
mtyru'pees. The Government wants to give 
them prestige. We want them to leel that 
they are receiving trle:r rightful claim. Ithink, 
they do not want handouts. 

[English] 

I do nol wallt handouts. I want klsans to 
rub the shoulders with the highest and the 
mightiest. 

Translation] 

I want that the question of how to 
implement that, should be left with the States 
and the P.D.S should be handled by then, 
The rightlul claims should be met with. 
Attention should be paid to the demands of 
the poor farmers, J.9.Q.OIJL~S, Harijan 
agricultural labour. Earlier their wage was 
As. 5 to 1 0 and now it is As. 60 The point , 
there should be money only then the 
distribution of it can be possible. Nothing that 
obliterates the interest of Ihe farmers can be 
allowed to happen. The Government has the 
responsibility.to ensure their progress. The 
Govemment wants to make the credit -system 
more effec1ive. We want to made it more 
effec1ive so that the farmers may derive 
maximum benefit. With the help of all we will 
try to streamline the systems to make the 
farmers self-reliant. h is know to all that a 
wrong has happened to be committed. But 
there is nothing to bother about, we will 

co-operative societies more viable. Things 
will be done taking all these points into 
consideration. . 

We have to realise that if we really want 
to bring down the per-centage of 
unemployment, we will have to set up fertiliser· 
industries in villages. We lack in systems like 
packaging, trading and marketing, The 
Government has formulated a scheme of 
As. 662 crore for this purpose. 

In spite of all our limits and limitations the 
Government is committed to saf9guard the 
interests of the farmers. 

SHAI VISHWANATH PPATAP SiNGH 
Mr. Speaker, Sir, the hon. Ministe; is not al 
all replying queries raised by us So what is 
the sense in listening to him .... (In terrL'ptJons) 

SHRI LAL K. ADVANi: Mr. Speaker. 
Sir, I would like to remind the hon. Minister of 

Agriculture that the subject of today's 
discussion is not the demands for grants of 
the Ministry of Agriculture. Tcday the 
discussion started with reference to the 
Adjournment Motion that was brought forth 
by a record number of Members present that 
day. There were two aspects of the 
Adjournment Motion - the first is that there is 
a simmering discontent among the farmers 
throughout the country in the wake of price 
hike on fertilizers, as also due the policy of 
decontrol and due to withdrawal of subsidy. 
We wanted to bring this fact to the notice of 
the Government. The second thing concerns 
the issue of wheat. Shri Tarun Gogo; is 
present at the moment. At one time he stated 
thal there was a surplus stock 01 wheat in the 
country in as much as that the Government 
would export wheat and for which a plan was 
being drawn. Just after 15 days of his 
statement, the Government had 10 import 
wheat. The fac1 that the price at which wheat 
was exported was much less than the price 
at which the same was imported, gives birth 
to many suspicions. The han. Ministeropined 
that as technically It could not be an 
Adjournment Motion, hence that was put as 
a Discussion under Rule 193. We, however, 
find thal no proper reply to these two points 
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seem to be coming forth d' Jring the course of 
the present discussion. Regarding both the 
issues, neither any assurance has been 
given by the Government that it would give 
relief to farmers by reducing the prices of 
fertilizers nor any convincing answer has 
been given as to why it committed irregulars 
In importing wheat due to which the farmers 
of India are forced to feel that on the one 
hand they are not being given the proper 
price of their wheat, on the other hand, the 
farmers of the foreign countries are paid a 
very high price for the same commodity. 

Mr. Speaker. Sir, the purpose of the 
Adjoumment Motion IS to express resentment 
of the people and censure the Govemment. 
Technically, this issue is not covered under 
this periphery. We accept your version. But 
we are completely dissatisfied with this 
answer given by the Govemment regarding 
fertilizers and wheat and we wanted to 
express the resentment, of people. In a bid 
to display our resentment, paying due regard 
to you, we walk out o(the House. 

15.24 hrs. 

At this stage Shri Lal K. Advani and some 
other han. MefiiEiiirs /eft the House. 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, we have only this much of 
submission to you that the Government is 
still not clarifying the position as to why it is 
purchasing wheat from farmers of foreign 
countries at the rate of Rs. 526 per quintal. 
On the one hand it is paying much higher 
price to the farmers of America and Canada 
and on the other hand ~ is expecting higher 
production from the Indian farmers who are 
being paid very low price of their produce. 
This policy ot the Government is anti- people 
and anti-farmer. Despite Shri Jakhaa 
advocacy 01 the policieS of the Government 
It is very ~ from the actions of the 
Government that It Is col1l>letely an anti
people and anti-farmer. 

(English] 

SHRIINDRAJIT GUPT A (Midanapore J: 
As the Mover of this motion, l1i"iV86een 

wheat import 
sittting patiently all these three days, listening 
to the replies given by the three Ministers. 
And I am very sorry to say that the point 
which h~d agitated everybody, not only in the 
House but outside - two specific points only 
on those issues, we have got no satisfaction 
from the replies which have been given. 
They are evasive replies. The do not gave 
any satisfactory explanation as to why the 
state of affairs have come to such a~ 
Every time, the prices go up, we have to 
import wheat from outside, this is a pecuiiar 
kind of explanation I have heard for the first 
time. Prices go up and down all the time; 
fluctuating prices are there. He says: 'Prices 
have gone up because we went to procure 
wheat. Prices went up and, therefore, we 
have no othergo butto import·. And importing 
at such high ~rices is going to finish off our 
agriculture for a long time to come. 

THE MINISTER OF AGRICULTURE 
(SHRI SALAAM JAKHAR): I do not agree. 

SHRIINDRAJI'!"GUPTA:ldidnotexpect 
you to agree. 

SHRI SALAAM JAKHAR: We explained 
as to why it was done. It is not our intention; 
if we have got the things, then we would not 
have imported. It IS only a question that we 
cannot allow the country to go hungry at that 
time. (Interruptions) 

SHRI SAIFUDDIN CHOUDHURY 
(Kalwa): There is enough food in our country . 
Then how did the question come up? 

SHRIINDRAJIT GUPTA: According to 
the Government, we have become self
sufficient in foodgrains. All over the WOr1d-:W;
liaWioeen saying that we are sen-suffic!..nJ 
In foodgrains. (Interruptions) ---«-

SHRI SALAAM JAKHAR: I explained to 
you as towhatsteps we are going to undertake 
to compensate the farmers for that. 
(Interruptions) 

SHRI VISHWANATH PRATAP SINGH 
(F atehpur): SIr, there Is an answer on general 
Agricultural Policy but on fertiliser inl>Ort. no 
Minister is giving any answer. We seriously 
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(Sh. Vlshwanath Pratap SIngh] to protect th8lntel8sts of smaA and medium 

protest this hike In fertiliser prices and also 
for not giving any answer as to why rice and 
wheat 18 being inl>orted . Thel8fol8, we 
decided to wakup-out and not to further 
participate In fhlS. 

15.28 h ... 

AI this slage. Shri Vlshwanath Prarap 
Singh and some olher hon. Members left the 
House 

( Interruptions) 

SHRI SAiFUDDlN CHOUDHURY: We 
want to know how are you going to protect 
the farmers. 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): Why did you not ask yesterday? I 
am prepared to answer all your 
questions.( Interruptions) 

SHRI I~JIT GUPTA: If you want to 
say that traders were ho~ and that Is why 
there was shortage, why did you not take any 
action against· the hoardes? There was 
nothing against the hoardes and traders. 

15. 29. h .... 

At this stage. Shri Indrajit Gupta and 

fanners In the face of steep rise In fertlJlz8{ 
P!1ges. How are you going to ~ec;I the 
small and marginal farmers? You have not 
given any rapIy to thliSo, we al8 waking 
out. 

15. 29112 h .... 

At this stage, Shri Saifuddin Ch_gudhury 
andsomsotherhon.MemberslefttheHouss. 

MR. SPEAKER: Is there anything else? 
We have two or three minutes before we 
start the Private Mermers' Business. 

[ Tl3Ilsiation) 

SHRI ANANTRAO DESHMUKH 
(Washlm): The hon. Minister has pointed out 
that the Govemment has fixed the support 
price of every commodty and whenever the 
prices of commodities come down inmarket, 
It purchase those commodities at the fixed 

4 SUpport price. Today prices of millet (J_Qwar 
) has d_!9reasd very much in 
Maharashtra. What Is the infrastruture made 
by the Govemment in this r89ard: What Is 
the strategy of the Govemment to purchase 
the c;;9ntre commodity at the fixed support 
price declared by It? 

[English) 

SOmB other han. Members left the House SHRI BAlAAM JAKHAR: That Is what I 

( InterrupPons) 

SHRI SAIfUDDIN CHOUDHURY: Why 
did you spent As. 15,000 crore? 

SHRI BAlt._UDEB AC~IA ~): 
'(Du have not given any satisfactory reply, 
tlnterruptions) 

SHRI TARUN GOGOI: You wel8 not 
present when I was replying. Why did you not 
~ me any questions yesterday? 

SHRI SAIFUDDIN CHOUDHURY: He 
has given no reply as to how they are going 

referred to. 

[ Tl3Ilsiation) 

I have asked them that whenever the,. 
Is fan in prlcea: they should go there 
ImmedIaIeIy and take the necessary steps In 
this regard on priodtt OMls, 

(EngI$h) 

SHRI TARUN qaGOl: He has already 
asked me and we a.- going to buy for it. It Is 
brought to our notice and I wW instruct my 
FCI. 
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[ Translation] 

SHRt ANANTRAO DESHMUKH: Mr. 
Speaker, Sir, through you t want to point out 
to the hon. Ministerthat when the commodity 
reaches the marXet and the mechanism of 
the Govemment is n~t functioning there at 
that time then what is the use of such a 
mechanism. 

[English] 

SHRI TARUNGOGOt: We will buy. 1 am 
giving the assurance, whatever is offered to 
me. I win buy. 

SHRI ASHOK ANANDRAO 
DESHMtlKH(ParbbaIli): !-have collected the 
information rega~ing the cost of production 
of different important crops of Maharsbtra 
State from Government authorities: As the 
rise In the prices of fertilizer and other essential 
inputs including labour wages, it is very 
essential to consider all these factors before 
melaling the price of agricultural produce, 
otherwise our farmers will not be able to 
undertake the food production programme 
in present situation. 

Therefore you are kindly requested to 
look into the matter seriusly, otherwise our 
agrarians economy will be in danger our self
sufficiency will be in danger and even our 
economic Independence will be in danger 

[ Translation] 

I would like to hand over the attached 
copy to Shri Balram Jakhar (Interruptions) 

MR. SPEAKER: No, not like this you 
ask your question 

[English) 

This is not correct. Not like this Mr. 
De!!Lmukh. This is not a private House. You 
sl}?uld give it to him in his chamber. 

• SHRI V.S. VIJA'(ARA§HAVAN 
(Palghat): Is there any package program for 
Kerala? 

MR. SPEAKER: Now the Private 
Members Business. Shri Arjun Charan Sethi. 

MR. SPEAKER: The House shall now 
take up Private Members' Business. Shri 
Arjun Cham SethI. 

[MR DEPUTYN SPEAKER In the Chail1 

15.31 h .... 

SPECIAL FINANCIAL ASSISTNCE TO 
n-tE STATE OF OBtS$A BILL* 

[English] 

SHRt. ARJUN CHARAN SETHI 
(9hadrak): I beg to moveforleaveto intr!?_.udoe 
a Bill to provide for special financial 
assistanfce to the State of Orissa for the 
welfare of Scheduled Casts and Scheduled 
Tribes a"ld for the development, exploitation 
and properutiisation of the mineral resoruces. 

is: 
MR. DEPUTY SPEAKER: the question 

'That ~aye be graned to introduce a Bill 
to provide for sepcial financial assitance 
to the State of Orissa for the welfare of 
Scheduled castes and Scheduled Tribes 
and for the development, exploitation 
end proper utilisation of the mineral 

·resoures.· 

ThIJ motion was adofX8d 

15. 31 ,112 h .... 

SHRt ARJUN CHARAN SETHI: I 
intropduce the Bill. 

[ Translation) 

POPULATION CONTROL AND FAMILY 
. WELFARE Bll* 

SHRI AAJNATH SONKAR SHASTRI 
(Saldpulj. SIr, f beg to move for leave to 
introduce a Bill to provide for measures 
control the increasing population and to 
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[Sh. Rajnath Sonkar Silastri] 15. 32 112 h .... 

encourage smaUfamily norm and for matters CONSTITUTION (AMENDMENT) BIL:" 
connected therewith. 

(OMISSION OF ARllCLES 356 AND 
[English] 357) 

is: 
MR. DEPUTY SPEAKER: The question [English] 

"1l!!! leave be granted to introduce a 
Bill to provide for ~as.ures to control 
the increasing population and to 
encourage small family norm and lor 
matters connected therewith. 

The motion was adopted. 

SHRI ~TH SONKAR SHASTRI: I 
introduce the Bill: 

15.32. hrs. 

SPECIAL EDUCATIONAL FACILITIES 
(FOR CHILDREN OF PARENTS LIVING 

BELOW POVERTY LINE BILL" 

[English] 

SHRI D. VENKATESWARA RAO: 
(B~tla): I beg to move for leave to introduce 
a Bill to provide for special educational 
facilitates to the children of parents living 
below poverty line and for matters connected 
therewith. 

MR. DEPUTY SPEAKER: The question 
is. 

"That leave be granted to introduce a Bill 
to provide for special educational facilties to 
the children of parents living betow poverty 
line and for matters connected therewith.' 

The motion was adopted 

SHRI D. VENKATESWARA RAO: I 
Introduce the Bill. 

SHRI D. VENKATESWARA RAO 
(Bapatla): I beg to move for leave to introduce 
a Bill further to amend the constututlon of 
India. 

MR. DEPUTY SPEAKER: The quest!on 
is: 

"That leave be granted to introduce ::I Bill 
further to amend the Constitution of India' 

711e motion was adopted 

SHRI D. VENKATESWARA RAO: I 
introduce the Bill. 

15.33 hrs. 

PROHIBITION BILL" 

[English] 

SHRI D. VENKATESWARA RAO: I beg 
to move for leave to introduce a Bill to provide 
fortotal prohibition andformatters connected 
therewith. 

is: 
MR. DEPUTY SPEAKER: The question 

"That leave be granted to Intreduce a Bill 
to provide for total prohibition and for 
matters connected therewith.' 

1he motion was adoted 

SHRI D. VENKATESWARA RAO: I 
Introduce the BIU. 
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YOUTH WELFARE BILL" 

[English) 

SHRI D. VENKATESWARA RAO: I beg 
to move for leave to introduce a Bill to provide 
for a comprehensive policy for the 
development of the youth in the country. 

is: 
MR. DEPUTY SPEAKER: The question 

"That leave be granted to introduce a Bill 
to provide for a comprehensive policy 
for the development of the youth in the 
country." 

The motion was adopted 

SHRI D. VENKATESWARA RAO : 
Introduce the Bill 

15~34 hrs. 

HINDU MARRIAGE (AMENDMENT) BILL" 
(Amendment of Section 5, etc.) 

[ Translation) 

SHRI RAJ~ATH SQNKAR SHASTRI 
(Saidpur): Sir, I beg to move for leave to 
introduce a ~!!. further to amend the Hindu 
Marriage Act, 1955. 

[English} 

MR. DEPUTY SPEAKER: The question 

" That leave be granted to introduce a 
Bill further to amend the Hindu Marriage Act, 
1955." 

The motion was adop!ed. 

SHRI RAJNATH SONKAR SHASTRI: I 
Introduce the Bill. 

HIGH COURT OF MADHYA PRADESH 
(ESTABLISHMENT OF A PERMANENT 

BENCH AT RAIPUR) Bill" 

( Translation) 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Sir, I beg to move for leave to 
introduce a Bill to provide for the 
establishment of a permanent bench of the 
High Court of Madhya Pradesh at Raipur and 
for matters connected therewith. 

MR. DEPUTY SPEAKER: Thequestion 
is: 

"That leave be granted to Introduce a Bill 
to provide for establishment of a permanent 
bench of the High Court of Madhya Pradesh 
at Raipur and for matters connected 
therewith". 

The motion was adopted 

DR. LAX.M!Nf.RYAN PANDEYA: Sir. I 
Introduce the Bill. - .. 

MR. DEPUTY SPEAKER: Shri 
Dileephbai Sanghani . not present. 

15.35 1/2 hrs 

RESERVATION OF POSTS FOR 
WOMEN (IN GOVERRNMENT 

SERVICES) BILL" 

(English) 

SHRIMATI BHAVANA CHIKHLlA 
(Juoagarh): Sir, lbeg to move for leave to 
introduce a Bill to provide for reservation of 
posts for women in Govememnt Service and 
for matters connected therewith. 

MR. DEPUTY SPEAKER: The qeustlon 
is: 

"That leave be granted to introiduce a 
Bill to provide for reservation of posts for 
women in Government Services and for 
matters connected therewith". 
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The motion was adopted. SHRI SYED SHAHABUDDIN: 

SHRI SYED SHAHABUDDIN: 
introduce the Bill. 

15.36 hrs 

ANCIENT AMOUNTS AND 
AROCHAEOLOGIGICAl SITES AND 
• RENMA TmS (AENOMENT) BILL 

(AMENDMENT OF SECTION 5) 

[English1 

SHRI SYED SHAHABUDDIN 
(Kishanganj): Sir, I beg to move for leave to 
introiduce a Bill further to amend the Ancient 
Monuments and Archaeological Sites and 
Remains Act,· 1958. 

is: 
Mr. DEPUTY SPEAKER: The question 

"That leave be granted to introduce a Bill 
furtherto amend the Ancient Monuments 
and Archaeological Sites and Remains 
Act, 1958". 

SHRI SYED SHAHABUDDIN: 
introduce the Bill. 

15.36112 hrs 

FOREIGNERS (AMENDMENT) BILL· 
(AMENDMENT OF SECTION) 

[English) 

SHRI SYED SHAHABUDDIN 
(Kishanganj): Sir, I beg to move for leave to 
introduce a Bill further to amend the 
Foreigners Act, 1946. 

is: 
MR. DEPUTY SPEAKER: The question 

• That leave be granted to introduce a 
Bill further to amend the Foreigners Ad, 
1946·. 

The motion was adopted 

introduce the Bill. 

15.37 hrs. 

USE OF INDIAN LANGUAGES IN 
COMMERCIAL ADVERTISEMENTS AND 

ON PACKAGES OF CONSU~ 
GOODS BILL· 

DR. LAL BAHADUR RAWAT (Hathr;:lS): 
Sir I beg to move for leave to introduce a Bill 
to provide for the compulsory use of Hindi 
language and one another Indian language 
in all commercial advertisements and on 
packages of consumer goods and for matter 
connected therewith. 

is: 
MR. DEPUTY SPEAKER: The question 

• That leave be granted to introduce a 
Bill to prl)vide for the compulsory use of 
Hindi language and one other Indian 
language in all commet'cial 
advertisements and on packages of 
consumer goods and for matters 
connected therewith·. 

The motion was adopted 

DR. LAL BAHADUR RAWAT: Sir, I 
introduce the Bill. 

15.37112 hrs. 

[English1 

SAlARY, ALLOWANCES AND PENSION 
OF MEMBERS OF PARLIAMENT 

(AMENDMENT)· BILL (AMENDMENT OF 
SECTION 3) 

SHRI PAWAN KUMAR BANSAL 
(Ch(!ndigarh): Sir, I beg to move for leave to 
introduce a Bill further to amend to Salary . 
Allowances and Pension of Members of 
Parliament Act, 1954. . 

MR. DEPUTY SPEAKER: The quection 
Is: 
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• That leave be granted to introduce MR. DEPUTY SPEAKER: The question 
a Bill further to amend the Salary, is: 
Allowances and Pension of 
Members of Parliament Act, 1954 • That leave be granted to introduce a 

Bill furtherto amend the Aligarh Muslim 
University Act, 1920". 

The motion was adopted 

SHRI PAWAN KUMAR BANSAL: 
introduce the Bill. 

15.38 hrs. 

CODE OF CRIMINAL PROCEDURE 
(AMENDMENn Bill" 

(Submission of New section for section on 
125, etc.) 

[EngliSh] 

SHRIMATI SUSEElA GOPAlAN 
(Chirayinkil): Sir. I beg to move forleave to 
introduce a Bill further to amend the Code of 
Criminal Procedure, 1973. 

is: 
MR. DEPUTY SPEAKER: The question 

• That leave be grantedto introduce 
a Bill further to amend the Code of 
Criminal Procedure, 1973". 

The motion was adopted 

SHRIMATI SUSEELA GOPALAN: 
introduce the Bill. 

18.38112 hrs. 

AliGARH MUSLIM UNIVERSITY 
(AMENDMENn Bill" 

(Amendment of Section 8, etc.) 

[English] 

~HRI SYED SHAHABUDDIN 
(Kishanganj): Sir, I beg to move for lejlve to 
Introduce a Bill further to amend the Aligarh 
Muslim University Act, 1920. -

The motion was adopted 

SHRI SYED SHAHABI'DDIN: 
introduce the Bill. 

15.39 hrs 

PUBLIC PREMISES (EVICTION OF 
UNAVTHORISED OCCUPANTS) 

AMENDMENT Bill" 
(Amendment of Section 2) 

[English] 

SHRI SYED SHAHABUDDIN 
(Kishanganj): Sir, I beg to move for leave to 
introduce a Bill further to amend the Public 
Premises (Eviction of Unauthorised 
Occupants) Act, 1971. 

is: 
MR. DEPUTY SPEAKER: The question 

"That leave be granted to introduce a Bill 
further to amend the Public Premises 
(Eviction of Unauthorised Occupations) 
Act, 1971". 

The motion was adopted 

SHRI SYED SHAHABUDDIN: 
introduce the Bill. 

15.391/2 hrs. 

PROHIBITION OF CAPITATION FEE 
Bill" 

[English] 

SHRrCHITIA BASU (Barasat): I beg to 
move for leaVe to introduce a Bill to provide 
for banning capitation fee charged by 
educational institutions and for matters 
connected therewith. 
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order (Amend.) Bill (Amend. Bh~wan Sh.![lkar Rawat 
MR. DEPUTY SPEAKER: Thequestion come forward with a co"llrehensive bill so 

is: 

• That leave be granted to introduce a 
Bill to provide for banning capitation fee 
charged by educational institutions and 
for matters connected therewith". 

The motion was adopted 

SHRI CHITIA BASU: I introduce the 
Bill. 

15.40 hrs. 

CONSTITUTION (SCHEDULED TRIBES) 
(UTI AR PRADESH) ORDER 

(AMENDMENT) BILL· 
(Amendment of the Schedule) - CONTD. 

By Shrl Bhagwan Shankar Rawat 

[English] 

MR. DEPUTY SPEAKER: The House 
will now take up further consideration of the 
following motion moved by Shri Bhagwan 
Shar.kar Rawat on the 7th August, 1992, 
namely:-

• That the Bill to amend the Constitution 
(Scheduled Tribes) (Uttar Pradesh) 
Order, 1967, be taken into 
consideration". 

MR. RAM TAHAL CHOUDHARY is not 
present. Mr. Rarrlesgh ChEmnithala may 
speek now. - -

MR. RAMESH CHENNITHALA 
(Kottayam):Sir, I rise to support the contents 
of the Bill introduced by Shri Bhagwan 
Shankar Rawat. This Bill is mainly for including 
a particular community, that is, Baniara 
community in the schedule. There are cer.C:in 
other communities also who are socially and 
economically backward and who fulfill all 
other conditions for getting included in the 
list. Of course, the Baniara community is 
considered as OBC in Unar Pradesh. Sir, 
there are demands from certain other 
communities to include them also in the list. 
So, my request to the hon. Minister is to 

that the demands from different communities 
can be examined and can be included. For 
example, there are converted Christians.' 
There are converted Christians in Kerala 
who are demanding for inclusion in Scheduled 
Castes and Scheduled Tribes. Even though 
they have adopted Christianity, their situation 
is precarious. They arEiilvlOg infiltyconditions, 
They are converted Christians but still their 
social and economic background is the same; 
they are not getting any support from the 
Government. So, they are demanding for 
inclusion in the list. Theyshouldbeconsiclered 
as SCs and STs. My request to the hon. 
Minister is that this should be considered. 
Sir, lot of representations were given to the 
Central Government and the State 
Government also examined their request. 
So, it is high time that this demand is 
considered. Just like this, there are fishermen 
in certain areas like Lakshadweep and other 
Union Territories who are consioered as 
tribes. Their social and economic conditions 
are also to be considered. So, there Is n9t 
only Banjara community but there are other 
communities and sections of people who are 
suffering a lot and who are fulfilling the 
conrjltions for inclusion in SCs and STs list 
who should be considered. My requestto the 
hon. Minister is he should come forward with 
a comprehensive bill so that these demands 
can be mel. 

There are lot of complaints regarding 
bougs certificates of SCs and STs. 
Government must take this as serious issue 
and vigorous punishment should be given to 
those people who are having these bogus 
certificates and cheating the Government 
for getting the facilities which are entirely 
meant for Scheduled Castes and Scheduled 
Tribes. Government should give rigorous 
punishment to those people, who are trying 
to take away the advantages meant for the 
Scheduled Castes and Scheduled Tribes, 
through bogus certificates. 

Another point that I would like to ~'aise 
here is about changing the names of certain 
communities. There are demands from 
certain communities to change their names. 

·Published in Gazzette of India, Extraordinary, Part II Section 2, dated 27.7.1992 
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They demand a change of name because Meena caste of Rajasthan is treated as 
the names of the primitive communities seem Rajput and also considered as Scheduled 
to be derogative terms. Therefore, this Triti8 In the same State and somewhere It 
demand for change of names should also be has been put in general category. There are 
looked into. so many such other anomalies in connection 

Yet another demand is about having a 
general list. Throughout India. in different 
States, cdmmunities with identical socio
economic status and condition. are known 
with different names. My request is that we 
should have a general name for such 
communities all over India. This aspect may 
also be given due consideration. 

J do not want to take much time of the 
House. So. J request the Government to 
come forward with a comprehensive Bill so 
that the long-standing demands of the 
different communities for InclUSion in the 
Scheduie can be achieved. Certain State 
Governments have already submitted their 
demands in this regard. I once again request 
the Govemment to bring a comprehensive 
Bill to do Justice to these people who are 
.",uttering. 

[ Translation] 

DR. lAX~1 NARAYAN PANDEYA 
(Mandsaur): Mr. Deputy Speaker. Sir. the 
BDI presented by Shri Bhagwan Shankar 
Rawat is concerned with the inclusion of a 
particular caste of Uttar Pradesh In the list of 
Scheduled Castes and Scheduled tribes. It Is 
necessary to pay proper attention to the Bill. 
It is not just the question of inclusion of a 
particular caste of Uttar Pradesh because 
there are many other castes In the other 
states also which can be Included In the list 
of Scheduled Castes and Scheduled Tribes 
and I would like to express my views In this 
regard. It Is a fact that the Banjara Community 
of Uttar Pradesh has been always neglected. 
Same is the case with Banjara caste In 
Uadhya Pradesh. It Is not clear that in which 
list that caste has been included. A ctaar cast 
system should be adopted In this context. In 
regard to Meena Caste In Madhya Pradesh 
it is consider8a to be upper caste somewhere 
and in some other places It is included in the 

,list of Scheduled Tribes. Such type of dual 
situation exists In two different districts. The 

with backward classes. tribes and Scheduled 
Castes. Karbelia is a roaming community. 
But there is no reference regarding thiS 
community in the Constitution, we should 
pay attention towards this fact. Banjara 
community is not only backward soclaliy but 
educationally also. so it should be included in 
the list. All these steps should be taken not 
only in the context of Uttar Pradesh only but 
in all other related states also. Another caste 
is Bachra which is also very neglected and 
there are a a number of other castes in 
Rajasthan. Madhya Pradesh and Uttar 
Pradesh. But neither they are Included in 
Scheduled Castes nor in backward classes. 
So it is necessary to review the matter. 
Similarly. there is a caste namad as Bair~i 
or JQ.9ia Community which eams its livelihood 
by catching the snakes but they have not 
been included in the list of Scheduled Castes 
or Scheduled Tribes. Information should be 
sought from aU states regarding which castes 
are included In the list and which are not 
Included In the list of Scheduled Castes and 
Tribes, There are so many such castes 
which are not included in SC's or STs like 
Yamakshl who are drum beaters and they 
have been put In the general category. That 
Is why they are not getting the due faCilities 
provided to those by the Govemment and 
they have to get false certificates. It would be 
better if a time bound programme is chalked 
out for this purpose and the list of Scheduled 
Castes and Scheduled Tribes is prepared 
again. Only than the people belonging to 
Scheduled Castes and Scheduled tribes 
would be able to get justice. 

J would like to repeat my request in 
respect of Meenacaste. H they are included 
In the list of Scheduled Tribes then they are 
not allowed to seU their land and in another 
district they are Included In general category 
and they are allowed to sell or buy the land. 
Therefore these anomalies should be 
removed. A con'f)t8hensive Bill should be 
Introduced after a thorough review of the 
situation so that the anomalies In the system 
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(Dr. Laxml Narayan Pandeya] [Translation) . 

are removed and justice Is done to the 
neglected communities and they may get 
social justice. 

SHRI NITISH KUMAR (Barh): Mr. 
Deputy Speaker, I stand to support the BiD 
presented by Shri Bhagwan Shankar Rawat 
I support the BiU because he has presented 
the BiD to Include the Banjara Community In 
the list of Scheduled Castes and Scheduled 
tribes of Uttar Pradesh. Along with this I 
would like to draw your attention towards the 
fad that there are some castes whose social 
status and standard is equal to Scheduled 
Castes and Scheduled Tribes. But once the 
list of Scheduled Castes and Tribes has 
been prepared, great difficulty is being faced 
now to include some new castes in the list. 
Through you we would request the 
Govemment that a comprehensive policy 
should be framed after conduding a survey 
in this connection and such eligible castes 
should be included ••.. 

[English] 

MR. DEPUTY SPEAKER: The time 
allotted for this subjed was two hours and 
that will be over by five minutes to four. StiU 
there are many Members who want to 
participate in the discussion and the Minister 
also has to reply to it. Is It desire of the House 
to extend discussion on this subject? 

[ Translation] 

SHRI MOHAN SINGH (Oeoria): The 
debase on this BiU should be concluded in hal 
an hourand then next Bill should be taken tip. 
A detai* discussion has aJready been taken 
up during 1M last session. 

[English] 

MR. DEPUTY SPEAKER: So, in this 
half hour's time au the five speakers should 
finish their speeches and the Mlnller'1 reply 
should also be over within this tlnw. 

SHRI NlTISH KUMAR: Mr. Deputy 
Speaker Sir, many such castes hdve been 
left from being incWded in the list. You should 
frame a new policy after conducting a full 
survey and on this basis amendment should 
be made in the list of Scheduled Castes anbd 
Scheduled Tribes. There are some such 
castes as Gaund, Bind, Nunla and Beldar In 
my state of Bihar. Their sOcIal statUs and 
educational standard is similar so that of 
Scheduled Castes and Scheduled Tribes. 
This question has always been raised in the 
State assembly. Therefore I urge the 
Govemment to Include them also in the list of 
Scheduled Castes and Scheduled Tribes. 
Similarly there is another caste called Pan. If 
we look at the Ust of such castes you would 
notice many such castes whose social status 
and educational standard Is same as of the 
Scheduled Caste and Scheduled Tribes and 

:Pan caste is also the same. It is a very 
backward class. Therefore, through you, I 
would like to urge that these castes should 
also be Il'\eIuded in the list. 

Mr. Deputy Speaker, Sir, once again I 
would like to request you that a single policy 
should be frame after conducting a survey 
and then the list should be revised and made 
upto date as per the demand, which Is being 
made by the people. 

WIth these wolds, I conclude. 

[English] 

SHRI PETER G. MARBANIANG 
(Shlllong): SIr, I rise to congratulat8 Shri 
Bhagwan Shankar ~wat on bringing to the 
forefrontthe need clldentifying and Inclusion 
01 certain frl)es 01 U.P. Into the Presidential 
Order in Scheduled Tribes. 

Sir, I agree with aD the hon. Members 
who are of the opinion that the Govemment 
should come up with a more comprehensive 
BIU to Include all the other tribes and castes 
10 that opportunities or protedlon In tfl8 
ConatItutIon of india .,. extended 10 aU of 
them. 
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SIr, on this Issue, I would dweU upon the By becoming a Christian you do not 

plight, of the da8tChristians.1 thank you very become easily wen off; you do not become 
much Mr. Chennlthala for drawing the easily weH placed in society. It is only that 
Ilttentlon of the Govemment to this very belief in the faith that has macle a man or a 
~nt issue. There ar", more than 1 0 woman be converted into Christianity. Our 
miUlon daIIt Christians living all over India social status Is the same like anyone else. If 
They are there In Madhya Pradesh, Karala, a~ is converted into Christianity, he is 
Tamil Nadu and in almost ail the State of sti ated as a Harijan~ckward caste 
India, Now, I cannot understand the Is converted Into Christianity it is still treated 
philosophy behind your proclamation order as a backward caste. How Is It that he loses 
that a man or a woman Just because he or or that she loses his or her that she loses his 
she is converted Into Christianity, they will orrlghtto be Includedliithe Scheduled Caste 
losetheir~ywiUlosetheirrecognition Presidential Order? 
as SchedLii80Castes of the country. 

On the 21st of November, we had avery 
big meeting In Vijayawada where the Minister 
of Welfare, S~.J.$~. was present 
there. All the DaTlfChristlans, more than five 

India Is a secular State. In a secular 
State, we are protect9d to believe one's 
God, in one's faith, according to one's 
conviction. 

Therefore, thiS presumption that once 
you are converted into Christianity, you will 
lose your nght as a Scheduled Caste. It is 
~st t~~mentaJ:i of the Constitution 
ofOUr great country. 

~.bi.of them, In ~y!wada, with one voice, 
had requested the Govemment to bring a 
change In the Presidential Order to include 
them also as Scheduled Castes. 

to 
This issue has been raised for many 

years. I remember in 1981 during the National 
FrontGoyem~nt,thosewho~ 
lrinrtfUddhlsm were Includel:i 1n the 
Presidential Order. Now I do not understand 
how converted Christians have been denied 
this right. During the Nationel Front 
Govemment, I was one of those MPs who 
had raised this Issue In this h9ii0u~1e 
House. I remember Mr. Ram Vllas"'l'aSvian 
replied to the debate. He had promised to 
taka up this Issue In the next session of 
Partlament. Unfortunately, theirGovemment 
feil and thEi promise made by them could not 
be fulfi u go through the assurances, 
you will fI that there is a clear assurance 
that .QiIil Christians also will be included in 
the Presidential Order. Unfortunately,,}1II 
todaY,1t soems nothing has been done. 

I remember in the _t Budget Session 
about 200 tdPs of this august House had 
sJgned a memorandum and submitted It to 
the Prime Minister requesting him to bring a 
new Presidential Order to include those 
ponverted Christians also to be treated as 
bedulad Castas. 

Conversion into ChristIanity does not 
give them any additional facHilIes in life; they 
remain as they are. In fact by becOming 
Christians they lose their right to be protected 
uncler the scheduled Caste Order. 

I feel that the Government should now 
come forward with a comprehensive Bill to 
take care of those matters which are the 
crying needs of the hour. Thank you. 

MR. DEPUTY SPEAKER: Still there are 
four hon. Members who have to participate 
In the debate. Two more names have come. 
We have to close this debate by 4.25 p.m. 
Including the reply by the hon. Minister. So, 
I request all those hon. Members to be brief 
in their speeches. 

• 
( Translation) 

SHRI l§,l..NARA Y AN SINGH( Buxar): 
Mr Deputy"Speaker, Sir, I support this eUI 
and at the same time, I want to say that the 
Banjara community is not only confined to 
Uttar Pradesh alone but It Is there in all the 
States. So, whereverlhii QOmmunlty Is IMng, 
It should be Included In the list of Scheduled 
Castes. Along with II, I would like to say that 
the Gond community has been Included In 
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the list of Scheduled Castes by the 
GovernlTl9nt of Bihar and the High Court has 
also ordered its inclusion butthIS~Uli:1 
Gond is not only confined to Biharaon:but 
it should be included in all the States of the 
country. Therefore, it should be included In 
the list of Scheduled Castes at all India level. 
There are other castes In Bihar also which 
are socially weak and which are not given 
due respect in society. Therefore, reservation 
should be provided to them keeping In view 
the spirit of the Constitution so that they can 
achieve dignity and equal status In society. 
Nothing has been written in the Constltution 
about the economic equality. If someone 
says that economic equality has been 
guaranteed. then man like me Is not ready to 
accept it. Those whQ framed.1rul Constitution 
thought that§Iythe social equality for these 
castes is necessary but not the economic 
equality. Therefore. for social equality. the 
castes residing in Bihar like Luhar. Kumhar. 
Khambkar. Nonia. Been. Rajbhar. Hazzam 
etc. who are socially neglected. should be 
given reservation facility. Therefore,l demand 
that these castes should also be included In 
the list of the Scheduled Castes. 

Along with it, I want t9 make this demand, 
also that there is a caste, Paneeri. which too 
is socially weak. They have no stand in 
society. To bring them at par with the other 
castes, itis ~e~arythatthe Paneericaste 
should be~ in tbe list of Scheduled 
Castes. 

I wou Id like to conclude after making one 
more pOint. Since names of various castes 
have been included in the list of the Scheduled 
Casles and SchedUled Tribes and their 
number is Increasing continuously. there Is 
need to raise the percentage which is at 
present a total of 22.5percentas the nUlnber 
of the casters in increaSing in these lists. h is 
said about the people of the Meena caste 
that they are also Harijans, therefore they 
should also get reservation. With these 
words,l~e BiIIll'l !h.i!.!:tQILse a.nd with 
it make a demand that with the inclusion of 
Banjara community in the lists of Scheduled 
castes and Scheduled Tribes. other castes. 

which I have referred to, should also be 
Included in these lists. So, that they can also 
avail of the benefit of reservation and they 
can also make a rise in society. WIth these 
words I conclude. 

[English] 

SHRI DATTATRAYA BANDARU 
(Secunderabad): Mr. Deputy Speaker. Sir,l 
am very much grateful to you for giving me 
this opPortunity to express my views. 

In this country. in spite of our 45 years c 

of independence. so many communities are 
stUI socially discriminated. There is a lot of 
discrimination In the villages In regard to the 
profession of many of the colTVTlunl(les like 
Scheduled Castes. 

In Andhra Pradesh, there are many 
communities who have the profeSSion of 
w~~h~_rmaB .. They g_~,:,era~.ctQ!MJJll 
the people in the villages and even In the 
towns. In l'Tlany places they have been 
isolated and their houses have been totally 
neglected and they are supposed to stay in 
the corners of the villages. They are socially 
neglected and are economically very poor. 
Till date they cannot ~ to take two meal 
a day. That is the opposition of washerrnan 
in Andhra Pradesh. 

Same is the condition oi Barber 
community in Andhra Pradesh. In Telugu, 
we call them ManSI!!!: They have the 
profession of hair cutting. Some of them are 
well to do but many of them are socially 
backward and are isolated. 

The third community Is Pardhl. In 
Maharashtra they are Incluged in the Tribals 
list but in Anr''lra Pradesh their economic 
condition is very poor. They are socially 
neglected people in Andhra Pradesh. 

Another community is Kurma 
community. In North they are called ~ 
They are shepherds. They are living"frl the 
remotest villages in Andhra Pfadesh. 

The Vaddara community. has the 
profession of stone crushing. They live In the 
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hill areas of Andhra Pradesh. They comprise reservation In service and educational 
of a large number of people. institutions. 

Rsherman community, which is also 
socially neglected, live In Gangaputra area 
of the coastal belt. They are socially very 
backward and they have no livelihood. They 
live without clothes. Th~ education of their 
children is very poor. 

Lastly, I will say about Erukala 
community. They have no educatlMoi1iy-
0.22 per cent of people of that community 
are educated. 

Hence, I demand that all these 
communITies should be included in the SC or 
ST list. I have demanded that even in the 
Consultative Committee Meeting. I also 
submitted a petition to the Speaker, Lok 
Sabtra to include these communities into the 
ST community. 

Thefishermen, washermen and Vaddra, 
these three communities should also be 

.. Included in the list. Hence, my request is that 
unless and until the social discrimination is 
routed out, the reservation must continue for 
Scheduled Castes and Tribes because lot of 
opposition is there outside, in the country. 

Secondly, the people of those 
communities are educationally and socially 
backward and all those communities 
mentioned by me should also be included so 
that they also get the opportunities for 
progressing educationally and the financial 
institutions can also come to their help. 

MR. DEPUTY SPEAKER: Shri Mumtaz 
Ansari: Please be briel because three more 
speakers are there to speak on this Bill 

SHRI MUMTAZ ANSARI (Kodarma): I 
will just take only two minutes. 

I rise to support this Bill, a Private 
Member's Bill moved by Shri Bhagwan 
Shankar Rawat which proposes to Include 
through a constitutional amendment, certain 
Banjara cast in the list of educationally and 
SOCially backward con1munlties, so that they 
can also get the advantage of the facilIty of 

Much has been said on this issue. 
Nothing has been left but one point which us 
very much Important, which I would like to 
emphasise Is that there Is some sort of 
dist:nmlOation on the ground of religion, 
because the Muslim community ail over the 
country has become a socially and 
educationally very much backward. So far as 
percentage of literacy is concemed, it has 
also gone down considerably:'1t is just at 
eight per cent or ten per cent approximately 
whereas the national average stands at 52 
per cent. So, up till now, no facilities have 
been extended too such communities which 
also fall within this category, which have 
been included in ..!.t!!L~OS1i1ullonal 
amendmentforthesakeofgill!llgreservation. ¥ 

facilities. 

For example, there are some 
communities like the Muslim Dhobhee, 
Muslim Nut, Muslim Fakir and Muslim Halkhor 
which are known as sweepers, they are also 
doing the same activities. 

There should be no discrimination on 
the ground of work. So far as the nature of 
work is concemed, it is the same that ali of 
tb8fm:lO:Blltwe find~y.lsextended 
to-such communities. So, I would request 
that there 'must be some son of a 
comprehensive Bill for bring forth an 
amendment of the Constitution in order to 
include within its purvIew all these 
communities without any grudge any bias on 
the ground of religion or caste or creed. 
Because these communities, you will find if 
you Just look at therr iffiDcational and social 
backwardness, are worsetb~ even all those 
which have been inClUded in the category of 
Scheduled Castes and Tribes. 

Since independence. till now, their 
position has rather worsened. There is no 
improvement, whatsoever in their social and 
economic condition. No attempts have been 
made to Improve their conditIon. That iSWtiy 
I appeal to you that there must be some sort 
of a comprehensive Bill In omerto include all 
these categories without any bias on the 
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ground 01 religion. 

At the same time, I would like to say that 
not only Banlara Community which has been 
mentioned in this Bill, but also othe~ such 
communities also which are there all overthe 
country should be included in the amendment 
to include them in the list of SchedJled 
Castes and Tribes. Of course, I fully agree 
with this Bill in totality. But the other 
communities which have been pointed out 
by our colleagues and friends here just now, 
they should also be included. 

For that purpose, there must be some 
sort of a survey on a national scale and all 
these communities must be examined by a 
Parliamentary Committee and the overall 
situation must be assessed and then a 
comprehensive Bill must be brought forward 
for including them in the Constitution. That 
should be accepted and a proper 
constitutional amendment should be brought 
out for the sake of those communities. 

MR. DEPUTY SPEAKER: One more 
name has been added, the latest being from 
Assam. 

Shri Gopi Nath Gajpathi. 

SHRI GOPI NATH GAJAPATHI 
(Berhampur): Mr. Deputy Speaker, Sir, the 
Constitution (Scheduled Tribes) (Uttar 
Pradesh)Order, 1967 lists certain tribes for 
providing them with benefits like reservation 
(If seats in educational institutions, services, 
etc. The basis for inclusion of these tribes in 
the Schedule to the Order is their socio
economic backwardness. I commend this 
Bill introduced by my learned coUege .?~~ 
Bhagwan Shankar Rawat, who seeks to 
include in the Schedule to the Constitution" 
Banjara ", a socially and educationally 
backward tribe living in various Parts of the 
State of Uttar Pradesh. 

Now. the Constitution of India aims at 
creatIng a iust and an equitable society in our 
country. To achieve tms purpose, we have 
many all-round programmes specially for 

Bhagwan Shankar Rawat 
SCs and 5Ts. The SCs and 5Ts of many 
States have found their rightful place under 
the reservation policy. However, in some 
States thE'Y are deprived of it. Let is examine 
the ways and means of how best we can help 
this deprived lot. 

Indeed. the SCs and STs are the weakest 
of the weak sections. They are much 
hars_~ssad in the cities. Theirexploitation 
normally takes place in the villages. They 
t"@vA.no_formaledycalionev('![1.AssuggesTed··' 
by our dyriamicTeader, Shri RajivGandhi. we 
should establish Navodaya schools 
throughout the country for the benefit of SCs 
and STs. Only then. we can hope to change 
the social status of this lot. 

Sir. represent Berhampur 
Parliamentary Constituency of Orissa State. 
n comprises of seven Assembly segments of 
Ramagiri. Parlakhemulldi, Mohana, 
Berhampur. Gopalpur, Chtrapur and Chikiti. 
Most Of thesiJ"--ssgrnents are predominated 
by SCs and STs. They are the backward 
classes belonging to different religions, who 
since ages continue to be a deprived and 
underdeveloped let in Significant numbers of 
over four I~tls in the districts of Ganjam, 
Koraput and Phulbani of Orissa State. They 
have no basic amenities even. let alone 
enjoy any luxuries of life. The Government of 
India. State Governments apart, can help 
this deprived lot by providing them with more 
liberal funds under the Tribal Sub-Plans for 
improving their village roads network and 
extend other amenities. 

Further, there is also another traditional 
marine called of fishermen on the class' 
Nulea~.' on the coastal regions of Ganjam, 
P"uri. Cuttak and Balasore of Orissa State, 
predominantly in the ~~nd Chtrapur 
Assembly segments. These poor and 
oppressed lot offishermen, depend on fishing 
for their livelihOOd. However. they have been 
subjected to a lot of hardships by the big 
industrial houses, who have taken to fishing 
as a major business activity. using deep-sea 
tra\lellers. The helpless fishermen, with their 
small country boats. are no match vis-a-vis 
the industrial giants and are thus under 
constant oppression fortheir basic livelihood. 
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These backward classes and the of the backward. Now, everybody wants to 

fishermen are treated as untouchables and be backward because they feel that some 
are given inhuman treatment. Even now, benefit is attached to the backward 

, t!"Jey are being offended at public places like community.lbelongtob~~commun~y. 
hotels, schools, shops, rivers, wells etc. In Kerala, my community has got the 
Basic needs like education, health facil~ies, reservation and in the Mandai Commission 
jobs,electricity, waters~andothersocial Report, out of the 3753 communities, my 
amenities are not prOVIded to them. They are community is also included. But, I strongly 
thus denied equity and social justice. Till feel, at some stage the whole reservation 
date, they are landless, bonded labourers should go out of this country because we are 
and as a result, their hopes, aspirations, a secular State, we always speak of secular 
skills and potentialities are dashed to the and fellowship of this country. But, today, the 
ground. whole struggle is to divide the country e~her 

It can be seen that till now, religion, party 
or government has been able to help free the 
backward classes and fishermen from 
economic bondages and accord them socio
economic development. Programmes and 
schemes should be formulated for economic 
rehabilitation of the underdeveloped lot. Laws 
against untouchability. should also be strictly 
enforced to enable this secllon of deprived 
people to live like normal human beings .. I 
therefore demand the in inclusion of the ' 
Nulia 'fishermen of Orissa State in the list of 
Scheduled Castes. 

I WOUld, therefore, urge upon the 
Government of India, through you, Sir, to 
enact a comprehensive legislation for due 
recognition of the under-developed backward 
classes of all the Indian States and also the 
poor, oppressed flshennan of Orissa State 
In the interests of equity and justice. 

SHRI A. CHARLES (Trivandurm): Mr. 
Deputy Speaker, Sir, even though I am in 
agreement with the spir~ of this Bill, I am 
unable to support the Bill as such because 
what we want today is a comprehensive list 
of both Scheduled Castes commun~ies and 
the other backward communities so that the 
demand for Including additional list either in 
the Scheduled Castes or in the other 
backward communities should not come in 
future. It is a matter 01 regret that even after 
45 years of Independence from every quarter 
er thiS country demands are coming to include 
more communities either as Scheduled 
Castes or as backward whereas the proper 
'::ourse would have been for a demand or a 
struggle to see that the communities go out 

on the basis of religion or caste or language. 
All these are barriers that goes into the root 
cause of creating dissensions and 
establishing the country. So, even though for 
some time reservation should be there, I feel 
that our ultimate aim should be to see that 
equality is given to every c~izen of this 
country irrespective of caste or creed or 
religion or language or place of birth. That 
should be the ultimate goa!. I strongly request 
theGo~ltt~Eo_u9~you,letthem!Wpoint 
a Commission one for listing out the 
Scheduled Castes and Scheduled Tribes 
and the other for finding out the really 
backward commun~ies including in this list 
which are not really backward. They are 
more than forward. If all these commun~ies 
are given 22 per cent of reservation, a few 
communities which are really backward will 
take away the whole rE!_cruitrt]3ot that is 
reserved forthem. The real backward will be 
thrown out. As suggested by the Supreme 
Court, w~hin a time frame, an effort should 
be made to find out the really backward 
communities and whatever reservation is 
available should be given to them. 

I also suggest that reservation in 
appointment should not be the main thing. 
That is a very small thing. Even in the Mandai 
Commission Report it has been said that we 
have to equip the communities. We have to 
give educational facilities; we have to start 
new schools for them. They have to be 
financed. All the children of these 
communities should be eqUipped in ar,other 
ten or fifteen years, so that they will be able 
to compete with other fortunate forward 
communities. So, that should be our aim. I 
suggest that an effort should be made to find 
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out the really backward. A lot of requests are 
coming. ~ri Peter G. M~niang.was just 
mentioning about the discrimination shown 
to the Scheduled Caste Christians. That 
should be avoided. Dr. Zakir Hussain once 
said that secularism wilfbe felt by the country 
only when every ~.of the country does 
not talk about either religion or community or 
caste. So, let us try for that society where 
justice is given to everybody, irrespective of 
his caste, creed or religion. Thank you, Sir. 

MR. DEPUTY SPEAKER: Theextended 
time was upto 4.25 p.m. and even that is also 
lost. One more Member is there to speak and 
then the Minister will reply. 

SHAI BASUDEB ACHARIA: I shaH also 
speak on this, Sir. 

MR. DEPUTY SPEAKER: So, shall we 
extend the time by haH an hour? 

AN HON. MEMBER: Fifteen minutes, 
Sir. 

MR. DEPUTY SPEAKER: Member will 
take five minutes and the Minister will take 
about 15 minutes. So, shall we extend it by 
twenty minutes? 

SOME HON. MEMBERS: Yes. 

MR. DEPUTY SPEAKER: Now Shri 
Kabindra Purkayastha. 

[ Trans!ation] 

SHRI KABINDRA PURKAYASTHA 
(Silchar): Mr. Deputy Speaker. Sir, this Bill 
has been brought to Include the Banjara 
community of Uttar Pradesh in the list of the 
Scheduled Trlbec;. I would like to make a 
submiSSion Irl thiS regard, particularly with 
regard to north·eastern region. I know that a 
number of Scheduled Tnbe people live in 
north eastem region and out of them there 
are many communities like Koch, Rajvanshi 
and Rlyang. which are Scheduled 'tii68s but 
which have unfortunately not been included 
in the list of Scheduled TribeS till now. Once, 

a question was also raisea hliOut R 1n the 
House and at that time and Welfare Minister 
had said that arrangements will be made fot 
preparing a detailed list but nothing has been 
done so far in this resped. 

Sir, my submisSion Is that apart from tho 
«Iusion of the Banjara community in this 
list, there are certain other castes, which 
come under Scheduled Tribes, but have not 
been included in the list of the Scheduled 
Tribes. As I have said about Assam that such 
people should be includetf'ffi 1M list. They 
are deprived of the facilities given to the 
Scheduled Tribes. Often it is said by the 
Govemment that much has been done for 
the people of Scheduled Tribes but as far as 
the people of Scheduled Tribes living in the 
hill areas of the North-East are concemed, it 
appears that no change has come to them. 
Therefore, the Govemment should ponder 
over it and bring about change forthem. This 
is my submission only that it is necessary to 
include R_&Vanshi, Koch and Riyang in the 
list of the Scheduled Tnbes which have beer, 
left out. 

[English] 

SHRI BASUDEB ACHARIA (Bankura): 
Mr. Deputy Speaker, Sir,l rise to support this 
Constitution (Amendment) B~ to include a 
backward community called' anjara' in the 
list of Scheduled Tribes. We have been 
demanding since very long in this very House 
to bring a comprehensive Bill in this regard. 
A number of times we were assured by the 
Ministers, one after the other, that they 
WOUldbring~e~ e!llfQrincllJ.~~Q!!.. 
of those ba wa castes and communities 
Which the list of the Scheduled Castes and 
Tribes were left out from the list of Scheduled 
Castes and Tribes. Why that comprehensive 
Bill is not coming before this House? Why is 
it that there are isolated demands from one 
State or the other for comprehensive Bill, 
once for all, to include certain communities 
which are fit to be included in the list of 
Scheduled Castes and Tribes the problem 
will be solved. I request you to take such 
action. 

There are certain communities also 
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which I personally feel that should not be in bring a comprehensive Bill and that the Bill 
the list of Scheduled Castes. For certain will come and he will also tell the hOUS8when 
reasons, they might have been included in that BiU will come. 
the past; but there Is a need for exclusion of 
these communities now from the list. [Translation] 

I have been demanding for Inclusion of 
a community cAl!ia-' lJRi.wa!l.Maaifwhich is 
there In the district of Purulia. They are like 
, Santhal' community. Their culture, Jheir 
food habits etc. are identical with tribal people. 
I have been demanding that they should be 
included in the list of Scheduled Tribes. They 
are economically and socially backward. 
They need to be included in the list of 
Scheduled Tribes. I have been making this 
demand since long. I was assured by the 
Mini,ters that when a comprehensive Bill 
would come, they would definitely consider 
to include that community In the list of 
Scheduled Tribes. 

I also have been demanding about the 
inclusion of Santhats '. They were brought 
from Chot..sblagpur In Bihar some 200 years 
ago OyIhe B!iti~be!.S to work in the tea 
gardens in AsS'am because the people of 
Assam refused to work in the tea gardens. 
They were brought from Chota Nagpur and 
from my district, purulia tin West Bengal. 
They are now settled in Assam and have 
been working there forfourto five generations 
now. They are treated as Scheduled Tribes 
in Chota Nagpur and in West Bengal. But 
some of them who are settled in J~un 
district and who are working in the tea ns 
in Assam are not recognised as Scheduled 
Tribes. I want to know why these S~s 
who were brought by the Britishers to work in 
the tea gardens and who are sellied in 
Assam are not recognised as Scheduled 
Tribe~. 

I also urge upon the Govemment that 
when the comprehensive Bill comes -I do 
not know when, but when that Bill comes at 
all and if at all the Government brings these 
Bill, the Government should definitely 
considerthe Scheduled Tribe of Assam, the 
tea garden workers of Assam, who were 
brought from Chotanagpur and who have 
now settled in Assam. Sir, I hope the Minister 
will give an assurance that he will definitely 

··SHRI V.S. VIJAYARAGHAVAN 
(PaJakkad): Mr. oeputy Speaker, the ~ 
community of KeraJa Is socially, econol1llCally 
and educationally extremely backward. This 
community was in the begining treated as 
Scheduled Caste like the Pulluyas, Malayas, 
Vamans, etc. However, in 1956 when the list 
of Scheduled Castes was revised by the 
Central GoYl. due to printing mistake, the 
Pulluvan community was taken out of the 
Scheduled Caste list. In the revised list. The 
name of this community was written as 
Pulluvan and not Pulluyan. As a matter of 
fact there is no community as Pulluvan in 
Kerala. The list should have shown the correct 
name ofthiscommunity. namely the PuDuvan. 
This printing mistake has deprived this 
community of the benefit being enjoyed by 
the Scheduled Caste. When this mistake 
was brought to the notice of the Ke,rala 
Government, it agreed that it was a mistake 
and it recommended to the Centre that the 
name of this community should be corrected 
and till that is done all benefits which are 
available to Scheduled Castes should be 
provided to this community But the same 
~take wa§lepeated In 1976 also when the 
list waragalrl tevised. The representatives 
of this community house been making 
representation to the State GO\r1. as well as 
the Central Govt. But, so far, it has not been 
corrected. In 1990, when the matter was 
taken .10 the Kerala High Court, the Court 
held that there is no community by the name 
Pulluvan and the correct name of the 
community is Pulluvan. I would therefore 
request the Government that immediate 
steps should be taken to correct this mistake 
and include the Pulluvan community in the 
list of Scheduled Castes. 

There is another community by the name 
Malia Pandaram---wmcn is--also a very 
~ard community., In Karnataka and 
Andhra Pradesh this community is treated 
as Scheduled Caste but in Kerala it is treated 
merely as other backward caste. Although, " 

··Translation of the speech originally delivered in Malayalam. 
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is treated as OBC, It is not getting any 
benefits except educational benefits which 
are enjoyed by OBCs in the State. I would 
therefore take this opportunity to request the 
Govemment that this col'J!!W,Oit¥.should also 
be included in the list of&heduled Castes. 
Thank you. 

SHRI RAJNATH SONKAR SHASTRI( 
Saidpur): Mr. Deputy Speaker, Sir, first of all 
I would like to thank Shri Bhagwan Shankar 
Rawat who introduced this Bill. Sir, not only 
the Banzara tribe, rather several other such 
tribes of the country have not been 
thoughtfully included into the list of the 
Scheduled Castes and the Scheduled Tribes. 
This IS eVident. It can be seen that the list of 
the Scheduled Castes Includes the casts 
which should have been included into the list 
of the Scheduled Tribes tlhereas the list of 
the Scheduled Tribes includes the tribes 
which should have actually been referred to 
the list of the Scheduled Castes. It is 
regretable that nothing has been done 
towards even after discussions held in this 
House on several occasions. In April, 1984 
discussions were held on Itfortwo continuous 
days. During that time it was announced in 
the House by the hon. Minister of Welfare 
and the tion. Minister of Home Affairs that 
there would be a corqlle1e review about all 
those anomalies and that the Govemment 
would soon bring about the necessary 
changes in the lists of Scheduled Castes and 
Scheduled Tribes to rna.ke them more 
comprehensible. But so far nothing like that 
has been done. Several Governments came 
into power and changed. Such Bills are 
generally brought forward at the advent of 
every new Government and when the 
demand of promulgating the Bill is made by 
the Members during their discussion, It is 
meted with the assurance that the 
Government will soon introduce the 
Scheduled Castes Amendment BiD wlth a 
large scale changes. It is, however, never 
done. Through you I would like to demand 
that tbl'! ~cvemment should soon come out 
with Iv);] .. lInended Bill. Care should be taken 
that the tribes which should be included into 
the list of the Scheduled Tribes must be 

It is not the Issue of Banzara tribe alone, 
there Is also a large number of Mushar in 
Uttar Pradesh. Similarly, there are.casts like 
Nut, Basfor and Kanjarwho by making small 
groups live in every region of Uttar Pradesh. 
They are known bydHferent names In dHferent 
places. These castes are In a very miserable 
condition. Well, the Scheduled Castes and 
Scheduled Tribes do have at least, houses to 
live in, but the Mushars do not have the 
houses to live in.'They are convinced that 
they cannot be happy If they live in houses 
and they should therefore live beneath the 
trees. I ~their S9C~ial status should be 
elevated. There is a tribe (caste) known as 
Khatik, thel. are In large number In Ka"\ataka 
and Andhra l'r.iaeSh.lI'iillon. Minister of 
Railway is sitting here. I have seen that lakhs 
of a people belonging to this caste lives in his 
Constituency. It is ~thatthe people 
of this caste have been included in the 
backward classes. All sorts of agitations 
were launched by the people of this Caste 
but were not so effective that It could arrest 
the attention of the Govemment. The elected 
representatives of the public do not pay any 
attention to their demands. The people of 
that caste are in such a condition that they 
seU mutton. Their small children seD mutton 
in bISRiii by putting them on their heads. 
They also seD blood collecting It from the 
slaughter-houses. This caste has been put 
in the list of backward classes whereas it 
enjoy the status of Scheduled Castes in nine 
other states. I want that such castes of India 
known as -Khatlk. Arya Khatil<, Suryavanshi 
Khatik, Raiya, Shikwa, Dhaukor Kasai, 
Banwate, Mandwaria. Karsane, Sonkar, Bate 
should all be included in the list of the 
Scheduled Castes. 

It has been heard that five lakh people 
belong to the caste of Khatllk are going to 
demonstrate In April. It will surely be bad 
when five lakh people will assemble in Delhi 
for demonstration. I would like to submit thaI 
throughout the State people of this caste 
should be included into the list of Scheduled 
Castes. With these words I would once again 
like to thank Shri Bhagwan Shankar Rawat 
who brought forward such a Bill and I would 
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also like to thank the hon. Chairman who To deny them an opportunity is not fair. 
gave me an opportunity to express my vie~. 

SHRI RAMACHANDRA VEE RAPPA 
(Bidar): Mr. Deputy Speaker, Sir, welcoming 
this Bill. I would like to make a brief submission. 
The question is whether the Government is 
encoura ing caste ism or it is trying to remove 
. ere are a sa y many Issues before the 
Government. To promote casteism has 
become one more issue. There is a proverb 
in Hindi: 

Jaat main Jaat, Hinduan ki Jaa't Aur 
Paa't main Paat Kelan ki Paa't 

If you go on peeling the banana tree you 
will not find any wood in it. More and more 
castes of Hindus are being included in the 
reservation list. How long will it continue? 
There should be only two ~ - the rich 
and the poor. If the rich and the poor are 
divided there will be thousand divisions. 
Ultimately the Government will have to face 
~oblems. As the caste ism increases clashes 
are also increasing. The Government should 
therefore try to do away with casteism. I think 
that this way many of the problems faced by 
the Government will end. As dog fight is 
invited by throwing a piece of meat before 
them, the Government is doing the same. 
That is why caste ism increase. Even after 
the tall promises made by the new 
Government. Casteism is on the increasing 
trend. The present Government is trading on 
the same path of the previous Governments. 
My submission to the Government is that 
trere should be only two castes- the poor 
a(w the rich. As there are women and men, 
similarly there should be only two castes in 
the country. There is no need for the third 
caste. 

Now without taking much time I would 
thank you for allowing me to express my 
views. 

[E"ilish] 

MR. DEPUTY SPEAKER: Theextended 
IWne lor this BiU has also come to an end. 
Three more Members representing the 
Neakersections of the society want to speak. 

If you agree, shall we extend the time up 
to 5.10 p.m.? 

MANY HON. MEMBERS: Yes. 

MR. DEPUTY -SPEAKER: Many people 
have participated and are cooperating with 
us. So, the time is extended upto 5.10. p.m. 

SHRI KODIKKUNIL SURESH (Adoor): 
Mr. Deputy Speaker, Sir I rise to support this 
Bill. Sir, a number of Tribal communities like 
BCWJsl.r.a in Uttar Pradesh are not included in 
trreScheduled Tribes list. In this country, in 
many of the States, the real Tribes 
communities are not included in the list. I am 
sure the Government of India immediately 
response to their demand and necessary 
ste!)s has been taken. 

My request is, the Government of India 
may immediately constitute a committee to 
go to various States and to study the demands 
of various communities and after that, they 
may introduce a Constitution (Amendment) 
Bill. -

My second point is,the Schedu led Trbes 
are not getting their facilities properly. The 
Constitution of India has conferred a lot of 
privileges to the Scheduled Tribes 
Community. But unfortunately they are not 
able to get all those privileges. Take the case 
of employment in the State Government and 
the Central Governmept. A number of 
vacancies reserved for Scheduled Tribes 
communities remain unfilled. The uppercaste 
bureaucrats are not interested that the 
Scheduled Castes and Scheduled Tribe 
people should come up at the higher posts. 
I stronglyfeel that the scheduled tribes people 
should be encouraged to come to the higher 
posts In the services of Central Governme,1t 
and the State Govarnments. 

I urge upon the Government of India to 
take itnmediate step8 In this regard. The 
Government of India should Issue strict 
directions to the State Governments to 
examine this matter and 10 lake Immediate 
steps so that all the reserved vacanciAc; ?ro 
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filled up. 

Another il1l>Ortant point to which I draw 
the attention of the Government of India is 
about the atrocities on innocent and poor 
~in various parts of the country. Every 
day news appear that there is brutal attack 
on theScheduled~.!!!.IDl.!Ilit¥.1 demand 
that the Government of India should set up 
special courts to deal with the cases of 
atrocities against Scheduled Castes and 
Scheduled Tribes. 

Once again I strongly support this Bill. 

SHRI DWARAKA NATH DAS 
(Karimganj): Mr. Deputy Speaker, I rise to 
support the Bill. At the same time, I am 
thankful to Shri Bhgwan Shankar Rawat who 
has moved the Constitution (Scheduled 
Tribes) (Uttar Pradesh) Order (Amendment) 
Bill to include Banjara community in Uttar 
Pradesh in the IIsI of Scheduled Tribes. 

~ .. 
I would like to speak about the North

Eastern regions, particularly of Assam, 
Tripura, Nagaland, Manipur and Arunachal 
Pradesh. There you will find several 
Scheduled Tribes had to be included in the 
Ust of Scheduled Tribes. I mention some of 
them, for instance, the Hriang and another 
~.trbes!l~~included in Scheduled 
Tribes. Shri Basudeb Acharia mentioned 
that in Assam there are several tea gardens 
and in the tea gardens, tea labourers, mostly 
from Kamataka, Orissa and other parts of 
the country, are really Scheduled Castes, 
but they are not yet declared Scheduled 
Caste. So, I feel that there should be another 
survey of. these depressed classes. These 
depressed classes should be included in the 
List of Scheduled Castes. 

Now I shall say about the reservation on 
policy of the Government. h is seen that for 
Scheduled Castes, there is 15 per cent 
reservation in Services and for Scheduled 
Tribes 7112 percent. So far as I understand, 
at present in India for Scheduled Castes and 
Scheduled Tribes, I think the percentage 

Bhagwan Shankar Rawat 
should come to about 25. But the present 
percentage of reservation Is only 22 112 
Including Scheduled Castes and Scheduled 
Tribes. This reservation should be raised in 
case of Services as weI as in schools an'd 
colleges. 

I further feel that this reservation policy 
of 15 per cent and 7112 per cent are not at 
all followed by the State Governments. As a 
result, we find in the States as well as in the 
Centre, this backlog is there and moreover 
the Scheduled Castes and Scheduled Tribes 
are not represented in Class I and Class II 
Services. 

So, I urge upon the Government to see 
that this backlog as well as reservation policy 
in case of Services and schools and colleges 
should be strictly followed. 

[ Translation1 

SHRI VILAS MUTTEMWAR (Chimur): 
Mr . .)eputy Speaker, Sir, I thank you for 
giving me the time to speak. On a number of 
occasion, the issue of inclusion of va riots 
castes in different states in the list of reserved 
category of castes has been raised in the 
House. However, now this issue has become 
so sensitive that demands forthe inclusion of 
castes on the basis of economic criterion y,;" 
be raised time and again. Many an hon. 
Member have advocated the inclusion of 
different castes of their respective states in 
the list of the reserved category of castes. I 
also would like to submit that the casts which 
have a life style and culture similar to that of 
the tribals should be identified first for inclusion 
in the reserved cat~ and aher inclusion 
If the facilities are once extended to them, 
these should never be withdrawn. Moreover, 
the facilities whenever extended to tribals 
and others have not been much effective in 
improving their lives or these facilities have 
not been properly used by the targeted 
beneficiaries. In this connection, I have 
repeatedly made submission to the 
Government, the Hon. Prime Minister and 
several hon. Ministers that in Vidarbha region 
, Mana and Goari • tribes inhabit. Both these 
tribes have a lifestyle similar to that of t~e 
tribals and were also being treated as trlbals, 
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.butsince 1980 the facilities enjoyed by them 7.8.1992 and today on the Co_nstitlltion 
have been withdrawn. As a result of it both (Scheduled Tribes) (Uttar Pradesh) Order 
these tnbes have come as under great (Arnendment)BiII,1992whichwasintroduced 
difficulty. by Shri Bhagwan Shankar Rawat on 28th 

, .. February 1992 for the inclusion of Ban' aras 
Therefore, I would like to submit that in the list of Scheduled Tribes In tar 

wnen more and more castes are being Pradesh. Banjaras stand included in the list 
Included in the list of the reserved category of Scheduled Tribes in Andhra Pradesh, 
of castes atleast the facilities being extended Bihar and Orissa and in the list of Scheduled 
to them at present should in no way be Castes in Karnataka, Himachal Pradesh 
reduced. Before including new castes in the and Delhi. The Banjara community has, 
list of reserved category these should be however been included in the list of other 
identified first after going into the merits of Backward Classes (OBCs) in Uttar Pradesh. 
the claim of each caste for inclusion in the 
reserved list. 16.57 hrs 

While speaking on the present 
amendment being considered in the House, 
I would also like to urge the inclusion of • 
Mana and Goari' tribes in the reserved list. I 
have separately urged the hon. Minister, 
present here in the House. 40 other hon. 
Members of my state have also appeared to 
the hon. Minister that these tribes should be 
included in the list of reserved category. On 
thil occasion, I would like to submit again 
thlit the life style and culture of both these 
tribes is similar to that of the tribals. Just 
because both these tribes have not been 
identified as tribals under the provisions of 
the Constitution, the facilitieS extended to 
them have been withdrawn. I conclude my 
s~ak with the submission that aU the facilities 
shOuidlie eXtended to the people having the 
lifestyle and culture. Similar to that of the 
tribals and urge the Govemment to do what 
all could be done in this regard. 

[English] 

MR.DEPUTYSPEAKER: In this subject, 
17 Members have participated. It goes to 
show what an amount of interest the 
Members have taken in this subject. We 
have got 15 minutes at our disposal. First, 
the hon. Minister has to reply and then the 
Mover of the Bill should speak. I now request 
the hon. Minister to reply. 

_. THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI K. 
i<AMALAKUMAR!): Sir,lamgladthatavery 
frUitful discussion took place In this House on 

[SHRI PETER G. MARBANIANG in the 
ChaiiJ 

The proposal for inclusion of Banjaras in 
the lists of Scheduled Tribes in other States 
including Uttar Pradesh is being examined in 
the context of comprehensive revision of list 
of Scheduled Castes and Scheduled Tribes. 
In this connection it may be mentioned that 
only those communitiesltribes which strictly 
fulfill the prescribed criteria are included in 
the list of Scheduled Tribes. The criteria are:
" Indications of primitive traits, distinctive 
culture, geographical isolation .• shyness of 
contact with the community at large and 
backwardness." 

Now I come to the various issue raised 
by the hon. Members during the course of 
discussion. Some of the Members have 
expressed their concem over the delay in 
bringing a comprehensive Bill on the revision 
of the lists of Scheduled Castes and 
Scheduled Tribes. As the House is aware, 
the issua of the revision of lists of Scheduled 
Caste/Scheduled Tribe Is so complex and 
sensitive that no hasty decision could be 
taken in the matter, otherwise some 
undeserving communities which do not fulfill 
the criteria may try to get included intiieiiSi 
as Scheduled Caste or Scheduled Tribe 
which might be detrimental to the interest of 
the genuine Scheduled Castes and 
Scheduled Tribes. The Government, 
therefore, want to go ahead in this matter 
very carefully. The Govemment is examining 
all the proposals received in this regard in 
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consultatIOn With the concerned State 
GovernmenW T Administration and the 
Registrar General of India 

It has been suggested by one of the 
Members that derogatory caste names 
appeanng In the lists of Scheduled Castesl 
Scheduled Tribes may be removed rwant to 
make 1t clear that the Government IS already 
seized of the Issue and the States/Urllon 
TerritOries have been requested to suggest 
a~ematlve names 

Some Members have suggested that a 
common list of Scheduled Castes/Scheduled 
Tnbes throughout the country may be 
prepared But I would like to tell my fnends 
that the SOCIO economic and educational 
conditions of the communltles/castesltrlbes 
vary from State to State and Within a State 
from reglonto region and It Will therefore not 
be proper to geflerallse any caste as a 
SchedJled Caste or Scfieduled Tnbe In the 
whole country Further the present 
Constl' JtIOnal prOVIsions under Article 341 
and 342 also envisage preparation of 
Scheduled Caste/Scheduled Tnbe lists In 
respect of each State/Un Ion Territory 
separately 

Some of the Members have suggested 
that severe punishment may be given to 
those who obtain bogus Scheduled ~ 
Scheduled Tnbe certificates We have 
already Issued necessary Instructions to the 
State Governments/Union Terrrtones to take 
stnct measures to detect bogus cases and 
Impose appropriate penalties and take legal 
actIOn against bogus certificate holders and 
also those who were responsible for the 
Issue of such certificates 

I would request the hon Member to 
Withdraw hiS B"lln view ofthecomprehenslve 
exercise of reVISion of lists being undertaken 
by the Government 

[ TranslatIOn] 

SHRI BHAGWAN SHANKAR RAWAT 
(~ Mr Chairman, Sir a along debate 

Bhagwan Shankar Rawat 
was held on the subject here In the House As 
Mr Deputy Speaker Just now said that 17 
members have participated In this discussion 
and I would like to thank all those 17 hon 
Members, who have expressed their oplr"on 
on the Bill mo~d by me and gave their 
support, In tflls connection, I would like to 
submit Just two thlngs- the first Issue IS 
connected With thlsBl1i and the second ISsue 
which I Will separately put forth IS related to 
the Scheduled Castes 

I would like to request the Central 
Government that It should make an Immediate 
announcelT'ent to Include BanJara tnbe In 
the list of the Scheduled tribes by making 
necessary arrendments In the Constitution 
ana a time limit should be fixed In thiS 
ccnneclion Undoubtedly, the hon Minister 
has Just now given an assurance In thiS 
regard In the House but stili I would like to 
submit that a time limit should also be 
attached to thiS assurance, otherwise It Will 
linger on BanJara tribe at parent has not 
been extended the full faCilities they are 
entitled to 

Secondly, I do not agree With the 
statement of the hon Mlntsterthat the Socia 
economic conditions of the Communities/ 
castes vary from state to state and even IraIT' 
region to region It IS likely to cause a setback 
t'O our national Integration programme as 
one of our hon colleagues has expressed 
hiS sorrow1ul views In thiS regard So a 
backward caste If loentlfled as backward 
caste In any of the state, should be 
recognised as backward caste throughout 
tnecountry It Will help 11 curbing the tendency 
of detalnlg bogus ce1111cates 

Thirdly I would like to submit that the 
Government of India should set up a 
commission to look Into the veracity of the 
claims of various casts and tribes of the 
countryfonncluslon In the list of the Scheduled 
tastes the Scheduled Tribes and the 
backward commUnities as per the crltena 
laid down In thiS regard If any Casteltnbe 
~lfilis the cntena It ~hould be Included IMhll 
said list To end all such disputes regarding 
the InclUSion of castes In the said kst, the 
COmrTllSSlon should look mto the claims of 
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various castes and tribes, and only then the officers, the Prime Minister and the Ministers, 
dream of social justice will be maierialised. but all of them definitely cannot be 

In addition, there is a need to further 
classify the castes which are considered 
socially and economically more backward. 
~ong the Scheduled C,!ste~, the Scheduled 
Tribes and the backward in view of the 
~upreme Courts' rec;:ent Judgement. ! would 
like to submit that the proposed commission 
must classify among the backwards who are 
more backward and how are less backward. 
If in addition there is any need to amend the 
constitution then the Government should go 
ahead with it without any hitch, because the 
Constitution is for the people and not vice 
versa. Therefore the constitutional measures 
must be taken at the earliest. 

I would also like to say that a commission 
should be set up and it should be ensured 
that the people who are demanding for their 
inclusion in the list of backward classes, do 
really deserve for that, because a number of 
people belonging to these castes have 
oocome affluent, and they cannot be put in 
the list of poor class and they do not need any 
sort of reservation. Hunger disturbs both the 
rich and the poor alike irrespective of caste. 
Therefore, this issue needs to be looked into 
on the basis of poverty viz who in the society 
are really in need of reservation. The 
Commission should also chalk out norms for 
;.;;_:;viding social justice and security to the 
poor, who are not covered within the ambit of 
reservation, but are actually in need of it. For 
achieving the desired results of reservation 
it should not happen that the Government 
should talk only in terms of the Govemment 
jobs, because I know that the lakhs of people 
belonging to Scheduled Castes, Scheduled 
tribes and backward are in search of jobs and 
I may say more than half of the population of 
the countl)'hascome in the reserved catego ry 
and all of them cannot be made the collectors 
or the prime Ministers. Nowadays a few 
politicians to talk of the entry in the 
Government jobs and play with their 
s(J'ltiments, but are not really sincere about 
their welfare. 

I do favour that the backwards In large 
and large numbers should become the lAS 

accommodated. Therefore, I would like to 
submit that the Government should evolve 
such economic pOlicies as the welfare and 
upliflment of the Scheduled castes, the 
Scfieduled Tribes and the backwards may 
beensured.lwould like to make a submission 
that the' Jatavs ' are traditionally associated 
with the leather industry, but nowadays their 
plight is so bad that they are on the verge of 
starving '~ caste was traditionally 
engaged in the pottery making and was also 
known as 'Prajapati' but nowadays they are 
starving because of the wrong poliCies of the 
Government. Earlier the railways used to 
procure earthen glasses and earthen pots, in 
summer, but now the railways have replaced 
these items by the items made of plastics. 
Since then, the plight of the ~al?ati' has 
become deplorabloe, because t e railways 
were th9 largest buyers of their goods. 

Mr. Chairman, Sir, I would like to submit 
that in the name of the change and the 
liberation of the bonded workers, there is a 
conspiracy to render the carpet, w~ 
unemployed. The people Of 'Kori' ~S1.e, who 
are traditionally engaged in carpet weaving 
and are also passing on the skills to their 
children are being arrested In the name of the 
liberation of the bonded workers, but the 
Government has made no alternative 
arrangements for the livelihood and the 
education of their children. Therefore, I wOUld 
like to submit that the laws for the welfare of 
the backwards and for the generation of jobs 
for them should be er,acted. All this 
gimmickery_ and politica(stunts will not do 
any good. Therefore, the proposed 
Commission should also look into the reasons 
for the constant baCkwardness of the 
backwards, the Scheduled Castes and the 
Scheduled Tribes during the last 44 years 
and also suggest the measures to be taken 
10 remove these hindrances. 

Mr. Chairman, SIr. wbh these words I 
hope that the p!'esent Government will not 
adopt an evasive polley like the previous 
Governmenti headed by Shrt V.P. Singh 
and~Gandh(ashasalreadybeen referred 
to my me at fFi8 beglnlng 01 my speech. The 
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Go~me~tshould not indulge in th~evasive 
taxies of reconsidering and reviewing the 
issue and the scheme. There is a need to 
display tre~ndous will power to go ahead 
on the subject. 

With these words I conclude my speech. 

[English] 

MR. CHAIRMAN: Are you withdrawing 
the Bill? 

SHRI BHAGWAN SHANKAR RAWAT: 
I seek leave of the House to withdraw my Bill. 

MR. CHAIRMAN: Has the hon. member 
leave of the House to withdraw his Bill? 

MANY HON. MEMBERS: Yes. 

The Bill was, by leave, withdrawn. 

19.08 hrs 

RAILWAY PROTECTION FORCE 
(AMENDMENT) BILL 

(Substitution of new long little of long 
title etc. by Shrl Basudev Acharia) 

[English) 

SHRI BASUDEB ACHARIA (Bankura): 
Sir, I beg to move: 

" That the Bill further to amend the 
~aJPr.otectionForceAct,1957, 
be taken inl0 consideration". 

Mr. Chairman, Sir, The Railway 
Protection Force (Amendment) Bill, which I 
am moving, I hope will receive the support 
from all sections of this House. I am grateful 
that whenever this Issue was raised on the 
floor of the House, all the Members in one 
voice supported the cause of the Railway 
Protection Force. There had been a very 
rare occasion in this House when the 
Members forgot their political affilitatl,9n also 

as to whether they belonged to the treasury 
benches or to the opposition benches. 
Members belonging to the Congress-I. BJP, 
~Janata Dal etc. and each section c{ 
this House were of the opinion that the 
misdeed - I will not blame the present 
Railway Minister for that - which was done-in. 
1985 by amending th8RailWciy Protection 
Force Act of 1957 by adding these in section 
with one 15-A some ulterior motive Now the 
occasion has come, an opportunity has come 
to undo the misdeed. ~-

I sincerely hope that now wisdom will 
prevail upon the Ministry of Railways will give 
honour and respect to the unanimous wishes, 
desire and aspiration of this august House. 
Not honoured, qefinitelythe entire House will 
feel-:""all honouring the house unanimous 
sentiment the sections of this House will bear 
with me - that this is rather an insult to this 
august House. 

When this amending Bill was introduced, 
I was a member of this House. I was sitting 
o_n ~he front benches ~!he sidE! of the forme..:: 
Rairway Minister Madhu Dc~nQavatelL He 
was very vociferoUS- and we were actively 
opposed the introduction of thi~ Bill the RPE.. 
(Amendment) 1985 and descnbed the step 
taken by the Ministry of Railways as a 
retrograde step. That was the word used by 
as. The attempt was not that once in 1985 a 
section of IPS officers who came .on 
deputation to the Railway Protection ForQ" 
have bean very much sore at this. Permanent 
RPF offices from the initial stages causing 
several problems a high-powered committee 
was constituted by this House under the 
Chairmanship of the then railway Minister, 
late Shri Ram Subag Singh in 1966. This 
high-powered committee had gone into all 
the aspects of this Railway Protection Force. 
I have with me, the report of that committee. 
I have gone through the report of this 

commlttee.ItW~_llv~;r.cat. egorical 
opinlonof~ ~mitte~ 
Report 1975-78 that Ihould not 
have two calegOllel 01 offJcefIln which hild 
been h~~ the IrUrestI of the Force 
and the l&1KNaya. !.!!! eommattees strongly ~ 
rucommended for thl fOt'!J)illkln of officers 
cadre for the RaIlway Protection Force. The 
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officers who have come from Indian Police 2. RPF AssoCIation IS to be formed 
Ser1lice, either should be absorbed and 
treated as ~ and parcel of the Railway 
Pj'ptection FO'Pbe or they s~1d be reported 
back to the p8r8rit post; go back to the States 
wfiere they were serving p1eViOusly. lhe 
said recommendations o:·this Ram Subag 
Singh 3nd ~rSi!'!Sh Committee were 
accepted byeRahway Minister but were 
never Implemented though the committee 
submitted tits report In 1986. It has never 
been implemented in full by the Ministry of 
Railway because of opposition from the IPS 
Q_eputationist IPS Officers. They had been 
pursuing one Minister after another rights 
form P_andit Kamalapati Tripathi who refused 
to yielCfWhen Shri Madhu Qandavate was 
the Railway Minister, he was also ~ssurised; 
rather he was approached bythlSsmi6n of 
the IPS officl'll'S to withdraw the guaranteed 
fundamental right to from and continue 
association of the mamber of RPF but Prof. 
Dandvate dId not do so. They has (IPS 
Qf1icers) had been t~ for years together to 
withdraw the right which was guaranteed 
, ,oar Article 19(c) of the Constitution, where 

has been very clearly stated: 

All citizens shall have the right-(c) to 
form associations or unions;" 

They were conspiring to withdraw this 
right which was granted. Thtl association 
was formed in 1971 and recognlsea by the 
~allway Ministry in 1993 subject to the 
acceptance "f tough terms and condition. 
Sir, if I read the circular which was issued in 
1972 regarding the condition which was laid 
down for forming association, It will be 
surp':9. Sir, you will also not be able to find 
the rationale behind the withdrawal of this 
fundamental right. I would like to quote some 
portions. In the year 1973, ~nist.rY of Railways 
issued e circular regarding recognition of 
Association of memoors of RPF on the Zonal 
Railways. What were the condition laid down 
at that time form an association? 

~ 1. An application for recognition of an 
RPF Association with relevant 
papers, I.e. constitution, 
registratfon. etc. -

primarilywiththeobjectofpromotj~ 
the common service interest of the 
mambors .. -

emphasis condition no. 2. What was the 
harm in forming the Association? 

"3 The RPF Association is restricted 
10 the members of the Force on tne 
Zonal Railways. No caste, tribe, 
etc. dlfference. 

4. PJI members of the Force are eligible 
for the membership of the 
~ssociation. Membership shall not 
be less than 25 per cent of tho total 
number appointed of the Zonal 
Railways • 

For your information, I would like to 
inform you that this right was withdrawn in 
1985 by al"Tl&nding the RPF Act 1957 by 
:arming rules when the merrbershlp of the 
Association was 75000. 

"5. The executive of tho RPF 
Association is appointed from 
amongstthe members only and not 
from outside:----

Railways have two recognised 
federations, While presenting the Railway 
Budget, the Minister of Railways says the 
sa"iTlinhing every year that there is a very 
good Industrial relation with the two aU-India 
!ederations and they are cooperating with 
the'""-l1ailWay Ministry and with the 
Government. But mality Isditferent regarding 
percentage d outsiders among the office 
.Jearers and regular efeetionTo be held in 
lea9rai1ons. It will be surprising to know that 
in South-Eastem_RaIlways, one union was 
ctoien. Row? When ABU of this Union was 
going on at ~ ~neral Secretary 
who was in tlii'pOst for ...,.. than 20 to 25 

years, when saw t!'!3I he mI= aeneral 
SeC!i!m'anymoM.J!l!!.Mi heamm, 
jrnrned~!X. ~ 10 GarcIIIn reach and 
submitt a faKe1i of oIIIcebNrerl and got 
.!h!l approved br .... 'onat Railway 
'IDUiOritlea. I call that .. union was stolen. 



615 Rly. Protection Force NOVEMBER 27, 1 g92 title for Ion!J title, etc.) 616 
(Amend.) am (substitution of new long 

ISh. Basudeb Achariaj 

When the AGM was going on, the office 
bearers list was submitted and was 
immediately approved by the Railway 
authorities by the condition in RPF 
Association is that three executive of the 
RPF Association is appointed from amongst 
the members only and not from outside and 
that too. 

"6. the funds of the RPF Association 
consists of subscription from 
members and Grants, if any made 
by the Government and should be 
used only for the furtherance of the 
object of the Association. 

7. The minutes of the proceedings of 
every meeting of the Association 
be submitted without dealt to the 
General Manager. The General 
Manager, if deem necessary, may 
depute one or more officers not 
be 10; t!}J rank of ASQ_to attend the 
mee log as observe"'. 

You h~.e_nocontrol oyer~oll.r{e.der.a1ion 
but yOu'had coiiirorover this Association. 

S. No person who is not a member of the 
Force is connected with the affairs of the 
RPF Association 

9. The Association is to be registered. 
(10) The Association does not engage itself 
in activities subversive to law. 

While replying, the Minister may tell us 
whether he had any experience of any 
subversive activities on the part of this Force. 
The RPF is a very disciplined Force. This 
certificate was given to them by no less a 
person than the LG. RPF. I quote from the 
Journal ' Rail Suraksha '. The letter of the 
then IG, RPF was pu5tished in Part II, Volume 
48-4£-50, April, May and June 1979 of the 
aJOr9said journal. I will request the hon. 
Minister to ,go through thla article and see the 
certificate given by the then, lGo. RPF. I 
quote: 

I would like to congratulate you for 

by Shri Basucleb Acharia 
behaving in a disciplined ~n.er net 
and resorting to any form Of agitation. 
to have your grieVatl\.."eS redressed. 
~nagitatio~~_~V_iIi!~sare.enpulfi~ 

most the entire PcirlCe Force of b,)j 
Country.-__. 

When was..!tli§ certificate given to them? 
You helVe'to go back to 1979, when there was 
rebellion all over, CISF. Bokaro revolted, But 

--~ this Force, being such a disciplineo rorce, 
never revolted I But that was a non - The IG. 
RPF, South - Eastem Railway knows very 
well as to where the General Secretary of this 
Assoc'1atlOn Staysandwhere his residence is 
at Delhi. Without insurance. In spite of that, 
there was no revolt because they were such 
a disciplined Force. And what reward did 
they get? They were not demanding money. 
They simply wanted this inherent right. this 
fundamental right enshrined in our 
Constitution in Article 19 (D) (C) to form and 
continual association. 

I know the love and affection of the 
Minister for the working class. When I wa~ 
discussing the problems of the organist...~ 
I~ in one of the meetings, he infeveneq_ 
and told me that I was always supp"Oi1ii1g1Fle 
cause of the organised labour only and 
asked me why I was not fighting for the 
unorganised sector as well. I know his love, 
anuetion and conyasion for the working 
class, That is why we are waiting and we will 
wait for some more time. 

Sir. you must see the plight of the 
workers and the injustice that was meted out 
to them since 1981. They are out of jobs. 
Some ofthemh~\ !.at~~died ~f starvation. 
l'"fiaile--seen some of the employees with 
begging blows in their hands. Their children 
are not getting education, Where from would 
they get the money? I know his intentions. 
But he told me he did not know Ulat the poor 
workers had been ClOfJl)8IIed 10 go to the 
Supreme Court. The Aalwayt have money 
to purchase 30 ~ apendlng Rs. 
W~..as. 600 c;.cgIU.l'he)'hawmoney and 
they can spend thousands 01 rupe~ In 
fighting cases In the ~Court by filling 
~venthoughoneOlthe ~ive_s w .. s 
to set up Central ~nals. 



617 Rly. Protection Force AGRAHA Y AN 1\ 6, 1914 (SAKA) title for long title, etc.) 618 
(Amend.) BiN (substitution of new long by Shri Basudeb Acharia 
On the floor of the House it was very 

categorically made clear by the Minister for 
Personnel, Public Grievances and Pensions, 
Shrimati Margaret ~ that if there is no 
~flow in the judgement, the Government 
will iBlttUby that judgement. The Railway is 
filling SLP. The Minister issued orders in rny 
presence that if ~p.s.. will have to be 
withdrawn. I will have to wait and I will wait fOI 
some time. !.!. unf~!:,.[late that when a very 
categorical order of the Minister is being 
implemented by the bureaucrats, the 
Minister's desire is not being materialised. 
The Minister propose and the Bureaucrat 
disposes. 

RBI association which are recognised 
or deem to have been recognised, J shall 
comply with the following instructions; and 
then there are so many concfltionalities just 

. .IN the World Bank of IMF conditionalities I 
wiU quote a few: 

(a) The Association shall not send any 
representation or deputation except 
on the common interest of the force. 

(b) Association shall not expose or 
support the cause of the indiVidual 
members of the Force relating to 
the service matter. 

(c) The Association shall not maintain 
any political Funds or lend itself to 
the propagation of the views of any 
politic:lI party or politicians. 

All these conditions are being imposed. 
Are these conditions being followed by the 
recognised federations or not. I would like to 
know. I can give you hundreds of examples 
where they are not followed; where the 
members of recogmsed federations are 
actively engaged in the political activities. 

H members of unrecognised Association 
apply for leave to go to Delhi to join the 
workers' march - when lakhs of workers from 
airoverilldia asSeinbie at Boat Club - the 
'Ilambers of the Ministers' Staff Association, 
Bar council Station M~~t~' Association 
they apply for leave ev~n the leave was not 
granted. I would request the hon. Minister to 

find out from the Divisional Railway Manager 
as to why the leave was not granted. A ban 
order was instead issued so that they may 
not join the rally of the workers. The call was 
not given by the political parties. Even the 
speech was not made by any political leader. 
None of the political leaders was to be seen 
on the as. That was a rally of the workers 
organised by the sponsoring committee. 
When the railway employees asked for leave 
to join the rally it was not granted. I would 
request the han. Minister to find out from 
~:Md Agra, under South Eastem Railway, 

y the leave as not granted. 

What was the emergency? During the 
Emergency, sometimes, such action had to 
be taken but there was no emergency; there 
was no accident. The situation was normal. 
Inspite of that, leave was not granted to the 
employees who wanted to come to Delhi to 
join the march of thousands of workers to 
express their grievances. 

(d) All representation olthe Association 
shall be submitted through proper 
channel and shall as a normal 
practice be addressed to the Chief 
Security Officer or General 
Manager. 

(e) List of members and office bearers 
and upto date copy of the 
Constitution and an audited 
statement of accounts of the 
Association shall be fumished to 
the General Manager soon after 
the annual General Body meeting. 
In addition, such other periodical 
statements prescribed laid down 
from time to time to the authorities 
prescribed. 

(f) The Association shall cease 
publishing of any magazine if 
directed by the General Manager 
on the ground to publication is 
prejudicial to the interest of the 
Central Govemment. 

(g) The Association shall not seek 
affUiation with any other Union or 
Trade Union, etc. 
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(h) The Association shall not start 
publishing any Magazine or bulletin 
without the previous approval of 
the General Manger. 

(I) Assoc!ation shall not do any act or 
assist in the doing by any act which, 
if done by the member of the Force 
tiould contravene any of the 
provision of Railway Service 
Conduct Rules or any RPF Act or 
RPF Rules, 1959. 

(j) The RPF Association shall not 
address any communication to any 
Foreign authorities except through 
general manager who shall have 
the right to withhold it. 

(k) Communication addressed by any 
office bearers of the RPF 
Association to the General Manager 
or any other authority shall not 
contain any disrespectful or 
improper language. 

(I) Any amendment of substantial 
character in the Constitution of the 
RPF ASSOCiation shall be made 
only with the previous approval of 
the General Manager and any other 
amer.dment of minor importance 
shaff be communicated to the 
General Manager, through proper 
channel. 

So many conditions were laid down by 
the Railway authorities While granting from 
the hon, Minister whether any of these 
conditionalities were ever violated by this 
Fore. byt~~9_'1E1Jn~~'2ff:~ 
of thiS"ASsociation. White re.Qb1ng to the 
debate he must enlighten this House 
regarding this. We know that this Force has 
never revolted. This Association is a very 
disciplined on9. They ware obeying all the 
conditionalities laid down by the Ministry of 
Railways. They have never disobeyed as 
certified jg. RPF in 1979 and for not 
disobeying the conditions laid down by the 
Ministry of Railways, the prize they have got 

to form and continal Association, was 
withdrawn. SIr, will you also support this. 
immediately accommodation theOffice room 
which was sanctiOOea-W'ere'SaaJed."When 
this RPF associations was r~nlsed, were 
a section of IPS Officers were jubilant. 
Because, they could not do It for years 
together. They tried to pursue Pandit 
Kamalapati Tri~i who did not agree:ihey 
tried to pu~e rof. Madhu Dandavate who 
did not agree. How can he agree? How can 
a democrat agree? Personally he is also a 
democrat. He also does not want to withdraw 
the fundarr.ental right, the democratic right 
of a person. He will also not agree. There are 
hurdles. There are some ~lties, I hope, 
he will be able to overcome all those 
d~ 

He should definitely assure this House 
that the misdeeds which were done some 
years back will be unClone now. The justice 
for which they have been fighting, they will 
get that justice. 

While Section 15(A) was added, on 
major amendment was there in 1985. H you 
compare 1957 Act with 1985 Act, you will find 
what the objective of form!ng this force; 
remained unamended. Whether there has 
been any change in the Act saying that the 
RPF men will not be treated as railway men. 
~s 'fl'gen very clearly and vateg0ricallx 
stated un the 1985 Act that tor purposes the 
Railway Protsction Force personnel are as 
Railway employees. 

Previously, like that if Indian fiailways 
we had watch and Ward Staff in the Lok 
Sabha Secretariat. The Mjnistry of Railway 
felt the necessity to have a force alike this
Railway Protection Forre 1il.li.i7. That is 
w'raya Bill was br9ught and passed In 1957. 
Alte rth at the Railway Protection Force came 
into existence. Why was this Railway 
Protection Force f5iiTiia'1lt was formed to 
protect the propertYOi'ih'G railway. So, forlhe 
protection of Railway property, why thl~ 
force be treated as an Armed force? 

The High Power8cl Committee headed 
by the late Dr. Ram Subhah Sloah. who was 
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drafted by this committee vide para 331 of expressedtheirdesiretohigh!ighttheirviews, 
the report. You kindly go through paragraph Infact, the leaders of various parties have 
(B) of the Committee's terms of reference. expressed their desire. (Intorruptions). 
(jpe of the terms of reference was that a Bill 
should be drafted by this Committee. But 
that Bill was not adopted. What was the 
opinion of this High Powered Committee the 
Railway Minister also Ram Subhag SinghjS 
Committee? There are sections 1 tto 21. n 
section 19, there is cl)ange. Ram Subag 
Singh's Committee very categorically opined 
that there should be no change; it means the 
Ijg_ht~k;1l was granted to the Special Railway 
PrOtection Force should not be denied to 
them. They had gone into all aspects of the 
matter pertaining to organisational..§,et up. 
The committee recommendea what powers 
had to be given to this Force. I have gone 
through this Report. The Government 
accepted the recommendation by the IPS 
officers in this force-ai'CfiiOi important. The 
Committee had gone Into all aspects of this 
Force and came to the conclusion that under 
n9JOircllmstances1batig1ltwhi~.hwasQranted 
to RPF In 1959 should be denied iO'fhem and 
~ penalties prescribed for them should go 

beyond these prescribed f~r9..C!Zett~d o~ 
of this force and the state Police personnel 
for Similar offences. I do not know, what was 
the rationale behind this to giving this 
nomenclature of an Armed Force by RPF. 
There are a number of para· military forces in 
our country. Assam Rilles is there, Border 
Secunty Force is there, C1SF is there, CRPF 

. IS also there, they are under Ministry of 
Home Affairs, but this Railway Protection 
Force is under the Ministry of Railways. If 
they are to be treated as an armed force It'en 
why this Railway protection force will remain 
under the Ministry of Railways. 

What was the objective of forming CISF. 
The objective of CISF was to protect the 
industry, the public sector, If CISF .. whose 
main objective is to protect the industrial 
Installations, why not they are under the 
Ministry of Industry, because they are a 
para·milltary force, they are under Ministry 
of tiome Affairs. 

t Please do not looK allhe Walch. I will 
ntinue even atter six. You wJladjoum at sir 

nd I will continue. Man)' Uembers have 

MR. CHAIRMAN: Do not destruct 
yourself. 

( Inteffuptions) 

MR. CHAIRMAN: You please continue. 
You are at the right track. Do not oemil 
yourself 

(/nteffuptions) 

SHRI BASUDEB ACHARIA: Nobody 
can derail me. 

So, I was mentioning about CISF. The 
expenditure is borne by the industrial units. 
The CISF, which is posted at lli2£LLe. 
Bharat Coals limited is incurring the 
expenditure on CISF. But this force IS under 
the Ministry of Home Affairs. You know, Sir, 
the Border Security Force is a para-military 
force and it is not under the Ministry of 
Foreign Affairs, not even under the Ministry 
of Defence but it is under the Ministry of 
Home Affairs. But the Railway Protection 
Force is under the Railways Ministry since 
for aU purposes and the memoers of RPF are 
Railwaymen gil purposes and tnev are tne 
railway men . 

There was a conspiracy by the 
deautationist, IPS officers, to include RPF 
Un er MIele 33 of the Constitution so that if 
It Is brought under this Art\;:;\e then 
automatically It would have been as an armed 
force. But • was not included; it was not 
incorporated in contribution (50 the 
Amendment) Act 1984. The Constitl!tion 
was not amended, though there was a 
proposal to Incorporate' and Include RPF in 
Article 33. That was net done. Even Ram 
Subhag Singh Committee also did not 
recommend that to the RPF Uftdar ArtIcle 33. 
We asked whr' W8I noIlncIuded. Why was 
the necessity ~ Ie, ~ the Oovemment to 
tnctude 11 WhII was the I9pIv given? The 
.'lberation are .... constitution (52nd 
M18ndmenI) 811 t ... mar be seen. 
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meaning of the Indian Railway Act of 1980" 
(Amend.) BiR (substitution of new long 

[Sh. Basudeb Acharia] 

We were opposing the Bill at the 
introductory stage. Shri Bansil Lal was the 
Transport Minister at that time, I think. That 
was a joint Ministry. What was his reply to our 
objection? He said, • The RPF came into 
existence in 1957. Prior to that it was the 
Watch and Ward Department olthe Railways. 
Prof. Madhu Dandavate was there in 1977. 
There was some sort of agitation". 

What was this agitation? What type of 
agitation was It? A leaflet was issued only, 
but not by this association. A leaflet was 
issued. I can give a copy of that leaflet to the 
hen. Minister. The leaflet was not issued by 
this Association. To issue a leaflet does not 
mean to revolt. " When you are making it an 
armed force ofthe Union ". he was told atthat 
time, at the same time he should allow them 
to continue right to associate. It was not 
agreed. He just said. • Professor Sahib 
himself had to deal with it. At that time there 
was an agitation in 1979 ". What type of 
agitation was there? The Minister may 
enlighten us. There was an agitation. A 
leaflet was issued, not by the association but 
by somebody. And immediately. Prof. Madhu 
Dandavate denied that he faced any agitation 
by this Force. This Minister just said, 

... At that time there was some 
agitation. I do not want to go back to 
that; so far as their being railway 
employees. I wanted to remind him 
about Section 10 of the Act." 

What is there in section 10 of the Act? 
Section '0 ot the I>.ct sa~s -

• Officers and members of the Force be 
deemed to be railway servants" 

MR. CHAIRMAN: Pl9ase do not disturb 
him. 

SHRI BASUDEB ACHARIA: You follow 
Bengali. Sir. I know. 

It said: • Director General and every 
member of the Force shall have an powers to 
be regarded as railway servants within the 

Now it has been amended further. I was 
a member of the Joint Select Committee 'of 
the Railways Bill. I know each and every 
section of that Railway Bill and the Act. So, 
it has been amended but no major 
amendment was there. There has been no 
amendment of this section. 

It further said: 

• And shall be entitled to exercise the 
powers conferred on railway servants by and 
under that Act". 

H it is so, if still this force is being treated 
as a Railway force, of railway personnel, for 
all purposes, not for some I find. but for all 
purpose, the Railway Protection Force is 
treated as consisting of railway men it cannot 
be made on armed force of the Union. Once 
there was a question whether they should be 
give~n9!!$ That question was sorted out. 

t Exgratla payment was made. Once. th,at 

qoeSllon was there. (Interruptions) Do n(,,1 
blame the entire force. And for that reason, 
the inherent right. the fundamental right 
should 'lot be withdrawn ... (Interruptions) 

SHRI A. CHARLES (Trivandrum): We 
are only blaming the leaders who are 
instigating them ... (Interruptions) 

SHRI BASUDEB ACHARIA: Who 
instigated them? (Interruptions) He was 
very disciplined when he appeared in TV. I 
could not recognise that Charles. I wanted to 
know why he was so sober in TV. when he 
appeared in \ssues before Parliament. That 
Chartes was dilterent torm the Chartes whom 
we see on the floor of the House daily ... 
(Interruptions) 

SHRI A. CHARLES: I was more realistic 
there. 

SHRI BASUDEB ACHARIA: Rather he 
was looking like hi. coneagues I.;;r. 
Narayanaswamy of the other House. 

I fall to undINItand why this new section 
has been Incorporated here. What was the 
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rationale behind this? Sir, the Act was is guaranteed in the Constitution under Article 
amended and then rules were framed. The 19 (1) (C) has been withdrawn. I think, 
Committee on Subordinate Legislation wisdom will now prevail on the Ministry of 
examined the rules. What was the Railways and the present Ministerwill not be 
i~commendation of the Committee on guided b the bureaucrats. He has already 
Subordinate Legislation of 8th Lok Sabha, shown his courage that he can overrule. I 
23rd report? I quote that report: think, in this case also he would overrule 

"The Committee are of the view that 
this curb on rights of officers and 
members of the Force to form an 
Association is not desirable. 

This recommendations was made by a 
very important Committee of Lok Sabha, 
Committee on Subordinate Legislation. Even 
after that this was not implemented by the 
Ministry of Railways. Again the Committee 
on Legislation under the Chairmanship of 
Shri Somnath Chatterjee has talkeQ.1Jp this 
.ssue. H will again examine and ask the 
Ministry of Railways to implement it. There 
was also anotherCommiltee headed by Shri 
Kripal Singh, who once was the Chairman of 
the Railway Board. That Committee also 
~xamined all aspects of this Force. That 
(\ ~mmittees never recommended to rest law 
and order powers and responsibility to the 
RPF vide para 9.11 of this report this right. 
The Ministry of Railways has constituted 
Committee one after another. These 
Committees never recommended to 
withdraw this fundamental right. I want to 
know as to why this fundamental right, which 

malicious bureaucratic schedule. 
(Interruptions) 

SHRI VILAS MUTIEMWAR ( Chinur): 
Is th1s complaint? 

SHRIBASUDEB ACHARIA: Yes. He is 
my close friend. He knows me well. I have 
already ret~ what he has said. He has 
already said that he will stand by his word. 
I will wait for one month and then I will sit on 
a dharna in front of his Chamber. 

MR. CHAIRMAN: Please conclude. 

SHRI BASUDEB ACHARIA: There are 
a number of points. I have collected so many 
points. 

MR. CHAIRMAN: You can continue your 
speech next time. 

18.00 hrs. 

The Look Sabha then adjourned till Eleven 
of Clock on Monday, November 3D, 19921 

Agrahayana 9, 1914 (Saka). 
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